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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1145/2024

IN THE MATTER OF:-

NEERAJ CHOUDHARY ...PETITIONER
VERSUS

STATE OF RAJASTHAN & ORS. ...RESPONDENTS

SUPPLEMENTARY REPLY ON BEHALF OF THE

ANSWERING RESPONDENT NO. 7 - BHARAT SINGH

SHEKHAWAT)

MOST RESPECTFULLY SHOWETH:

1.

That the present supplementary reply is being filed on
behalf of Respondent No. 7 (‘Answering Respondent’) in
the above captioned Original Application (‘OA’) in
continuation and in addition to the previous reply filed on
dated 05.10.2025 in order to place certain averments and
documents which would be relevant for the adjudication of

the present OA.

That the above captioned Original Application (“OA”) is
pending adjudication before this Tribunal and the next date

in the matter 1s 06.11.2025.

That the contents of the reply dated 05.10.2025 filed by
Respondent No. 7 herein, are not repeated for the sake of
brevity and convenience of this Hon’ble Tribunal. The same

may be read as part and parcel of the present supplementary

reply.
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That at the outset, the Respondent No. 7 denies all claims,
contentions, allegations and averments levied in the above
captioned OA contrary to anything stated or submitted in
this supplementary reply. Nothing in the OA as well as the
Joint Inspection Report may be deemed to have been
accepted or admitted by the Answering Respondent for
want of a specific denial or on the ground of non-traverse,
save any averment which has been expressly admitted

hereinafter.

That the above captioned OA has been filed by the
Applicant alleging that the Answering Respondent has
conducted the illegal excavation and transportation of the
mineral from the mining lease duly granted by the
authorities. It is the case of the Applicant that the Answering
Respondent is conducting the excavation activities in
violation of the prevalent rules and regulations. Further, it
is also alleged by the Applicant that the Answering
Respondent is violating the environmental norms and is

illegally transporting the mineral after its excavation.

That the Hon’ble NGT vide its order dated 19.11.2024
formed a Joint Committee comprising of representative of
District Magistrate, Kekri; Rajasthan State Pollution
Control Board; a senior scientist of Ministry of
Environment Forest and Climate Change and Central
Pollution Control Board, which shall act as the nodal

authority in the committee.

That the Respondent Rajasthan State Pollution Control
Board (RSPCB) issued a show cause notice dated

04.04.2025 to the Answering Respondent wherein it was
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alleged that based upon the inspection conducted by the
Joint Committee on 03.01.2025 and the subsequent report
prepared thereto, certain non-compliances of the Consent to
Operate (CTO) conditions were observed. It is respectfully
submitted that the said show cause notice enumerated three
alleged instances of non — compliance and called upon the
Answering Respondent to furnish its explanation within a
period of fifteen (15) days from the date of issuance thereof

in response to the allegations so levelled therein.

A true copy of the Show Cause Notice Dated 04.04.2025
issued by the Rajasthan State Pollution Control Board is
attached herewith and marked as ANNEXURE — R/7/10.

That thereafter, the Answering Respondent immediately
upon receipt of the aforesaid show cause notice furnished a
detailed and comprehensive reply thereto on 14.04.2025
wherein each and every allegation levelled by the
Respondent Board was categorically denied in its entirety.
It 1s further submitted that along with the said reply, the
Answering Respondent also annexed all requisite
documents, records and evidentiary materials in
substantiation of the factual position and in support of the
submissions so made therein, thereby demonstrating full
compliance with the conditions of the Consent to Operate
and the absence of any violation whatsoever. A copy of the
reply dated 14.04.2025 is attached herewith and marked as
ANNEXURE-R/7/11.

That it is most respectfully submitted that the Answering
Respondent in its reply dated 14.04.2025 categorically

asserted that all mining operations are being conducted
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strictly in accordance with the terms and conditions of the
Consent to Operate (CTO) as well as other statutory
permissions and that the allegations levelled in the show
cause notice are wholly false, baseless and frivolous. It is
further submitted that even the inspection report of the Joint
Committee itself records that the Answering Respondent
has duly undertaken plantation activities and that no cutting
of trees alongside the river bank was observed, thereby,
conclusively establishing that the requisite plantation has
been properly carried out and is being duly maintained in
compliance with environmental norms. It was also
specifically submitted that regular water sprinkling is being
undertaken on all kaccha roads within and around the lease
area to suppress dust emissions and that transportation of
mineral is being carried out only through vehicles covered
with tarpaulin sheets to prevent fugitive dust emissions.
These measures were duly substantiated through
contemporaneous photographic evidence annexed with the
reply, thereby demonstrating the bona fide compliance of
the answering Respondent. Lastly, the Answering
Respondent categorically denied the allegation regarding
obstruction near the Gulgaon Weighbridge across the
riverbed, asserting that the same is wholly misconceived,
false, and contrary to record. It was duly pointed out that the
alleged obstructions existed much prior to the grant and
execution of the mining lease in favor of the Answering
Respondent, as is clearly borne out from the Google Earth
imagery predating 30.03.2023. Accordingly, any imputation

of liability upon the Answering Respondent in this regard is
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entirely misplaced, unjustified, and unsustainable in the

eyes of the law.

That despite the categorical and well-substantiated reply
submitted by the Answering Respondent along with
documentary and photographic evidence establishing full
compliance with the statutory and environmental
conditions, the Respondent Pollution Control Board
proceeded to issue a show cause notice dated 22.08.2025,
which provided for the deposition of the environmental

compensation.

A true copy of the show cause notice dated 22.08.2025 is
attached herewith and marked as ANNEXURE-R/7/12.

That it is most respectfully submitted that a team of officials
from the Rajasthan State Pollution Control Board (RSPCB)
conducted a site inspection of the mining lease area of the
answering Respondent on 29.07.2025 with the specific
purpose of verifying the compliance status and the factual
assertions made in the reply submitted by the leaseholder. It
i1s pertinent to note that during the said inspection, the
officials of the RSPCB themselves observed and recorded
that the Answering Respondent had duly complied with all
stipulated conditions and remedial measures in accordance
with the Consent to Operate and environmental norms.
However, despite such acknowledgment of compliance, the
inspection report erroneously and without any cogent basis
noted that certain obstacles created using large-sized stones
still existed near the river stretch, and on that unfounded
premise a penalty was purportedly imposed upon the

Answering Respondent.
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That the Answering Respondent was wholly taken aback
upon receipt of the aforesaid notice wherein the allegation
regarding the existence of obstacles within the river body
was once again reiterated, despite the same having been
conclusively clarified and addressed in the earlier reply as
well as during the inspection proceedings. It is most
respectfully submitted that the answering Respondent has
never at any point in time caused to be placed or permitted
the placement of any obstruction, embankment, or structure
within the river area. The said allegation stands completely
falsified by the incontrovertible evidence borne out from the
Google Earth imagery of December 2022 which clearly
depicts the existence of such formations much prior to the
grant and execution of the mining lease in favour of the
Answering Respondent. Accordingly, the said allegation is
wholly misconceived, factually untenable, and legally
unsustainable as the answering Respondent cannot in any
manner whatsoever be held liable for any act, condition, or
obstruction that pre-existed the commencement of its
leasehold rights. It is further submitted that the Answering
Respondent, in order to substantiate and reaffirm its
position, duly furnished a detailed reply vide letter dated
28.08.2025 enclosing all relevant documentary and
photographic evidence in support of the submissions so

made.

A true copy of the reply dated 28.08.2025 is attached
herewith and marked as ANNEXURE-R/7/13.

That it is most respectfully submitted that the Answering
Respondent has at all times obtained the requisite

permissions, approvals and clearances from the competent
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authorities after due verification, scrutiny and assessment of
all prescribed parameters and conditions. It is further
submitted that in accordance with the Environmental
Impact Assessment (EIA) Report the Answering
Respondent was mandated to undertake plantation of a total
of 2,564 trees within the leasehold area. The Answering
Respondent has diligently complied with this requirement
and has also ensured adherence to all other formalities and
conditions stipulated therein. It is respectfully submitted
that the compliance with these environmental obligations is
clearly reflected in the compliance report issued by the
competent authorities, thereby establishing beyond doubt
that the Answering Respondent has fully and faithfully
discharged all obligations relating to the development and
maintenance of the plantation and the green belt.
Accordingly, it is evident that the Answering Respondent
has consistently acted in accordance with statutory and
environmental requirements, leaving no scope for any

allegation of non-compliance or negligence in this regard.

A true copy of the Environmental Impact Assessment
report, along with the compliance report, is attached

herewith and marked as ANNEXURE-R/7/14.

SUPPLEMENTARY REPLY TO JOINT COMMITTEE
REPORT

14. That the Answering Respondent had filed exhaustive replies
to the Joint Committee Report dated 18.01.2025 by way of
the reply cum objections dated 05.10.2025. That in addition
to the said replies, the Answering Respondent is raising the

following additional replies to the Joint Committee Report.
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It is submitted that the objections raised by way of the reply
dated 05.10.2025 may be treated as part and parcel of the
present supplementary Reply.

That in reply to the contents of Recommendation (b) of the
Joint Committee, it is most respectfully submitted that the
Answering Respondent had in a timely and lawful manner,
demarcated and fixed all boundary pillars of the sanctioned
mining lease area prior to the commencement of any mining
operations. This fact is fully verifiable from the official
records, survey reports and inspection notes maintained by
the Respondent Mining Department. It is further submitted
that the establishment of these boundary pillars was
undertaken in strict compliance with the applicable
statutory provisions and laid-down guidelines governing
mining lease operations. It is pertinent to note that while the
Answering Respondent had duly installed the boundary
pillars at the designated locations within the mining lease,
any displacement, destruction or disappearance of such
pillars has occurred on account of factors entirely beyond
the control of the Answering Respondent. Specifically, such
occurrences can be attributed to: (1) the unlawful and
unauthorized activities of local residents or individuals
engaged in illegal mining in and around the leasehold area,
and/or (i1) natural processes, including soil erosion, shifting
of loose strata and movement caused by the flow of water
within the mining lease area. At no point has the Answering
Respondent neglected, tampered with or failed to maintain

the boundary demarcations in accordance with the law.

That in reply to the contents of Recommendation (d) of the

Joint Committee, it is most respectfully submitted that the
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Answering Respondent has duly undertaken the plantation
of an adequate number of trees and has consistently taken
all possible measures to ensure that no harm or damage is
caused to the plantation along the river banks. As a result of
such sustained and diligent efforts, the Answering
Respondent has successfully developed and continues to
maintain a well-established green belt around the extensive
leasehold area granted to it. It is further submitted that the
Answering  Respondent has incurred substantial
expenditure in carrying out these plantation activities and
has implemented a regular monitoring and maintenance
program to ensure the survival and growth of the saplings
and trees. However, it is respectfully submitted that due to
the expansive nature of the leasehold area, which spans a
considerable geographical extent and is in close proximity
to several villages, occasional damage to the plantation by
stray animals is inevitable. Moreover, the ongoing menace
of illegal mining and unlawful transportation of minerals in
the surrounding areas has, at times, resulted in inadvertent
damage to the plantation, as such persons tend to trample,
uproot, or otherwise harm the saplings and trees. The
Answering Respondent respectfully submits that despite
these unavoidable external factors, all statutory and
environmental obligations pertaining to plantation and
green belt development have been diligently fulfilled. In
support thereof, the Answering Respondent duly submits
that a total of 2564 trees and plants were required to be
planted by the Answering Respondent as against which he
has planted more than 3000 trees due to which it is clearly

demonstrated that all necessary pre-requisites for plantation
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and green belt development were duly undertaken and fully
complied with following which the Environmental
Clearance was granted in favour of the Answering
Respondent. Accordingly, any suggestion that the
Answering Respondent has failed in its duties or obligations
in this regard is wholly misconceived, factually incorrect,

and legally untenable.

17. That in reply to the contents of Recommendation (h) of the
Joint Committee, it is to state that the Answering
Respondent has duly submitted the replenishment study and
the official Respondents, herein after, in-depth
consideration of the same have proceeded to approve the
same pursuant to which the answering respondent was
issued with the Environmental Clearance. It 1s duly
submitted that the answering respondent was issued with
the environmental clearance after the compliance of all the
parameters and requisites was duly made by the Answering

Respondent.

18. That the humble Answering Respondent respectfully craves
the liberty of this Hon'ble Tribunal to raise additional
submissions and grounds at the time of oral arguments, and
further seeks leave to file supplementary replies, if the

circumstances so warrant.

PRAYER
It is, therefore, most respectfully prayed that this Hon'ble Tribunal
may graciously be pleased to: -
a) Take on record the present supplementary reply filed by the
Respondent No. 7 to the above captioned Original
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Application and dismiss the above captioned Original
Application;

b) Any such other order or direction which this Hon'ble Court
may deem fit and proper may kindly also be passed in
favour of Respondent No. 7.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT
SHALL DUTY BOUND AS IN FOREVER PRAY.

THROUGH @ u %/

(ANAND VERMA, SANDEEP

Place: New Delhi SINGH SHEKHWAT, MADHAV

Dated: 01.11.2025 BHATIA, VIVEK SURA)
COUNSEL FOR RESPONDENT
NO. 7

D-21, SF, Jangpura Extension,
New Delhi — 110014

Email: delhioffie@aptlegal.in
M: 9999659395
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 11452024
INTHE MATTER OF:-

NEERAJ CHOUDHARY -...PETITIONER
VERSUS

STATE OF RAJASTHAN & ORS ...RESPONDENTS
AFFIDAVIT

1, Bharat Singh Shekhawat S/0 Sh. Shiv Dayal Singh, Aged About 73 Years,
Resident Of 336, Mohan Nagar, B.J.S Colony, Jodhpur (Rajasthan), do

hereby take oath and state as under: -

I.  That I am the answering Respondent No.7 in the above captioned
application, and as such am well conversant with the facts and
circumstances of the case,

2., Thatthe contents of the accompanying reply are drafted by my counsel
under my instructions, the contents of which are true and correct 1o the
best of my personal knowledge and belief and nothing material has
been concealed therefrom.

3. That the annexures filed along with the accompanying reply are true

_copies of their respective oniginals.

(3 Scanned with OKEN Scanner
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VERIFICATION:

Vierified at New Delhi on lhisl' 1 MUUE,{?_.P 20 June 2025 that the contents of

the above affidavit are true and correct to the best of my personal knowledge

and belief and nothing material has been concealed therefrom.

z e S
—
DEPONENT

&) Scanned With DKERN o

e
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Rajasthan State Pollution Control Boargd
pendguarter, 4, Institutional Area, Jhalana Dooagri, Jaipur-302004

Phone:; O141- 2716804, 2716800, e-mall: b
Helpline No, 1 0141.27 6877

Regd PostEmail

Mo, F.12 (BI-31VRPCB/Gr Mines/ 22 - 2 #

M/s Bharat Singh Shekhawat, 2
136, Mohan Nagar-B,

RIS Calony, Jodhpur-342006,
Sub:- Show cause notice for intended revocation of Consent to Operate under the Ajr

(Prevention & Control of Pollution) Act, 1981 in respect of your mine located at
Revenue Villages of Tehsil- Kekr, District- Ajmer (ML No.- 05/2013).

DATE: = -F;/. ﬂﬂ?é’-""'

Ref: -  Consent to operate issued vide Board's letter dated 07.02.2024.

Sir,
I. Whereas, the Air Act came info force in the whole of the State of Rajasthan with
effect from 16.05.1981,

<. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of air pollution.

4. And whereas, keeping this in view the Board has been conferred power to take such
steps as are deemed necessary for the prevention, control and sbatement of Air and

Water pollution.

4. And whereas, M/s Bharat Singh Shekhawat (herein after referred to s “the Mine™)
Is engaged in operating & “Bajri” mine located at ML No.- 05/2013, Revenue
Villages of Tehsil- Kekri, District- Ajmer,

5. Andw.ﬁmSmEmdmmadmn&mmﬂmumdnr&irML 1981 for
production of Bajri (ROM) @ 3000000 Ton Per Annum with the validity up 10

25.05.2027.

6. And whereas, mining lease was visited by the joint committes on 03.01.2025 in
compliance of the Hon'ble NGT, New Delhi order dated 19.11,2024 and report has

been filed by CPCB before Hon'ble NGT. As per the joint committee report dated
03.01.2025, following non-compliance were observed :-

i. The Project Proponent has not carried out plantstion to cover 1/3rd area of
the mining lease. (Violation of condition no. 11 of consent to operate granted

vide letter dated 07.02.2024).
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il. No arrangemenis {provisions of waler sprinkling system ete,) have been
made in the lease arca for control of fugitive emission resulting from
transportation, loading, unloading of bajri. Mined bajri is not transported in
covered vehicles, During visit, no water sprinkiing sysiem was observed in
the lease arca as well as transfer points. (Violation of condition no. 12, 16 & 19

of consent to operate granted vide letter dated 07.02.2024),

fii. At @ location near village Gulgaon weighbridge, an obstacle was made using
Inrge size stones acroas the river bed in mining lease ares which obstructs the
nataural Mow of river and may cause damage to river ecology. (Violation of

condition 1o, 21 of consent to operate granted vide letter dated 07.02.2024),

7. Further, the recommendations of the joint committee, states that it should be ensured
by the PP during mining operations that no damage is done to the plantation on the
river banks and adequate plantation should be developed.

8. And whereas, it is clear from above that the lessee has failed to comply with the
conditions of consent 1o operate and also Environmental Clearance and Therefore,
the State Board intends to revoke consent to operate under reference,

In view of above, this show cause notice is being served upon you 50 &5 not to
why your consent to operate under reference may be revoked. You are advised to
submit your reply to this office along with a copy to the Regional Office of the Board
at Kishangarh latest by 40.04.2025, failing which consent 1o operate under reference
muy be revoked withou! any further notice.

This bears approval of the competent authority.

Yours sincerely,

. Ol

(Vijay Sharma)
Giroup In-charge(Mines)

oledb=

Copy to following for information & necessary action please:-
I Director, Department of Mines & Geelogy, Government of Rajasthan, Shastri Cirele,
Udaipur,
r 2 HMEIE@M,W#[M&W,MJMMM~
3. Regional Officer, Regional Office, RSPCB, K ishangarh,

4. Master File, E {

Group In-charge(Mines)

Yedbes

15
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BHARAT SINGH SHEKHAWAT

S0, MOHAN NAGAR — B, BJS COLONY, JODHPUR - 242006 (1A
E-mail : bharssinghshokbawat2527 @ pmail.com

T, Date: 14.04.2023
The Group In-charge (Mines)
Rajasthan Pollution Control board
Jhilana Doongari, Jaipur, Rajasthan

Subject - Reply 1 your show cause nolice No. F.12(BJ-31) RPCH/Gr.
Mines23-27, Dute 04.04.2024.

Refierence:-  Report filled by joint comminty in original application OA 1145/24
(B} tithed as Necraj Chaudhary V/s Swmte of Rajasthan & Others.

Dear Sir,

Under the above subject and in your referenced letter, it is requested that the
mining lease of mineral bajri located at Tehsil Kekri of District Ajmer has
been granted by the Mining Department on 30.3.2023 and registration was
done on 31.3.23. EC for my project by granted by MOEF on 03.02.2022 and
CTO /CTE was granted by RSPCB on 30.3.23. Further amendment EC was
granted by SIEAA Rajesthan 12.01.2024 and amended CTO/CTE was
granted by RSPCB on date 07.02.2024

With reference 1o the findings of Joint Committee report dated 03.01.2025,
Hon'ble NGT (OA 11452024(PB) titled as Neersj Chaudhary V/s State of
Rajasthan & Others) (Aunexure-01) order dated 19.11.2024 and your notice dated
(4/04/2023 point wise reply is as follows:-

Under vour show ecauge | Reply:

notice_Sub Point No. | The eligation is wholly haseless and without any
under the point No. 06: some and substince, As the findings of the Joint
The Project Proponent has | Committee Survey report Dated 03.01,2025 States
not carried out plantation to | is produced below refuting all the aligations made
cover 1/3" area of the | against lease holder:

mining lease. (Violation of
condition no. 11 of consent | Page no. 18
| o operale granted vide letter .
| daied 07.02.2024) Observation:

® Luring the visit, the committee did not find

trees/plans cutting nearby both side of river,
® PP cared out plantation of 3000 samplings
at village Devmand on the total area of 3.15
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Ha In the year 2023-24 and the sunaval ratr:}_?
of the plantation was 70-80%.

® PP also donated 800 plants to Sarpanch,
Grar Panchayat-Kadera on dated 27.08.2024

for plantation in village,
From the above mention observation of joint
committee it is very much clear that
Lease holder has not violated any conditions
regarding cutting of trees or plantation as
committed in approved mining plan as well as
approved ELA.

] r s
notice _Sub Point No. i
under the point No. 06 :-
No arrangements
{provisions of  water

sprinkling system ete.) have
been made in the lease area
for control of fogitive
emission  resulting  from
ransportation, loading,
unlpading of bajri. Mined
bajri is not transported in
covered vehicles. During
visit, no water sprinkling
system was observed in the
lease area as well as transfer
points. (Violation of
condition no, 12, 16 & 19 of
consent o operute granted
vide fetler dated
07.02.2024)

Reply :-

That the lease holder never violated condition no
12,16 and 19 of the CTO and that water sprinkling
is regularly carried out by the lease holder on |
KHACHCHA ROADS. Photos are attached for
your Kind reference({Annexure-02), also lease
holder make sure that every vehicle transporting
mineral bajri should be covered. Photos of
Covered Trucks/Vehicles trunsporting mineral
bajri (Annexure-(i3).

Under vour show cause
tice Sub_Point No. il
under the point No. 06 :-

At a location near village
Gulgaon weighbridge, an
obstacle was made using
large size stones across the
river bed in mining lease
aren which obstructs the
natural flow of river and

| ecology.

may cause damage to river
(Violation of

Reply -
The mentioned allegation of an Obstacle made of
large stone across the river bed in mining lease
area 10 which obstructs the natural flow of river
and may cause damage to river ecology is wholly
baseless and without any some and substance.

I would like to inform you that the location near
village gulgaon weighbridge the obstacle made
using large size slones were present in the river
area before the mining lease came into effect ie.
belore 31.03.2023,

For your reference I’m attaching the satellite image
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" condition no. 21 of consent
| to operate granted vide letter
dated 07.02.2024).

| came into effect. Another sstellite image which is

of December 2022 {Annexure-04), where it is]
clearly visible that these stones are dumped in the
nver at least 3 months before the mining lease

of February 2022 (Annexure-5), in which these
stones are not vigible in the river area. From which
it is clear that the stones were dumped in the river
area by illegal miners between February 2022 and
December 2022, In which any Kind of involvement
of me, the applicant, is not possible,

As per the directions of the Honble WNational
Green Tribunal Committee, | have lodged a
complaint in Police Station, Kekri Sadar, Kekri
against unknown people for dumping stones in the |
river ares (Annexure-H).

And this above information has also been
confirmed by the Joint Committee in there
survey report dated 03.01.2025 on the Page No.

¥
I
'

27 of the report{ Annexure-7)
Under r Reply --
| notice point No, 07 :- It is o state that no damage is been cause to the
| Further, the | plantation on the river banks as well as adequate

recommendations of the
joint commitiee, states that
it should be ensured by the
PP during mining operations
that no damage is done 1o
the plantation on the river

banks and adequate
plantation  should  be
developed.

Under vour show
notice point No. 08 :-
And whereas, 1t i3 clear
from above that the lessee
has failed to comply with
| the conditions of consent 1o
| operate and also
Environmental Clearance
and Therefore, the Siate
HBoard intends 1o revoke
consent 10 opeérale under
referonce.

plantation has been developed.
We retract that we have been conducting the

mining operations in due compliance of the terms
and conditions so imposed by the various
suthorities with regards to the protection and
conservation of the plantation in the lease hold
area. It is also out of place that the project |
proponent has also been conducting regular
checkups in order to ensure the preservation of the
plantation in the lease hold area,

o — =

==

cause | Reply

In case if any defective pointed out we have been
curing out ina very diligent manner.

It is w state that the local villagers and mining
mafia indulged in illegal mining are went upon to
halt the Jegitimate and legally valid mining
operations of the PP due to which serious
challenges are posed to the PP, vet we has been
trying its level best to cop up with the challenges
so posed by them. And it is pertinent o note that
despite the troubles so caused by the illegal miners
and mafia has been adairing to the terms and
conditions to imposed on it. It is vehemently
submilted that PP has successfully achieved the
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due compliance of the conditions so imposed on it 9
which have been duly acknowledged by the
authorilies from time to time.

It is humbly requested that the legitimate and valid operations of the PP
ought not to be obstructed so that the ill will of the people indulged in illegal
mining may not be successful.

And We have been conducting the mining operations in due compliance of
the terms and conditions so imposed by the various concerned officials and
authorities,

Thanking You,

h‘l&r Eilill‘uliy

{Authorized Person)

Bharat Singh Shekhawat

Lease Holder

Mining Bajri Lease Tehsil Kekri, District Ajmer

Copy to:

|. The Ddirector, Department of Mines & Geology, Government of Rajasthan,
Shastri Circle, Udaipur.

2. The Mining Engineer, Department of Mines & Geology, Khanij Bhawan, Ajmer,
3. The Regional Officer, Regional Office, RSPCB, Kishangarh,
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI
Ovripinal Application No. 1145 OF 2024

In the matter of:

Neeraj Choudhary Applicant
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Report of the Joint Committee constituted in compliance
with the Order dated 19.11,2024 in the O.A. No.
1145 in t tter of Neeraj Choud ate of

Rajasthan before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi.

1.4Background:
The Hon'ble National Green Tribunal, Principal Bench, New Delhi

took cognizance of the present case based on the letler petition
dated 27.01.2024 of Shri. Neeraj Choudhary, Sarpanch, Gram
Panchayat Gulgaon, Block Sawar, District Kekri, State of Rajasthan
and the same has been registered as O.A. No. 1145/2024, In the
above matter, Hon'ble NGT, Principal Bench, New Delhi vide its
Urder dated 19.11.2024 constituted a Joint Comumitiee comprising
of 1} District Magistrate, Kekri; (ii) Rajasthan State Pollution Control
Board; () a Semor Scientist of Ministry of Environment Forest and
Climate Change; and (iv] Central Pollution Control Board, with the
direction of the Committee to submit factual report within six
wecks, Further, in the above said Order dated 19.11.2024, Hon'ble
NOT appeointed the Central Pollution Control Board as nodal
Authority for eoondination and compliance,

A copy of the order dated 19.11.2024 of Hon'ble NGT is enclosed as
Annexure-1.

2. Constitution of Joint Committee:

In compliance with the Order dated 19.11.2024 of Honble NGT,
New Delhi and based on the nominations received from the
organizations concerned, a Joint Commitiee has been constituted
vide letter dated 26.12.2024 of CPCB comprising of the following
members:

lij.#®8h. Mahesh Dutt Purchit. Scientist-D, Ministry of
Environment, Forest & Climate Change, Sub-Office; Jaipur.

(). ®Bh. Subhash Chandra Hemani, Block Officer, (representative of
District Collector, Kekri).

(i}, Bh, Praveen Kumar Jain, Scientist-C, Central Pollution Control
Board, Regional Directorate, Bhopal.

(iv).®Ms Nidhi Khandelwal, Regional Officer, Rajasthan State
Pollution Control Board, Kishangarh.

25
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A copy of the Committee constitution and nomination letters are
enclosed ns Annexure-2,

3. Terms of reference (ToR) to the Joint Committee:

The Terms of the Reference [ToR) to the Joint Committee referred
therein the Order dated 19.11.2024 of Hon'ble NGT in the above
matter inter-alia include the following:

(1. The Committee shall visit the site, colléct relevant information
and verify the allegations referred there in the letter petition
dated 27.01.2024. Accordingly, the following are the issues
referred therein the letter pelition:

I AXarrying on mining activities at a depth of more than
permissible depth and outside mining lease area.

B.#rregularity of sand/bajri storage at stocks at transfer points
and illegally transporting without reaching transfer points.

C.Large number of vehicles using in mining and transportation
activities,

D.8elling of bajri by PP @600 Rs. Per ton, which is more than
the government rates,

F:.E!uttiug of trees by PP along both side of river which is
causing damage to flora fauna and river ecology.

(ii). & Compliance status of EC and consent by the concerned mining
lease holders.

The lactual status on various statutory requircments furnished below:

4. Preliminary meeting of the Joint Committee

| In consultation with the members of the Joint Commiltes, a
preluninary meeting of the Commitiee was convened at SDM oflice,
Kekri on 3 January, 2025 before the site visit. In the said mecting
all the members of the Joint Committee were present and discussed
i the facts and issues mmvolved in the matter, ToR to the Comumittes
I and further course of action proposed in this matter.

Following officials were also present in the meeting are:

iL¥ Sh. P. Jagan, Regional Director, CPCB Bhopal
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ii.% Sh. Rupendra Kumar, Scientist ‘B’ CPCB Bhopal
iii.® Sh. Bhopal Singh, Tehsildar, Kekri

iv.¥ Sh. Sanjay Kumar Sharma, AME, Mining and Geology

Depariment, Sawar

During the discussion, commitiee gave an opportunity to the
Applicant to submit his views and also requested the applicant to
physically show the places / allegations levelled in the letter
petition.  List of participants in the mecting 8 enclosed as

Annexure-3.

After the prelininary meeting, the site inspection was carried out on
3rd January, 2025 alongwith Applicant Sh. Neeraj Choudhary,
Sarpanch, Gram Panchayat Gulgaon and representative of Project
Proponent 8h. Khushwendra Singh to verify the actual status on

the allegations raiscd.
About the Lease and Mining Project(ML No. 05/2013):

Khari River is a tributary of the Banas River which originates in the
hills near Deogarh in Rajsamand district. As per Ajmer district
survey report its total catchment area is 6268 sq km and flows
towards northeast about 192 km through Udaipur, Bhilwara and
Ajmer Districts before joining the Banas River near Chosala village
in Ajmer District. The Khan has sandy bed and remains dry for the
major part ol the year.

The Letter of Intent (Lol) was issued from the Mine (Group-2)
Division, Govt. of Rajasthan on dated 20.03.2013 for the allotment
of 1025.70 hectare bajri mine which will be excavated rom Khari
river in Ajmer district. Copy of letter is enclosed at Annexure-4.

. As per the letter daled 19.12.2013 issued from Mine (Group-2)

Division, GovL of Rajasthan Temporary Work Permit (TWP) was
given for mining of Bajri in lcase arca from 29.12.2013 1o
28.02.2011 with the terms & conditions given in the letter, which
was extended upto 31.03.2014 through Supplementary Contract
duly signed by Mining Department, Sawar and PP. The validity of
TWP was lurther extended by Hon'ble Supremie Courl as per order
dated 27.03.2014 till further order. Copy of allotment letter and
Supplementary  Contract are enclosed at Anpexure-5 & 6
respectively, Later on, PP stopped the bajn muning from the Khari
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Kiver from 01.11.2014 and submitted letter for the same to Mining
e Geology department, Sawar dated 28.10.2014. Copy of letter is
| cnclosed at Annexure-7.

4. The Govt. of Rajasthan vide order dated 15.09.2017, cancelled the
Lol & TWE for violating the terms & conditions of TWP & Contract

and application form rejected and forfeited application fee, Copy of
letter 1s enclosed at Annexure-8.

The PP [ied special appeal 419/2018 in the Hon'ble High Court,
Jaipur and as per Hon'ble High Court order dated 07.05.2022 and
Hon'ble Supreme Court SLP 10587 /2019 Bajri lease Lol holders V/s
Stalc of Rajasthan and Others dated 11.11.2021 based on
amendiment made in the rule 5(4), it was directed (o the Government
lo take decision within 3 months.

uh

6. Environmental Clearance (EC) for mining of mineral Sand/Bajri
I from Khari River in revenue villages of Tchsil Kekri was issued by
MoEF&CC vide letter dated 03.02.2022w0 PP Mr. Bharat Singh
Shekhawat S/o Mr. Shivdayal Singh Shekhawat, r/o 336, Mohan
Nagar B, B.L.S. Colony, Jodhpur (Rajasthan) for proposed annual
production of 30,00,000 TPA from 1025.70Ha with a maximum
minable depth of 1 meter. Copy of EC is enclosed at Annexure-9.

7. In compliance of the court order Government of Rajasthan vide letter
dated 14.10.2022 reinstated the rejecied lease orders. Copy of letter
is enclosed at Annexure-10.

8. The Govt. of Rajasthan vide order dated 29.03.2023 issucd the
mining lease no, 05/2013 to PP Mr. Bharat Singh Shekhawat. The
mining lease became effective for the remaining period of 04 years
01 month and 20 days (from 31.03.2023 to 25.05.2027) after
contract registration. Copy of order and lease agreement is enclosed
al Annexure-11 & 12,

9. Rajasthan SPCB issued Consent-to-Establish & Consent-to-Operate
u/s 21(4) of Air (Prevention and Control of Pollution) Act 1981 by
letter dated 19.04.2023 and it was vald upto 29.03.2024with
conditions of maximum minable depth of 1 metre. Copy of CTE &
CTO are enclosed At Annexure-13.

10, The previous EC dated 03.02.2022 has been amended by SELIAA by
letter dated 12.01.2024 with an increase in minable depth of mining

28




1115

from 1 metre to 3 meter without any increase in total mining
capacity (30,00,000 TPA] & without any increase in minable arca
(1025.70 Ha), located at revenue villages of Tehsil Kekri (Copy of
amended EC is enclosed at Annexure-14) and CTE &CTO has been
issued  from RSPCHB dated 07.02.2024 which is valid upto
25.05.2027 with conditions of maximum minable depth of 3 metre,
Copy of CTE & CTO are enclosed al Annexure-15.

Hon'ble NGT O& 174572024 8 : e

The Satellite image showing the mine lease boundary on Khari
River, Kekri

6. Observation of the Joint Committee

Based on the deliberations held during the meeting of the Joint
Conunitiee, subsequent site inspections and documents made available
to the Committee, the lollowing observations arc inade:

L?ﬁ_%ﬂzlm
{a). #®During the visit of Joint Committee, no flow of water was observed

in the river bed at the visited site near village Gulgaon and
Devmand, and water filled pockets were observed in the river bed
due to mining done at many places.

(b). Huring the visit of Joint Commities, boundary pillars were not
found at the site of the mining lease to demarcate the mining
lease area as per Rajasthan Minor Mineral Concession Rules,
2017 (Annexure-16) - Rule No. 28, 1 (iv), Rule No. 91 and
Schedule IV, S.No. 3 & 7. The representative of PP and mining
departinent official explained that the mining lease had been
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allocated in various Khasra Nos. and it would be difficult to
demarcate boundary of mining lease area by using pillars. The PP
has deposited demarcation charges of Rs. 20,000/- on dated
28.05.2013 to Miming and Geology Department, Ajmer and Rs,
20,000/- on dated 29.03.2023 to Mining and Geology
Department, Sawar for demarcation of lease area and the Mining
and Geology Department, Sawar has conducted the survey dated
16.09.2014 and provided the demarcation report with revenue
tehsil /villages, Khasra no., Rakba and type of land ete. on
30.03.2023.

[¢). EMining activity was being carried out using JCB machine in the
mining lease arca by PP duning the visit, and same was confirmed
on the sile using Google live location and mining lease
demarcated kml file by the Committee members. Committee
Members measured depth of mined pits at some places in the
river durning the site visit on 03.01.2025 with the help of
measuring tape and found that mined depth from the adjacent
nearby river bed was approximately 1.5 m, while at some places
the depth was even 2.3 m.

[d). TP has installed weighbridge at the bank of river for weighing and
issuing of Rawanna for collection of Royalty based on the quantity
of sand mined which is connected with Department of Mines &
Geology-Online Management System (DMG-OMS) portal that can
be accessed by Mining department. CCTV cameras were also
installed at the weighbridge locations and vehicles were provided
wilh the GPS.

ll:];i’-'[Juring vimit, Joint Commitice observed that there were three
stock points namely Gulgaon, Devkheri and Devpura villages for
storage of mined sand/bajri for which PP has licences [rom
Mining and Geology Department. PP has installed weighbridge for
issuing e-TP (connected with online server that can be accessed
by Mining department] with CCTV cameras. Manual Air quality
monitoring station installed to check the Air Quality at Gulgaon
and Devpura stock points and found not in operation during visit.
The PP informed that the periodic monitoring of ambient air
gquality and analysis work has been given to the third-party
laboratory. As per data furnished by the Mining and Geology
Department, Sawar vide letter dated 03.01.2025 (Copy of letter
attached al Annexure-17), total quantity of Bajri starcd at three
stock points is as given below:
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'S.No. Location | Closing balance as on
I 03.01.2025 (Tonnes)
1. | Guigaon (1D:19306) 4839.05
| 2. |Devpura (ID:17301) | 23317.08
3. | Devkheri (ID:17301) 675.75

It was observed thal no catch drains, siltation ponds were
provided around the sand storage areas (sand stock points) to
prevent the flow of water and sand into the adjacent agricultural
land. No water sprinkling system observed at the haul roads,
sand storage arca lo control fugitive dust emission during
handling and transportation of sand.

().¥Mining and Geology departiment, Sawar carried out drone survey
at all the three stock points dated 09.02.2024 on the basis of
complaint recewed from village panchayat to check irregularity of
stocks at stock points. On the basis of irregularity observed at
three stock points with total quantity of 2910.524 MT, Mining and
Geology  department, Sawar imposed penalty of Rs
1.3,09,735.80 /- on PP vide letter dated 20.02.2024. Copy of action
laken letter is enclosed as Annexure-18.

(). ®PP carnied out plantation of 3000 samplings at village Devimand
on the total area of 3.15 Ha in the year 2023-24, As per amended
EC the greenbelt shall be developed within first 5 years and the
density of the trees should be around 2500 saplings per hectare.
However as per CTO, the plantation should be carvied out at 1 /3
lease arca, The consent condition w.r.i. plantation is not in line
with the EC, therefore the PP should get amended the CTO from
RSPCB and comply aceordingly.

(1), mupk:uinhlm:n'l siudy for mming lease arean had been conducted
by the PP through qualificd consultant i.e. Ms. Prerna Chauhan
[Geologist), dunng Pre-monsoon & Post-Monscon for the year
2023-24 and report submitted to Mining and Geology
Department, Sawar on dated 03.05.2024, As per replenishment

study:
'8.No. Description | Area in Ha
1. |Total Lease Arca | 103570
2, Minable Arca (3/4 Area) : | 769.275
3. | 1/4 Arca Blocked on both sides of river | 256,425

31



1118

'S.No. |Description of Reserves |  Quantity in MT

| 1. Total G:-.ulnmml reserves 27311746.56
% Total Minable reserves 20483809.92
'3, !Total Blocked reserves 6B27936.64 1

'E‘urw ﬂf replenishinent study is enclosed at Annexure-19.

(i) £During the visit that it was observed near village Gulgaon
weighbridge location, large stones were stacked across the river
bed and obstacle made using large size stones across the river
bed in the mining lease area without any approval of concerned
departinent, which almoest blocked the natural flow of river in the
lease arca and may cause damage to river ccology (see photo 16
& 17). As per Google earth image dated 21.02.2022 [see photo 14)
of mining lease area shows no obstruction was visible, however
image dated 11.10.2022 (see photo 15) shows clear obstruction of
river with large size stones. This change is clearly visible in the
Gioogle Earth images taken between February and October 20228
It would have been probably done to stop the sand/bajr flow for
more deposition in the permitted lease area. As per Moniloring
mechanism of Enforcement & Monitoring Guidelines for Sand
Mining 2020, *All precautions shall be taken to ensure that the
whiter stream f{lows unhindered and process of natural river
meandering does not get affected due to mining activity”. Also,
making obstacles to natural water flow violates the consent
condition no. 21, Mining and Geology department, Sawar has
issucd notice o PP dated 08.01.2025 for responding within 30
days afler receiving of this notice. Copy of notice is enclosed as
Annexure-20.

(). ¥Mining and Geology Department, Sawar carries out regular
vigilance activities o monitor the illegal
mining/transportation/storage of mined sand/bajri in tehsil
Kekri. Mining and Geology Department, Sawar provided
information about the action taken agminst 22 cases inthe
FY2023-24 and 13 cases in FY 2024-25 {upto December 2024)

regarding violators for illegal storage & transportation of mined
sand /bajri and recovered Rs. 34,15400/- (including EC charges
e, Rs. 26,00,000/-) during FY 2023-24 and Rs. 23,24,950/-
fincluding EC charges ie. Ra, 18,00000/) during FY 2024-25 in
tehsil Kekri. Details of penalty recovered is attached at
Annexure-21.
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(k)-¥As per data furnished by Mining and Geology Department, Sawar,

total Rawanna issued in the FY 2023-24 are 21195 Nos. and

I quantity of sand /bajri dispatched is 3,99,449,70 tonnes and total

Rawanna issued in the FY 2024-25 (upto December 2024) are

27318 Nos. and quantity of sand/bajri dispatched is 5,44,884,16

tonnes. From the above data, quantity of sand /bajri dispatched is

less than the consented limit e, 30,00,000 TPA. Details of

Eawanna and quantity of sand/bajri dispatched is attached at
Annexure-22,

(1).# During the visit, it was observed that vehicles carrying sand [bajri
without any cover which may cause fugitive dust emission during
transporintion.

| (m).As per information provided by the office of the Deputy
Conservator of Forest, Ajmer, there were no National
Park /Wildlife Sanetuary near the mining lease arca. Copy of letter
1% enclosed at Annexure-23.

B.'Observations on the issues raised by the applicant in the letter
petition dated 27.01.2024

(a)¥esue raised: Carrving out mining activitics at a depth of more
than permissible depth and outside mining lease area.

Observation:
There was no flow ol waler excepl sinall pockets of water in the

river bed observed. The committee members measured depth of
mined pits randomly at some places in the river during the site
visit on 03.01.2025 with the help of measuring tape and found
that mined depth from the adjacent river bed was 1.5m at few
places, while at some places the depth was even 2.3 m.

(bjissue raised: irrcgularity of sand/bajri storage at stocks at
transier points and llegally transporting without reaching
transfer paints.

Observation:
o#'P has licence for three transfer points located at villages

Gulgaon, Devpura and Devkhern for storage of mined sand /bajri.
During visit, Gulgaon and Devpura stock points were operational
and Devkheri was not in operation, the excavated and
transporicd sand/bajri from river bed found-stored at Gulgaon
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TP-4839.05 Tonnes, Devpura TP-23317.08 Tonnes & Devkheri
TP-675.75 Tonnes. Earlier, Mining and Geology department had
carricd out drone survey at all the three transfer points dated
09.02.2024 on the basis of complaint reccived from village
panchayat to check irregularity of stocks at transfer points, On
the basis of irregularity found at threc transfer points with total
quantity of 2910.524 MT, mining department imposed penalty of
Rs. 13,00,735.80/- on PP vide letter dated 20.02.2024 (details in
Annexure-18).

eiMining and Geology Department, Sawar carries oul regular
vigilance activities o monitor the illegal
mining/ transportation/storage of mining sand/bajri in tehsil
Kekri. Distriet authorities provided information about the action
taken against 22 cases in the FY 2023-24 & 13 cases in FY 2024-
25 (upto December 2024) regarding violators for illegnl storage &
transportation of mined sand/bajri and recovered Rs.
34,15,400/- (including EC charges i.e. Rs. 26,00,000/) during FY
2023-29 and Rs. 23,24.950/- |in¢luding EC charges i.c. Rs.
18,00,000/) during FY 2024-25 in tehsil Kekri (details in
Annexure-21|.

elfiloint Committee randomly verified quantity of sand /bajri being
dispatched through e-Transit Pass generated at transfer point as
well as carrying capacity of vehicle permitted with transport
department and found it in order.

(cj¥ssue raised: Large number of vehicles using in mining and
transportation activities.

Observation:

«#\s per the mining plan submitted by the PP, the number of
machineries/vehicles proposed for excavation of sand/bajri i.e.
Excavators [(JCB) -12 Nos. & Front-End Loaders-12 Nos. As per
the PP, presently there were total 08 Nos. of JCB available at
vanous excavation sites, during the site visit mining activity was

going on in the river bed of mining lease area near village
Guigaon by using one JCB machine and tractor-trolly using for
transportation to transfer point. However, at the time of visit
observed that 5 truck trailer are used [or transpertation from
transfer points to various citics.
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(d)¥ssue raised: Selling of bajri by PP @600 Rs. Per ton, which is
more than the government rates.

Observation:

sHarlier, The Rajasthan Goods (Control of Production, Supply,
Distribution and Trade and Commerce) Act, 2014 and rate of
sand [bajri was fixed by the District Collector vide notification no.
F17{1)/Mining  Department/legal /2014  dated 07.02.2014,
Lnsirict Collector, Ajmer issued an order dated 11.02.2014 and
fixed the mte of sand/bajri {[Copy of the order is enclosed at
Annexure-24), however same was adjourned as per order dated
18.05.20135 of the Honble supreme court SLP no. 15369/2015.
Due to this no rate of sand/bajri was decided by the concerned
Department.

%P informed that at present, the PP is selling bajri @600 rupees
per ton including all charges viz. CGST, SGST, Royalty charges,
DMET Charges, RSMET, transportation charges ete.

(¢)3ssue raised: Cutting of trees by PP along both side of river which
is causing damage to flora, fauna and river ecology.

Observation:
«iDuring the visit, the committee did not find trees/plants cutting
nearby both side of river.

5P carried out plantation of 3000 samplings at village Devmand
on the total area of 3.15 Ha in the year 2023-24and the survival
rile of the plantation was 70-80%.

WP also donated 800 plants to Sarpanch, Gram Panchayat-
Kadera on dated 27.08.2024 for plantation in village.

7. CTO Compliance

The CTO issucd by RSPCB is valid up to 25.05.2027. The joint
committee verified and found the PP is not complying with
conditions ne. 11, 12, 16, 19, 21 of Consent o Operale issued vide
RSPCH letter dated 07.02.2024, details of which are as follows:

i85 As per condition no. 11, the PP has not carried out plantation to
cover 1/3rd area of the mining lease. (as mentioned above the
consent condition w.r.l. plantation is not in line with the EC and
mining plan)

35
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iL.¥ As per condition no. 12, 16 & 19, no arrangements (provision of

watcr sprinkling system, ete.) have been made in the lease area
for control of fugitive emissions resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in
covered vehicles., During visit, no water sprinkling system was
observed in the lease aren as well as transfer points.

iti. BIn violation of per condition no. 21, at a location near village

Guigaon weighbridge, an obstacle made using large size stones
across the river bed in mining lease area was observed which
obstructs the natural flow of river and may cause damage 1o
river ecology.

8. EC Compliance
i.¥ The Project is having valid Environment Clearance issued by

i &

iii.

iv.

v.B

vi.

SEIAA vide letier dated 12.01.2024 and validity of EC is co-
terminus with the lease perod.

As per the details submitted by the representative of Department
of Mines and Geology, Govt. of Rajasthan as well as
authenticated production figures, the mineral production [river
sand excavation) has not been done beyond the permissible
guiaritity as allowed vide EC under reference.

PP had carried out plantation of 3000 samplings at village
Pevinand on the total area of 3.15 Ha in the year 2023-24. As per
EIA report, 5316 no. of plantation shall be carried out, whereas

as per amended EC the greenbelt shall be developed within first 5
vears and the density of the trees should be around 2500
saplings per hectare, However as per CTO, the plantation should
be carried out at 1/3 Jease area. The consent condition w.r.L
plantation s not in line with the EC,

No excavation beyond the depth of 3 meters was observed in the
river bed. Formation of deep trenches due to mining was also not
ohserved.

A Comprehensive Digital Map (Land use and Land Cover] of

entire lease area is to be prepared by the PP with clear depiction
of 05 year excavation plan as per the approved scheme of mining.

Provisions and strategic placement ol water sprinklers should be
done with immediate effect at the areas more prone to generate
fugitive emissions.

vii. 8 Other statutory documents such as Approved Mining Plan,
Oceupational Health Checkups of workmen in accordance of
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various mine legislation, Ambient Air Quality monitoring reports
etc have been submitted by the unit along with the latest six-
monthly compliance report to MoEF & CC,

9. Recommendations of the Joint Committee:

alk

b) &

c)E

d)k

:Iiﬁ

#

) ¥

Google Earth image dated 11.10.2022 shows obstruction across
river i mining lease area, hence the concerned
department/authorities should be directed to take necessary
action against PP for non-complying of Enforcement & Monitoring
Guidelines for Sand Mining 2020, and also ensure that the
obstruction made using heavy stones across the river bed near
village Gulgaon weighbridge location should be removed
immediately for maintaining the natural flow of river and
maintaining river ecology.

Pillars shall be fixed before carrying out mining operations to
demarcate the banks in the active mining channel/stretch
according to the banks boundary map, Pillars shall also be (ixed at
the boundary of mining zone, leaving bufler zone from the banks,
with level marks on these pillars without these facilities, precise
compliance verification on ground w.r.t. depth of mining and
bufler zone left from the banks is not possible,

District Swurvey Report should be scientilically prepared as
prescribed in the Sustainable Sand Mining Guidelines 2016,
preferably by government institutes/organizations. No-mining
zones (distance from riverbank, bridges, dams cte.) should be
depicted in maps in the Survey Reports for clarity.

It should be ensured by the PP during mining operations that no

damage is done to the plantation on the river banks and
plantation should be developed aflter amendment ol consent,

The PP shall comply with Consent conditions no. 11, 12, 16, 19,
21 with immediate effect.

Proper covening ol vehicles as well sand/bajri stored in the stock
storage arca using tarpaulin, and water sprinkling on the roads
shall be done to prevent dust ennssion,

The permissible mining depth condition and distance/buffer
criteria [distance from riverbank, bridges, dams cte.) for no-mining
zones should be strietly implemented. In no case mining should be
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| caurried oul below water level or sub-surface water level in the

rver.

11¥ Even s condu e replenishment study,
i hj# E though PP ha ducted 1l lenish udy, the
following points may also be included:

eli¥early replenishinent studies should depict the factual position
and levels for all corresponding cross sections, clearly
diffcrentiating the mined and unmined area. ®

s&Replenishment reports should contain key maps of mining
channel /stretch area.

¥ A Comprehensive Digital Map [Land use and Land Cover) of entire
lease arca is o be prepared by the PP at the earliest with clear
depiction of 05 year excavation plan as per the approved scheme
ol mining.

JE Appropriate mechanisin be implemented for taking strict punitive
action against the persons and vehicle involved in illegal mining in
the area under the MMDR Act and direction issued by Hon'ble

1 Natwnal Green Tribunal vide order dated 26.02.2021 in O.A. 360

of 2015 in terms of penalty and environmental compensation,

[Mahesh Dutt Purohit) {(Subhash Chandra Hemani)
Scicntist-D, MoEF&CC, Sub Divisional Officer
1RO, Jaipur SDM Office, Kekri

Er. .nﬂlhﬁi.ﬁ'f’
<O

e

-

ER

(Praveen Kumar Jain) (Nidhi Khandelwal)
Scientiat C, Regional Officer, RSPCH
CPCB, RD Bhopal Kishangarh




1125

‘ i - g . ] ; i-;_—:_
N
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An por satellite imnge daied 31.02.3023, no obstruction visible (n the mining lease
R ares of River Khari near villige Gulgaon {photo 14)
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the mining lease area of River Khan near village Gulgnon (photo 16 & 17)
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" Plantation ot Devinand area (photo T2 8 23)
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Item No. 07 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1145/2024

Neeraj Choudhary Applicant(s)

Versus

State of Rajasthan Respondent(s)

Date of hearing: 19.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

1. A letter petition dated 27.01.2024 has been received from Neeraj
Choudhary, Sarpanch, Gram Panchayat Gulgaon, Block Savar, District
Kekri State of Rajasthan and this letter petition has been registered as
Original Application under Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) in exercise of suo-
moto jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that large scale illegal mining and
transportation of mineral in utter violation of environmental norms is going
on, on the side of river Khari. It is passing through Kekri District by the
persons who has been granted mining leases but they are carrying out
mining activities outside the lease area. Said mining has been conducted

to extract mineral though sufficient replenishment is not available in river
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bed and this is causing serious damage to flora fauna and river ecology.
Heavy machines are being used for mining activities and transportation of

mineral is by using dumper trailers, tractors and other vehicles.

3. From the complaint made in this letter petition, prima-facie, we are
satisfied that a substantial question relating to environment has arisen but
before proceeding further in the matter we find it appropriate to obtain a
factual report and for this purpose constitute a Joint Committee
comprising District Magistrate, Kekri; Rajasthan State Pollution Control
Board; a Senior Scientist of Ministry of Environment Forest and Climate

Change; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall visit the site, collect relevant information and
submit factual report within six weeks. While submitting report,
Committee shall also examine compliance of EC and consent by the

concerned mining lease holders.

6. List for further hearing on 22.01.2025.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 19, 2024
Original Application No.1145/2024
M
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GOVERNMENT OF INDIA
wxiare, v v T vireds dyrrs
MINISTRY OF ENVIRDNMENT, FOREST & CLIMATE
CHANGE

W e, A e st e /Regional Offce,
Gundhizgagar(Sub-Regional Office, Jaipur)
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F. No. J-11015/222/2013-14. 1l (M)
Governmaent of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

e

Indira Paryavaran Bhavan
Prithvi Wing, 2" Floor, Aliganj,
JorBagh Road, New Delhi-110 003

Dated: 3rd February, 2022
To

Mis Bharal Singh,
Mchan Nagar, BJS Colony. Jodhpur (Raj.) — 342006

Subject: River Sand Mining Project (Minor Mineral} (Khari River Bed) with
proposed production capacity of 30.0 Lakh TPA (ROM} by Mis Eharat Singh,
located at Revenue villages of Tehsil-Kekri. DistrictAjmer, Rajasthan (MLA
1025.70ha) - Environmental Clearance — regarding-

Sir,

Thizs has reference o the proposal of M/s Bharat Singh vide proposal no
IARJMINGZOZ11/2013 for mining of River Sand (Minor Mineral) with proposed
production capacity of 30.0 Lakh TPA (ROM). The mine lease area 5 located at vilage
(s}-Chausla, Chandthali, Bajta, Devikhedi, Dhundhari, Tankawas, NayaGaonMehrukala,
Bhandawas, Gulgaon, Sadara, Sadari, Rajpura, Banediya, Mehrukala, Aamli, Balapura,
Gothra, Devpura, Kadera&Alamboo, Tehsil-Kekri& District-Ajmer, Rajasthan in the mine
iease area of 1025.70ha. The mine lease area lies on the Khari River bed. The
Latitudes and Longitudes of the mine lease area hes between 25°4930.81"N to
25°50'3 30'N and 75°0123.74"E to 75°20'66.48°E on Survey of India loposhest
numbers 4501, 450/5. The Project is Incated in Seismic zone-|

2, The proposal of TOR was considered by the Expert Appraisal Committes in its
10th Meeting held during 2 1s1-23rd August, 2013 10 determine the Terms of Refarence
(TOR) for undertaking detailed ElA study. The TOR was issued byMoEF&CC vide: lstler
Na. J-110156/ 222/2013-1A11 (M), dated 15th October, 2013, The Proponent submitted
ihe EI&/EMP Report onling to the Ministry for seeking envirenmental clearance after
conducting Public Hearing.

5 Tha mine lease area is 1025.70ha which is Kharn River. No foresl land is
involved. Letter of Intent (LOI) for grant of mining lease for minor mineral River Sand
over an area of 1025 70ha has besn granted by the Govt. of Rajasthan, vide letter No
P-7({19)/Khan/Group-2/2013 dated 20.03.2013 for the period of 5 years. The Mining
Plan has been approved by Director, Mines and Gealogy, Govt. of Rajasthan; vide letter
no.3527Mine Plan, dated 28.06.2013. Department ©, Minas And Geology, Rajasthan
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wsued Hajasthan Minor Mineral Concession Rule, 2017 (RMMCR, 2017) on -
1.3.2017 That Rule 5 (4) of EMMCR, 2017 provides for completion of all formalities by
LOI Holder and execution of lease within 12 months from the notification of the Rules
Le fram 1.2.2017. Riversand mining leases in Rajasthan were issued LOI in year 2013
and by virtue of Hon'ble Supreme Court order dated 25.11.2013, 82 Lol holders (out of
1058) were issued temporary work permit without EC. Hon'ble Supreme Court in SLP
1038772014 gave judgement on 11.11.2021 and direcled State govermmant to amend
Rule 5(4) as per finding of Central Empowered Gommittee. In compliance of the above
mentioned judgement, Rajasthan Government issued a Gazette nofification on
16.11 2021 and extended validity of Lol to 68 months from issuance of rnule ie
132017 Therefore, as per notification dated 16.11.2021 Lol is valid till 31" October
2022

a Mining is by Semi-Mechanized opencast method, Excavation will be caried out
up to a maximum depth of 3 meters from surface of deposit and not lese than one meter
from the water level of the River Channgl whichever is reached earlier, Froponent has
nformed that 101545 ha area will be used for excavation and 375 ha for tha green
belt development. The site elevation is 358m - 316m AMSL The Ground water depth is
B-Bm bgl in pre-monsoon season and 5-8 m bgl in post-monsoon season. The total
waler requrrement is 21 KLD including water demand for dormestic purpose, dust
suppression and plantabion development which shail he met by tanker supply, Mo
Objection Certificate from Gram Panchayal has bean obtained in this reqard. The
working 1= proposed on higher elevations: no ground water ierceplion during the
mining operations is envisaged.

. Project Proponent has reported that mining will be done leaving a safaty distance
from the banks i.e. 15% of the width of the River from baoth the banks. Mining will be
done only during day time and completaly stopped in monscon season. No rmining will
be done in the zone of 100m on either side of the structure/bridge. Project Froponent
reported that there will be construction of ramps, temporary rest shelters during
operational phase and these will be removed at the time of mine elosure.

& Mineral will be transported through road. Project Proponent has made the Traffic
Analysis survey and reported that 500 no. of trucks will be deployad per day (20 tonnes
capacity each) which increase 2250 PCUs per day and the level of sarvice (LOS)
remains up to "A" & "B". Project Proponent reported that roads will be repaired regularly
and maintained in good condition. & Supervisor will be appomnled to reguiate the traffic
movement near site. Speed breakers and signage will be maintained at all the sensitive
places.

T. Froject Proponent reperted thal no National Parks, Wildlife Sanctuanes, Tiger
Reserves fall within the study area (10 km radius of the mine boundary). There is one
Protected Forest and three Reserved Forest State Government of Rajasthan vide letter
no 1323 dated 05.01.2015 has confirmed that the lease does not fall in Araval range.
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a. The baseline data was generated for the peried durng October 2013 to
December 2013, The parameters for water and air quality were within permissiblelimits.
The Committee deliberated the.uaseline data collected by the Project Proponent.
Project Propanant reported that no R&R plan is applicable for this project as the mine
lease area lies entiraly on the River bed and there is no establishment on the site.

g, Public Hearing for the proposed Project was conducted on 28.05.2014 at 03.00
pm at Govt. Secondary School, Village Tankawas, Tehsil-Kekn, Ajmer The Public
Hearng was presided over by NIr, YashodaNandanSrivastava, Adddional Districl
Collector 1|, The representatives from the Rajasthan State Pollution Control Board were
also present, The issues raisad during the Publc Hearing were also considered and
discussed during the meeting, which inter-alia, included that priority to local paople in
employment, effective implementation of measures to control dusl pollution, water
consetvalion measures, social and other village development activities and not to harm
nearby fields. Project Propenaent has made the Action Plan with budgetary provisions
The Committee deliberated and is of the view that PP needs lo implement fhe Action
Plan and the Implementation Report has to be submitted to the Regional Office of the
MoEF&CC every six months.

10.  The cost of the Project is Rs 7.0 Crores, The Proponent has earmarked Rs. 3.0
| akhs towards Environmental Protection Measures and Rs. 26.0 Lakhs per annum
towarde recuming expenses, Proponent informed that R=. 350 Lakhs have been
sarmarked towards GSR activities for next five years of mining operation. The Project
Proponent has also made a submission that in accordance to Hon'ble Supreme Court
of India's orders dated 25.11.2013, 24 02 2014 and 27.03.2014 (In Civil Appaal No.
4703-9706 of 2013) production of —4,60.588 Tonnes of Bajn has been made dufing
October 2014 to March 2015

14, The Commitiee deliberated at length on the information submitted by PP and
recommended the Proposal during 29-30 April, 2015 for environmental clearance for
Mining of Mineral Sand (Minor Mineral) with proposed production capacity of 30.0
Lakns TPA (ROM) in the MLA 1025.70ha.

12. Hon'ble Supreme Court vide order dated 11.11.2021in the InlerGcutory
Application No. 29884 of 2021 in Special Leave Petition (Cial) No. 10587 of 2019 Baji
Lease Lol Holders Walfare Society s Ors considered the report submilled by CEC.mn
which the relevant recommendations are as follows:

"Tha MoEF&CC will issue EC in respect of all the valid Lol holders
recommended by the EAC in its meeting held during 2014-2016 without
insisting on submission of seientific study report as a precandition for grant of
EC within a period of ihree months. MeEFACC shall also prescribe detailed
methodology in consultation with CMPDI for undertaking replenishment study
during the course of mining as discussed in para 17 (i} of this Report”

Hon'ble Supreme Court has approved the recommendations made by the CEC for
implamentation forthwith
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13.  Central Mine Planning and Design Institute (CMPDI) has prescrbed the detailed -
methodoleqy fer underlaking replenishment study, A copy of report is snclosed Project
proponent is directed to camry oul replenishment s'udies as per the methodology
prescribed by CMFDI and under the overall supervigion, monitoring and control of the
State Mining Deparimenl. The State Mining Department shall ensure strict adherence
1o the procedure and methodelogy prescribad by CMPDI for conducting replenishment
study and ensure thal such replenishment study report is submitted at the presrbed
fime as mentioned in the report of CMPDI and 1hat appropriate necessary action is
taken based on such replenishment study report,

14.  In compliance to Hon'ble Suprame Court order dated 11.11 2021, theMinistry of
Ermvironment, forest and Climate Change has examined the proposal in accordance
with the Environmental Impact Assessment Notification, 2006 and further amandments
thereto, and after accepting the recommendation of EAC meeting held during 23-30
Apnl, 2015, here by decided 1o accord the Environmental Clearance (EC) undar the
provisions thereof to the above mentionad propesal of Ms Bharat Singh for production
of 20 lakhs (TPA) of Sand/Bajri from 1025 70ha at Revenue villages of Tehsil-Kekri,
District Ajmer, Rajasthan,

A. Specific Conditions

(1) Project Proponant shall appoint an Cecupational Health Specialist for Regular
and Peradical medical examination of the workars angaged in the Project and records
mantained. also, Occupational health check-ups Tor workers having some ailments lika
BF, diabeles, habial smokers, elc, shall ba underaken once in six months and
necessary remedial/preventive measures taken accordingly Recommendations of
Mational Institute for Labour for ensunng good occupalional environment for mine
workers would also be adopted: All the old age people of the surrounding villages may
be provided medical facilities. (i) Praject Proponent shall appoint a Maonitoring
Committes to monitor the replenichment study, traffic management, levels of
production, River Bank erosion and maintenance of Road etc, Proponent to ensure that
fluonde Iree drinking water needs lo be provided lo the vilagers; (i) Transport of
rmineral will not be done threugh any of the villages; (iv) Project Proponent shall ensure
that the road maynot be damaged due 1o transportation of the mineral; and transport of
minerals will be as per IRC Guidelines with respect to comglying with traffic congestion
and density, (v} Implementation of Action Plan on the izsues raised during the Public
Hearing. The Propanent shall complete all the tasks as per the Action Plan submitted
with the budgetary provisions during the Public Hearng; (vi) The pollution due to
transportation load on the environment will be effectively controlled & water sprinkling
will also be done regularly Vehicles with PUCE only will be allowed to ply. The mineral
transportation shall be carried out through coverad trucks only and the vehicles carying
the mineral shall not be cveroadad. Project should obtain 'PUC certificate for all the
vehicles from authorized pollution testing centre: (vii) Washing of all transport vehicle
should be dane inside the mining lease; and {viii} "Environmental Clearance is sub' =ct
to final outcome of Hon'ble High Court of Rajasthan and other Court of Law, if ary. (ix)

cille
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PP shall implement the conditions prescribed in Enforcement & Monitoring Guidelines
for Sand Mining 2020, as applicable for PP and also SoP issued by the Rajasthan State
Government for prevention of illegal river sand mning in the stale and
(x)Replenishment study report- Central Mine Flanning and Design Institute (CMPDI)
has prescribed the detailed methodology for undertaking replenishment study. A copy
of repart is anclosed. Project proponent is requested to submit the replenishment study
report in one year, as per methodology prescribed by CMPDI (xi) Permizsible Mining of
River Bed Material (Sand/Bajri) shall be limited to30 lakhs (TPA) from an effective
mineable area of 1025 70ha, with a maximum minable depth of 1 meter. The
permissible minable material of 30 lakhs (TPA) will be valid till one year from the day of
wsuance of the EC. (ki) For subsequent period, PP shall submit fresh annmual
replenishment study to MoEF&CC for amendment in EC for mineable quantity and
maximum permission depth for mining based on the scientific findings of replenishment
study. Such study shall be placed before EAC for appraisal for next three years lo
assess rate of deposition and accordingly, minable production capacity and depth can
be prescribed based on trends analysis, provided it is found scientifically satisfactory by
the EAG. The placing of the study report before EAC is mandatory for initial three years.

B. Special Conditions:

Slakeholder Engagement 1 | In the case of private land not owned by the
| lease holder an Engagement affidavit should be
| obtained regarding consent of the concerned

| land owner (s) for carrying out the mining

L operation.

" 2 | Stakeholder awareness and abilty lo raise |

concerns and getting it to be addressed.

3, Implementatmn of Achion Plan on the issues

raised during the Puslic Hearing. The Proponent |

shall complete all the tasks as per the Action

Flan submitted with the budgelary provisions

! | during the Public Hearing.

4. | Having valid lease and all the permits 1S |

. essantial #, _

&. | Te astablish a Monitoning Committee including |

Local Panchayat, to check on traffic due lo

transportation and submit an annual reporl on

| the same.

6. | The directions given by the Hon'ble Eupreme

Court of India vide order dated 27.02.2012 in

' Deepak Kumar case [SLP(C) Nos. 19828-18629

| of 2009] and order dated 05.08.2013 of the

Hon'ble National Green Tribunal in application

7. Al th e provisions made and restncmns |mpnsecl
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' as covered in tha Minor Minsral Rule, shall be |
complied with, particularly regarding
Environment Management Fractices and its fund
management and Payment of compensation to
| the land owners.

& | No River sand mining be allowed in rainy
52as0n

9. | To submit annual replenishment repart certified
by an authorized agency. In case the
replenishment is lower than the approved rate of |
production, then the mining activty | production '
levels shall be decreased | stopped accordingly |

till the replenishment is completed,

10 Mining shall be dane in layers o avold ponding |
effect and afler first layer ie excavated, the
process will be repealed for the next layers.

1. To maintain safetg.r and stabilly of Riverbanks | e |
4 meter or 10% ol the width of the River
whichever is more will be left intact as no mining |
Zone.

12. No stream should be diverted for the purpose of
sand mining. Mo natural water course and/ or
watar resources are abstructed due to mining

13 No blasung shall be resorted to in River m:mng
_and wathout permission at any other place.

14 De;:ueru:llnq upon the location, thickness of sand
depositon,  agricultural  land/Riverbed,  the
method of mining may be manual, semi- |
mechanized or mechanized; however, manual
method of mining shall be preferred over any
other method.

15| The EC holder shall keep a cormect account of |

| quantity of mineral mined out, dispatched from
the mine, mode of transport, registration number

| of vehicle, person in-charge of vehicle and mine
plan. This should be produced before officers n

_of Central Government and State for inspaction,

16. For each mining leasa site the access should be |
controlled in a way that vehicles carrying mineral

| from that area are tracked and accounted for

17 [ Use nftechn::l:ugn_.f like Bar E.r::dmg Information

| and Communications Technology (ICT), Web
based and ICT =nabled services, mobile SMS

| App eto. to account for waight of mineral being

| laken out of the lease area and the number of
trucks moving oul with the mineral shall be
r_naf.le T

18| Noise ansing out of mining and processing shall
be abated and controlled at source to keep within |

g
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| permissible limit. :

Restricled working hours. Sand mining operation |

Aif Polluion and Dust|
Management {

20,

21

"~ 37 The mineral transportation shall be carried out

e e e

The pollution due to transportation lead on the
| environment will be effectively controlied and
 water sprinkling will also be done regularly,
Air Pollution due to dust, exhaust emission of
fumes during mining and processing phase |
should be controlled and kept in permissibie
limits specified under environmental laws

| through covered trucks only and the vahiclas
carrying the mineral shall not be overloaded
Wheal washing facility should be installed and
Lsed,

L

Bin-Diversity Protaction

Management  of Visual

Impaci

53 The mining operations are o be done in a|

eystematic manner so that the operations shall |
greate a major visual impact on the site

Management of Instability
and Erosion

24

27

Restoration of flora affecied by mining should be

done immediately. Twice the number of trees |
destroyed by mining to be planted preferably of
| indiuenous spacies. s !
No mining lease shall be granted in the forest
area without fores! clearance in accordance with
| the provisions of the Forest Conservation Act,
1880 and the rules made thareunder -
| Protection of turtle and bird habitats shall be
ensured. e s =15

Spring sources should not be affected due to
mining activilies, Necessary Protection measures |
are In he incorporated

28.

25

31,

30,

The EC should stipulste conditions for adequate
steps 1o check soil erosion and contrel debrs
flow etc. by constiucting engineering structures.
Use of oversize material to control erosion and
movement of sediments. cat 1§
No cverhangs shall be allowed to be formed due |
to mining and mining shall not be allowed in area |
where subsidence of rocks is likely lo occur dus
to steep angle of slope.
Mo extraction of stone!
prone areas.

boulder! sand in landstide

ad.

Controlled clearance of riparian vegetation 1o be
| undertaken.

Wasle Management

P

Pallution Prevention B

33 Site clearance

ce and tidiness is very much needed
to have less visual impact of mining.

34

Rubbish burial shall not be done in the Rivers.

39.

-

Efflusnt discharge should be kepl to the
minimum and it shauld meet the slandards
presaribed,

-
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36 | Mining shall not be undertaken in a mining lease
Wcaled in 200-500 mater of bridge, 200 meter
'upstream and downstream of water supply /
imigation scheme, 100 meters from the edge of
National Highway and railway line, 50 meters
from a reservoir, canal or building, 25 meter from
the edge of State Highway and 10 meters fram
the edge of other roads except on special
exemption by the Sub-Divisional level Joint
| Inspection Committes. - it
37 | Mining activities shall not be done far mine lease |
where mining tan cause danger to site of fload |
protection works, places of cultural, religious, |
| historical, and archasological importance
EB‘ Vehicles used for transportation of sand are to
be permitted only with fitness and PUC |
__| Certificates. -
48 | Junction at take-off point of approach road with |
main road be properly developed with proper
width and geometry required for safe movement |
___| of traffic by concession holder at his own cost
40| Project Proponent shail ensure that the road may
nat be damaged dus to transportation of l|'IE'.-|
mineral; and transport of minerals will be as per |
IRC Guidelines with respect to complving with |
__ lraffic congestion and density.

~ 41 No stacking allowed an road side and also along

National Highways = =]
42| The Project Proponent shall undertake phased |
restoration, reclamation and rehabilitation of land
affected by mining and completes this work
before abandonment of mine

43| Site specilic plan with eco-restoration should be |

in place and implemented, S :
44 | Health and safety of warkers should be taken |
 care of. T — _J
43, Transport of minera! will not be done through |
vilages / habitations. "
4G.| The Project Proponent shall make arrangement
| for dnnking water, first aid faglity (alang with |
- species spacific anti-venom provisioning) in case |
___| of emergency for the workers. =
47.| Project Proponent shall implement the Disaster
Management Plan if the mine loase area s
located in Seismic Zone-lV. Project Proponant
shall appoint & Committee to have a check over
any disaster to wam workers well before for the |
salely of the workers, Emergency halpline
__|nuriber will be displayed at all levels.
48 Froject Proponent shall appoint an Ccoupational |

—§ -



1162

— T [Health Specialist for Regular and Periodical |
medical examination of the workers engaged in
the Project and records maintained. also,
Occupational  heaith check-ups for workers
having some ailments like BP diabstes, halitual
=mokers, ete, shall be underiaken once in six
manthe and necessary remedialfpreventive
measures taken accordingly. Recommendations
of Mational Institute for Labour for ensuring good
sccupational enviwonment  for  mine wc-rkersl
would also be adopted

Tionitoring the Impact of | 48, The Project Proponent shall report monitoring

hining data on replenishment, traffic  management,

levels of production, River Bank erosion and
maintenance of Road elc. ,

C. Standard conditions

Statutory compliance

1)

Z)

3

41

a)

The EC grarted to the project! activity is strictly under the provisions of the EIA
Notification. 2008 and its amendments issued from time to time. Il does not
tantamount! construe to approvals! consent! permssicns etc, required to be
ohtained or standards ( conditions to be followed under any ather Acts/ Rules!
Subordinate legislations, ete., as may be applicable to the progedct

Ihis Enviionmental Clearance (EC) is subject to orders/ judgment of Hon'ble
Supreme Court of india, Hon'ble High Court, Hon'ble NGT and any other Courl of
Law, Common Cause Conditions as may be apphcable.

The Project proponent complies with all the statutory requirements and judgment
of Hon'ble Supreme Court dated 2nd August, 2017 in Wit Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Unicn of India & Ors before
commencing the mining operations.

The State Government concermad shall ensure tnal mining operation shall not be
commenced till the entire eompensation levied, if any, for illegal mining paid by
the Project Proponent through their respective Deparment of Mining & Gealogy in
strict compliance ot Judgment of Hon'ble Supreme Court dated Znd August, 2017
in Writ Petition (Civil) No. 114 of 2014 in matter of Commaon Cause versus Lnion

of India &0rs.

The Project Proponent shall follow the mitigation measures provided in
MoEFCC'e Office Memorandum No Z- 11013572014 1400 (M), dated 28th
October. 2014, regarding “Impact of mining activilies on Habitations-lzsues
relaled to the mining Projects wherein Habitations and villages are the parl of
mine lease areas or Habitations and villages are surroundsad by the mine lease
area’.

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project
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A capy of EC latter will be provided to concermed Fanchayat / local NGO elc. by
PP if any, from whom suggestion / representation has been received while
processing the proposal.

The: Project Authorities shoul widely advertize about the grant of this EC letter by
printing the same in at least two |local newspapers, one of which shall be in
vernacular language of the concemed area. The advertisement shall be dons
within 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letar is available with the
State Pollution Control Board/Committee and web site aof the Minisiry of
Environment, Forest and Climate Change {www parivesh nicin), A copy of the
advertisement may be forwarded to the concerned MoEFCC Regional Office for
compliance and record,

Air quality monitoring and preservation

The Projedt Proponent shall install 3 minimum of 2 (thre=) online Ambient Adr
Cluality Monitoring Stations with 1 {ene) in upwind and 2 {bwe) in dewnwind
direction hased on leng term climatological data about wand direction such thal an
angle of 120° |s made between lhe monitonng lecations to monitor crifical
parameters, relevant for mining operations, of air pollution viz PM10. PM2 .5,
NOCs, CO and SOy etc. as per the methodology mentioned in NAAQS Notification
No. B-29016:.20030/PCI, dated 18.11 2009 covering the aspects of transportation
and use of heavy machinery in the impact zone. The ambient air quality shall also
be monitored at prominent places like office oullding, canteen ele. as per the site
condition to ascertain the sxposure characteristios af specific placez. The above
data shall be digitally dizplayed within 03 months in frant of the main Gate of lhe
mine sita

Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction elc.) shall
be carried out in areas prone fo air pallution wherein high levels of PMIC and
FMZ.5 are evident such as haul road, leading and unloading point and fransfer
points. The Fugitive dusi emissions from all sources shall be regularly controlled
by installation of required equipment! machineries and preventive mainienance
Use of suitable water-seluble chemical dust Suppressing agents may be explored
for belter effectivensss of dust control system. [t shall be ensured that air poliution
level cenform to the standards prescribed by the MoEFCGC/ Central Pollution
Control Board,

Water quality monitoring and preservation

11)

-

Regqular monitoring of the flow rata of the springs and perennial nallahs flawing in
and around the mine lease shall be carried out and records maintain. The natural
water bodies and or streams which are flowing in an around the village, should
not be disturbed. The Water Table should be nurtured so as not to go down below
the pre-mining period. In case of any water scarcity in the area, the Project
Proponent has to provide water to the villagers for their use A provision for
regular monitoring of water table in open dug wall located in village should be
Incorperated to ascertain the impact of mining over ground water table. The
Reporl on changes in Ground water level and quality shall be submilted on Si'.-

=
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monthly basis to the Regicnal Office of the Ministry, CGWA and State
Groundwaier Department / State Pollution Control Board,

Project Proponant shall regularly monitor and maintain records w.rt. ground walear
level and quality in and around the mine lzase by establishing a network of
existing wells as well as new piezo-meter installations durng the mining operation
in consultation with Central Ground Water Authorityf State Ground Water
Department. The Report on changes in Ground water level and guality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and
State Groundwater Department / State Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water coursel
water resources/ springs and perennial nallahs existing’ flowing in and around the
ming lease and maintain ite records. The project proponent shall undertake
regular monitoring of water quality upstream and downstream of water bodias
passing within and nearby! adjacent to the mine lease and maintain [ts records.
Sufficient number of gullies shall be provided at approprate places within the
lzase for management of waler. PP shall carryout regular maonitaring w.r.t. pH and
included the same in momtoring plan. The parameters to be monitored shall
include their water quality vis-3-vis suitability for usage as per CPCB criteria and
fiow rate It shall be ensured that no obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEFCC, The monitoring of water courses/ bodias existing in lease area shall be
carfied out four times in a year viz. pre- monzoen (April-May), mansoon (August),
post-monsoon (November) and winter (January) and the record of monitored data
may be sent reqularly to Ministry of Environment, Forest and Climate Change and
its Regional Office. Central Ground Waler Authwily and Regional Director,
Central Ground YWater Board, State Pollution Contral Board and Central Pollution
Control Board. Clearly showing the trend analysis on six-manthly basis

Proiect Proponent shall plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water rescurces in the area in
consultation with Central Ground Water Board! State Groundwater Department. A
report on amount of water recharged needs to be submitted 10 Regional Oifice
MoEFCC annually

Industrial waste water (workshop and waste water from the mine} should be
properly collected and trealed so as to conform fo the notified standards
prescribed from time ta time. The standards shall be prescribed through Consent
to Operate (CTO) issued by concemad State Pollution Contral Board {SPCE).
The workshop effluent shall be lreated after its initial passage through Ol and

grease trap.

The water balance/water auditing shall be carried out and measure for reducing
the consumption of water shall be taken up and reported to the Regional Office of
the MoEF&CC and State Pollution Control Board/Committee.

Noise and vibration monitoring and prevention

The fllumr nation and sound at night al project sites disturb the villages in respect
of both numan and animal population. Conseguent sleeping disorders and stress
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may affect the health in the wvillages located close to mining operations.
Habsations have a right for darkness and minimal noise levels at night. PPs must
ensure that the biclogical clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers ard keeping the noise levels weil within
the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85
dBA in the work environmeant. The workers engaged in operations of HEMM. atc.
should be provided with ear plugs fmuffs. All personnel including laborers working
in dusty areas shall be provided with protective respiratory devices along with
adeguate training. awareness and information on safety and health aspects. The
PP shall be held responsible in case it has been found thatl workers/ personals/
laborers are working without personal protective eguipmant.

Mining plan

19

The Project Proponent shall adhera to the wnrking parameters of mining plan
which was submitted at the time of EC appraisal wherein year-wise plan wos
mentionad for total excavation i.e. gquantum of mineral, waste, over burden, inter
burden and top seoil etc. Ne change in basic mining proposal like mining
rechnofogy, total excavation, mineral & wasle production. lease area and scope
of working (viz. method of mining. overburden & dump manzgement, OB &
dump miming, mineral ransportation made, uitimate depth of minng ete.) shall not
be carred out without prior approval of the Ministry of Environment. Forest and
Chmate Change, which entail adverse environmental impacts, aven if it is a part
of approved mining plan modified after grant of EG or granted by State Gowt. in
the form to Short Term Parmit (STP), Query licensa ar any other name,

Land reclamation

20)

The rejectwaste generaled during the mining operations shall be stacked at
earmarked waste dump site(s) only. The physical parameters of the waste dumps
ke height, width and angle of slope shall be govemned as per the approvers
Mining Plan as per the guidelines/circulars issued by DGMS wor t safety in mining
aperations shall be strictly adhered to maintain the stability of waste dumps.

Vil Transportation

21)

Mo Transportation of the minerals shall be allowed in case of roads passing
thraugh villages! habitations. In such cases, PP shall construct a bypass’ road for
the purpose of transportation of the minerals leaving an adequate gap (say at
teast 200 meters) so that the adverse impact of sound and dust along with
chances of accidents could be mitigated. AN costs resulting from widening and
strenglhening of existing publc road network shall be bome by the PP in
consultation with nodal Siate Govt. Department. Transporiation of minerals
through road movament in case of existing village/ rural roads shall be allowed in
consultation with nodal State Govt. Department only after required strengthening
such thal the carying capacity of roads is increased to handle the traffic load. The
poliution due to transportation load on the environment will be effectively
controlled and waler sprinkling will also be done regularly. Vehicular emissions
shall be kept under control and requlardy monitored Project should obtain

o f—
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Pollution Under Contral (PUC) certficate for all the vehicles from authorized
pollution testing centers

The Main haulage road within the mine lease should be provided with a
parmanent water sprinkling arrangsment for dust suppression. Other roads within
the mine lease should be wetted regularly with tanker-mounted water sprinkling
system. The other areas of dust generation like crushing zone. matarial transfer
points, material yards efc, shauld invariably be provided with dusl suppression
arrangements. The air pollution control equipments like Dag filters, wvacuurm
suction hoods, dry fogging system etc. shall be installed at Crushers, belt-
cahveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid genaration of dust while transportation. PP shall taks
necessary measures to avoid generation of fugitive dust emissions.

reen Belt

The Project Proponent shall underlake all precautionary measures for
eanservation and protection of endangered flora and fauna and Schedule-|
species during mining oparation, A Wildlife Conservation Plan shall be prepared
for the same clearly delingating action lo be taken for conseryation of flora and
fauna. The Plan shall be approved by Chief Wild Life Warden of the Siate Govl

Public hearing and human health issues

24)

25)

Project Proponent shall make provision for the housing for workersilabors or shall
construct labor camps withinfoutside (company owned land) with necessary basic
infrastructurel facilities like fusl for cocking, mokbile tolets, mobile STP, safe
drinking water, madical health care, creche for kids etc. The housing may be
pravided in the form of temparary structures which can be removed after the
completion of the project related infrastructure. The domestic waste water should
ba treated with STP in order to avoid contamination of underground water

The activities proposed in Action plan prepared for addressing the issues raised
during the Public Hearing shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated time frame. The Status
Report on implementation of Action Plan zhall be submitted o the concamed
Ragional Office of the Ministry along with District Administration.

X. Miscellaneous

26)

27)

28)

The Project Proponent shall prepars digital map (land use & land cover) of the
entire lease area once in five years purpose of monitoring lang use patiem and
submit a report to concernad Regional Uffice of the MoEF&CC,

The Praject Authorities should inform to the Regional Office regarding date of
financial closures and final approval of the praject by the concemed authorities
and the date of start of land development work.

The Project Proponent shall submit six monthiy campliance reporis on the status
of the implementation of the siipulated environmental saferuards to the MOEFCC
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Gits concerned Regional Office, Central Pollution Control Board and State
Pollution Control Board,

28) A separate ‘Environmental Management Cell with suitable qualified manpower
should be set-up under the control of a Senior Execulive The Semor Executive
shall directly report to Head of the Organization. Adequate number of qualified
Environmental Scientiste and Mining Engineers shall be appainted and submit a
report to RO, MoEFCC,

30) The concerned Regiorial Office of the MoEFCC shall randamly  monitor
compliance of the stipulated conditions. The project authorities should extend full
cooperation lo the MoEFCC officer(s) by furnishing the requisite data / information
rmonitoring reports.

41} The mining lease holders shall, afier ceasing mining operations, undertake re-
gressing the mining area and any other area which may have been disturbed dus
‘2 their mining activities and restare the fand to 2 eandition which is fil for growth
af fodder, flora, fauna ete

15 'he Ministry or any other competent authority may alterimodify the above
conditions or stipufate any further condition in the interest of environment protection.

16. Concealing factual data or submission of falsefabricated data and. failure o
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attracts action under the pravisions of Enviranment [Protection) Act,
1686

17.  The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Preventon & Control of
FPallution) Act, 1981, the Environment (Protection) Act, 1886 and the Public Liakifity
insurance Act, 18971 along with their amendments and rules made there under and also
any other orders pagsed by the Hon'ble Supreme Court of India/ Hagh Cour and any
other Court of Law relating to the subject matter

18 Any appeal against this environmental ciarance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed uncer Section 16 of the
MNational Green Tribunal Act, 2010

9. This issues with the approval of Competent Authority
Yours faithfully,

Encl:As above. \0@5 W@

o
{Pankaj Varma)
Scientist 'E

Copy to:

1. The Becretary, Ministry of Mines, Government of India, Shastri Bhawan, New
Delhi-110 001,

2 The Secretary, Department of Minss & Geolegy, Govermnment of Rajasthan,
Secrstarial, Jaipur

._.||_,|.._
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The Secretary, Departmert of Environment, Governmenl of Rajasthan
Secretarial, Jaipur.

rhe Secretary, Deparment of Foresls, Governmmenl of Rajasihan, Secratanal,
Jaipur,

The Chief Wildlife Warden, Government of Rajasthan, Jaipur,

The Dy. Directar General of Forests (C), Ministry of Environment, Forest and
Climate Change, Integrated Regional Office. Japur . A-209 & 218
AranyaBhawan, Mahatma Gandhi Road, Jhalana Institutional Area, Jdaipur =
304002, Rajasthan.

The Chairman, Central Pollufion Control Board, Parivesh Bhawan, CBD-cum-
Cffice Complex, East Arjun Magar, Delhi-110032.

The Member Secratary, Central Ground YWater Authorily, 1811, Jam Magal
House, Man Singh Road, New Delhi-110011.

The Chainman, Rajasthan State Pollution Centrel Board, Jaipur, Rajasthan

The Controller General, Indian Bureau of Mines, Indira Bhavan, Ciwvil Lines,
MNagpur-440 D

The District Coflector, Ajmer District. Government of Rajasthan.

Guard File.

MoEF&CC Website, R? dﬂj*':lﬂw
|
[Pankaj Verma)

Scientiat 'E’
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FORM NO. 6 fﬂl,&n:gﬂiﬂﬂ |
FORM OF MINING LEASE

[See Rule 21 (2]

Thie indenture made this 3D .M"s't."f:l’.'\\day of 2013 . betwaen the Govemor of the State of
Rgjasthan (hereinafier referred to as the Governmant which expression shall, whers the contexst s
admils, include his successors in office ard assigne) of the one part

and

When fhe lasses is an individus! 51 AR fiig Srammm q@ A REeaE g T,

et a6, HEs e &), AT e, WEY (Name of person) (hereinafier ratered fo as the

i

saseca” which expression shall where the context 50 admils, includa his hairs, axecutors, adminisralors,
representatives, and permilted assigns)

wihen the lessee s a regisiered 1 R NI —— (Name & address af 1a
partnar) and —-—"" Hp—" [Mame and address of 2ea partnery and —————"" WA ==
e {Name and 2ddress of 3« partnan all carrying on business in partnensnip under the firm nafne
and styls of (Name of the Firm) —=——- e R imerrimie— - regstersd undar the | nddiian
Partnarship Act, 1932 3 of 1032} and having their registered office at R |
(hddress of the Tim} {hersinafier referred 10 2% sassees’ which expression shall, when the contsxd 0
admits be deemed to include all the parners of the said firm their respactive heirs, axeculors, kgal
rapresentative and permitted assigns)

of
When the lessea i 8 registared Comparny ————=""—"" L (Mame of
ihe Company) and Company registered under ——--—==—"""" I, — e (Aot under which
incarparated) and having its ragistered office at ——————"— — MIA - — {Address of the

company) (hareinafter referred to as the “lesses” which exprassien shall where the context so admits be
daarmad 1o Include s successors and permitled assigns) of the other part,

BACKGROUMD:

& The lesses had participated in an alectronic auction for grant of a mining laase pursuant to which the
lessee has become aligible for grant of a mining lease o had been granted a prospecting licence or
letter of intent has been igsued or mining lease has boen sanctioned with respact 1o which the lessas
has completed tho requirements under ihe Rajasthan Minor Mineral Concession Rules, 2017
{hereinafter referred to as the sgid rules) for grant of & mining l2ase.

B Accordingly, the State Government is now executing this deed for grant of a lease lo the lessaa in
consideration of the fee, royaliies, povenants and agreements herglnafter resened and gontained on
_tha part of tha lessee to ba paid, observed and performed,

. #J{;;ﬁ,ﬁg‘a ,_S_l.a:e Government heteby granls the mining lease for ol minergl in respect of tha lands
-':5?‘;’ ,{__T‘h_[er"' Afikr describad in cllause 1(k) and hasthave deposited with the Government the sum of Rs.
ol 7 —miane H. 50300733132832 FEANE 05.01.2023 es secuity, Rs 3075210 /—

I 5 0300733131193 [E1® 05.01.2023 as performance securlty and Rs. 30,00,000 7 —
P EDEiHJTﬁﬂ'IE?E'iz__ﬁ_?I'W 05.01.2023 as financial assurance

Now therelare this deed witnassas and the parties hereto hareby agree as follcws:-
1. Demises:

(1) Inconsideration of the rents and royaltios covenants and agreemants hareinafter conteined and
on the part of the lessesflessees (o be paid, observed and performed the Govammen! heraby

b e o

v v Ry oo
e
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- grants and demisas upto the lesseeflessess, all these mines/bedsiveins/seams of (heielnaiter
referrad to @s the sald mirerals) situzted, lying and being In or under the lands which are
reforrad to hereinafter and subject of other provisions ol this lease.

(2] The area of said lands is as follows {hereinafter referred lo as the said lands or the leasad
area).

{31 The lesseellessees shal hold the premizses hercby granied and damised from the date of
registration for period of 05 (26—13-2013 A Riw 28—12—2m8 O SEw-=E fRwE (ol

Eﬂmﬂmza_ﬁqj}ﬁﬁ%ﬁ;ﬁﬁm_qﬁ@lﬁaﬁnmﬂmﬁﬂﬁﬂWﬂgﬂ

(Sl o

01 s 26 90 %) years thence nexl ensuing,

2 Liberies, powers and privilsges to ba axarciead and enjoyed by the |essaas!

The foliowing liberties, powers and privileges may be exarcised and enjoyed by the lessesllessees
subject to the ather provisions of this leases:

{1y To enter upen land and search for, win, vtk efe.- Liberly and powers at all times durind the
berms hersby demised to enter upon the said sands @nd to search for, ming, bare, dig, drill for,
win, work, dress, procass, convert, carry away and disposa of the =aid minarals

{2} To sink, drive and make pits, shaft and inglines ete.- Liberty and powers for or in connection with
, any of the purposes mentioned in this clause to sink, drive, make, maintain and use in the sakd
lands, and pits, shafts, inclines, drifts, levels, walar-ways, airsways and other works and 1o uss,
maintain, deepen or extend any exisiing works of the like natures in the said lands.

(3} To bring and use machnery and squipment- Liberty and power for or in connecton with any of
the purposes mentioned in this clause to grect, construct, maintain and uge on or under tha said
lands any engines, machinery, plant, dressing floors, fumaces, coke owena, brick kiins,
workshops, store housas, bungalows, gedowns, sheds and other buldings and other works and
convenizneas on the like nature on or undar the sald lands.

4) To use water from sireams etc- Liberly and powar for of in connection with any of the purpasas
mantioned in this clause but subject to the rights of any axisting or fulure lessees and with the
written permission of the Collector 10 appropriate and use waler from any stream, water
courses, springs or ether source Ih or upon the said lands and o diverl, step up of dam any
such stream of water course and collect or impouna, Any such water and to make, construct
and maintain any watercourse, culverts drains or racorvoirs but not so as Yo depnve any
cultivated land, vilages, buildings or walering places for a livestock aof a reasonable supply of
water 2e hefore accustomed nor in any way to foul of polliute any stream or spring provided that

the lesseplesseas shall not interfere with the navigalon in any navigable stream nor shall divar
such straam without previous written permission of the govemment.

% Restriction as to the exercise of the libertes el
<he lberties, powers and privileges granted under clause 2 are gubject to the folowing restriclions

and subject fo the other provisions of this leasa-
(1) The mining operations within 45 melars of the public works etc - The Isssee shall nat tairy oh of
e allow ta be caried on, any mining operstions at any point within a digtance of forty fve melers
"’;g, 477 & % rom any railway line axcept under and in accordance with the wiitten permizsion of the rallway
ﬂL /:ﬁf_; satyninistration concemed or undsr or bensath any ropewsy of ropeway trestle or station except
I";‘mlf ‘!,_;jl and in accardance with the wiitten permission of the autharity owning the ropewsy or from
Lo ey public roads (excluding mines approach roadivillage roads), raseroir, canal, other public
L ‘,;»:,_F /:Iu:: _ bulldings or pillars of railway and road bridge or inhabiied site except with the previous

--;-f-'_l_"' ';permlssiﬁn of the Collector or any other officer authorised by the State or Central Govemment
and otherwise then in accordance with such instruchons. restrictions and
general or specific as may be atiached to such permissions, The said distan

- A, | e .1-";
%ig' :l - B R qwT
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shall be measured in the case of public roads {excluding mines approach road/villaga roads},
railway, reservoir or canal harizontally from the outer toe of ihe mank or the outer edge of the
cuting as the case may be and in case of a building horizontally from the plinth thereof. The
lnsses shall nat in the case of minos approach readivillage roscs fincluding any frack shown in
lhe revenue record as village road), allow any werking to be carried on within a distance of ten
meters of the outer edge of the cutting excepl with the previous permisgion of tha Collecior or any
ather officer duly authorized by the State/Central Government in this behalf and otherwise than in
accordance with such directions, restrictions and additions, eftner general or special, which may
he attached to such permission

(2) Permission for surfece operation In a land not already in use- Befare using for eurface operation
and land which has not already been used for such oparations. The lesseeflessess ghall give to
the Collector of the District one calendar manth previous notice in writing speitying e situation
and the extent of the land proposed to be S0 used and the purpose for which the same is requirsd
ard the said land shall not be so used if objection is lssued by the Collectar within one month
after receipt by him of such notice wunless the objection so stated shell on reference to the
Government ba 2 mulied or waived.

4  The lessecliesseas hereby covenants with the Govarnmert as follawing:

(1) Covenants In accordance with the Rajasthan Minor WMineral Concession Ruses, 2017, The
lesseefiessaes shall pay royalty on the gquantity of 1he said mineral dispaiched from or gonsumead
within the leased area at the rates specified in Scheduie-ll appended lo the Rajasthan Minor
Mineral Cancession Rulas, 2017: Provided that the said rates shall be liable to be revised by the
Government and such revision =hall apply to thiz |ease subject to the condition that the
enhancement in the rate of royaily shall not be made mara than ance during any paricd of threa
YEArS.

[2) Surfsce rent and ather payments-

{a) The lessee shall pay premium amount as specified in the Rajasthan Minar WMineral
Cancession Rules, 2017,

it} The lessaellesseas shall pay for the suface area used by himithem (for the purpose af
mining) surface rent equal to the fand ravenus payable under the Rajasthan Land Revenue
Ant, 1856 of iy ofher law in force to the Land Revenua Department of Stale.

(] The lessee shall, in addition io rayalty, pay to the District minsral Foundation Trust as per the
rates specified in the District iineral Foundation Trust Rules, 2016, as amended from time o
tirnis.

(3} Dead Rent-The leasesflessass shall alzo pay for every year, the yeany dead rent in advance as
deterrmimed, from time to time.

Provided further that whare mining lease is granted with the condition that the lesses
<hall commence mining operatians after obtaining enviranment clearancs, in such case dead
rent shall ba payable after commencement of mining cperations or one year from the date of
registration of lease deed, whichewver is earlier.

ﬁﬂﬁ% y Rate and payment of dead rent &t - Subject lo the provisions of sub-clause (3) above as from
u,ltha dary of the registration of the l=asa, tha lesseeliessess shall pay to the Government for each
 lyear the minimum annual rayalty as cdeal rent’ of Rs. §1,54,200 / —in the office of the hAining

;!'Eh-ginEﬂfn'ﬁ.SE-IEIElnt Mining Engineer subject as aforasaid, This provision will alse apply to lhe
payment af royalty, District Mineral Foundation Trust or any pthar charges, Surface rent will be
depasited with the Revenue Dapartment

W mdﬁﬂfm mﬂ:@mﬁw
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{6) Ravised sacurily, performance security and financial assurance- The lessee shall pay differance
amount of security and perfiprmance sacurity ae per revised dead rant The lessee shall also pay
difference amount of financial assurance if area used for mining and afied activilies incraases.

(5 Dwmp removal charges- The lesseaflesseas shall pay such amount per year or part theranf to
the Govemnment for ecologics| restoration of mines &nd quaimes n e said area at such time
and such rate as may be fixed by the Government, fram time to tima.

(7y To pay compensation for damage and indemnity the Gavernment The lesseallessees shall
maka and pay such reasonable salislaction and compensation for all damage, Injuny or
disturbanea which may ba dene by him/hem in axercise of the powers granted by the lease and
=hall indemnify the Government agamst all clairms which may be made by third parties In respect
of such damage, injury or disturbance.

{=) Ta indamnify against all claims and 1o pay compensation for infringement of rights of third
person- The lesseellessees shall make and pay such reasonable satisfaction and
sompensation as may be assessad by lawful authority in accordancs with the law in force on
the subject for all damage, injury o disturbancs which may be done by him/them in BXETCISE
of the powers granted by this lease and cnall indemnify and keep indemnified fully and
completely the State Government against al claims which may ba mada by sny person or
persons in respect of any such damage, injury or disturbance and all costs and axpensas in
connaction thamewith.

{b) To pay & wage not |55 the minimum wage prascribed by the Central or State Government
from, tims to time.

(¢) To comply with the provisions of tha Mines Act, 1952
{d) To comply with the provisions of the Rajasthan Minor Mineral Concessions Rules 2017

(&} Notio injune Ues- The lessealeaseas shall not cut or injure ary es in area of hisithair leasa
without the previous sanction in writing fram the competant authority.

{6) To maintain boundary and intermediate pillars- The lesseallessees shall al hisithair own expense
srect and at all imes maintain and keap in repair boundary and intermediate pillars according 1o
the demarcation shown in the plan annexed hereto and as specified in clause () of sub-rile (1)
of nule 28.

(10} Met to eract buildings etc. on certain places- The lesses/lessees shall not eract eny buillding o
carry or any surface oparations on any pubilic pleasure grounds, places of warship, scaned
graves, burial grounds of village sites for houses, public roads or other places which the
campetent authonty may delenmne as public grounds to bring within this restrnctian,

11 Te commence mining aperations within six months and cary them on properly- The lesses!
\mssees shall commence mining oparafions within six months from the date of the lease W
rimyihem and thersafter casry on such operalions effectively in a proper skitful and workman like
manner both as regards prevention of waste by rarmoval of sufficiant averburcen careful storage
of waste and drainage and as regards removal of all valuable minarals within tha ming, The

iﬁ—-‘iﬂ@ﬁaeeﬁaasues shall work in workman like mannier for systematic, sdentfic and envirpnment
Fesrgly mining s¢ as {0 ensure systematic development, conservation of minsral deposits,

_ iy ion of environment and safety of man and machinery.
*c-%:é;ﬂt 1e- The lessesessees shall keep cormect aceounts showirg the guantity and pariculars
A Al iarals obtained from the mine, datail of mineral sold or dispatchad, and the number of
b " ,Hpﬁénns employed therein and also complete pians of tha mine and shall allow any officer of tha
“=—=fjapartment at any ime to examing such accounts and mine plan and shail furnish Fim with such
infarmation and retum in respect of aforasaid matter as hie may raquire.
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(13) Abiding by Fules- Tha lessee/lessaes shall abide by all existing Acts and ruies enforced by the
movernment of India or the Siate Govemnmant and all such other Acts or rwles as may be
enforced, from fime to fme In respadl of warking of {ha minss and other matlars affecting sately,
health, environment and convenience of the lesseelleassas o of the public.

(141 Te aliow facilities to other mineral concesslan or pesmit holders- The lessesfessees shall allow
existing and fulure mingral coneassion of permit holders of any land which is comprsad in or
adjping or Is approachable by the land held by the lecsselassees, reazonabie facilities for
access therato.

(15)To allow entry of afficers- The lessee/iessess shall aliow any officer of the Depariment or any
other gfficer authodsed by the Central or State Covernment in this behalf o enter upon the
premises comprised in the leass for the purpose of inspectng the same arvd abide by instruction
issued by him from fime to time regarding the sonservation and develapment of minerals ard the
relaled matlers.

{16) Building erected by Lescee- The lesseallessess may erset on the area granted to him, any
building required for bonafied purpose and such bullding shall be the property of fhe Govermnment
after the expiry of the |ease or earlier determinalion ar surrender of the lzase

Pravidad that the pravisions of this clause shall not be applicable for lesseslessees of
mining kease for mineral bajn (river sand);

(17) To report accident and discovery of any other minefal- The lessesflessees shall without delay
report le Mining Enginearfiasistant Mining Enginesr concerned or any other officer aufhorised by
them any accidant which may occur at or in the said premises and also the discovery onor within
any of the lands of mines demised by the laase of any minerals whether minar ar othenwise not
gpecified 0 the BaAsE.

(18} Grantiworking of newly discoverad minerals- Where subsequent to the grant, any new mineral is
discovered. the lessae shall not win and disposed off unlass it is included in the lease or a
separale lease is obtained. If lesssa does not apply for inclusion of such mineral, lease may be
terminated and new lease shall be granted through e-aucton

(19) To hand over possession of protacted area- | any area out of ihe leasa area is declared as @
profected arsa under the Ancient Monuments Preservation Act 1904 (Gentral Act Vil of 1504},
The lessee will have to deliver the possession back o the State Government without claiming
any compensation for thal arsa.

(20} Liberly to determing the lease- The lesseaflessars may at any time determine this lease writh
immediate effoct by giving a nofice In writing Lo the State Government o to such officer or
autharity as the State Governmant may gpacify in this bahalf and shall pay all rents, water rates,
royalties compensation for damages and afher moneys which may then be due and payabls
under these presenls to lesser or any other persan or persons and shall deliver these prezents (o
gampetent authority and then this lease ang the said term and the fibertes. Powers and

wileges heraby granted shall sbsolutaly cease and determing bul withoul prejudice o any right

Saramedy of the lesser in respact of any treach of any of the covenants or agreemant contained

lbtion-The leasa =hall be liable lo be cancelied if the lesseallessees ceasos to wark the
r a continugus parod of six menths without obtaining wrtten sanction of the competent

-

re-amption- The Government shall have the rights of pre-emption at curmant market rates over
all minerals lying in or upon the lands demisad by the lease and shall be indemnified ba tha
lessea/lessess against claims of any other party in respect of such minerals,

- . ﬂ‘\ﬂfﬁ_ m
34 qﬁﬁig,ﬁnﬁ; 7 T ’LTT W

-Hia

]



1181

23y Censeguanca of non payment of royally ar refit- The Govemment shall determine the lease after
serving a notise fa the lessee to pay the dues within thirty days from the date of the receipt of
notice and forfeit the security amount if the dead rent or royalty of dump removal ehargas are not
paid within thirty days next afier the dals fixed in these preserts, The Government shall have the
right at any time afler serving ihe above nolice 1o anter upen the said lands and to distrain all or
any of the mingrals or movabie property therein and shall carry away, distrain or arder the sale of
preperly so distrain or 80 much of it @5 will suffice for satisfaction of the rent or royally of dump
removal charoes and all costs and EXpEnses occasionad by the non-paymant thereof. These
rights shall be without prajudice to the right of the Govemnment 1o realise all its duas, under thie
Rajasthan Public Demand Recovery Aot 1852 {Act Na, V of 1852) or Rajasthan Land Revenus
AcL 1956 (Act No.15 of 1858)

{s) Consequence of breach of ofher povenants- In case of any bresch on the part af
lessesflessass of any covenant ar condition contained in the lease whether contained in this
clause or any other clauge of thiz lease, the Governmeant may determing the lease and forfell
the securty amount and take possession of the said premizes or in the altemalively may
impcse payment of a penalty as specified in Schedule-Y. Such action shall not be taken
unless the lesses/lessees hasfhave failed to ramedy the breach after thirly days' notice.

{t) Delivery on termination of lease- Cin expiry of earier determination of the |sasa the
lescaeflesseas shall deliver up the said premises and all mines {if any} dug in respect of any
working as to which the Government might hiave sanchoned abandonment.

gy ) Determination of lesse in the public interest- The Government may ceterming
the lease if the Government considars that the minor minerals ursder the lease
are required for establishing an industry baneficial fo he pubic.

(i} Determinalion of lease for the aforesaid purpese shall not ke valid unless six
months rotics in wiiling has been given by the Govemment 1o the
|essealiessees, Such notice nead not hawever, be glven in war of emergency.

(24} In the schedule area, the lessee shall give preference in employmert, to the tribalz and to the
perscns who become displaced because of the iaking up of mining operations.

(25) Emptoyment of Foreign nationals- The licencesticancees shall not smplay, in connection with
fhe prospecting Dperations any parscn wha is not an Indial Mational except with the previous
approval of the Cenfral Governmeiit

5 Furlher covanants of the hesses:
The lessesflesseas hereby covenanticovenants With the Gevernment 2s follows:-

(1} The lesseelessees shall, when mandated by the Government, provide and &t all times keep al of
near the pit head or each of the pit heads or in nearby cluster area at which the minerals shall be
brought to bank, a proparly constructed and efficient computerized weighing machina and shail

=inh or cause to be weighed thereon all the said minerals, from tima to time, brought to bank,

i, exparted and converted and also the converted products: The lessea shall at the close of

ey cause the total weights, ascartained by such means of the sald mineraks raised, sold,

'.I" 4 and converted during the previous twenty four hours to be entered in the books of

L-aints maintained by the lesses. The leases shall at all times during the term of the lease.

Amit the Government to employ any person or persons Lo be present at the weighing of the saicl

inerals as aforesaid and to kesp accounts therecf and Lo check the accounts kept by the

lessea.

(2} To afow test to weighing machine- [he lessee shall at any time or times during the term afthe
lease, allow any person or persons appointed n thal hehali by the Govemment o axamina and
test avary waighing machine o be provided and kep® as aforesaid and the weig used therswith
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- in arder to asnartain whether the same respectively are correct and n good repair and prder, If
upon any such examination or testing, any SuGh weighing machine or weights shall b found
incarrect or out of repair or order, the Govemnment may require that the same be adjusted,
repaired and pul In crder by and at the expense of the lessee. If such requisition is not complied
with within fifteen days after the same has been made, the Government may oause such
weighing maching or weights 1o be adjusted, repaired and put in order at the expense of the
lessee If upon any such examination or festing as aforesaid, any emor Is discoversd in any
weighing machine or weights to the prejudice of the Government, such &fror shall be regarded as
having existad for three months prior to the discavery thereaf or from the last accasion of so
examining and tasting the same weighing machine and weights, in case such occasion 5 within
the said period of three months, and the lessee shall pay the royalty accourted for accordingly,

{3) Mot to chstruet waorking of other minerals- The lesseallesseas will exercise the liberbes and
powers hersby granted in such manner as to cause no unnecessary of reasonably avoldable
obstruction or interruption to the dovelopment of any working within the sald lands of any
minerale not included in this lease and shall at all tme afford 1o the Central amd State
Governmant and to the holders of minéral concessions in respadt of any such minarals within any
land or any minerals within any land adjacent lo the said lands as the case may be, reascnable
means of sccess and safe convenient passage upan and across tha said lands, to such minerals
for purpose of gefting, working, developing and carrying away the same provided that the
lasspellessess shall recalve reasonable compensation for damage or inury which hefthey may
austain In consequence of the use of such passage by such lezsees or holdars of mineral
congessions.

(4} Forfaiture of proparty left more than three months after determination of lease- IF on expiration of
legse or sariar datermination of the lease or after the data from which any sumender by the
lesses of a part or pars of the said lands under the provision contained in sub-clause (20) of
clause 4 of this laase becomes effective, there remain in or upon the said land of the sumendared
part ar parts thereof ss the case may ba, any engines, machinery, plants, struchures, ramaays,
rallways and other work erections and cenvenmences of other praperty which are not reguired by
the lesseefessans in connection with hisfdheir eperations in those paris of the sald lands they
ahall become the proparty of the Govarnment and may be scld or dispesed of in such manner
after pariod of three months from the date of expiration or earlier determination of the lease the
Govemmant may deam fit withoul liablity to pay any compansatian

(5} Exemption of reyalty for tenants- No royalty shall be charged on miner minerals required by the
tenant for any bonafiad purposes as spacified In rule 75 of the rules.

€. Furher covenants of the lessee:

The lessealassees futhor covenantizovenants with the Govsarmnment a5 follows -

=

(1) Interest- The lesseefdessees shall pay to the Govemment simple interest at the rate of fifleen
percent per annum on all amounis outstanding against the lesseallessess under this leass,
—_ whelher ae dead rent, royalty, surface rent or othenvisa.

ing mines etc. in good order- The lessesliessces ghall keep throughout the terms of hisftheir
all mines, building, angines, machinary and othar mining plants i good repair and working

_' g ballast ete. for leased area oniy- The lesseallessess shall take out and use ballasl,
ndas and rubbies from hisithelr quarries for histheir bonalied use in the leased area only and
shall pay royalty for minerals so used.

(41 Delivary of samples of rocks efc- The lesssallassees shall deliver to or parmit to be taken by the
-epresentative of tha Govemment a sample or samples of all rocks found on mines of raised and
all intermeadiate and finished products sold on intended for sale by the lass HEEES

. *  \fako
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{6) Securily of pits and Shafts and not filing them up- The lesseslicsseas shall properly secune pis
amd shafts and will not without permission in writing of the Miring Engineer, will fully close, fill up
ar choke any mine or shafts.

{8y Setting apart land for public purposes- The lesseefiessees shall when required by fhe
Government so to do, set apart land for public purposes and Government may occupy e sames
whenever it thinks nacessary of axpedient but Government will, so far as is compatible with he
objects aforesaid, select the land o as not fo intarfere with the mining operatioris of
|sssealessass and wil from lo fime pay to the loaocallossess such sums of monay expenced in
buying surface rights over any of the |ancs so sl apart and cost of removal of any wark carmisd
thare on and for any loss or damages caused 10 1he lessealiessaes by any interference in the
mvining operations.

() {a) Abstsining from entering occupied land- The lessenllesseas shall abstain from

entering on the surface of any ccoupled Government land or of any privata land
comprised within the leased area without previo usly obtalning the consent of the
occupant inwritng

() The losceeicssens shall abstain from opening any new quarry ar depot in the
leasad areg without the previous sanction of the Minirg Enginest, Assistant
Mining Engineer concemed

— (8} Mot to bstruct road ec- The lassee/lessees shall keep open and in no way ohstrucl any road palh
o way by any means whatSoever.

(8] Mot to obstruct warking of othes mineral- The lessaafiesseas shall in the event of his/thelr
declining to take a lease, permit the Government or other persons duly authorised by the
Covemment in that behalf to enter into the lemsad area and to conduct prospecting and mining
operations thereon in respect of minarals o other substance other than Tare! (name of mineral)
but tha Govermment will sa far as is sompatible with the objects aforesaid, selact the land fo be
50 set apart and appropaiated in such a mannar as not to interfere with the mining operations of
lhe lesseelessees and will indemnify the lessesflessees for any loss or damage caused fo the
lessee by any interference with the mining operaticns

{10)Te allow free use of tanks, water coursas elc, o the public and Government The lesseel lessees
ehall abstaln from all intadferance with and allow to tha public and the Government the frae use of
taniks, water courses, places of worship, scared graves, burial grounds and village sites for

houses which may be exisling or mey hereafter be sel apart of appropriated as herein before
provided on the leased area.

— (11}Nat to use land for other purposes- The lessealoesees shall not culiivate or use the land save far
the purposes of the lease,

{12)Mot to enter upon or comimence aperations in forest 1and eto.- The essesflessess shall not entar
UPORn OF SOMMEnCcE any mining operstions in any forest land under special protaction comprised
i the leassd ares except after previously obtaining permission in wiriting of the competent officer.

{13)To respect water rights and not to injure adjoining property- The lessesllassees shall not injure o

cause tp deteriorate any sources af Water, powar ar water supply and shall not in any other way
e render any spring of stream of water unfit to be used or do anything o injuré adjoining lands.

St E %&.Eiﬂﬂgﬁﬁ or houses
A val of stock of minerals on expiry or determinabion of the leaze- The lessee/lessaes shall on
termination or earier determination of the lease remove within three months all extracted
(ﬂ-ﬁn als from the premises of the leased araas. All extracted minerals in the said lands left aver
irdisposed after three months of the termination or determination of lease shall be deemed o ba
ﬁﬁe property of the Govemment. Provideg that in case of mining lease of mineral bajn (river
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sand), the lessee shall not have any night to remove amy slock of bajn after the expiry of lease
period or receipt of the order of determination of the lease

{15)5ervice of notice on lessee- The lesseefiessees shall at all mes have al the lease area 2 duly
accredited Superinierdent or Agent to whom all notices may be given and all communications
froim the officers of the Depariment or the Govemment may ba deliverad, if thera be no such
Superintendent or agent on the leased area, the Govemnment shall be at liberty to treat any other
person present there as such agent and to serve af notices and other documents upeon the said
person or in the casa of there being no such cther perscn as aforesaid, then by aflixing such
nelice or documents on $ome conspicuous portion of the mining block,

(16}Supply of stones to the Public- The lesseafessaes shall not unless prevented by reasonable
cause 2.0 colizpse of the quarry ate. to the sabsfaction of the Goevamment, fail ar neglect or

delay te supply Ciokil (name of mineral) to the public al pits mouth within reasanakle perod of

I days (o be specified), in the event of unsatisfactory supoly by the lesses/lessaes to looal
putdic the Mining Enginser/Assistant Mining Engineer with the approval of the Directer, may allow
the consumers to quarrylextract with their own arrangement in the lessed area outside the
axisting quarnes of dapots and the lesseefessees will nol be entitled 1o any royally on this
actount but the same will be payabie to the Government,

— (17)Employment of qualified person- for the purpose of camying out mining operations in accordanca
with the approved practices -

(1 awhole-time mining engineer or the person pessessing | Class Mine Managers Certificate
of Competency issued by the Direclor General of Mines Safety snd gaolaglst, whera mining
operalions are carried out by deployment of heavy mining machinery for desap holo drilling,
excavation, loading and transport, or whare the average employment exceads one hundred
and fifty per day;

{il} & whele-time miring engineer or the perscn possessing Il Class Mine Manager's Cerificate
of Compatency issued by Director General of Mines Safely, whare mining operations are
carried oul by deployment of heavy mining machinery for desp hole drilling, excavation,
\oading and transport, or where the average employment exceeds seventy five per day,

i} Incase of any other minge, a perscn having degree in mining or diplema in mining with two
year's experience In mining operations or Geologist or the person possassing forsman's
ceriificate of compelancy issuad by the Director General of Mines Safety:

Pravided that in case where area of lzase is up 10 one hectare and mining is carried
s out enly by manual means, the person having gualificaion menticned in clause (), (i) or
(ili) may work for & maximum of fifleen leases or fifty quarry lleences, provided that sl such
mines/quarniss are located within 8 radius of hundred kilomaters: Frovided further that if
any doubt arises about the lease coveraed under clause (1) or (i) above it shall be referred
to the Direclor for its decision whose decision shall be final. Explanation: The expression
‘average employment’ means the average per day of the total employmant of the mine
during the preceding quarter {obtained by dividing the number of mar-days workad by the
number of working days).

& Lessea shall Inform the Government of any change in his immovable property and its value
in a period of fiflesn days from such change.

ion of royalty, assionment of tax and recovery of dues:
ereby further agread betweaean the parties harets as follows:

= 1) The royalty payable hereundar shall be calculated on the guantity dispatched from or censumed
within the leased area as per lhe rates specified in Schedulel| of the Rajasthen Minor Mineral

Concession Rules, 2017,
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(2} The lessealiessees shall not assign, sublet or part with the possession of the leased area of any
part thereof excapt in the manner permitted by rule 27 of the said rules.

(3} Without prejudice te any other mode of recovery under any provision of this kease of any law, all
amounts falling dua hereundear against the lesseallessees may be racovered as arrears of land
revenue under the law in force for such recovery.

{#) The lesseeflessess shall duly and regularly pay to the competent autharity all taxes, cess and
lozal dues in respect of the leased area, said rinerals or the working of the mines.

8. Ifin any evert the orders of compstent authority are revised or cancalled by the appedate authority or
by the State Govermment in pursusnce of the proceedings undar Chapter ¥I of the Rajasthan Minor
Mineral Concession Rules, 2047 or under any other prowvisions of the said rules, the lesseallesseas
ghall not be enfiied to compensation for any loss sustained by himfthem in exercise of the powers
and privileges confamed upen himithem by these presents.

8. If in any event the arders of the Government ar any other officer empowerad under these iles are
revised reviewsd of cancelled by the appellate authority or court of law, the lesseeflessess shall not
be entitied to compensation for any loss sustained by the lesseeflessees In exsicise of the powers
and privileges conferred upon him/them by thesa presents.

10. In the avent of the existence of a stale of war or of emergancy {of which existence the Govermnmant
chall be sole judge and a notification to this effecl in the Rajasthan Gazelie shall be conclusivae
procf), the Government shall from fime o firme and all imes, during the gaid terms have the right (1o
ba exercised by & nalice in writing to the lesseellessees) forthwith o take possession and controd of
the works, plant, machinery and premises of the lessesflessess situated on the said lands or meant
for use in connaction with the said lands or the operations under this lease, during such possession
or control and the lesseellessees shall confirm to and obey all dirsctions given by or on behalf of the
Government regarding the use or employment of such works, plants, premises and minerals;
Provided that fair compensation which shall be detarming in defaull of agreement by tha Government
shall be paid to the lessesllesseas for all loss or damages sustained by himfhem by reason ar in
consecuance of the exersise of powers conferred this clause: Provided further thal the exercisge of
suth powers shall not determine the said term hereby granted or affect the terms and provisions of
thesa presents further than may be necessary o give effact to tha provisions of this clausa. |

11, Security and forfeitlure thereof:

{13 The Government may forfeit the whole or part of the amount depositad by thiz lesseelesssns a5
security urider this lease in case the lesseallessees commitsicommit a breach of any covenant 1o
be parfarmed by the lesseeflessees under this lease.

12 Whenaver the said security deposit or any part therecf or any further sum deposited with the
Government in replacement thereof shall be forfeited under sub-clausa (1) or applied by the
Government in salisfaction of any dues of the Governmeni under this lease fwhich the
Govermnment is hereby authorised o doj and the lesseelessess shall immediately deposit with
the: Government such furthar sum as may be sufficient with the inappropriata part thersof 1o brirg
the amount in deposit with the Government upto the limit as mentionad In Rula 18.

m The rghts conferred by this clause shall be without prejudice to the right conferred en the
{g"ﬁ Gq'.la{nmant by any other provision of this lease o by any law. (Plan with boundary marks of
r |_.~—,|rr dan’fan:atlun report to be annexed)

‘Department’ means the Department of Mines & Geology, Rajasthan.

(2} 'Director means the Divector of the Mines & Gealogy, Rajasthan far tha time being and includes
any cfficer authorised by him to pedform any of his functions
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Endoreement of Exacution
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MHOHAR, City: BIHARSY A, Pin code; 335513, Datric:
HARLBAAMGARH, Stata: RAIASTHAR
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1 Name Fifrrfid Rav SWARGOR SHERAWAT,
Tt off GYARSH LAL SHERAWAT arfa JAT
fupe: 30
fdd: Housa Mo.:0, Coloras SHERAWATD Ki DHANI, Area:
SLMDRIYAWAS, City: SUNCIRIVAWAS, Fin coce: :
FCATOR, Dimtrct JAIPLR, State: FRARSTHAN

2 Masta: STRFAT ST MAMMCGHAN SINGH, Tr=pdms ofF
FALT SINGH 1 RAPUT

Agec 23 —
Add: House Moy Colony: FRAIPUTO KA MOHALLS,

Arear 3 MAD, Cine WAL, Pin code: 335703, Dislnct:
GRNGANAGAR. State; RAIASTHAN
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rfip Emﬁh ng “"i‘Iﬂirdm*ul Qingh Agse- 71 Years, Bairi Mining Lense/Loi
miuu “of Tehsil Kekit (hectare- 1025,70) Disteier Ajmer (Raj). Rfo- 336, Matin
agar-13. BIS Coleny. Jodhpur (Raj) ave herchy antherized to Mro Dalip Kumor
Luaxnii Novavan (Aadaar No. 471040452913 Age- 31 Yems Rio Bus stind
kefpass, ward no, 7. Telsil Nohor, Dhansive, Hinumangarh, (Raj.- 335523 0 do
bixgcution of Bajri Mining Lease Agresmient of “Tehsil Kekri Distiet Ajmer witl
mining and gealogy depariment Rajasthan,

Hey is alsy outhorised e Registration o apreement o' Bujri Mining Jease of
Tehsil Kekri Digtriet Ajmer (Roj) with Reglswation & Stamp Department. This
Special powet ol atlomey will be use only for exccution und Registeation of Bujrl
Hi#iug Lease Agreement of Tehsil Kekri Disteict Apmer (Raj.)
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L. Bherat Singh S Shiv. Dayal Singh Bajd Mining LenserLol Holder of Tebsil
Kekrl Digteier Ajmer (Raj), conlirm and verify the signoture of av lewlul itlerney
holder M. Dalip kumie and Me, dallp kumar powet of mlorney holder aceep this

Penver of sitomey.

i 1 will bind by all oet and setivities which will be done by my lawelull power attorey
helder [or Execution and Registration of Bajd mining lease agreement of Tohsil keke district

aimner (Haf. ) andl this pewer of attomiiey 15 revocable,

Bhamt Singh 8/o Shiv Daval Singh
Bajre Mining Lease/Loi holder of Tebsil Kekei Distrdor Ajmer (Raj.)

S0 Lagmi Nagayan )
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S/0; Gyarsl Lal Sherawat,
sherawalo ki dhani,
Sundariyawas, Jaipur,
Peiacthan - 303708




1 2e41 qffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o e W
= Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317

OrderNo  5023-2024/Mines/10823 Date: 19/04/2023

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Ajmer (M.L.No-Ml.No.5/2013 ).

Ref: (i) Your application dated 01/04/2023
(ii) Received on 01/04/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-KeKkri,District-Ajmer.

2 That this consent is valid for a period from 19/04/2023 to 29/03/2024, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Page 1 of 4

Signatur Verified

Digitally sign Prakash

Gupta

Date: 2023.04.1 6:45:16 IST
Reason: SelfAttestgd
Location: ‘




ffice (Mines )

Rajasthan gate ollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
e Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317
OrderNe  5473.2024/Mines/10823 Date: 19/04/2023
Unit Id : 124,033
6 That this consent to establish/consent to operate is only for carrying out mining of
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15

16

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MOoEF&CC vide
letter dated 03/02/2022 are strictly complied with.

That this consent is valid for production of Bajri(ROM) @ 30lakh Ton per
Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other Ilaw
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

Page 2 of 4

Slgnatu Verified

Dlgltally S|gn Prakash

Date 2023 04.1 6 45:16 IST
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Rajasthan éate ollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N .
e Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317

OrderNo 5023.2024/Mines/10823 Date: 19/04/2023

Unit Id : 124,033

17 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

18 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

19 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

20 That this consent to establish shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

21 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

22 That the lease shall not intersect the ground water table without
permission of CGWA.

23 This consent shall be subject to validity of mining lease.

24 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 30 Lakh TPA(ROM) from an effective mineable area of 1025.7
Ha. with maximum mineable depth of 1 meter.

25 That all other general conditions enclosed as Annexure shall be strictly complied
with.

26 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

27 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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é 4 ice (Mines)
= Rajasthan State Pollution Control Board

—Laiasthan .
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N .
e Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317

OrderNo 5023.2024/Mines/10823 Date: 19/04/2023

Unit Id : 124,033

29 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above
Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-please ensure compliance of conditions of Consent to Establish &
Environmental Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File.

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o e W
= Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322

OrderNe  5023-2024/Mines/10824 Date: 19/04/2023

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Ajmer (M.L.No-Ml.No.5/2013 ).

Ref: (i) Your application dated 01/04/2023
(ii) Received on 01/04/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-KeKkri,District-Ajmer.

2 That this consent is valid for a period from 19/04/2023 to 29/03/2024

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 4

Signatur Verified

Digitally sign Prakash

Gupta

Date: 2023.04.1 6:45:33 IST
Reason: SelfAttestgd
Location: ‘
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Rajasthan gate ollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
e Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322
OrderNo  5473.2024/Mines/10824 Date: 19/04/2023
Unit Id : 124,033
5 That this consent to establish/consent to operate is only for carrying out mining of
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mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MOoEF&CC vide
letter dated 03/02/2022 are strictly complied with

That this consent is valid for production of Bajri(ROM) @ 30lakh Ton per
Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other Ilaw
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

Page 2 of 4

Slgnatu Verified

Dlgltally S|gn Prakash

Date 2023 04.1 6 45:33 IST
Reason: SelfAttéstpd
Location:




eid?fice (Mines)

Rajasthan éate Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N .
e Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322

OrderNe 5 023-2024/Mines/10824 Date: 19/04/2023

Unit Id : 124,033

16 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

17 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

18 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

19 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

20 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

21 That the lease shall not intersect the ground water table without
permission of CGWA.

22 This consent shall be subject to validity of mining lease.

23 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 30 Lakh TPA(ROM) from an effective mineable area of 1025.7
Ha. with maximum mineable depth of 1 meter.

24 That all other general conditions enclosed as Annexure shall be strictly complied
with.

25 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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ffice (Mines )

Rajasthan éate ollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N .
e Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322

OrderNe 5 023-2024/Mines/10824 Date: 19/04/2023

Unit Id : 124,033

28 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh-
please ensure compliance of conditions of Consent to Operate & Environmental
Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File.

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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State Level Environment Impact Assessment Authority (SEIAA), Raj asthan
Room No. 11, Aravali Bhawan, Jaipur - 302004,
FI (4)/SEIAASEAC-Raj/SecitProject ICat. ()B1(23867)2023-24  Jaipur, Daed: 12 2 ) 202 Y
* This- has reference to your app]in;aﬁinﬁ dated 25.10.2023 seeking amendment in EC
issued by MoEF&CC ddted 03.02.2022 for the project under EIA Notification 2006, The
proposal has been appraised as per prescribed procedure in the light of provisions under the
ELA Notification, 2006 on the basis of the mandatory documents enclosed with the application.
The SEIAA Rajesthan considered the Project in 5.108" meeting held on 10.01.2024
and resolved 10 accept the recommendation of the SEAC and the following amendment 13
being made in the EC granted earlier vide MoEF&CC letter dated 03.02.2022 on the basis of
Farm-1, Form-4 and other requisite documents, subject to same terms & conditions:

5. No. Amendments now being made |

L. River Sand Mining Projectfor making validity of EC co-terminus with the

lease period and increase in mineable depth of mining from 1 meter to 3
meter without any increase in total mining capacity and without any increase
in mincable area having, ML No.05/2013, Mine Lease Arca- 102570
Hectares, Production Capacity- 30,0 Lakh TPA (ROM), Khasra No.-
Village- Revenue of Villages, Tehsil- Kekri, District- Ajmer, Rajasthan
(Proposal no, 2949006} with a validity of EC may be kept co-terminus with
the lease period anly.

Additional Condifion:

i) MoEF&CC in the carlicr granted EC vide dated 03022022,

iy Ministry's O.M. No, 22-342018-LA111 dated 08.01.2019 & 16.01.2020,

liiy Conditions as per Sustaimable Sand Mining Management Guidelines 1016 and
Enforcement & Monitoring Guidelines for Sand Mining, 2020, SOP issued by the
Rajasthan State Government for prevention of illegal river sand mining in the state,

iv) Further, the PP will have to ensure the compliances of all the directions issued by
Hon"ble Courts with reference to River Sand Mining.

v} The PP shall submit sction taken report of Compliance Report to Integrated Regional
Office and RSPCRB, Jaipur, within 30 days.

C. Specific Condition:
1. The validity of EC may be kept co-terminus with the lease period.
2. Permissible Mining of Bed Matenal (Sand/Bajri) shall be limited 1o 30 Lakhs TPA
{ROM) from an effective mineable aren of 102570 Hectare.

3. The project proponent shall submit the monthly production details and the compliance

of the plantation of the earfier EC to Regional Office of MoEF&CC and Mining
Department, Govt of Rajasthan.

4. The project proponent shall take all measures for the surveillance as proposed by the
project proponent. The status of implementation with documentary proef needs to be
submitted to Regional Office of MoEF&CC.,

5. The conservation plan in consultation with the Forest Department shall be implemented

and compliance of the same shall be submitted to Regional Office of MoEF&CC.,

. The project proponent shall implement the mitigation measure to control the impact due

o tansportation viz. Kaccha road, transportation of sand from villages having

|-

o
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State Level Environment Impact Assessment Authority (SEIAA), Rajasthan
Room No. 11, Aravali Bhawan, Jaipur - 302004
F1 (AVSEIAASEAC-Raj SecttProject /Cat. 1(.;!_31(23567»2033-24 Saipur, Dated: |2 [¢2) /z czY

i . o oo A -,-’c

Ay e 0 -

* This has reference to your applic.:a'tioﬁ dated 25.10.2023 seeking smendment in EC
issued by MoEF&CC ddted 03.02.2022 for the project under EIA Netification 2006. The
proposal has been appraised as per prescribed prooedure in the light of provisions under the
EIA Notification, 2006 on the basis of the mandatory documents enclosed with the application.

The SEIAA Rajasthan considered the Project in 5.108% meeting held on 10.01.2024
and resolved to accept the recommendation of the SEAC and the following amendment is
being made in the EC granted earlier vide MoEF&CC letter dated 03.02.2022 on the basis of
Form-I, Form-4 and other requisite documents, subject to same terms & conditions:

S. Ne.
5 |

Amendments now being made

River Sand Mining Projectfor making validity of EC co-terminus with the
lease period and increase in mineable depth of mining from | meter to 3
meter without any increase in 1otal mining capacity and without any increase
in mincable area having, ML No.05/2013, Mine Lease Area- 1025.70
Hectares, Production Capacity- 30.0 Lakh TPA (ROM), Khasra No.-
Village- Revenue of Villages, Techsil- Kekri, District- Ajmer, Rajasthan
(Proposal no. 294006) with a welidity of EC may be kept co-terminus with
the iease period only.

Additional Condition:

i) MoEF&CC in the carlier granted EC vide dated 03.02.2022.

i) Ministry's O.M. No, 22-34/2018-1A. 111 dated 08.01,2019 & 16,01.2020,

iii) Conditions as per Sustainable Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidclines for Sand Mining, 2020, SOP issued by the
Rajasthan State Government for prevention of illegal river sand mining in the state.

iv) Further, the PP will have to ensure the compliances of all the directions issued by
Hon ble Courts with reference to River Sand Mining.

v) The PP shall submit action taken report of Compliance Report to Integrated Regional
Office and RSPCB, Jaipur, within 30 days.

€8 tion:

1. The validity of EC may be kept co-terminus with the lease period.

2. Permissible Mining of Bed Matenal (Sand/Bajri) shall be limited to 30 Lakhs TPA
(ROM) from an effective mineable area of 1025.70 Hectare.

3. The project proponent shall submit the monthly production details and the compliance
of the plantation of the earlier EC to Regional Office of MoEF&CC and Mining
Department, Gov of Rajasthan,

4. The project proponent shall take all measures for the surveillunce as proposed by the
project proponeat. The status of implementation with documentary proof needs to be
submitted to Regional Office of MoEF&CC,

5. The conservation plan in consultation with the Forest Department shall be implemented
and compliznce of the same shall be submitted to Regional Office of MoEF&CC.

6. The project propanent shall implement the mitigation measure to control the impact duc
to transportation viz. Kaccha road, transportation of sand from villages having

-
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habitation should be avoided, regular water sprinkling (3 times a day) before
transportation of mineral, plantation on the both side of this road should be completed
within | year trucks shall not be overloaded, spillage of the mineral to be avoided,
covered transportation. Implementation report with supporting documents &
photographs before and after shall be submutted to the Regional Office of MoEF& CC.

. The project proponent shall implement all mitigative measures envisaged in the

Environmental Management Plan (EMP) and committed during the presentation and
subsequent submissions, A separate Envirorment management cell (EMC) shall be
created with suitable staff having relevant qualification in environment with supporting
staff. Implementation report with supporting documents, test reports, geo- locations
&photographs before and after and composition of EMC shall be submitted to the
Regionat Office of MoEF& CC.

. The project proponent shall implement the occupational health plan and provide

personal protective equipment to all the workers helmets, dust masks, ear mulls),
provision of safe dnnking water to workers, shelters for rest ete, In addition to this
Occupational health check-up of all workers working in mine, and pulmonary function
test for workers working in dusty areas, Implementation report with supporting

documents & photographs before and after shall be submitted to the Regional Office of
MoEF& CC,

. For subsequent peniod, PP shall submit fresh unnual replenishment study to MoEF&CC

for amendment in EC for mineable quantity and maximum permission depth for mining
based on the scientific findings replenishment study. Such study shall be placed before
EAC for appraisal for next three years to assess rate of deposition and accordingly,
mincable production capacity a depth can be prescribed based on trends analysss,
provided it is found scientifically satisfactocy by EAC.

Statutory compliance:

This Environmental Clearance (EC) is subject to orders/directions of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT aad any other Court of
Law, as is applicable.

The Project proponent complies with all the statutory requrements and judgments
of Hon'ble Supreme Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Union of India & Ors before
commencing the mining operations.

The Department of Mines & Geology, Govemment of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through Department
of Mini:j; & Geology in strict compliance of Judgment of Hon'ble Supreme Court
dated 2™ Auvgust, 2017 in Writ Petition {Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India & Ors,

In case the project falls within a distance of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not
been issued so far, the EC shall come into effect only after the PP obtains
clearance from the Standing Committee of National Board for Wildlife
(SCNBWL) as per OM dated 08,08.2019 of MoEF& CC,

This Environmental Clearance shall become operational only afier receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change,
(MoEF& CC), Govemnment of India (Gol) subsequent to the recommendations of
the Standing Commitiee of National Board for Wildlife, if applicable to the Project.

This Environmentz] Clearance shall become operational only after receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable
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to the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC s;;'[‘:
effectively implement all the conditions stipulated therein. The mining activity 72
not commence prior to obtaining Conseat to Establish/ Consent to Operate from e

ihe PP shall adhere o the provision of the Mines Act, 1952, Mines and Mineral
Act, 2015 and rules & regulations made there under.
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Buresu of Mines (IBM) from time to time.

The Project Proponent shall obtain consents from all the concemned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are not owned byit. '
The Project Proponent shall follow the mitigation measures provided in MoEF
CC’s Office Memorandum No, Z-11013/57/201 4-IA 1T (M), dated 29th 00t9bpr.
2014, titled “Linpact of mining activitics on Habitations-lssues related to the mining
Projects wherein Huabitations and villages are the part of mine lcase areas of
Habitations and villages are surrounded by the mine lcase area”,

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surfice water and from CGWA tor
withdrawal of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat’ local NGO etc. if any,
from whom suggestion/ representation has been received while processing the
proposal.

Suate Pollution Control Board shall he responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector's office/ Tehsildar's Othice
for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be n
vermacular language of the concerned srea. The advertisement shall be done within
7 days of the issve of the clearunce letter mentioning that the instant project has
been accorded EC and copy of the EC letter is available with the State Pollution
Control Board and website of the Department of Enviroament, Govt, of Rajasthan,
RSPCB for compliance and record.

The Project Propenent shall inform the MoEF& CC/ SEIAA for any ¢hange in
ownership of the mining lease. In case there is any change in ownership or mining
Jease is transferred then mining operation shall only be carmied out after transfer of
EC as per provisions of the par 11 of EIA Notification, 2006 as amended from
time 1o time.

The Mining Department will ensure that while executing the mining lease, if the
mining lease forms a cluster of total area of more than 5.0 ha, in accordance with
E1A notification dated 15.01.2016 and 01.07.2016, then such mining lease will be
executed’ registered only after public hearing has taken place for the entire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department
will further ensure that revised EC is also obtained by such mining lease holder (s5)
in the cluster,

The Mining lease holder shall, afier ceasing mining operations, undertake re-
grassing the mining arca and any other area which may have been disturbed duc to
the mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.

That the grant of this E.C. is issued from the environmental angle only, and does
not absolve the project proponent from the other statutory obligations preseribed
under any other law or any other instrument in force. The sole and complete
responsibllity, to comply with the conditions laid down in all other laws for the
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time-being in force, rests with the project proponent.
No further expansion or modifications in the project shall be carried out without
prior approval of the SEIAA/MoEF& CC as the case may be. In case of deviations
or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measures
required, if any.
The EC is lable to be rejected’ revoked, in case it is found that the PP has
deliberately concealed and/or furnished false and misleading information or dats
which is material to screening or scoping or sppruisal or decision on the application
for EC,
Officials from the Department of Eavironment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be extended full cooperstion,
tacilities and documents/data by the project propenents during their inspoction. A
complete set of all the documents submitted 1o SEIAA should be forwarded to the
CCF, Regional Office of MoEF, Lucknow, Department of Environment,
Government of Rajasthan, Jeipur / RSPCB,
The Authority reserves the right to udd edditional safcguard measures subscquently,
if found necessary, and to take action ncluding revoking of the environment
clearance under the provision of the Environment (Protection) Act, 1986, to easure
effective implementation of the suggested safeguard measures in a time bound and
satisfactory manner.
The above condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Linbility
(Insurarce) Act, 1991 and EIA Notification, 2006, along with their amendments
and rules.
The PP shall obtain prior clearance from forestry and wildlife aspects including
clearance from Standing Committee of National Board of Wild Life (if applicable).
It is further categorically stated that grant of EC does not necessary imply that
Forestry and Wildlife clearance shall be granted to the project by the concerned
authorities. Proposals for forestry and wildlife clearance will be considered by the
concerned authorities on its merits and decision taken accordingly. The investment
made in the project, if any based on EC so granted, in anticipation of clearance
from Forestry and Wikdlife aspects shall be entirely at the cost and risk of the PP
and MOEF & CC/SEIAA/ SEACH DOE shall not be responsible in this regard in
any manner.
The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above canditions is not satisfactory.
The PP shall submit an environmental statement for the financial year ending 3 1st
March in Form-V a3 peescribed under the environment (Protection) Rules, 1956, os
amended subsequently on or before the 30 day of September every year, to the
Rgjasthan State Pollution Control Board/SEIAA and shall also be put on the
website of the company/ unit/ industry along with the status of compliance of
environmental clearance conditions and shall also be sent to the Lucknow Regional
offices of MoEF/SEIAA/ RSPCB by e-mail as well as hard copy duly signed by
competent person of company,
This EC is granted for mining of the mineral with production mentioned in the
above table subjxct to the stipulation that the PP shall shide by the annual
permitted production schedule specified in the mining plan and that any deviation
therein will render the PP liable for legal action in accordance with Environment
and Mining Laws.
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XXVIIL , The PP shall spend the various amounts in the respective heads as mentioned in

Annexure G.

XXIX.  Drills shall either be opersted with dust extractors or equipped with water injections

system. :
Datn on ambient air quality and sgack emissions should be submitted to Rajasthan
+. Staté Pollution.Corol Board once in’ six, inanths. The monitoring/ sampling and
. “anglysis aré fo be tamied out*by' MOEF/"NABL/ CPCB/ RSPCB/ Government

approved lab. ~ >

XXXL  Blasting operations, if permitted, should be carried out only during the daytime with

safe blasting parameters.

XXXIL.  The PP shall carry out mining activities with open cast method. The PP to

undertake underground mining only if permitted specifically.

XXXIIL  In the project related to Bajri mining the PP shall follow the ‘Sustainable Sand

Mining Guidelines 2016' and *Enforcement and Monitoring Guidefines for Sand
Mining, 2020" laid down by the MoEF& CC, GOI. The Bajn sand mining activity
I8 restricted to three meters from ground level or water level whichever is less and
the PP shall carry out river sand (Bajri) mining activity only manually or semi
mechanized method as provided under the ‘Sustainable Sand Mining Management
Guidelines, 2016 and *Enforcement and Monitoring Guidelines for Sand Mining,
20207,

XXXIV.  Any appeal against this environmental clearance shall lie with the National Green

3

Trbunal, if preferred, within a period of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010,
Air quality monitoring and preservation:
The Project Proponent shall install & minimum of 3 (three) anline Ambient Air Quality
Monitoring Stations with | (one) in upwind and 2 (two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PMI 0, PM2.5, NO2; CO and SO2 etc. as per the
methodology mentioned in NAAQS Notification No. B-29016/20/90/PCUL. dated |
8.11.2009 covering the aspects of transportation and use of heavy machinery in the
impact zone. The ambient air quahity shall also be monitored at prominent places like
office building, canteen etc. as per the site condition to ascertain the exposure
characteristics at specific places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site.
Effective safeguard messures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction esc.) shall be
carried out in areas prone to air pollution wherein high levels of PMI0 and PM2.5 are
evident such as haul road, loading and unloadmg point and transfer points. The fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipments/ machineries and preventive maintenance. Use of suitable water-soluble
chemical dust suppressing agents may be explored for better effectiveness of dust control
system, It shall be ensured that air pollution level conform to the standards prescribed by
the MoEF& CC/ Central Pollution Control Board.
Water quality monitoring and preservation:
In case, :immediate mining scheme envisages intersection of ground water table, then
Environmental Clearunce shall become operational only afier receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at &
later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in
place before such mining operations. The penmission for intersection of ground water
table shali essentially be based on detailed hydro-geological study of the area.
Regular monitoring of the flow rate of the springs and perenaial nallahs flowing in and
pround the mine Jease shall be carried out and records maintain. The natural water bodies

| 9
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and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table ifl open dug weil
located in village should be incorporated to ascertain the impact of mining over grqund
water table, The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. gmupd water level
and quality in and around the mine lease by establishing a network of existing wells as
well as new piczo-meter installations during the mining operation in consultation with
Central Ground Water Authonty/ State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basts to the
Regional Office of the Mimstry, CGWA and State Groundwater Department / State
Pollution Control Board,

The Project Proponent shall undertake regular monitoring of natural water course/ waler
resources’ springs and perennial nallubs existing/ flowing in and around the n}inq lease
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adjacent to the mine lease and maintain its records. Sufficient number of gullies shall be
provided at appropriate places within the lease for management of water. PP shall
carryout regular monitoring w.r.t. pH and included the same in monitoring plan. The
parameters to be monitored shall include their water guality vis-a-vis suitability for usage
as per CPCB critenia and flow rate. It shall be ensured that no obstruction and/ or
alteration be made w0 water bodies during mining operations without justification and
prior approval of MoEF& CC. The monitoning of water courses’ bodies existing in lease
ared shall be carried out four times in a year viz. pre- mensoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the record of monitored
data may be sent regularly to Ministry of Environment. Forest and Climate Change and
its Regional Office, Central Ground Water Authonty and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Control Board,
Clearly showing the trend analysis on six -monthly basis,

Quality of polluted water generated from mining opecrations which include Chemical
ODxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total Dissclved Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (155). The monitored data shall be uploaded on
the website of the company as well as displayed at the peoject site in public domain, on a
display board, at a suitable location ncar the main gate of the Company. The circular
No.1-20012/1/2006-IA.11 (M) dated 27.052009 issued by Ministry of Environment,
Forest and Climate Change may also be refesred in this regard,

Project Proponent shall plan, develop and implement ramwater harvesting measures on
long term basis 10 augment ground warer resources in the area in consultation with
Central Ground Water Board’ State Groundwater Department. A report on amount of
water recharged needs to be submitted to Regional Office MoEF& CC annually.

Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time m
time, The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned Stats Pollution Control Board (SPCB), The workshop effluent shall be treated
after its initial passage through Oil and grease wap.

The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional the
MoEF& CC and State Pollution Control Board, egional Office of

Noise and vibration monitoring and prevention:

b
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The peak particle velocity at 500m distance or within the nearest habitation, whichever 18
closer shall be monitored periodically as per applicable DGMS guidelines.

The iflumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disoeders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise lévels at-night. PPs must ensure. that the biological clock of
the villages is not disturbed; by orienting the floodlights/ masks away from the villagers
and keeping the noise levels well withinthe presoribed limits for day /night hours.

The Project Proponent shall take measures for control of noise Jevels below 85 dBA
the work environment. The workers engaged in operations of HEMM, etc. should be
provided with ear plugs’ muffs. All personnel including laborers working in dusty areas
shall be provided with protective respiratory devices along with adequate training,
awareness and information on safety and health aspects. The PP shall be held responsible
in cxe_it has been found that workers/ personals/ laborers are working without personal
protective equipment,

The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during might time.

Mining plan:

The Project Proponent shall adhere 10 the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, mter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden &
dump management , O.B & dump mining, mineral transportation mode, ultimate depth of
mining ectc.) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change/ SEIAA, which entail adverse environmental
impacts, even if it is a part of spproved mining plan modified after grant of EC or granted
by State Govt. in the form to Short Term Permit (STP), Query license or any other name.
The Project Proponent shall get the Final Mine Closure Flan along with Financial
Assurance approved from Indian Burcau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent autharity to the concemed Regional Office,
MoEF& CC/ SEIAA/ SPCB for record and verification.

The land-use of the mine lease arca at vanous stages of mining scheme as well as at the
end-of-lifc shall be governed as per the approved Mining Plan, The excavation vis-a-vis
backfilling in the mine lease area and comresponding afforestation to be raised in the
reclaimed area shall be governed as per @proved mining plan, PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The comphance status shall be submitted half-yearly to the MoEF& CC/
SEIAA/ SPCB and its concerned Regional Office,

Land reclamation:

The Overburden (O.B.) generated dwing the mining operations shall be stacked at
carmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical paramesers of the OB dumps like height, width and angle of slope
shall be governed as per the approved Mining Plan as per the guidelines/circulars issued
by D.GM.S w.r.t. safety in mining operations shall be strictly adhered to maintain the
stability of top sml/OB dumps. The topsoil shall be used for land reclamation and
plantation.

The reject’'waste generated during the mining operations shall be stacked at carmarked
waste dump site(s) only, The physical parameters of the waste dumps like height. width
and angle of slope shall be govemed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly

| =
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adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan. .

The slope of dumps shall be vegeated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local
species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullics formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass chould be consolidated with the
help of dozer! compactors thereby ensuring proper filling' leveling of dump mass. In
critical areas, use of geo textiles’ geo-membeanes / clay liners / Bentonite etc. shall be
undertzken for stabilization of the dump.

The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned regional
office of MoEF& CC/ RSPCB.

Catch drains, settling tanks and siltation pords of appropriate size shall be constructed
around the mine working, mineral vards and Top Soil/OB/Waste dumps to prevent run
off of water and flow of sediments directly into the water bodies (Nallab/ River/ Pond
etc.). The collected water should be utilized for watering the mine ares, roads, green belt
development, plantation etc, The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly afler mensoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit
end OB dumps to prevent storm run-oft and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sumnp structures over and above peak
rainfal] (based on 50 years data) and maximum discharge in the mine and its adjoining
arez which shall also help in providing adeguate reteation time period thereby allowing
proper settling of sediments’ silt material, The sedimentation pits/ sumps shall be
constructed at the comers of the garland drairs.

. The top soil, if any, shall temporanily be stored at carmarked site(s) within the mine lease

only and should not be kept unutilized for long The physical parameters of the top soil
dumps like height, width and angle of slope shall be govemed as per the approved
Mining Plan and as per the guidelines framed by DGMS w.rt safety in mining
operations shall be stnctly adhered to maintain the stability of dumps. The topsoil shall
be used for land reclamazion and plaatation purpose.

Transportation:

No Transportation of the minerels shall be allowed in case of roads passing through
villages/ habitations. In such cascs, PP shall construct a bypass' road for the purpose of
transportation of the minerals leaving an adequate gap (say at Jeast 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed
in consultation with nodal State Govt. Department only after required strengthening such
thut the carrying capacity of roads is increased to handle the traffic load. The pollution
due to transporiation load on the environment will be effectively controlled and water
sprinkling will also be done regularly. Vehicular emissions shall be kept under control
and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate
for all the vehicles from authonized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permancat water
sprinkling arrangement for dust suppression. Other roads within the mine kease should be
wetted regularly with tanker-mounted water sprinkling system, The other accas of dust
generation like crushing rone, material transfer points, material yards etc. should
invanably be provided with dust suppression amangements. The air pollution control
equipments like bag filters, vacuum suction hoods, dry fogging system ctc. shall be

A
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installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyar should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures to avoid generation of ﬁ;gi_t_ive dust emissicns,

Green Belt:

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along }hc
mine lease' boundary as'per thig guidelines of CPCB in order to amrest pollution emanéting

- fromi mining operations within the lease. The whole Green belt shall be developed within

first 3 years starting from windward side of the activé mining area. The development of
greenbeit shall be govemed as per the EC granted by the Ministry/ SEIAA imespective of
the stipulation made in approved mine plan, X

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed
arca of mining lease, around water body, along the roadsides, in community areas etc. by
plinting the native species in consultation with the State Forest Department/ Agriculture
Department’ Rural development department/ Tribel Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local people.

The CPCB guidelines in this respect shall also be adhered. The density of the trees should

be around 2500 saplings per Hectare Adequate budgetary provision shall be made for
protection and care of trees.

The Project Proponent shall make necessary altemative arangements for livestock feed

by developing grazing land with 2 view to compensate those areas which are coming

within the mine lease. The development of such grazing land shall be done in

copsultaion with the State Government. In this regard, Project Proponent should

essentially implement the directions of the Hoa'ble Supreme Court with regard to

acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-

day shelter from the scorching sun, should be scrupulously guarded/ protected against

felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and

protection of eadangered flora and fausa and Schedule-1 species during mining operation,

A Wildlife Conservation Plan shall be prepaced foe the same clearly defineating action to

be taken for conservation of flors and fauna. The Plan shall be spproved by Chief Wild

Life Warden of the State Gowvt.

And implemented in consultation with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan and its implementation status {annual) shall be submitted

to the Regional Offica of the Ministry/ SEIAA,

Public hearing and human health issues:

The Project Proponent shall appoint an Occupational Health Specialist for Regular as
well as Periodical medical examination of the workers engaged in the mining activities,
os per the DGMS guidelines. The records shall be maintained properly. PP shall also
carryout Occupational health check-ups in respect of workers which are having ailments
like nr, diabetes, habitual smoking, etc. The check-ups shall be undertaken once in slx
months and necessary remedial/ preveative measures be taken, A stotus report on the
same may be sent to MoEF& CC/ SEIAA/ Regional Office snd DGMS on half-yearly
basts.

The Project Proponent must demonstrate commitment to work towards *Zero Hurm'® from
their mining activities and carry out Health Risk Assessment (HRA) foc identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community,
The propenent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarthoca in children under five, respiratocy infections due to bio mass
cooking, The proponent shall also create awareness and educate the nearby community
and workers for Sanitation, Personal Hygiene, Hand wasting, not to defecate in open,
Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol

-



V.

Vil

use. The Proponent shall t N
thereafter every five years, you 1@2@ HRA for all the category ©

The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except
routine tests _all tests would be carried out in a Lab accredited by NABH. Records of
Health Surveillance must be kept for 30 years, including the resulis of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead,
Uram!un need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to
make arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital onc). X-Ray
must meet [ILO enteria (17 x14 inches and of good quality).

The Proponent shall maintained u record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities (¢) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in once second
(FEVI),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (¢) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any
body part. The record of the same should be submitted to the Regional Office, MoEF&
CC/ SEIAA annually along with details of the relief and compensation paid to workers
having above indications.

The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective resperatory devices and they should also be provided with adequate training
and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/lzbors or shall
construct labor camps within‘outside (company owned land) with necessary basic
infrastructure’ facilitics like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche for kids ete, The housing may be provided in the form
of temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

The activities proposed in Action plan preparced for addressing the issues raised during
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concerned Regional Office ol the Ministry along
with District Administration.,

Miscellaneous:

The Project Propanent shall prepare digital map (land use & land cover) of the entire
lease area once in five years purpose of monitoring land use pattem and submit a report
to concemned Regional Office of the MoEF& CC/ SEIAA/SPCB,

The Project Authorities should inform to the SEIAA/Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and the
date of start of land development work.
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iil. The Project Proponent shall submit six monthly compliance reports on the status of t!le
implementation of the stipulated environmental safeguerds to the MOEFCC & s
concerned Regional Office, Central Pollution Control Board and State Pollution Coatrol
Board.

iv. A scparate ‘Environmental Mansgement Cell' with suitable qualified manpower should

"be set-up upder the ¢ontrol of a Senior Exccutive, The Senior Executive shall directly
repoct to Head of the Organization. Adequate number of qualified Environmental
Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEF&
CC/SEIAA/ SPCB.

v.  The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated
conditions. The project autherities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by fumishing the requisite data / information / monitoring
reports.

vi. Project Proponent shall keep the funds carmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported to the MoEF& CC/ SEIAA/ SPCB and

its concerned Regional Office.
A con mmended in view M dated 08.08.2019 F& C
appl where t falls within a distance of 10
Natio W e :

I.  The mining activity should be carried out in a manner so that the water regime/system of
the sunctuary is not disturbed, The mining activity should no: adversely affect any
existing water course, water body, catchment ete. The PP shall while carrying out mining
activity ensure compliance of the provisions of Air (Prevention and Control of Pollution)
Act 1981, Water (Prevention and Control of Pollution) Act 1974 and the Environment
(Protection) Act, 1986 so that the wildlife in the area is not adversely affected.

2.  The processes like blasting, drlling, excavation, transport and haulage resulting into
noise, should be carried cut in such an manner so that such activities do not disturb wild
animals and birds particularly during sunsct to sunnse. The level of noise should be kept
within the permissible limits

3. The mining activity should not create any obstacle in the way of free movement of
wildlife and adversely affect wildlife comdors.

4. The mineral waste/ slurry should be dumped only at the designated places only and such

waste dumps should be reclaimed in accordance with the conditions of the mining plan/

consent issued by the RSPCRB under the Water and Air act.

The PP shall cooperste with the concemed DCF, Wildlife in their efforts towards

protection and conservation of wildlife in the Sanctuary/ Park.

The PP shall ensure that the transporter and labor employed by him should not damage

flora and fauna in the ESZ and the Wildlife Sanctary/ National Park.

2018 and OMs dated 30.52018, 4.7. : %

1. The PP shall give an undertaking by way of affidavit to comply with all the statatory
requircments and judgment of the Hon'ble Supreme Court dated 02,08,.2017 in the matter
of Writ Petition (Civil) No, |14 of 2014, Common Cause V/s Union of India & others
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to
he repeat any such violation in future,

In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be

\
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termimnated forthwith,

The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutary requirements and judgment of the Honble Supreme
Court dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common
Cause V/s Union of Indis & others.

The department of Mines & Geology shall ensure that the ‘mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Department of Mines and Genlogy, in strict compliance of
the judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ
Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others.

C S

That the grant of this E.C, is issued from the environmental angle only, and does not
absolve the project Proponent from the other statutory obligations prescribed under zny
other law or any other instrument in force. The sole and complete responsibility, to
comply with the conditions laid down in all other laws for the time-being in force, rests
with the industry / unit / project Proponent. Any appeal against this environmental
clearance shall lic with the National Green Tribunal, if preferred, within a period of 30
days as preseribed under section 16 of the National Green Tribunal Act, 2010.

No further expansion or modifications in the project shall be caried out without prior
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case
of deviations or alterations in the project proposal from those submitted to this Authority
for clearance, a fresh reference shall be made to the Authority to pssess the adequacy of
conditions smposed and to add additional cavironmental protection measures required, if
any,

The implementation of the project vis-i-vis environmental action plans shall be
monitored by MoEF Regional Office &t Lucknow / RSPCB / CPCB / SEIAA,
Department of Environment, Government of Rajasthan, Jaipur and this office. A six
monthly compliance status report shal] be submitted 1o monitoning agencics.

The EC is liable to be rejected, in case it is found that the PP has deliberately concealed
and fumished false and misleading information or data which is material to screening or
scoping or appeaisal or decision on the application for EC.

The project authorities shall inform the McEF Regional Office at Lucknow / RSPCB /
CPCB / SEIAA, Department of Environment, Govemment of Rajasthan, Jaipur and the
date of financial closure and final upproval of the project by the concerned suthorities
and the date of start of the project.

Officials from the Department of Environment, Govemment of Rijasthan, Jaipur/
Regional Office of MoEF, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be given full cooperation, facilities
and documents/data by the project Proponents during their inspection, A complete set of
all the documents submitted to SEIAA should be forwarded to the CCF, Regional Office
of MoEF, Lucknow / SEIAA, Department of Environment, Government of Rajasthan,
Jaipur / RSPCB,

The Authority reserves the right to add additional ssfeguard measures subsequently, if
found necessary, and 10 take action including revoking of the environment clearance
under the peovision of the Environment (Protection) Ac, 1986, to ensure effective
implementation of the suggested safeguard measures in 4 time bound and satisfactory
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The project Proponent should sdvertise in at least two local Newspupers widely
circulated in the region, one of which shall be in the vemacular language informing that
the project has been accorded environmental Clearance and capics of clearance letters are
available with the Rajasthan State Pollution Coatrol Board and may also be seen on the
website of the RSPCB: ’me advertisement shauld be made within 7 days from the day of
issue of the clearance letier and & copy of the same should be forwarded to the Regional
Office of MoEF at Lucknow/Department of Ecology and Environment, Government of
Rajasthan, Jaipur.

The above condition shall be enforced among others under the provisions of water
(Prevention and Comirol of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and
rules.

The PP shall obeain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life {if applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision
taken. The investment made in the project, if any based on EC so granted, in anticipation

of clearance form Forestry and Wild Life angle shall be entircly at the cost risk of the PP
and MOEF/SEIAA shall not be responsible in this regard in any manner.

The SEJAA, Rajasthan may revoke or suspend the clearance, if implementation of any of
the above conditions is not satisfactory.

Main haulage road should be provided with permanent water sprinklers und other roads

should be regularly wetted with water tankers fimed with sprinklers. The material transfer

points should invaniably be provided with Bag filters and or dry fogging system. In case

of Belt- conveyors facilities the system should be fully covered to avoid air bome dust:

Use of effective sprinkler system 10 suppress fugitive dust on haul roads and other
trunsport roads shall be ensured,

Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM,

SO2 and NOx menitoring, Location of the stations (minimum 6) shall be decided based

on the meteorologiczl data, topographical festures and environmentally and ecologically
sensitive targets and frequency of menitoring shall be decided in consultation with the

Rajasthan State pollution Control Beard (RPCB). Six monthly reports of the data so

collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional

office, Lucknow,

Personnel working in dusty arcas shall wear protective respiratory devices they shall also

be provided with adequate training and information on safety and health aspects.

The ambient noise level should confirm to the standards prescribed under E (P) A Rules,

1986 viz 75 dB (A) during day time and 70 dB (A) during night time.

The PP shall submit an environmental statément for the financial year ending 31st March

in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended

subsequently on or before the 30" day of September every year, to the Rajasthan State

Pollution Control Board/SEIAA and shall also be put on the wehsite of the company

along with the status of compliance of environmental clearance conditions und shall also

be sent to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy
duly signed by competent person of company.

\
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The Mining Department will ensure
mining lease forms g cluster of 1

is fit for growth of fodder, flora,

This EC s being issued on the condition that the spplied area is at a distance of more
:ha: 50 l}lcm from the of the closest forest area as stated by project proponent
n Form 1,

roject Cat. a)B1{23867)/2023-24 Jaipur, Dated.
Copy to following for informatio ! :

oo

N

n and necessary action:
Secretary, Ministry of Environment, Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Dethi-1 10003,

ACS, Environment & Climage (° hange Department, Rajasthan, Jaipur.

Chairman, SEIAA, Aravali Bhawas, Jhalang Doongr, Jaipur, Rajasthan,

Member, SEIAA, Aravali Bhawan, Jhalana Doongri, Jaipur, Rajasthan.

Member Secretary, Rajasthan Stae Pollution Ceatrol Board, Jaipur for information & necessiry
action and to display this sanction on the website of the Rajasttan Pollution Control Board, Jaipur
Member Secretary, SEAC Rajasthan, :

The CCF, Regional Oftice, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 3th
Floor, Sector *H’, Aliganj, Lucknow-226 020,

M/s Bbarat Singh Shekhawst, Address-336, Moban Nagar-B, B.).S Colony, Jodhpar, Rujasthan,

LA SEIAA, Jsipur with the direction 1o upload the copy of this Amendment in FC letter on the
website.

o

EIAA, Rajasthan,




1 2&314ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b S e B e, W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo  5023-2024/Mines/11072 Date: 07/02/2024

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Kekri (M.L.No-Ml.No.5/2013 ).

Ref: (i) Your application dated 25/01/2024
(ii) Received on 25/01/2024
(iii) Received at Head office on 17/01/2024
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)
Act,19811is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo0.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Kekri.

2 That this consent is valid for a period from 07/02/2024 to 25/05/2027, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
. |

Registered
File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944
OrderNo 5 >3.2024/Mines/11072 Date: 07/02/2024
Unit Id : 124,033

6 That this consent to establish/consent to operate is only for carrying out mining of

7

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for -carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 12.01.2024 are
strictly complied with.

8 That the rules of sand mining in river of GOI may be strictly followed.
9 That this consent is valid for production of Bajri (ROM) @ 3000000

10

11

12

13

14

Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That the CTE shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months.

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma),
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of
saplings purchased should be submitted to Board’s Regional Office,
Kishangarh.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbythePP.Sin c e creating in such
situation may be impracticable by the unit itself because of technical
reason, unit shall involve Forest Department to raise the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achieved.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo  5023-2024/Mines/11072 Date: 07/02/2024

Unit Id : 124,033

15 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced using bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

16 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

17 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

18 That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MOEF&CC and/or any
Court/Tribunal time to time.

19 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

20 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

21 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

22 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

23 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

24 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

25 That the lease shall not intersect the ground water table without
permission of CGWA

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA (ROM) from an effective mineable area of
1025.7 Ha. with maximum mineable depth of 3 meter.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo  5023-2024/Mines/11072 Date: 07/02/2024

Unit Id : 124,033

27 That all other general conditions enclosed as Annexure shall be strictly complied
with.

28 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

29 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo 5 >3.2024/Mines/11072 Date: 07/02/2024
Unit Id : 124,033
(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh
-Please ensure compliance of conditions of Consent to Establish & Environmental
Clearance and shall submit an interim report after 3 months about these compliances
along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any
Court/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File.

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b S e B e, W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo  5023-2024/Mines/11073 Date: 07/02/2024

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Kekri (M.L.No-Ml.No.5/2013 ).

Ref: (i) Your application dated 25/01/2024
(ii) Received on 25/01/2024
(iii) Received at Head office on 17/01/2024
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,19811is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo0.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Kekri.

2 That this consent is valid for a period from 07/02/2024 to 25/05/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
T ]
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered
File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949
OrderNo 5 >3.2024/Mines/11073 Date: 07/02/2024
Unit Id : 124,033

5 That this consent to establish/consent to operate is only for carrying out mining of

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for -carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

6 That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 12.01.2024 are
strictly complied with.

7 That the rules of sand mining in river of GOI may be strictly followed.

8 That this consent is valid for production of Bajri (ROM) @ 3000000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

9 That the consent to operate granted by State Board under Air Act, 1981
vide letter no. F (Mines)/ Ajmer (Kekri)/ 6946(1)/2023-2024/318-322
dated 19.04.2023 shall be treated as null and void after this consent.

10 That the CTO shall be valid from the end of monsoon since riverbed

mining is completely banned during monsoon months

11 That the occupier/operator of the wunit shall give more focus on

plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma) ,
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of

saplings purchased should be submitted to Board’s Regional Office,
Kishangarh.

12 That all the PCM needed to mitigate the fugitive emission shall be strictly

followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

Page 2 of 5



1 éezf ,Tffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo  5023-2024/Mines/11073 Date: 07/02/2024

Unit Id : 124,033

13 That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbythePP.Sin c e creating in such
situation may be impracticable by the unit itself because of technical
reason, unit shall involve Forest Department to raise the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achieved.

14 That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

15 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced using bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

16 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

17 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

18 That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoEF&CC and/or any
Court/Tribunal time to time.

19 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

20 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

21 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

22 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

23 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

24 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo  5023-2024/Mines/11073 Date: 07/02/2024

Unit Id : 124,033

25 That the lease shall not intersect the ground water table without
permission of CGWA.

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA (ROM) from an effective mineable area of
1025.7 Ha. with maximum mineable depth of 3 meter.

27 That all other general conditions enclosed as Annexure shall be strictly complied
with.

28 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

29 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.
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1 éezf ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
b W
N il Phone: 0141-2716814,2716813Fax: 0141-2716814
b |

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo 5 >3.2024/Mines/11073 Date: 07/02/2024
Unit Id : 124,033
This bears approval of the competent authority.
Encl: As Above
Yours sincerely,
Group Incharge-Mines
(A):  Copy To:-

1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-Please ensure compliance of conditions of Consent to Operate &
Environmental Clearance and shall submit an interim report after 3 months about these
compliances along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any
Court/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File.

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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Mines (Gr.II) Department
NOTIFICATION
Jaipur, February 28, 2017

G.5.R. 118:- In exercise of the powers conferred by section 15 of
the Mines and Minerals (Development and Regulation) Act, 1957
(Central Act No, 67 of 1957). the State Government hereby makes the
following rules for regulating the grant of quarry licence, mining lease
and other mineral concessions in respect of minor minerals and for the
purposes connected therewith. namely:-

CHAPTERI
PRELIMINARY
1. Short title, extent and commencement.- (1) These rules may
be called The Rajasthan Minor Mineral Concession Rules, 2017,
(2) They shall extend to the whole of the State of Rajasthan.
(3) They shall come into force on the date of their publication in the
Official Gazette.

2. Definitions.- (1) In these rules, mmless the context otherwise

requires.-

(1) “Act” means the Mines and Minerals (Development and
Regnlation) Act, 1957 (Central Act No. 67 of 1957).

(ii) “Appeliate Authority”™ means the Government or any
other authority vested with such powers under these
rules or any other awthority awhorised by the
Government to perform the functions of the appellate
authority;

(iii)  “Assessee” means a person holding any mineral
concession or a permit and incindes any other person
who is possessing, trading, processing or using minor
mineral;

(iv)  “Assessing Authority” means Director. Additional
Director Mines, Additional Director Mines (Vigilance),
Superintending Mining  Engineer.  Superintending

139
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{9) Transfer of lease or licence shall be permitted subject to payment of
one time premium at the time of transfer and shall not be adjusted against
dead rent, anmual license fees or royalty, as the case may be, as

mentioned below -

5. | Residual period of lease Premium
No. or licence
1 2 3
1, | Upto five years Two tipes of annual dead rent or
aunual licence fee
2. | More than five years and | Four times of annual dead remt or
upio fen years anmual licence fee
3, | More than ten years and | Six times of annual dead rent or
upto fiffeen vears annual licence fee
4. | More than fifteen years | Eight times of annual dead rent or
and upto twenty years annual licence fee
5. | More than twenty years | Ten times of annual dead rent or
aunual licence fee
Provided that amount of premmm shall not be more than ten
lacs.

Provided further that lessee or licencee who obtained lease or
licence through tender or anction shall not be required to pay additional
premium amount over and above the existing premium amount.

(101) Mining lease or quarry licence granted before the commencement
of these rles to a person under amy category by way of lottery shall not
be transferred to any other category.

(11) Lock-in period for transfer of mineral concession granted other than
through auction shall be one year and subsequent transfer shall be
allowed subject to condition that at least one year has elapsed since last
transfer:

Provided that above lock-in period shall not be applicable in
cases specified in clause (1) to (v) of sub-rule (7).

(12) Mining lease of bajri (river sand) shall not be transferred.

CHAPTER IV
TERMS AND CONDITIONS OF MINERAL CONCESSION
28. Terms and Conditions of mining lease or quarry licence.-
(1) Every mining lease or quarry licence shall be subject to the following
conditions:-

(i) No person shall vmdertake any mining operations of any
mincr mineral in any area within the state except under
and in accordance with these rules:

(ii) (a) The lessee or licencee shall pay contibution 1o

the District Mineral Foundation Trust fund as
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per rates specified in the District Mineral
Foundation Trust Bules, 2016, as amended from
Hme to fime;

The lessee of licencee of lease or licence granted
after commencement of these mules, shall also
pav premimn amount as specified nomle 4, 5.6
and 13; and

The lessee or licencee shall also pay surface rént
of povernment land fo the Revenue Deparment
for surface area used by him for the purpose of
mining, as per the rates prevalent in the area;

The lesses or licencee shall pay all dues in the office of
such officer, i such manner. at such place and time as
may be specified by the Government:

The lessee or hcencee shall at his own expense erect and
at all-time mwaintaim and keep in repair houndary pillars
mnd marks according to the plan and demarcation repost
in following mannes:-

(a}
{h)

(€}

id
(e}

{f)

{e)

Ly

each comer of the lease or licence area shall
bave a bomdary pillar (comer pillar)

there shall be erected imtermediate boundary
pillars between the comer pillars o such a way
that each pillar is visible from the adjacent pillas
located oo either side of it

the pillars shall be of square pyramid fustim
shaped above the surface and cuboid shaped
below the surface;

each pillar shall be of meinforced cement
concrete;

the cornet pillars shall have a base of 0.30m X
0300 and heipht of 1.30m of which O.70m shall
be above groumd level and 0.60m below the
groumd;

the mtermediate pillars shall have a base of
0.25m X 0.25m and heipht of 1.0m of which
(.70m shall be above gronnd level and 0.30m
below the gromnnd;

all the pillars shall he pamted mn yellow colour
and the top ten centimefers n red coloor by
enamel paint and shall be grouted with cement
COMCTete;

ot all commer pillars, distance and bearing to the
forward and backward pillars and latitude md
lopgitnde shall be marked:

141
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(i) each pillar shall have sertal mmmber m a
clockwize direction and the mmmber shall be
engraved on the pillars,

(E] the serial number of pillar shall be the number of
the individnal pillar as per the lease or licence:

(k) the location and nomber of the pillars shall also
be shown m the surface plan amd other plans
mamtaingd by the lessee or licences; and

(1) inn case of forest area within the lease or licence,
the size and constmuction and colow of the
boundary pillars shall be as per the norms
specified by the Forest Department in this
behalf:

The lessee or licencee shall not evect, set-np or place any

building or thing and shall sot cary -on surface

operations i of upon amy public pleasure  ground
buming or himal ground or place  held zacred by any
class of persons or any house or village site, public
road or other place which the Governmenl may
determine as public ground or in such & mammer &s to
injure- or prejudicially affect any building, works,
property o rights of other persons!

The lessee or licencee shall not carry on his operations in

# manner that would inpure or prejudicially effect any

buildings, works, property or rights-of ather persons and

0o Land will be uzed by the lessee or licencee for snrface

operations which 15 already ocoupied by persons . other

than the Government for works or purposes not inchided
in the mining lease;

The lessee or licencee shall mive notice of

commencement of apy mining operations to  the

authorities as per section 16 of the Mines Act, 1552 and
also o the Mining Enginesr or Assistant Mining

Engineer comcerned at leasi one month before the

commencement of any mining operation;

The lessee or lessees shall commence mining operations

within six months from the date of connnencement of

the lease of licence anmd thereafter carmy om such
operations effectively in a proper skilful and wortkman
like manner both as repards prevention of waste by
removal of sofficient overburden, careful storage of
waste and drainage and as regards removal oof all
valuahle minerals within the mine. The lessee or hcencee
shall work o worlonan like manner Ffor systemafic,
scientific and enviroument fitendly pening so as o

135
138



1248

WS e, A 1, 2017 Hra()

191(108)

(2) In the case of an applicant in respect of whom an erder of grant or
extension of period of mineral concession or order of gramt of contract.
bt who dies before the execution of deed or issuance of quarry licence,
the order shall be deemed to have been issued in the name of the legal
heirs of the deceased.

89, Status of pending applications.- Notwithstanding anything
contained in these rules, all the pending applications except saved under
rule 4 and mle 5. on the date of notification of these rules shall be
deemed to have been rejected:

Provided that on and after the commencement of these rules, all
applications including those rejected under the Rajasthan Minor Mineral
Concession Rules, 1986 or rejected under notification dated 3% April
2013 or subsequently restored shall be deemed to have been rejected and
such applicant shall have no locus standai under these rules.

90. Stoppage of mining operations.- The Director, Additional
Director Mines. Superintending Miming Engineer. Mining Engineer,
Assistant Mining Eugineer may prohibit mining operations and seize
mineral, equipment, rool and vehicle in case the mining operations are
not being carried ot in accordance with the terms and conditions of the
mineral concession or permit pranted under these rules:

Provided that Mining Engineer or Assistant Mining Engineer
shall not prohibit mining operations in any mineral concession area
without approval of Superintending Mining Engineer concemned, but in
case of munediate danger to mine workers or any human life; Mining
Engineer or Assistanl Mining Engineer may prohibit the mining
operations immediately under mfimation to Superintending Mining
Engineer and Director, Mines Safety, wherever applicable, within twenty
four hours. On receipt of such communication. the Superintending
Mining Engineer concemed, shall visit the site personally and shall
approve or disapprove the stoppage of mining operations with the
reasons to be recorded in writing within fifteen days. Further action shall
be taken as per rule 28. Such seized muneral or equipment shall only be
released and mining operations shall be resumed with prior wrinten
approval of Superintending Mining Epgineer concerned afier
rectification of breaches.

91. Survey and demarecation.- (1) The arvangements shall be
made by the Mining Engineer or Assistant Mining Engineer concerned at
the expenses of the lessee or licencee for survey and demarcation of the
area granted under lease or licence and the survey of the area may be
conducted using Global Positioning System or Differential Global
Positioning System.

(2} Fee for demarcation shall be rupees one thousand and five hundred
per hectare or part thereof subject to maximum of mipees fifty thousand:

Provided thar demarcation fee for re-verification of boundary
pillars shall be two times of the amount mentioned above.

143
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and tiles: 100.00
Marble. Serpentine and other rocks 60.00
Granite, Diorite, Rhyolite, Dolerite and
other rocks
5. Masonary stone  and mineral vsed in | 30.00
constrction works such as ballast, road
metal. brick earth, murrum. kankar, bajn
or surkhi ete.
é. Bajri (river sand) 3.00
7. | Ordmmary white/yellowired clays 20.00
8. | Other minerals not specified above 50.00
- Part-5
5% T Name of Mineral Rate of Dead
Rent in Bs. per ten
square meter or
part thereof
1 2 3
1. | Agate. Ball Clay. Calcareous Sand, Calcite, | 30,00
Chalk, Chuma Clay, Clay(Others). Corundum.
Diaspore,  Dolomiite,  DunitePyroxenite,
Felsite. Fireclay, Gypsum, Jasper. Kaoln
Laterite. Mica. Ochre, Pyrophyllite. Quantzite;
Silica Sand and Steatite/Talc/Soapstone
2. | Felspar, Quartz 25.00
3. | Barytes. Bentonite 45.00
4. | Fuller” earth 25.00
5. | Saltpeter 15.00
6. | Other mincrals not specified above 50.00

SCHEDULE IV

PENALTIES FOR NON-OBSERVANCE OF THE TERMS AND
CONDITIONS OF MINING LEASE AGREEMENT

[See rule 28(2)(xvii)(a)]
5 Rule Clause Brief Penaliy
NO. of content of
agree- | the breach
ment
I 2 3 Bl 5

2R(2)(1) A1) Non-
2R(2)di), | 4020 payment of
2B(1HED | 403), | royalty,
28(1)Gi) | 4(4). | dead  remt
4(6) and  other

(1) If the breach is remedied
after notice period but
within forty five days
from the date of receipt
of notice, ten percent of

charges. security  deposit  or

137
140



191(116)

1250

HIT4(T)

rupees five thousand,
whichever higher, shall
be forfeited.

(i) If the breach is not

remedied after forty five
days, the lease shall be
determined with
forfeiture of security
deposit:

Provided thar if
the breach is remedied
before the lease
termination  order 1§
issued, the lease shall not
be determmed and
twenty percent of the
security  deposit  or
mupees ten  thousand,
whichever higher. shall
be forfeited.

2 | 29(14).
19(3).
19(4),
20(3),
20(4)

A(5)

Non-
payment of
fimancial
ASSUTANCE,
difference
of secunty
deposit and
performance
secumity.

(1)

If the breach is remedied
after notice perod but
within forty five days
from the date of receipt
of nofice, ten percent of
security  deposit  or
rupees  five  thousand,
whichever higher. shall
be forfeited.

(i) If the breach is not

remedied after forty five
days, the lease shall be
determined with
forfeiture  of  security
deposit:

Provided that if
the breach is remedied
before the lease
termination  order  is
issued, the lease shall not
be  deternmined and
twenty percent of the
security  deposit  or
rapees  ten  thousand,
whichever higher. shall
be forfeited.

3. | 28(Dv)

49)

Non-

{1} If the breach is remedied

145
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' erection  of after notice pernod  but
bomdary within forty  five davs
pillars  and from the date of receipt
its  proper of notice, ten percent of
maintenancs secirity deposit shall be
forfeited  sobject o
mimmum rpees  five
thousand and manminm
mpecs ten thonsand
(it} If the breach i not
remedied after forty five
days, the lease shall be
determined with
forfeitare of  secursty
Provided that 1f the
bieach 5 vemedied
befors the lease
termination  osder  is
izsued, the leaze shall not
be  determined  and
twenty — percent  of
secumity deposit shall be
foufeited  subject
minimum  mpees o
thousand amd makinmm
rupees Twenty thotisand.
4. 2B [ 4611) . | Non (i} If the breach is remeedied
COMMETCe- after notice period bt
el of within ninety dovs from
Iining the date of receip of
operation notice, ten percent of
within ~ six security  deposit oo
menths mpees  five  thousand,
from  the whichever highes. shall
date of be forfeited.
execution of | (i) If the bresch is not
the  lease remedied  after  ninety
and.  there days, the lease shall be
after  carry determined with
o forfeituee. of  secumty
effectsvely. i

Provided that if the
breach = remedied in
filll before the lease
fermination. onder 15
igsned, the lease chall not
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be  determuned  and
twenty percent of the
security  deposit  or
mpees  ten thousand,
whichever higher. shall
be forfeited.

5. | ZB2)iv)

412}

Mot

Al AIng
correct
accommt  of
ntineral

prosdiction,

(1}

If the breach is renredied
atter notice period but
within footy five days
from the date of receipt
of notice. twenty percent
of security deposit shall
be forfeited subject fo
mitinnm  rupess  five
thowsand and maxmmmm
rupees twenly thosand.

(i} If the breach 15 no

remigdied after forty five
days. the lease shall be
determined with
forfeitare. of  Security
deposit;

Provided that if the
breach  is  remedied
before the lease
termination  order i
issned, ihe lease shall not
be detenmined amd forty
percent of the securty
deposit shall be forfeited
subject  to  mimmmm
rupecs ten thousand b
maximum rupess oty
thousand,

& | 2B(1)xiv}

28 1)(x0)

41T

4018}

ra) Faihure
o reporl
discovery of
few nineral
i the area

(1) Dispatch

(i)

If the breach is remedied
after notice period  but
within forty five davs
from the date of receipt
of notice, fifty percent of
security deposit shall be
forfeited.

(it} If the breach 15 oo

remedied after forty five
days. the lease shall be
determined with
fosfeitme  of  security
deposit:

147
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of mineral
not included
in the lease.

Provided that 1f the
breach 15 remedied
before: the lease
lermination order 18
1ssued. the lease shall not
be determmed and the
security deposit shall be
forfeited.

Cost of mineral
dispatched shall  be
recovered as per rule 54,

% | 2802)x)
(a}

4(11)

Bajri  (river
sand)  mine
working

beyond  the
depth  of
three meter
from the
surface

(1

If the breach is remedied
after notice period bt
withm forry five days
from the date of receipt
of notice. fifty percent of
security  deposit  or
rupees  twenty  five
thousand, whichever
less, shall be forfeited.

(i) If the breach is not

remedied after forty five
days, the lease shall be
determined with
forfeiture  of  security
deposit;

Provided that if the
breach is  remedied
before the lease
termination order is
issued, the lease shall not
be determined and the
security  deposit  or
ropees  fifty  thousand.
whichever less. shall be
forfeited.

8. | LI(I)Xii)

4(25)

Employmen
t of
personnel
other than
Indian
National
without
Govenmmnent

s
permission

1

If the breach is remedied
after notice period but
within forty five days
from the date of receipt
of notice, fifty percent of
securily  deposit  or
rupees twenly thousand.
whichever less. shall be
forfeited.

(i) If the breach is not

remedied after forty five

141
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INTRODUCTION

The district is situated between 25° 38> & 26° 58 North latitude and 73° 54’ & 75° 22’
East longitude covering geographical area of 8,481 sq km. Name of Ajmer is derived from
Ajmer (the invincible hill). Ajmer is one of the Divisons which is further sub-divided into
4 sub-divisons namely Ajmer, Beawar, Kekri& Kishangarh and comprises of 6 tehsils & 8
blocks. Tota number of villages in the district is 1022 (2001 census). Rurad & Urban
population of the district is 13,06,398& 8,74,128 respectively. Decennial population
growth rate of the digtrict is 26.09% snce 1991. The digrict is known for
KhwajaMoinuddhinChisti’sDargah and religious Pushkar town, where temple of Lord
Bhrama, is Situated.

Systematic Hydro geologica survey in the district was carried out by Central Ground
Water Board from 1970 to 1980. Reappraisal hydroeologica survey of entire district was
carried out during 2004-05. Under exploratory programme 45 exploratory boreholes, 2
observation boreholes and 1 dim hole have been drilled. Since 1969, monitoring of water
level isbeing carried out four times ayear from 38 National Hydrograph Network Stations.

RAINFALL &CLIMATE

Mean annua rainfal (1987-2006) of the district is 453.2 mm whereas normal rainfall
(1901-70) is lower than average rainfal and placed at 433.8. AlImost 95% of the total
annual rainfall is received during the southwest monsoon, which enters the district in the
last week of June and withdraws in the middie of September. Probability of average annual
rainfall exceeding 300 mm is only 90%, except at Mangliawas. However, there is 10%
probability that the average rainfal exceed 600 mm. Drought analysis based on agriculture
criteriaindicates that the district is prone to mild and normal type of droughts. Severe and
very severe type of drought is very rare and occurred only twice during 1987 & 2002
(Srinagar); 1977 & 1987 (Todgarh); & 1991 & 1993 (Vijaynagar).

January is the coldest month with mean maximum and minimum temperatures being
lowest a 22.70 C & 7.60 C. Temperature in summer month, June, reaches up to 39.50 C.
There is drop in temperature due to onset of monsoon and rises again in the month of
September.

Atmosphere is generdly dry except during the monsoon period. The humidity ishighest in
August with mean dally reative humidity 80%. The annual potentia evapotranspiration in
thedistrict is 1565.6 mm and is the highest in the month of May (243 mm).

PROCESS OF DEPOSITION OF SEDIMENTS IN THE RIVER OF THE
DISTRICT:

River or Stream and other Sand Source  Sand has become very important minera
dueto its many uses. The role of sand is vita with regards to the protection of the

4|Page



1263

costal environment. As it acts as a buffer againgt strong tidal waves and storm surges by
reduling their impact  as they reach the shore line. Sand is formed due to weathering of
rocks due to mechanica forces. In the process the weathered rocks forms gravel and then
sand. Sand and gravel are mined world-wide for construction material and account for the
largest volume of solid material extracted globally. Ensuring their availability is vital for
the development of the infrastructure in the country/State/District. There are different
sources of sand and gravel, the most important among them is the river. As the
requirement of these construction materialsis on rise, they aso are very vitd for the hedth,
physical character of the river and the different important functions of the river. The
extraction of sand and gravel from the river bodies has to be regulated and done with
adoption of required environmenta safeguards. For making available these resources,
a mapping of these resources at the district leve, identification of appropriate Sites
for extraction, appraisa of the extraction process, putting in place the required
environmental safeguards, and rigorous monitoring of the volume of extracted
materia isrequired to ensure sustainability of the entire process. The didtrict isthe unit of
administration which is best placed to do the mapping of these resources, adopt the best
environmental practices for extraction of these materias and monitor its extraction and
movement.

PLATE -1
L ) LEGEND
DISTRICT: AJMER = ‘ |
Administrative Map g 1
%

N oo—

Fig-1. Administrative Map of the Ajmer District
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PHYSIOGRAPHIC:

Ajmer Didtrict is Stuated dmost in the centra portion of Rgasthan and a part of Aravalli
hill range passes for about 175 km. strike length with 25- 30 km. width, occupies the
western part of the district with general NE-SW disposition trend, which forms the high
steep hills and valeys. The highest point of the Aravali range in Ajmer district reached is
869 mt. above the sea level and is the dividing point of the watershed of subcontinent of
India between Arabian Sea & Bay of Bengal. Other high peaks are Taragarh (865 mt) near
Tadgarh. These peaks are occupied by quartzites in genera and soft rocks such as biotite
schist and gneisses occupy slopes and valleys. A transverse gap at places in the Aravalli
range provides communication ways, for transport and water drainage. The intendity of
gaps decreases towards South West.

GEOLOGY AND MINERAL WEALTH:

Area adjoining to lease in Bhinay tehsil is occupied by migmatites& gneissof mangalwar
complex with smal out crops of granite gness &migmatitegranite,
edenbergitecharnockitegranodiorite belonging to GyangarhAsindacidic rocks of Bhilwara
Super group of archean age dissected explosuresof amphibiotic of jalayan mafic suit are
seen introducing the schist & gneisses of mangawar complex.

PURPOSE OF REPLENISHMENT STUDY: -

The need for replenishment study for river bed sand is required in order to nullify the
adverse impacts arising due to excising sand extraction. Mining within or near riverbed has
a direct impact on the stream's physica characteristics. Alteration or modification of
attributes may cause an impact on the ecologica equilibrium of the revering regime,
disturbance in channd configuration and flow-paths. This may aso cause an adverse
impact on in-stream biota and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to excavation for a given sretch.
Therefore, to minimize the adverse impact arising out of sand mining in a given river
sretch, it is imperative to have a study of replenishment of materia during the defined
period.

Report aims to quantify the amount of replenishment of sand/Bgjri on the basis of survey
done with Differentiad globa positioning system (DGPS) during Pre-Monsoon & Post
Monsoon of River bed. After completion of the field survey mining depth should be
restricted to 3 meters and distance from the bank should bel/4th or river width and should
not be less than 7.5 meters thus area faling under 3/4th part of River bed is consdered as
Minegble & 1/4th part under Statuary barrier determined on both side of river and sections
drawn a an interva of 2000m. And modified as recommend by CEC Guiddines.Post
Monsoon data superimposed over pre monsoon data and volume generated. Sampling is
done between two consecutive sections to determine the Bulk density as per the guideline
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of Sugtainable Sand Mining Management Guiddines. 2016, and Enforcement &
Monitoring Guidelines for Sand Mining 2020.

Brief process of replenishment study to estimate & establish the replenished amount
of sand/Bajri in respective block/stretch:-

e DataCoallection of Pre monsoon — Post monsoon status of Lease Area.

e Egablishing the level s difference of Pre monsoon — Post monsoon period to establish the
Occurrence for sand/Bgjri in relative block.

e  Quantifying the replenishment amount of sand/Bari establishing the reserve viability in
Relative block.

e Sampling is done between two consecutive sections to determine the Bulk density&
Verifiedby competent authority.

e Geologica &Mineable reserve estimated and proposal for bagjri excavation made for
Permissible quantity. (Mineable material per hectare area available for actual mining shal

notexceed the maximum quantity of 60,000 M T per annum as per Enforcement &
Monitoring Guidelines for Sand Mining 2020).
L ocation and Description of lease ar ea: -Mostofthedataf orthisstudyhas been collected atfield.

Fig-2.Google | mage of the Total lease Area
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Latitude L ongitude
25°45'22.64"N to 25°51'24.21"'N 74°59'24.01"E to 75°1827.57"E
Replenishment study Method: -

Replenishment Study has been done with Physical survey of the field by the conventional method
wherein river gretch has been demarcated with latitude and longitude provided by Department of
Mines & Geology (Rajasthan).

Field Survey conducted & completed in the presence of competent Authority with DGPS
instrument FOIF A90, year of manufacturing 2023 on dated09/06/2023 by Mr. Vikram, Mr.
Jitendra for pree monsoon season & post monsoon survey conducted  with
DGPSinstrumentFOIF A90manufacturing 2023 on 13/10/2023 by Mr. Vikram, Mr. Jitendra
under the supervision of PrernaChauhan (Geologist & QP, EIA Co-ordinator).

Field Survey with Differential Global Positioning System (DGPS):-

M ethodology:-

A Differential Globa Positioning System (DGPS) is an enhancement to the Globa Positioning
System (GPS) which provides improved location accuracy, in the range of operations of each
sysem.DGPS (Differential GPS) is essentidly a system to provide positional corrections to GPS
signds. DGPS uses a fixed, known position to adjust rea time GPS signds to eliminate pseudo
range errors. DGPS has no effect on resultsthat are based on speed data, such as brake stop results.

Differential GPS (DGPS) requires that a GPS receiver, known as the base station to be set up, thus
for pre monsoon Survey/data collection a base station has been set up on a precisely known
location.Physical benchmarks has been fixed at appropriate intervals and marked as common/Fixed
reference points to control the topographic survey and mining activity in pre & post monsoon
periodand the Reduced Level (RL) are vaidated from a nearby standard RL. The base station
receiver calculates its position based on satellite signals and compares this location to the known
location. The differenceis applied to the GPS data recorded by the roving GPS receiver.
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GNSS Satellites
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range corrections. Corrected ranges
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3. Fig- DGPSworkingprocesses

Establishing the Original Ground level the Databases thus generated, structured in tabulated form
clearly mentioning the latitude & longitude and respective levels of al the points taken in pre-
monsoon period.

The same process repeated for post monsoon while surveying with DGPSithe Databases thus
generated, structured in tabulated form clearly mentioning, latitude & longitude and respective
levels of dl the points taken in post-monsoon period.

Thus the CSV files of pre& post monsoon data is generated to be processed further to estimate the
replenished mineral resource.

Data Processing: -

The above generated file is exported to E-Survey CADD software for further processing. With the
help of software the data (CSV) is processed & 3D plotlines createdsdl ecting elevation (mRL).

Interpolate of Survey Data

Interpolation is an easy way to interpolate points at any intervals using the actua surveyed data for
generating Cross Sections aong the longitudina section."Interpolate” alows obtaining values at
regular intervals. It interpolates elevations at each cross-section adong the longitudina section,
which may further be exported to excel for section generation.It also uses the three most commonly
used and proven methods of Interpolation techniques for data processing - Straight line, TIN or 3D
interpolation.

Practically, surveying a regular/accurateintervals (as directed in Sudstainable Sand Mining
Management Guideline 2016, and Rgasthan Miner Minerd concesson Rule 2017, and.
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Enforcement & Monitoring Guidelines for Sand Mining 2020)is not possible for various reasons.
Thus, to obtain values at regular intervals (as per the guideline & as directed by authority), points
areinterpolated. Thisinterpolation is often done manually with alot of calculations.

Section Generation & Volume Calculation:-

Exports interpolated cross-section and longitudinal section values to excel or section generation
softwarei.e E-Survey CADD. Further generate the section drawings from point data available in
CAD drawing or levels available in Excel or CSV file.The database thus structured in a tabulated

form clearly depicting the nomenclature of the section lines, latitude and longitude of the starting
point, chain-age and respective levels of al the points taken on that section line.

A plan clearly mentioning the width of the river, lease boundaries, levels (MSL & RL), left under
safety barriers (non mining)demarcated as restricted in consensus with Rgjasthan Miner Minera
concession Rule 2017, and the provision mentioned in this Sustainable Sand Mining Management
Guidelines.2016, and Enforcement & Monitoring Guidelines for Sand Mining 2020.

Also the software generates the area & volume cal culations which are based on trapezoida method
of caculation between two consecutive sections. Thus establishing the volume of reserve
replenished in btw pre & post monsoon period. Reserve estimation is based on the data collection
and quantification of sand transported during the monsoon season. Based on the quantification of
materia deposited in the river bed, working plan has been prepared/ proposed for farther
excavation.

The tonnage of the volume established using the Bulk density verified by the Department of Mines
& Geology, Rajasthan, between every two consecutive section.

1. Sampling Procedure: -

(a) SandSampling:

Objective: To prepare drysandsamples fromthe field forvariouslaboratory tests.
Apparatus:

. Wooden Mallet.

. Non-corrodible trays.

. Pulverizing apparatus such as mortar and a rubber covered pestle or amechanical device
Consisting of mortar and a power driven rubber covered pestle.

. A suitableriffle sasmpler or sample splitter for quartering the samples.

. Thermostatically controlled oven of capacity 2500C.

. Balance of capacity 500 grams and sensitivity 0.01gram.

. Balance of capacity 10kgs and sensitivity 0.5 gram.

. Balance of capacity 15K gs and sensitivity 1 gram.
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Procedure

» One sample per 900 Square meters (30m x30m) has been taken.

Dry the sand sample as received from the field in the air or under the sun.
Remove the organic matter like tree roots and pieces of bark from the sample.
Separate matter other than sand, like shells from the sand mass.

Break the clods with awooden mallet to hasten drying.

YV V V V

In wet weather a drying apparatus may be used but the temperature of the sample during
heating shall not exceed 600C.

When an oven is used for drying, the temperature in the oven shall not exceed 1100C.

YV VY

The amount of drying depends upon the proposed test to be conducted on the particular
sample.

Thetype, temperature and duration of drying of sand samples for different testsare given in
After the specified period of drying, cool the material to the room temperature.
Break the big clods with the help of wooden mallet.

YV V V V

Pulverize the sand sample to pass through the specified sieves of the particular test to be
conducted.

» Mix the entire sand thoroughly and spread on aflat surface.
» Divide the sample into four quadrants and mix the diagonally opposite quadrants.

Method forQuartering

The quartering method shall be used when splitters are not available. Quartering simply requires
aquartering cloth and a stick or rod and is done as follows

Pourcontentsfromsampl e bucketthe Level sample on quartering cloth on
quartering cloth tousing a rod

H 1 R ain anvs harn Ai anAnallhve ainnAcita
Insert rod under the middle of the et

quartering cloth and lift
bothEndsofrodtodivide thesampleinto
two equal parts

Repeat step iii, dividing the
samplein to four quarters
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parts for testing.

2. If the sampleis till not small enough, repeat the quartering procedure using either of the two
Diagonally opposite halves
PRECAUTIONS

- Care shall be taken not to break individual grains during pulverization of sand. Sand containing
organic or calcareous matter should not be dried at a temperature above 600C.

- In the case of coarse gravels or gravelly sand quartering by forming a cone shall not be done.
(b) SpecificGravity:
DEFINITION

o Specificgravityisdefinedastherati oofthemassof agivenvolumeofthe substancetothe
massofanequal volumeofwater.

e Or more precisaly it istheratio of the density of a substance to the density of a given reference
material. Specific gravity for ligamentsis nearly always measured with respect to water of the

offset, for gases,
Reference isair at room temp.
APPARATUS

e Densitybottle

¢ Vacuumdesi ccatorsofsize 200mmto250mm indiametercontaining

anhydroussilicagel or anysuitabledesiccating material.

e Thermostaticallycontrolledovenofcapabl eof .

o Analyticalbalanceofsensitivity0.001grams.

e 2mmiSseve.

o Awash bottle preferablymade ofplastic.

CALCULATIONS

o Ifdistilledwaterisusedasanairfreeliquid,cal culatethespecificgravityofthe soilparticles ‘S’ from
the equation

m2 — ml
S= (M4 —-m1l) -(m3-m2)
o |fkeroseneorwhitespiritisusedasanairfreeliquid,cal culatethe specific

Gravityof the soilparticles ‘S’ fromthe
equation
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SL(m2 -m1)
S=(m4 — ml) — (m3-m2)

SL=Specific gravityoftheliquid usedatthe constanttemperature.
ml= mass ofthe density bottle withstopper.

m2= mass of density bottle + drysoil.

m3= mass of density bottle, soilandwater.

m4= mass of density bottle and water.

PRECAUTIONS

6.

7

e Packing of the samples should be done properly in order to avoid any lossin transfer.

o Before sample to the laboratory, it should be ensured, that proper identification marks are
present on the sample bags as well as on the labels placed on the bags .it should be written
by permanent markers.

o Monitoring locations & details of samples collection will be prepared separately and send
to the laboratory.

e Care should be taken that the sample is collected from deposition zone preferring and not
from corrosion zone for purpose of bulk density.

e Soilshould not bedried morethan80°Cifthereisanydoubtinchangeofspecific — gravityby
lossofwaterofhydration during oven drying.

o Thelargest source of error in the test is due to the difficulty in ensuring thecompl ete removal of
air from the sample. To ensure this the density bottle with soil submerged in water should be
kept in vacuum desiccators.

e This test requires temperature between 22°C to 32°C and therefore shall be conducted in
concrete laboratory where temperature is maintained at 27+£2°C.

. List of Instruments. -DGPS, inch tap, Brinton Compass, tc.
. List of Softwar e -E-Survey CADD, Google Earth Pro

. Pre& Post Monsoon Survey Data(CSV) & their comparison :-

. Area & Volume Generated:-
Reserve Egimation: -

. Surveyor:-

(a) PrernaChauhan (Qualified Person)

(a)Mr. Vikram,(b) Mr. Jitendra
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8. Egtimation of River Bed Material (RBM) in themining Leasearea :-

Pre—Monsoon & Post - Monsoon:- Survey Data

Pre monsoon Post Monsoon

Sr.No | Northing Easting | mRL Sr.No | Northing Easting | mRL Difference
1| 500719.2 | 2854861 | 344.2313 1 500719.2 | 2854861 | 345.8236 1.5923
2| 500714.2 | 2854842 | 344.2933 2 500714.2 | 2854842 | 345.8309 1.5376
3| 500709.2 | 2854822 | 344.3697 3 500709.2 | 2854822 | 345.837 1.4673
4 | 500704.2 | 2854803 | 344.3277 4 | 500704.2 | 2854803 | 345.8418 1.5141
5| 500699.2 | 2854784 | 344.2523 5 500699.2 | 2854784 | 345.8452 1.5929
6 | 500694.2 | 2854764 | 344.0701 6 | 500694.2 | 2854764 | 345.8471 1.777
7 | 500689.2 | 2854745 | 344.1717 7 | 500689.2 | 2854745 | 345.8475 1.6758
8 | 500684.2 | 2854726 | 344.306 8 | 500684.2 | 2854726 | 345.8464 1.5404
9| 500679.2 | 2854706 | 344.275 9 500679.2 | 2854706 | 345.8437 1.5687
10 | 500674.2 | 2854687 | 344.7524 10 | 500674.2 | 2854687 | 346.0268 1.2744
11 | 500669.2 | 2854668 | 344.3925 11 500669.2 | 2854668 | 346.0262 1.6337
12 | 500664.2 | 2854648 | 344.5881 12 500664.2 | 2854648 | 346.0255 1.4374
13 | 500659.2 | 2854629 | 344.5102 13 500659.2 | 2854629 | 346.0247 1.5145
14 | 500654.2 | 2854609 | 344.3815 14 | 500654.2 | 2854609 | 346.0238 1.6423
15 500724 | 2854880 | 344.2484 15 500724 | 2854880 | 345.8156 1.5672
16 | 500649.2 | 2854590 | 344.2401 16 | 500649.2 | 2854590 | 346.0229 1.7828
17 | 502178.8 | 2853407 | 344.1728 17 502178.8 | 2853407 | 345.609 1.4362
18 | 502186.3 | 2853425 | 343.9709 18 | 502186.3 | 2853425 | 345.6117 1.6408
19 | 502193.8 | 2853444 | 343.8488 19 502193.8 | 2853444 | 345.6146 1.7658
20 | 502201.3 | 2853462 | 344.209 20 | 502201.3 | 2853462 | 345.6177 1.4087
21| 502208.8 | 2853481 | 344.0989 21 502208.8 | 2853481 | 345.6209 1.522
22 | 502216.3 | 2853500 | 344.3297 22 502216.3 | 2853500 | 345.6242 1.2945
23 | 502223.8 | 2853518 | 344.1197 23 502223.8 | 2853518 | 345.6223 1.5026
24 | 502231.4 | 2853537 | 343.9597 24 | 502231.4 | 2853537 | 345.6191 1.6594
25| 502238.9 | 2853555 | 343.9409 25 502238.9 | 2853555 | 345.6159 1.675
26 | 502246.4 | 2853574 | 343.9604 26 | 502246.4 | 2853574 | 345.6127 1.6523
27 | 502253.9 | 2853592 | 344.1938 27 502253.9 | 2853592 | 345.6095 1.4157
28 | 502261.4 | 2853611 | 344.1547 28 | 502261.4 | 2853611 | 345.6063 1.4516
29 | 502268.9 | 2853629 | 344.1204 29 502268.9 | 2853629 | 345.603 1.4826
30 | 502276.4 | 2853648 | 344.0253 30 | 502276.4 | 2853648 | 345.5998 1.5745
31| 502283.9 | 2853666 | 344.0309 31 502283.9 | 2853666 | 345.5966 1.5657
32 | 502291.5 | 2853685 | 344.1921 32 502291.5 | 2853685 | 345.5934 1.4013
33 502299 | 2853703 | 344.3165 33 502299 | 2853703 | 345.5902 1.2737
34 | 502306.5 | 2853722 | 344.1243 34 | 502306.5 | 2853722 | 345.587 1.4627
35| 502174.4 | 2853396 | 343.8209 35 502174.4 | 2853396 | 345.6075 1.7866
36 | 503590.2 | 2852228 | 343.224 36 | 503590.2 | 2852228 | 344.6917 1.4677
37 | 503586.9 | 2852209 | 343.1967 37 | 503586.9 | 2852209 | 344.6927 1.496
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38 | 503583.6 | 2852189 | 343.2519 38 | 503583.6 | 2852189 | 344.6936 1.4417
39 | 503580.3 | 2852169 | 343.4377 39 503580.3 | 2852169 | 344.6946 1.2569
40 503577 | 2852149 | 343.1423 40 503577 | 2852149 | 344.6951 1.5528
41 | 503573.7 | 2852130 | 343.1167 41 503573.7 | 2852130 | 344.6915 1.5748
42 | 503570.4 | 2852110 | 343.0426 42 503570.4 | 2852110 | 344.6879 1.6453
43 | 503567.2 | 2852090 | 343.187 43 503567.2 | 2852090 | 344.6845 1.4975
44 | 503563.9 | 2852071 | 343.3156 44 | 503563.9 | 2852071 | 344.6812 1.3656
45 | 503560.6 | 2852051 342.88 45 503560.6 | 2852051 | 344.6782 1.7982
46 | 503557.3 | 2852031 | 343.3187 46 | 503557.3 | 2852031 | 344.6755 1.3568
47 | 503592.1 | 2852240 | 343.239 47 503592.1 | 2852240 | 344.6961 1.4571
48 503554 | 2852011 | 343.2119 48 503554 | 2852011 | 344.6731 1.4612
49 | 505497.2 | 2851758 | 342.2925 49 505497.2 | 2851758 | 343.8091 1.5166
50 505495 | 2851738 | 342.3529 50 505495 | 2851738 | 343.8054 1.4525
51| 505492.7 | 2851718 | 342.3678 51 505492.7 | 2851718 | 343.8017 1.4339
52 | 505490.4 | 2851699 | 342.3012 52 505490.4 | 2851699 | 343.7979 1.4967
53 | 505488.1 | 2851679 | 342.2447 53 505488.1 | 2851679 | 343.7942 1.5495
54 | 505485.9 | 2851659 | 342.3947 54 | 505485.9 | 2851659 | 343.7904 1.3957
55| 505483.6 | 2851639 | 342.1792 55 505483.6 | 2851639 | 343.7867 1.6075
56 | 505481.3 | 2851619 | 342.2365 56 | 505481.3 | 2851619 | 343.782 1.5455
57 | 505479.1 | 2851599 | 342.2467 57 | 505479.1 | 2851599 | 343.7725 1.5258
58 | 505476.8 | 2851579 | 342.1683 58 | 505476.8 | 2851579 | 343.7629 1.5946
59 | 505474.5 | 2851559 | 342.0879 59 505474.5 | 2851559 | 343.7534 1.6655
60 | 505472.3 | 2851540 | 342.2937 60 | 505472.3 | 2851540 | 343.747 1.4533
61 505470 | 2851520 | 342.1995 61 505470 | 2851520 | 343.7441 1.5446
62 | 505467.7 | 2851500 | 342.2365 62 505467.7 | 2851500 | 343.7406 1.5041
63 | 505465.4 | 2851480 | 342.1582 63 505465.4 | 2851480 | 343.7367 1.5785
64 505498 | 2851765 | 342.3335 64 505498 | 2851765 | 343.8092 1.4757
65 | 505463.2 | 2851460 | 342.297 65 505463.2 | 2851460 | 343.7322 1.4352
66 | 507475.6 | 2851741 | 340.977 66 | 507475.6 | 2851741 | 342.7025 1.7255
67 | 507471.6 | 2851721 | 341.1293 67 | 507471.6 | 2851721 | 342.6826 1.5533
68 | 507467.7 | 2851702 | 340.9905 68 | 507467.7 | 2851702 | 342.6663 1.6758
69 | 507463.7 | 2851682 | 341.0169 69 507463.7 | 2851682 | 342.6556 1.6387
70 | 507459.8 | 2851663 | 341.0023 70 | 507459.8 | 2851663 | 342.6448 1.6425
71| 507455.8 | 2851643 | 340.9997 71 507455.8 | 2851643 | 342.634 1.6343
72 | 507451.9 | 2851623 | 340.8929 72 507451.9 | 2851623 | 342.6232 1.7303
73 | 5074479 | 2851604 | 340.855 73 507447.9 | 2851604 | 342.6124 1.7574
74 507444 | 2851584 | 341.1543 74 507444 | 2851584 | 342.6068 1.4525
75 507440 | 2851565 | 341.039 75 507440 | 2851565 | 342.6093 1.5703
76 | 507436.1 | 2851545 | 341.1233 76 | 507436.1 | 2851545 | 342.6119 1.4886
77 | 507432.1 | 2851525 | 340.9704 77 | 507432.1 | 2851525 | 342.6128 1.6424
78 | 507477.7 | 2851752 | 341.0801 78 | 507477.7 | 2851752 | 342.7134 1.6333
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79 | 507428.2 | 2851506 | 340.8585 79 | 507428.2 | 2851506 | 342.5831 1.7246
80 | 509228.6 | 2851366 | 340.0393 80 | 509228.6 | 2851366 | 341.8035 1.7642
81 | 509229.7 | 2851386 | 340.197 81 | 509229.7 | 2851386 | 341.8023 1.6053
82 | 509230.8 | 2851406 | 340.1721 82 | 509230.8 | 2851406 | 341.801 1.6289
83 | 509231.9 | 2851426 | 340.1639 83 | 509231.9 | 2851426 | 341.7994 1.6355
84 509233 | 2851446 | 340.3658 84 509233 | 2851446 | 341.7874 1.4216
85| 509234.2 | 2851466 | 340.3041 85| 509234.2 | 2851466 | 341.7754 1.4713
86 | 509235.3 | 2851486 | 340.4459 86 | 509235.3 | 2851486 | 341.7634 1.3175
87 | 509236.4 | 2851506 | 340.228 87 | 509236.4 | 2851506 | 341.7514 1.5234
88 | 509237.5 | 2851526 | 340.0169 88 | 509237.5 | 2851526 | 341.7394 1.7225
89 | 509238.6 | 2851546 | 339.9954 89 | 509238.6 | 2851546 | 341.7274 1.732
90 | 509239.7 | 2851566 | 339.9513 90 | 509239.7 | 2851566 | 341.7154 1.7641
91 509240 | 2851571 | 340.2848 91 509240 | 2851571 | 341.7124 1.4276
92 | 509227.5 | 2851346 340.3 92 | 509227.5 | 2851346 | 341.8048 1.5048
93 510836 | 2850201 | 338.6115 93 510836 | 2850201 | 340.2662 1.6547
94 | 510838.2 | 2850220 | 338.7152 94 | 510838.2 | 2850220 340.27 1.5548
95 | 510840.5 | 2850240 | 338.7699 95 | 510840.5 | 2850240 | 340.2738 1.5039
96 | 510842.7 | 2850260 | 338.8563 96 | 510842.7 | 2850260 | 340.2776 1.4213
97 510845 | 2850280 | 338.8469 97 510845 | 2850280 | 340.2814 1.4345
98 | 510847.2 | 2850300 | 338.6719 98 | 510847.2 | 2850300 | 340.2844 1.6125
99 | 510849.5 | 2850320 | 338.6823 99 | 510849.5 | 2850320 | 340.2845 1.6022
100 | 510851.7 | 2850340 | 338.6419 100 | 510851.7 | 2850340 | 340.2845 1.6426
101 510854 | 2850359 | 338.8281 101 510854 | 2850359 | 340.2846 1.4565
102 | 510856.2 | 2850379 | 338.6785 102 | 510856.2 | 2850379 | 340.2847 1.6062
103 | 510858.5 | 2850399 | 338.6299 103 | 510858.5 | 2850399 | 340.2847 1.6548
104 | 510860.7 | 2850419 | 338.7332 104 | 510860.7 | 2850419 | 340.2848 1.5516
105 | 510860.8 | 2850420 | 338.781 105 | 510860.8 | 2850420 | 340.2848 1.5038
106 | 510833.7 | 2850181 | 338.8564 106 | 510833.7 | 2850181 | 340.2624 1.406
107 | 512471.4 | 2849061 | 337.8593 107 | 512471.4 | 2849061 | 339.3305 1.4712
108 | 512469.2 | 2849081 | 337.8252 108 | 512469.2 | 2849081 | 339.3448 1.5196
109 512467 | 2849101 | 337.8905 109 512467 | 2849101 | 339.3595 1.469
110 | 512464.8 | 2849121 | 337.7989 110 | 512464.8 | 2849121 | 339.3743 1.5754
111 | 512462.6 | 2849141 | 337.878 111 | 512462.6 | 2849141 | 339.3891 1.5111
112 | 512460.4 | 2849161 | 337.9033 112 | 512460.4 | 2849161 | 339.4037 1.5004
113 | 512458.3 | 2849181 | 337.9082 113 | 512458.3 | 2849181 | 339.4283 1.5201
114 | 512456.1 | 2849200 | 337.9659 114 | 512456.1 | 2849200 | 339.4553 1.4894
115 | 512453.9 | 2849220 | 338.1116 115 | 512453.9 | 2849220 | 339.4823 1.3707
116 | 512453.9 | 2849221 | 338.0467 116 | 512453.9 | 2849221 | 339.4827 1.436
117 | 512473.5 | 2849041 | 337.876 117 | 512473.5 | 2849041 | 339.3167 1.4407
118 | 514367.5 | 2849340 | 336.1935 118 | 514367.5 | 2849340 | 337.7414 1.5479
119 | 514367.8 | 2849320 | 336.3787 119 | 514367.8 | 2849320 | 337.7396 1.3609
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120 514368 | 2849300 | 336.2998 120 514368 | 2849300 | 337.7314 1.4316
121 | 514368.2 | 2849280 | 336.1271 121 514368.2 | 2849280 | 337.7197 1.5926
122 | 514368.5 | 2849260 | 336.4557 122 514368.5 | 2849260 | 337.708 1.2523
123 | 514368.7 | 2849240 | 336.3233 123 514368.7 | 2849240 | 337.6964 1.3731
124 | 514368.9 | 2849220 | 336.1578 124 | 514368.9 | 2849220 | 337.6847 1.5269
125 | 514369.1 | 2849200 | 336.192 125 514369.1 | 2849200 | 337.673 1.481
126 | 514369.4 | 2849180 | 336.1366 126 | 514369.4 | 2849180 | 337.6613 1.5247
127 | 514369.6 | 2849160 | 336.1166 127 514369.6 | 2849160 | 337.639 1.5224
128 | 514369.8 | 2849140 | 336.0361 128 | 514369.8 | 2849140 | 337.6098 1.5737
129 | 514370.1 | 2849120 | 336.0541 129 514370.1 | 2849120 | 337.5806 1.5265
130 | 514370.3 | 2849100 | 336.0954 130 | 514370.3 | 2849100 | 337.5514 1.456
131 | 514370.5 | 2849080 | 335.9124 131 514370.5 | 2849080 | 337.5454 1.633
132 | 514370.7 | 2849060 | 336.2985 132 514370.7 | 2849060 | 337.5545 1.256
133 | 514367.4 | 2849349 | 336.4341 133 514367.4 | 2849349 | 337.7399 1.3058
134 514371 | 2849040 | 336.1329 134 514371 | 2849040 | 337.566 1.4331
135 | 516343.7 | 2849132 | 334.3539 135 516343.7 | 2849132 | 335.9877 1.6338
136 | 516338.7 | 2849151 | 334.4123 136 | 516338.7 | 2849151 | 336.0234 1.6111
137 | 516333.6 | 2849170 | 334.5053 137 516333.6 | 2849170 | 336.0609 1.5556
138 | 516328.5 | 2849190 | 334.5201 138 | 516328.5 | 2849190 | 336.0984 1.5783
139 | 516323.5 | 2849209 | 334.4524 139 516323.5 | 2849209 | 336.1266 1.6742
140 | 516318.4 | 2849228 | 334.5848 140 | 516318.4 | 2849228 | 336.1457 1.5609
141 | 516313.3 | 2849248 | 334.6244 141 516313.3 | 2849248 | 336.1648 1.5404
142 | 516308.3 | 2849267 | 334.8082 142 516308.3 | 2849267 | 336.1839 1.3757
143 | 516303.2 | 2849286 | 334.899 143 516303.2 | 2849286 | 336.203 1.304
144 | 516298.1 | 2849306 | 334.7229 144 | 516298.1 | 2849306 | 336.2221 1.4992
145 | 516293.1 | 2849325 | 334.7146 145 516293.1 | 2849325 | 336.2412 1.5266
146 516288 | 2849344 | 334.7693 146 516288 | 2849344 | 336.2603 1.491
147 | 516283.5 | 2849362 | 334.7182 147 516283.5 | 2849362 | 336.2774 1.5592
148 | 516348.8 | 2849112 | 334.2951 148 | 516348.8 | 2849112 | 335.9732 1.6781
149 | 518140.4 | 2848981 | 333.2269 149 518140.4 | 2848981 | 334.7782 1.5513
150 | 518149.1 | 2848963 | 333.1572 150 | 518149.1 | 2848963 | 334.7704 1.6132
151 | 518157.7 | 2848945 | 333.1234 151 518157.7 | 2848945 | 334.7652 1.6418
152 | 518166.3 | 2848927 | 333.1437 152 518166.3 | 2848927 | 334.7666 1.6229
153 | 518174.9 | 2848909 | 333.3605 153 518174.9 | 2848909 | 334.768 1.4075
154 | 518183.5 | 2848891 | 333.1438 154 | 518183.5 | 2848891 | 334.7695 1.6257
155 | 518192.1 | 2848873 | 333.3606 155 518192.1 | 2848873 | 334.7709 1.4103
156 | 518200.7 | 2848855 | 333.3364 156 | 518200.7 | 2848855 | 334.7723 1.4359
157 | 518209.3 | 2848837 | 333.3657 157 518209.3 | 2848837 | 334.7735 1.4078
158 | 518217.9 | 2848819 | 333.1034 158 | 518217.9 | 2848819 | 334.7747 1.6713
159 | 518226.5 | 2848801 | 333.2205 159 518226.5 | 2848801 | 334.7758 1.5553
160 | 518235.1 | 2848783 | 333.1248 160 | 518235.1 | 2848783 | 334.7767 1.6519
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161 | 518138.1 | 2848986 | 333.1286 161 | 518138.1 | 2848986 | 334.7803 1.6517
162 | 518243.7 | 2848764 | 333.0299 162 | 518243.7 | 2848764 | 334.7775 1.7476
163 | 519409.8 | 2850465 | 332.1057 163 | 519409.8 | 2850465 | 333.6828 1.5771
164 | 519416.5 | 2850447 | 332.0013 164 | 519416.5 | 2850447 | 333.6796 1.6783
165 | 519423.3 | 2850428 | 332.2689 165 | 519423.3 | 2850428 | 333.6764 1.4075
166 519430 | 2850409 | 332.0855 166 519430 | 2850409 | 333.6733 1.5878
167 | 519436.8 | 2850390 | 332.2443 167 | 519436.8 | 2850390 | 333.6701 1.4258
168 | 519443.6 | 2850371 | 332.1037 168 | 519443.6 | 2850371 | 333.6741 1.5704
169 | 519450.3 | 2850352 | 332.2688 169 | 519450.3 | 2850352 | 333.6786 1.4098
170 | 519457.1 | 2850334 | 332.1096 170 | 519457.1 | 2850334 | 333.683 1.5734
171 | 519463.8 | 2850315 | 332.114 171 | 519463.8 | 2850315 | 333.6869 1.5729
172 | 519470.6 | 2850296 332.01 172 | 519470.6 | 2850296 | 333.6904 1.6804
173 | 519477.4 | 2850277 | 332.1201 173 | 519477.4 | 2850277 | 333.6934 1.5733
174 | 519484.1 | 2850258 | 332.1174 174 | 519484.1 | 2850258 | 333.6957 1.5783
175 | 519490.9 | 2850240 | 332.2927 175 | 519490.9 | 2850240 | 333.6973 1.4046
176 | 519409.5 | 2850466 | 332.0951 176 | 519409.5 | 2850466 | 333.6829 1.5878
177 | 519497.6 | 2850221 | 332.1131 177 | 519497.6 | 2850221 | 333.6982 1.5851
178 | 520095.1 | 2852096 | 331.1126 178 | 520095.1 | 2852096 | 332.686 1.5734
179 | 520083.9 | 2852113 | 331.263 179 | 520083.9 | 2852113 | 332.6908 1.4278
180 | 520072.8 | 2852129 | 331.2691 180 | 520072.8 | 2852129 | 332.6956 1.4265
181 | 520061.7 | 2852146 | 331.1429 181 | 520061.7 | 2852146 | 332.7004 1.5575
182 | 520050.5 | 2852163 | 331.1175 182 | 520050.5 | 2852163 | 332.7052 1.5877
183 | 520039.4 | 2852179 | 331.1544 183 | 520039.4 | 2852179 332.71 1.5556
184 | 520028.2 | 2852196 | 331.1875 184 | 520028.2 | 2852196 | 332.7148 1.5273
185 | 520017.1 | 2852213 | 331.1353 185 | 520017.1 | 2852213 | 332.7196 1.5843
186 520006 | 2852229 | 331.1189 186 520006 | 2852229 | 332.7244 1.6055
187 | 519994.8 | 2852246 | 331.1412 187 | 519994.8 | 2852246 | 332.7292 1.588
188 | 519983.7 | 2852262 | 331.1457 188 | 519983.7 | 2852262 | 332.7311 1.5854
189 | 519972.6 | 2852279 | 331.1213 189 | 519972.6 | 2852279 | 332.7285 1.6072
190 | 519961.4 | 2852296 | 331.3162 190 | 519961.4 | 2852296 | 332.7259 1.4097
191 | 519950.3 | 2852312 | 331.1657 191 | 519950.3 | 2852312 | 332.7233 1.5576
192 | 519939.1 | 2852329 | 331.1657 192 | 519939.1 | 2852329 | 332.7207 1.555
193 519928 | 2852345 | 331.1706 193 519928 | 2852345 | 332.7181 1.5475
194 | 519916.9 | 2852362 | 331.2399 194 | 519916.9 | 2852362 | 332.7155 1.4756
195 | 519905.7 | 2852379 | 331.1197 195 | 519905.7 | 2852379 | 332.7129 1.5932
196 | 519900.8 | 2852386 | 331.1346 196 | 519900.8 | 2852386 | 332.7117 1.5771
197 | 520106.2 | 2852080 | 331.0609 197 | 520106.2 | 2852080 | 332.6865 1.6256
198 | 520258.8 | 2854067 | 329.6674 198 | 520258.8 | 2854067 | 331.3128 1.6454
199 | 520250.1 | 2854085 | 329.6456 199 | 520250.1 | 2854085 | 331.3092 1.6636
200 | 520241.4 | 2854103 | 329.6714 200 | 520241.4 | 2854103 | 331.3063 1.6349
201 | 520232.7 | 2854121 | 329.7049 201 | 520232.7 | 2854121 | 331.3055 1.6006
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202 520224 | 2854139 | 329.6473 202 520224 | 2854139 | 331.3046 1.6573
203 | 520215.3 | 2854157 | 329.7026 203 520215.3 | 2854157 | 331.3037 1.6011
204 | 520206.6 | 2854175 | 329.9178 204 | 520206.6 | 2854175 | 331.3028 1.385
205 | 520197.8 | 2854193 | 329.8052 205 520197.8 | 2854193 | 331.3019 1.4967
206 | 520189.1 | 2854211 | 329.8721 206 | 520189.1 | 2854211 | 331.301 1.4289
207 | 520180.4 | 2854229 | 329.8366 207 520180.4 | 2854229 | 331.2993 1.4627
208 | 520171.7 | 2854247 | 329.6041 208 | 520171.7 | 2854247 | 331.2952 1.6911
209 520163 | 2854265 | 329.6108 209 520163 | 2854265 | 331.2889 1.6781
210 | 520154.3 | 2854283 | 329.8117 210 | 520154.3 | 2854283 | 331.2805 1.4688
211 | 520145.5 | 2854301 | 329.674 211 520145.5 | 2854301 | 331.272 1.598
212 | 520136.8 | 2854319 | 329.5899 212 520136.8 | 2854319 | 331.2635 1.6736
213 | 520128.1 | 2854337 | 329.5305 213 520128.1 | 2854337 | 331.2551 1.7246
214 | 520264.5 | 2854055 | 329.7043 214 | 520264.5 | 2854055 | 331.3152 1.6109
215 520659 | 2856023 | 327.9535 215 520659 | 2856023 | 329.4952 1.5417
216 520647 | 2856039 | 327.9459 216 520647 | 2856039 | 329.473 1.5271
217 520635 | 2856055 | 328.1384 217 520635 | 2856055 | 329.4508 1.3124
218 520623 | 2856071 | 327.7184 218 520623 | 2856071 | 329.4287 1.7103
219 520611 | 2856087 | 327.8767 219 520611 | 2856087 | 329.4065 1.5298
220 520599 | 2856103 | 327.9239 220 520599 | 2856103 | 329.3843 1.4604
221 520587 | 2856119 | 327.7213 221 520587 | 2856119 | 329.3621 1.6408
222 520575 | 2856135 | 327.6739 222 520575 | 2856135 | 329.3399 1.666
223 520563 | 2856151 | 327.597 223 520563 | 2856151 | 329.3203 1.7233
224 | 520551.1 | 2856167 | 327.7648 224 | 520551.1 | 2856167 | 329.3025 1.5377
225 | 520539.1 | 2856183 | 327.6599 225 520539.1 | 2856183 | 329.2846 1.6247
226 | 520527.1 | 2856199 | 327.5202 226 | 520527.1 | 2856199 | 329.2667 1.7465
227 | 520515.1 | 2856215 | 327.6926 227 520515.1 | 2856215 | 329.2489 1.5563
228 | 520503.1 | 2856231 | 327.6739 228 | 520503.1 | 2856231 | 329.231 1.5571
229 | 520491.1 | 2856247 | 327.8174 229 520491.1 | 2856247 | 329.2132 1.3958
230 | 520479.1 | 2856263 | 327.7343 230 | 520479.1 | 2856263 | 329.1953 1.461
231 | 520467.1 | 2856279 | 327.6745 231 520467.1 | 2856279 | 329.1775 1.503
232 | 520455.1 | 2856295 | 327.408 232 520455.1 | 2856295 | 329.1596 1.7516
233 | 520450.5 | 2856301 | 327.7051 233 520450.5 | 2856301 | 329.1527 1.4476
234 520671 | 2856007 | 328.1558 234 520671 | 2856007 | 329.5174 1.3616
235 | 521384.9 | 2857837 | 325.7375 235 521384.9 | 2857837 | 327.1876 1.4501
236 521373 | 2857854 | 325.7165 236 521373 | 2857854 | 327.2005 1.484
237 | 521361.1 | 2857870 | 325.6984 237 521361.1 | 2857870 | 327.2134 1.515
238 | 521349.3 | 2857886 | 325.6591 238 | 521349.3 | 2857886 | 327.2262 1.5671
239 | 521337.4 | 2857902 | 325.7512 239 521337.4 | 2857902 | 327.2364 1.4852
240 | 521325.6 | 2857918 | 325.9814 240 | 521325.6 | 2857918 | 327.2358 1.2544
241 | 521313.7 | 2857934 | 325.8246 241 521313.7 | 2857934 | 327.2349 1.4103
242 | 521301.8 | 2857950 | 325.5118 242 521301.8 | 2857950 | 327.2335 1.7217

20| Page



1279

243 521290 | 2857966 | 325.863 243 521290 | 2857966 | 327.2319 1.3689
244 | 521278.1 | 2857982 | 325.7755 244 | 521278.1 | 2857982 | 327.2299 1.4544
245 | 521266.2 | 2857998 | 325.9425 245 521266.2 | 2857998 | 327.2278 1.2853
246 | 521254.4 | 2858015 | 325.992 246 | 521254.4 | 2858015 | 327.2255 1.2335
247 | 521242.5 | 2858031 | 325.9734 247 521242.5 | 2858031 | 327.223 1.2496
248 | 521230.7 | 2858047 | 325.5998 248 | 521230.7 | 2858047 | 327.2204 1.6206
249 | 521218.8 | 2858063 | 325.574 249 521218.8 | 2858063 | 327.2178 1.6438
250 | 521206.9 | 2858079 | 325.7188 250 | 521206.9 | 2858079 | 327.2151 1.4963
251 | 521195.1 | 2858095 | 325.8064 251 521195.1 | 2858095 | 327.2125 1.4061
252 | 521190.4 | 2858101 | 325.5118 252 521190.4 | 2858101 | 327.2115 1.6997
253 | 521396.7 | 2857821 | 325.7341 253 521396.7 | 2857821 | 327.1748 1.4407
254 | 523086.7 | 2858440 | 323.6383 254 | 523086.7 | 2858440 | 325.1761 1.5378
255 | 523100.4 | 2858426 | 323.7626 255 523100.4 | 2858426 | 325.1714 1.4088
256 | 523114.1 | 2858411 | 323.7151 256 | 523114.1 | 2858411 | 325.1668 1.4517
257 | 523127.8 | 2858396 | 323.9084 257 523127.8 | 2858396 | 325.1622 1.2538
258 | 523141.4 | 2858382 | 323.7652 258 | 523141.4 | 2858382 | 325.1575 1.3923
259 | 523155.1 | 2858367 | 323.6127 259 523155.1 | 2858367 | 325.1529 1.5402
260 | 523168.8 | 2858353 | 323.6222 260 | 523168.8 | 2858353 | 325.1483 1.5261
261 | 523182.5 | 2858338 | 323.8562 261 523182.5 | 2858338 | 325.1442 1.288
262 | 523196.2 | 2858324 | 323.3897 262 523196.2 | 2858324 | 325.1432 1.7535
263 | 523209.9 | 2858309 | 323.5982 263 523209.9 | 2858309 | 325.1422 1.544
264 | 523223.6 | 2858294 | 323.7167 264 | 523223.6 | 2858294 | 325.1412 1.4245
265 | 523237.3 | 2858280 | 323.505 265 523237.3 | 2858280 | 325.1401 1.6351
266 | 523250.9 | 2858265 | 323.5721 266 | 523250.9 | 2858265 | 325.1391 1.567
267 | 523264.6 | 2858251 | 323.7009 267 523264.6 | 2858251 | 325.1381 1.4372
268 | 523278.3 | 2858236 | 323.7118 268 | 523278.3 | 2858236 | 325.1371 1.4253
269 523292 | 2858221 | 323.5844 269 523292 | 2858221 | 325.136 1.5516
270 523073 | 2858455 | 323.6704 270 523073 | 2858455 | 325.184 1.5136
271 | 523305.7 | 2858207 | 323.8581 271 523305.7 | 2858207 | 325.135 1.2769
272 | 525276.2 | 2858393 | 321.6313 272 525276.2 | 2858393 | 323.425 1.7937
273 | 525261.9 | 2858407 | 321.6653 273 525261.9 | 2858407 | 323.4344 1.7691
274 | 525247.6 | 2858421 | 322.1141 274 | 525247.6 | 2858421 | 323.4438 1.3297
275 | 525233.3 | 2858435 | 321.9821 275 525233.3 | 2858435 | 323.4532 1.4711
276 525219 | 2858448 | 321.8779 276 525219 | 2858448 | 323.4625 1.5846
277 | 525204.7 | 2858462 | 321.8309 277 525204.7 | 2858462 | 323.4719 1.641
278 | 525190.4 | 2858476 | 321.8482 278 | 525190.4 | 2858476 | 323.4813 1.6331
279 | 525176.1 | 2858490 | 321.7199 279 525176.1 | 2858490 | 323.4907 1.7708
280 | 525161.8 | 2858504 | 321.8416 280 | 525161.8 | 2858504 | 323.5004 1.6588
281 | 525147.5 | 2858518 | 322.1747 281 525147.5 | 2858518 | 323.5111 1.3364
282 | 525133.2 | 2858532 | 321.8444 282 525133.2 | 2858532 | 323.5193 1.6749
283 | 525118.8 | 2858546 | 321.9763 283 525118.8 | 2858546 | 323.5182 1.5419
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284 | 525104.5 | 2858560 | 321.9929 284 | 525104.5 | 2858560 | 323.505 1.5121
285 | 525090.2 | 2858574 | 322.0358 285 | 525090.2 | 2858574 | 323.4917 1.4559
286 | 525075.9 | 2858588 | 321.8078 286 | 525075.9 | 2858588 | 323.4785 1.6707
287 | 525061.6 | 2858602 | 321.9236 287 | 525061.6 | 2858602 | 323.4652 1.5416
288 | 525047.3 | 2858616 | 321.8414 288 | 525047.3 | 2858616 | 323.452 1.6106
289 525033 | 2858630 | 321.7413 289 525033 | 2858630 | 323.4387 1.6974
290 | 525031.1 | 2858632 | 321.9613 290 | 525031.1 | 2858632 | 323.4369 1.4756
291 | 525290.5 | 2858379 | 321.9302 291 | 525290.5 | 2858379 | 323.4156 1.4854
292 | 526843.7 | 2859404 | 319.6623 292 | 526843.7 | 2859404 | 321.1349 1.4726
293 | 526831.9 | 2859420 | 319.8462 293 | 526831.9 | 2859420 | 321.1221 1.2759
294 | 526820.1 | 2859436 | 319.5425 294 | 526820.1 | 2859436 | 321.1094 1.5669
295 | 526808.3 | 2859452 | 319.3976 295 | 526808.3 | 2859452 | 321.0966 1.699
296 | 526796.4 | 2859468 | 319.3596 296 | 526796.4 | 2859468 | 321.0839 1.7243
297 | 526784.6 | 2859484 | 319.5228 297 | 526784.6 | 2859484 | 321.074 1.5512
298 | 526772.8 | 2859500 | 319.543 298 | 526772.8 | 2859500 | 321.0691 1.5261
299 526761 | 2859517 | 319.5606 299 526761 | 2859517 | 321.0642 1.5036
300 | 526749.2 | 2859533 | 319.564 300 | 526749.2 | 2859533 | 321.0592 1.4952
301 | 526737.4 | 2859549 | 319.398 301 | 526737.4 | 2859549 | 321.0543 1.6563
302 | 526725.6 | 2859565 | 319.4544 302 | 526725.6 | 2859565 | 321.0422 1.5878
303 | 526713.8 | 2859581 | 319.6223 303 | 526713.8 | 2859581 | 321.0243 1.402
304 | 526701.9 | 2859597 | 319.6243 304 | 526701.9 | 2859597 | 321.0063 1.382
305 | 526690.1 | 2859613 | 319.346 305 | 526690.1 | 2859613 | 320.9935 1.6475
306 | 526678.3 | 2859630 | 319.2919 306 | 526678.3 | 2859630 | 320.9954 1.7035
307 | 526666.5 | 2859646 | 319.5775 307 | 526666.5 | 2859646 | 321.0481 1.4706
308 | 526664.8 | 2859648 | 319.6558 308 | 526664.8 | 2859648 | 321.0485 1.3927
309 | 526855.5 | 2859387 | 319.536 309 | 526855.5 | 2859387 | 321.1475 1.6115
310 | 528477.6 | 2860189 | 317.5095 310 | 528477.6 | 2860189 | 319.1328 1.6233
311 | 528487.4 | 2860172 | 317.4298 311 | 528487.4 | 2860172 | 319.1216 1.6918
312 | 528497.3 | 2860154 | 317.5421 312 | 528497.3 | 2860154 | 319.1097 1.5676
313 | 528507.2 | 2860137 | 317.6136 313 | 528507.2 | 2860137 | 319.097 1.4834
314 528517 | 2860120 | 317.6598 314 528517 | 2860120 | 319.0837 1.4239
315 | 528526.9 | 2860102 | 317.6415 315 | 528526.9 | 2860102 319.07 1.4285
316 | 528536.7 | 2860085 | 317.6319 316 | 528536.7 | 2860085 | 319.0561 1.4242
317 | 528546.6 | 2860067 | 317.5949 317 | 528546.6 | 2860067 | 319.0421 1.4472
318 | 528556.4 | 2860050 | 317.7713 318 | 528556.4 | 2860050 | 319.0284 1.2571
319 | 528566.3 | 2860033 | 317.4164 319 | 528566.3 | 2860033 | 319.0153 1.5989
320 | 528576.2 | 2860015 | 317.5656 320 | 528576.2 | 2860015 | 318.9845 1.4189
321 528586 | 2859998 | 317.3074 321 528586 | 2859998 | 318.9373 1.6299
322 | 528595.9 | 2859980 | 317.418 322 | 528595.9 | 2859980 | 318.8901 1.4721
323 | 528605.7 | 2859963 | 317.3295 323 | 528605.7 | 2859963 | 318.8429 1.5134
324 | 528615.6 | 2859946 | 317.3229 324 | 528615.6 | 2859946 | 318.7975 1.4746

22| Page



1281

325 | 528625.5 | 2859928 | 317.3479 325 | 528625.5 | 2859928 | 318.7761 1.4282
326 | 528635.3 | 2859911 | 317.4916 326 | 528635.3 | 2859911 | 318.7547 1.2631
327 | 528645.2 | 2859893 | 317.1205 327 | 528645.2 | 2859893 | 318.7333 1.6128
328 528655 | 2859876 | 317.1773 328 528655 | 2859876 | 318.7119 1.5346
329 528470 | 2860203 | 317.8187 329 528470 | 2860203 | 319.1408 1.3221
330 | 528664.9 | 2859859 | 317.3915 330 | 528664.9 | 2859859 | 318.6905 1.299
331 | 530420.1 | 2859910 | 314.7246 331 | 530420.1 | 2859910 | 316.3758 1.6512
332 | 530414.5 | 2859930 | 314.8608 332 | 530414.5 | 2859930 | 316.3679 1.5071
333 | 530408.9 | 2859949 | 314.9984 333 | 530408.9 | 2859949 | 316.4036 1.4052
334 | 530403.3 | 2859968 | 315.0511 334 | 530403.3 | 2859968 | 316.399 1.3479
335 | 530397.6 | 2859987 | 314.812 335 | 530397.6 | 2859987 | 316.3978 1.5858
336 530392 | 2860006 | 314.9934 336 530392 | 2860006 | 316.4002 1.4068
337 | 530386.4 | 2860026 | 317.5375 337 | 530386.4 | 2860026 | 319.1039 1.5664
338 | 530380.8 | 2860045 | 314.7759 338 | 530380.8 | 2860045 | 316.3689 1.593
339 | 530375.2 | 2860064 | 314.9156 339 | 530375.2 | 2860064 | 316.3772 1.4616
340 | 530369.5 | 2860083 | 314.8299 340 | 530369.5 | 2860083 | 316.3871 1.5572
341 | 530363.9 | 2860102 | 314.9068 341 | 530363.9 | 2860102 | 316.3982 1.4914
342 | 530358.3 | 2860122 | 315.0843 342 | 530358.3 | 2860122 | 316.4101 1.3258
343 | 530352.7 | 2860141 | 315.1899 343 | 530352.7 | 2860141 | 316.4225 1.2326
344 530347 | 2860160 | 315.156 344 530347 | 2860160 | 316.4352 1.2792
345 | 530420.7 | 2859908 | 314.7068 345 | 530420.7 | 2859908 | 316.3768 1.67

9. Geological Reserve/Replenishment of River Bed Material(RBM) & Estimation of Mineable

Reserve/Replenishment of River Bed Material (RBM)

Geological Reserves Estimation/Replenishment of sand/Bajri of Lease Area:-
T“C“r)o?s“;seec(t::::;ve Average /Re;:\lllelrr:;LaLent Tonnage Of Distance

sr.No Area of of Sand (Post BuII.< Min_eral . Between ?wo

Cross . Density | (Replenished) in consecutive

From To Section Mo‘nsoon)(ln MT Section Line

Cubic Meters)

1 0 1-1' | 233.888 0.00 1.5 0.00 0.00
2 1-1' 2-2' | 500.571 1001141.00 1.5 1501711.50 2000.00
3 2-2' 3-3'| 439.734 879468.00 1.5 1319202.00 2000.00
4 3-3' 4-4' | 406.251 812501.00 1.5 1218751.50 2000.00
5 4-4' 5-5'| 437.472 874944.00 1.5 1312416.00 2000.00
6 5-5' 6-6' | 382.919 765837.00 1.5 1148755.50 2000.00
7 6-6' 7-7' | 365.345 730690.00 1.5 1096035.00 2000.00
8 7-7' 8-8' | 321.542 643083.00 1.5 964624.50 2000.00
9 8-8' 9-9' | 360.600 721200.00 1.5 1081800.00 2000.00
10 9-9' 10-10' | 423.867 847734.00 1.5 1271601.00 2000.00
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11 10-10' 11-11' | 389.417 778834.00 1.5 1168251.00 2000.00
12 11-11 12-12' | 392.267 784755.42 1.5 1177133.12 2000.57
13 12-12' 13-13"' | 485.810 971343.55 1.5 1457015.32 1999.43
14 13-13' 14-14"' | 532.715 1065430.00 1.5 1598145.00 2000.00
15 14-14' 15-15' | 534.553 1069106.00 1.5 1603659.00 2000.00
16 15-15' 16-16' | 539.439 1078878.00 1.5 1618317.00 2000.00
17 16-16' 17-17' | 504.061 1008122.00 1.5 1512183.00 2000.00
18 17-17' 18-18' | 539.364 1078728.00 1.5 1618092.00 2000.00
19 18-18' 19-19' | 537.421 1074842.00 1.5 1612263.00 2000.00
20 19-19' 20-20' | 542.027 1084053.00 1.5 1626079.50 2000.00
21 20-20' 21-21' | 483.917 937141.08 1.5 1405711.62 1936.57
Total 18207831.04 27311746.56

Mineable Reserves Estimation/Replenishment of sand/Bajri of Lease Area:-

T“(’:o Cor;secytive Average /Rer:\lnel::ifrlnent Tonnage Of Distance

sr.No ross Section Area of of Sand (Post Bull.( Min.eral . Between ?wo

Cross . Density (Replenished) in consecutive

From To Section Morusoon)(m MT Section Line

Cubic Meters)

1 0 1-1' | 233.888 0.00 1.5 0.00 0.00
2 1-1' 2-2' | 375.428 750855.75 1.5 1126283.63 2000.00
3 2-2' 3-3' | 329.801 659601.00 1.5 989401.50 2000.00
4 3-3' 4-4' | 304.688 609375.75 1.5 914063.63 2000.00
5 4-4' 5-5'| 328.104 656208.00 1.5 984312.00 2000.00
6 5-5' 6-6' | 287.189 574377.75 1.5 861566.63 2000.00
7 6-6' 7-7' | 274.009 548017.50 1.5 822026.25 2000.00
8 7-7' 8-8' | 241.156 482312.25 1.5 723468.38 2000.00
9 8-8' 9-9' | 270.450 540900.00 1.5 811350.00 2000.00
10 9-9' | 10-10' | 317.900 635800.50 1.5 953700.75 2000.00
11 10-10' | 11-11'| 292.063 584125.50 1.5 876188.25 2000.00
12 11-11' | 12-12' | 294.200 588566.56 1.5 882849.84 2000.57
13 12-12' | 13-13' | 364.357 728507.66 1.5 1092761.49 1999.43
14 13-13' | 14-14' | 399.536 799072.50 1.5 1198608.75 2000.00
15 14-14' | 15-15' | 400.915 801829.50 1.5 1202744.25 2000.00
16 15-15' | 16-16' | 404.579 809158.50 1.5 1213737.75 2000.00
17 16-16' | 17-17' | 378.046 756091.50 1.5 1134137.25 2000.00
18 17-17' | 18-18' | 404.523 809046.00 1.5 1213569.00 2000.00
19 18-18' | 19-19' | 403.066 806131.50 1.5 1209197.25 2000.00
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20 19-19' | 20-20' | 406.520 813039.75 1.5 1219559.63 2000.00

21 20-20' | 21-21' | 362.938 702855.81 1.5 1054283.72 1936.57
Total 18207831.041 20483809.92

Sr.No Description Arealn ha.

1 Total Lease Area 1025.70

2 Mineable Area(3/4Area) 769.275

3 1/4Area Area Blocked on both side of River) 256.425

Sr.No Description of Reserves Quantity InMT

1 Total Geological reserves 27311746.56

2 Total Minable reserves 20483809.92

3 Total Blocked Reserves 6827936.641

*Reserve has been calculated as per the guideline & Recommendation of Central Empowered Committee.
Conclusion of replenishment study:-

In the present replenishment study for Lease Area 1025.70ha.., Tehsl-Kekri, District- Ajmer,
State- Rgjasthan .Pre- monsoon & Post Monsoon Survey has been conducted & Survey Data has
been processed in conformity with the requirements & guidelines of Sustainable Sand Mining
Management Guideline 2016, and Rgasthan Miner Mineral concesson Rule 2017, and.
Enforcement & Monitoring Guidelines for Sand Mining 2020.Plans & sections are prepared
according to the direction given in mentioned guidelines, thus establishing the replenished

quantity of reserve.

The Geologicad Reserves /Replenishment of sand/Bgjri estimate disabuse 27311746.56 MT
wherein the Mineabl e reserve is 20483809.92MT.

This replenishment study report will help to minimize the adverse impact arisng out of sand
mining in a given river stretch aso could help to maintain the record of changes takingplace

due to mining operation in future years.

The Sand Mining in the Rivers shal be solely based on the Enforcement & Monitoring
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Guidelines for Sand Mining 2020focusing on the effective monitoring of the sand mining since

from the identification of sand mineral sourcesto its dispatch and end-use by consumers and the

generd public. Guidelines dso support the fundamental concept, promote environmental

protection, and limit negative physiological, hydro geologica and socia impacts underpinning

sustainable economic growth. Sand mining shal be done considering the criteria of protecting

the River Eco- System & Preservation of theriver& its channel.

Points consder ed while Sand Replenishment Study:-

1

The Reduced level (RL) Measurement has been Done across following Locations:

100 m Upstream of the Potential Lease Area

Within the Potentia mine Site

100m Downstream of the Potential Lease Area

The RL has been recorded using Differential GPS (DGPS) survey Instruments.

Physical benchmarks (GCP) are fixed a appropriate intervals and the Reduced Leve (RL)
shdl be vaidated from anearby standard RL.

The levels (MSL & RL) of the corner point are identified and safety barriers (Non-Mining)
demarcated as restricted in consensus with Rgjasthan Miner Minera concession Rule 2017,

and the provision mentioned in this Sustainable Sand Mining Management Guidelines.
Identification of Mining & non mining areaclearly on plans.

A buffer distance /un-mined block of 50 meters is maintained after every block of 1000
meters over which mining is undertaken as directed/prescribed by the regulatory authority.

A barrier/blocked zone has been consdered & maintained at a distance of 1 kilometer (1 km)
from major bridges and highways on both sides, or five times (5x) of the span (x) of a
bridge/public civil structure (including water intake points) on up-stream side and ten times
(10x) the span of such bridge on down-stream side, subjected to a minimum of 250 meters on

the upstream side and 500 meters on the downstream side.

Mining depth has been redtricted to 3 meters and distance from the bank should be ¥4h or

river width and should not be less than 7.5 meters.
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Clear depiction of the nomenclature of the section lines, latitude and longitude of the starting
point, chain-age and respective levels.

For Mine Lease having area more Than 10 ha. Such measurements should be at least a an
interval of 200 m.

Volume has been estimated by multiplying the distance between two cross-sections with the
average of net area of these two consecutive cross-sections. (With E-survey CADD software)
using trapezoidal method of volume calculation.

Sampling has been done per 900 square meters (30 m x 30 m) for assessment of bulk density
for estimation of deposition rate. Sample has been taken from zone of deposition not from

erosion for assessment of bulk density.

Signatur e of L essee Signature of Qualified Person

Bharat Singh PrernaChauhan
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A prer watellite gy dated 21 02,2022, mo obstruction visible in the mining lease
o of River Khard genr village Culgaon [phote 14)

A

" Aw per sapellite fnage doted 11, 10,2022, obstruction visible in the wining lease ares of |
Eiver Klvan nivar village Gulgion (photo 15)
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E- '

No. F12 (BJ-31) RPCB/Mines/ 6413 44y Date: 23foF |20 15"

M/s Bharat Singh Shekhawat,
236, Mohun Nagar-B,
BJS Colony, Jodhpur-342006.

Sub: Show Cause Notice for intended directions for depositing of Enviroamental
Compensation under Section 31 A of the Air (Prevention and Control of Pollution) Act,
1981 for your mining lease at Revenue Villages of Tehsil- Kekri, District- Ajmer
(ML No. - 05/2013) in compliance of orders of the Hon'ble Supreme Court in Writ
Petition Civil No. 37572012 Paryavaran Suraksha Samiti & Anr. Vs Union of [ndis &
Others and the Hon'ble National Green Tribunal in Original Application No. 606/2018-

Compliance of Municipal Solid Waste Management Rules, 2016,

1. Whereas, the Air Act came into force in the whole of the State of Rajasthan with effect
from 16.05.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and
abatement of alr pollution.

3. And whereas, keeping this in view the Board has been conferred power to take such
steps as are deemed necessary for the prevention, control and abatement of Air and
Water pollution.

4. And whereas, section 21 of the Air (Prevention and Control of Pollution) Act, 198]
(hereinafter called as the Air Act) provides that no person shall without previous
consent of the State Board, establish or operate any industrial plant in an air pollution
control area, which is likely to cause air pollution in environment and discharge or cause
or permitted to be discharged the emission of any air pollutant in excess to the standards

lend down by the State Board.
5. And whereas, the unit‘establishment/ entity (hereinafier referred to as the mine) in the

name of M/s Bharat Singh Shekhawat, which is 2 Bajr mine located at Revenue
Villages of Tehsil- Kekri, District- Ajmer (ML No.- 05/2013) and during the process
the mine discharges water and/or air pollutants.

6. And wheress, the State Board granted consent to operate under Air Act, 1981 for
production of Bajri (ROM) @ 3000000 Ton Per Annum with the validity up to
25.05.2027.

7. And whereas, mining lease was visited by the joint committee on 03.01.2023 in
compliance of the Hon'ble NGT, New Delhi order dated 19.11.2024 and report has been
filed by CPCB before Hon'hle NGT. As per the joint commimee report dated
03.01.2025, following non~compliance were observed ;-

L The Project Proponent has not carried out plantation to cover 1/3rd area of the
mining lease. (Violation of condition ne. 11 of consent to operate granted vide letter
dated 07.02.2024).



Rajasthan StateBgijution Control Board

Headquarner, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 2 16

Phone: 0141- 2716804, 2716800 e-mail: member-secretary@rpch nic.in
Help Line No. : 0141-2716877

il. No arrangements (provisions of water sprinkling sysiem eic.) have been made
in the lease area for control of fugitive emission resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in covered vehicles.
During visit, no waler sprinkling systesn was observed in the lease area as well
as transfer points. (Violation of conditron no. 12, 16 & 19 of consent to operate
granted vide letter dated 07.02.2024),

fii. At a location near village Gulgaon weighbridge, an obstacle was made using
large size stones across the river bed in mining lease nrea which obstructs the
natural flow of river and may cause damage to river ecology. (Violation of
condition no. 21 of consent 1o operate granted vide letter dated 07.02.2024).

8. And whereas, the above observations indicate that the mine has failed to comply with
the provisions of Air Act and varions directions of the Hon"ble Courts and Hon'ble
National Green Tribunal (NGT) and/ or by making discharge of effluent/emissions has
caused grave damage 1o the environment which can be categorized as significantly huge
with gmve consequences on the environment, public health and flora & fauna.

9. And whereas, the Hon'ble Supreme Court in Writ Petiion Civil Ne. 3752012
Paryavaran Suraksha Samiti & Anr. Vs, Union of India & Others and the Hon'ble NGT
in Onginal Application Mo, 60672018 Comphiance of Municipal Solid Waste
Management Rules, 2016 and in several other cases has directed the Board (o impose
Environmental Compensation on all the individualsunits/industries/mines/instinution
entities etc. who are causing damage 0 the environment on the principle of
'POLLUTER PAYS’,

10. And whereas, Hon'ble NGT has issued the directions to impose Environmental
Compensation on the non-complying polluting units and has directed the Board 1o
implemesnt the same for restoration of environmental damages caused 10 the
environment.

11, And whereas, the leasec holder is liable to pay damages i.e. Environmental
Compensation on the basis of Polluter Pays Principle’ as directed by the Hon'ble
Supreme Court and Hon'ble NGT in various orders,

12. And whereas, the Joim Commitee reported non compliances by the mine as mentioned
above and Regional office of the State Board st Kishangarh inspected the mine on
29.07.2025 to verify the reply submitted by the lease holder and has reported following
non-compliances for the mine:

L At a location near village Gulgeon weighbridge, an obstacle was made
using large size stomes scross the river bed in mining lease arca which
obstructs the natural flow of river and may eause damage to river ecology.
{Violation of condition no. 21 of consent to operate granted vide letter dated
07.02.2024).
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13. And whereas, the Regional office of the State Board at Kishangarh has reported non-
compliance of toial 208 days (03.01.2025 to 29.07.2025 for Violation the conseant
conditions) for the mine.

4. And whereas, the Board has estimated the amount of environmental compensation
to be levied on the industry as Rs. Ra. 43,68,000/- (in words Forty Three Lakhs
Sixty Eight Thousand only) on the basis of Polluter Pays Principle.

15. And whereas, the State Board in performance of its duties under the, Acts, is competent
to issue any directions under section 31 A of the Air Act in writing to any person, officer
or authority and such person, officer or authority shall be bound lo comply with such
directions

Further, the State Board in exercise of the powers conferred upon it under section 31 A
of the Air Act and for performance of functions under the Acts intends mmpmeenﬂ:mmw
compensation against your mine as mentioned herein above,

In view of the above, this Show Cause Notice is being issued as why the environmental
compensation as above be not imposed against the mine, In cose if you have any objection, you
are advised to submit reply along with copy to Regional office, RSPCRB, Kishangarh latest by
28.08.2025 failing which the State Board shall take decision, as per the Acts, and
environimental compensation as mentioned herein above shall be imposed Without any further
notice.

This bears spproval of the competent authority.

Yours sincerely,

SEE & GIC (Mines)
?{__. i il
Copy w following for informetion and necessary action:
|. Regional Officer, Regional office, RPCB, Kishangurh- with advice to fumnish
comments on the reply, il any received from lease holder.

1. Master file, Mines, RSPCB. OLM(
o |

SEE & GIC (Mines)
A

&
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BHARAT SINGHSHEKHAWAT />

W, MOTIAN NAGAR - B, IS COLONY, JODHPUR - 32006 (LAY
Fenigail] : ]llr:lr.ltaiiui_.ghilwklunullil?rﬁ'ﬂmnﬂ R
Ta, Date; 28.08.2025
The Group In-charge (Mines)
Rajasthan Pollution Control board
Jhalana Doongari. Jalpur, Rajasthan
Subjeet - Reply w your show cause notice No. FI12(BJ-31 VRPCBMines/
Ol 3=k, Dot 22082025,
Referomce:-  Report filled by Joint committee in original application OA 1145/
24 (PB) titled as Neeraj Chaudhary Vis State of Rajasthan &
thers.
Blear Sir,

Under the above subject and in your referenced letter, it 15 requested that the
mining lease of mineral bajri located ot Tehsil Kekn of District Ajmer has been granted
by e Mining Department on 30.3.2023 and registrution was done on 31.3.23. EC for
my project by granted by MOEF on 03.02.2022 and CTO /CTE was granted by RSPCB
on 19.04.2023, Further amendment EC was granted by SIEAA Rajasthan 12.01.2024 and
amended CTOCTE was granted by RSPCB on date 07.02,2024.

With reference 10 the findings of Joint Committee report dated 03.01.2025,
Hon'ble NGT (OA | 145/2024(PB) titled as Neeraj Chasdhary Vs State of Rajasthan &
Others) {Annexare-01) order dated 19.11.2024, Inspestion done by regional affice of the
<taite pullution contml board and your notice dated 22/08/2025 point wise reply is as

Fonl bl

Under  vour show cause | Reply : The mentioned allegation of an Obsacle
3 111 ] made of large stone across the river bed in mining

the polnt No. 13t
Al a location near village

Gulgaon  weighbridge,  an
shglocle was made using lnrge
stz siones neross the river bed
i mining lewse arcn which
ubstraets the matural flow of
river andl miy eause damage 1o
river ceology, (Violation of
| condition no, 21 ol consent 1o
|operale grimled  vide  etter
dated 07.02.2024),

lcase arén 1o which obstructs the natural Now of
river and may cause damage to river ecology is
wholly baseless and without any some and
substance.

[ would like 1o inform you that the location near
village gulgaon weighbridge the obstacle made
using large size stories were present in the river arca
before the mining lease came into effedt fe. before
31.03.2023.

For your reference 1'm attaching the satellite image
of Diecember 2022 (Annexure-02), where it is
clearly visible that these stones are dumped in the
river at least 3 months before the mining lease came
imo cffect. Another satellite image which is of
Februpry 2022 (Annexure-3), in which these stones
are not vigible in the river area. From which it is
clear that the stoves were dumped in the river arca
by illegal miners between February 2022 and
Deeember 2022, In which any kind of involvement
of me, the applicant, is not possible,

And this sbove information haz also been confirmed
by the Joint Committee in there survey report
dated 03,01.2025 on the Page No. 27 of the report




{Annexure-d)

I havé]13Q7 2 complaint in Police Station, Kekri
Sadar, Kekrl against unknown peaple for dumping
stones in the river area. (Annexure-5),

In light of Hon'ble National Green Tribunal orders
and keeping in mind environmental benefit for the
comimon masses | have voluntarily removed stones
irom the river bed area at my own cost. Images of
the snme are annexed (Annexure- 6) for vour kind
perusual |

notice under the point No,

13 -

And whemas, the Regionmal
office of the State Board at
Kishangarh has reported non-
compliance of 1wial 208 days
[ (03003025 10 29072025 for
Vi latiion the consent
conditivms) for the ming,

Reply :- That it is evident from the facts mentioned
nbove that lease holder was never in non compliance
of environment clearance or consent to operate
therelore non compliance can not be attributed for
208 days violation of the consent conditions.

Ungder  vour show  causg
notice under the point No,
1d:-

And whereas, the Board has
estimated  the smoumt of
environmental  compensation
1o be bevied on the industry os
Rs. 4368000/~ (in words
Forty Three Lakhs Sixty Eight

Polluier Pays Principle.

Thousand only) on the basis of

Reply - That it is evident from the lacts mentioned
above that lease holder was sever in non compliance
of environment clearance or consent to operate
therefore environmental compensation can not be
alinbuted for Rs. 43.68.000/- on the hasis of
Polluter Pays Principle for the violation of the
consent conditions.

Mines is currently non-operational in compliance of Hon'ble NGT orders,

Request vou to kindly consider my reply and withdraw your show cause notice.

Thanking You

E opy fo:

Your Faithfully
- Ay ™4

{Authorized Person)
Bharat Singh Shekhawat
Lease Halder
Pming Bajri Lease Tehsil Kekri, District Ajmer

I The Regionnl Officer, Regional Office, RSPCB, Kishangarl.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
FRINCIPAL BENCH NEW DELHI

Original Application No. 1145 OF 2024
In the matler of:

Neern) Choudhary Applicant
Versus
State of Rajasthan Respondent
Lodex
Sr. Particalars Page
No No.

V. | Jaiat Committce Report before the How'ble NGT, FB in
compliance to Hon'ble NGT order dated 19.11.2024 in Original | 1-256
Application No. | 145 of 2024,

Annexure-1: A copy of Hon'hle NGT order dated 19.11.2024 in

t.l

0.A No. 11452024, G
~ % | Annexure-2: A copy of Commitiee Constitution and nomination i35
letters,
4. | Annexure-3: A copy of Attendance sheet. 16
5 | Annexure-d: A copy of letter of Intent {Lol) issued from Mine
{Group-2) Division, Govt, of Rajasthan. 3
6. | Annexure-5: A copy of Temporary Work Permit allotment letter —
izsucd from Mine (Group-2) Division, Govt. of Rajasthan.
1. | Annexure-b: A copy ufEupplﬁmmtﬂn'Emlract affidavit. - 4144
8. | Annexure-7: A copy of letter from PP 1o Mining & Geology
department, Sawar for slopping the bajn mining. 4
9. | Annexure-8: A copy of letter for cancelling of Lol & TWP issued i

from Mine (Group-2) Division, Govt, of Rajasthan.
10, | Annexure-¥: A copy of EC issued from MoEF & CC 47-61
I Annexure-10: A copy of letfer for reinstating of the rejected lease
orders issued from Mine (Group-2) Division, Govt. of Rajasthan. | 62-63
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15| Annexure-11: A copy of order for issuing the mining lease. :5-4..5‘,‘."
13 Annexure-12: A copy of lease agreement. £8-102
1.1 Annexure-13: A copy of CTE & CTO issued from Rajasthan SPCB. 101110
15.| Annexure-14: A copy of amended EC i1ssued from SEIAA. 111-124
16. | Annexure-15: A copy of CTE & CTO issued from Rajasthan SPCB

siher amendei B 125-134
17.] Annexure-16; A copy of Rajasthan Minor Mmeral Concession

Rules, 2017. 133144

|

18| Annexure-17: A copy of letter from Mining and Geology

department, Sawar for closing balance as on 03.01.2025. 145
19.| Annexure-18: A copy of action taken letter from Mining and

Geology department, Sawar for irregulanity of stock. e
20.| Annexure-19: A copy of replenishment study. 149-176
21.| Annexure-20: A copy of notice to PP against obstruction made in

the river. 177
2L Annexure-21: A copy of penalty recovered for illegal o

mining/transportation/storage,
23| Annexure-22: A copy of Rawanna and quantity of bajri dispatched. | |79

.| Annexure-23: A copy of letter from office of the Deputy

Conservator of Forest, Ajmer 180
25.| Anncxure-24: A copy of order for rate fixed by District Collector, 21.18D
181-1
Ajmer,
Filed by .Aja“ Soni Singh

{On behalf of Central Pollution Control Board)
A-14, Nizamuddin East, New Delhi - 110013
E: vgaf@vgalegal.com, Ph: 011-46502980

Dated; 18.01.2025
Place: Delhi
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I. BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Principal Bench, New Delhi

In the Matter of

Original Application No. 1145/2024 (PB)
Neeraj Choudhary V/s State of Rajasthan

| w.r.t.

Hon'ble National Green Tribunal PB, Delhi
| order dated 19,11.2024

Date of Site Inspection: 03™ January, 2025
Location: Kekri, Rajasthan
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Glossary of Words
S.No. | Abbreviation | Full form
1.E | AME Assistant Mining Engineer
2.E [ ccTv ‘Closed Cireuit Television
~ 3F[CGST | Central Goods & Scrvices Tax
- 4E|[CPCB | Central Pollution Control Board |
| 55| CTE Consent (o Establish
i 6.8 | CTO Consent to Operate
| 7.E  DMFT Dintrict Mineral Foundation Trust
} 8.3  DMG-OMS | Department of Mines & Geology-Online Management
} E]:'ut:m
" 9.F DS District Survey Report
i_'_iiiﬁc Environmental Clearance
R TS Electronic Transit Pass
12,1:' FY Financial Year
;‘ EEI{ GPS Global Positioning System
148 Ha | Hectare
S sde Letter of Intent A
lﬁ'.'j'idl, Mining Lease
i 17.5 MMDR Act Mines and Minerals (Development and Regulation) Act
" 1BE MoEFA&CC | Ministry of Environment Forest & Climate Change
19.8 MT Metric Tonne
20 PP Project Propanent
| 2 a A Original Application

208 REMET
34K BSPCH

| Rajasthan State Mineral Exploration Trust

‘Rajasthan State Pollution Control Board

P

i‘ 24.% SDM Sub-divisional Magistrate

| lﬁ.ﬁ SEIAA State Level Environment Impact Assessment Authority

| 26.% SGST Stato Goods & Services Tax ‘

ir' “27.0 SLP Special Leave Petition

| 288 ToR Terms of Reference

. ' JEIE‘IE TPA Tonne per Annum [
305 TWP Temporary Work Permit

== e



Report of the Joint Committee constituted in compliafpP5
with the Order dated 19.11.2024 in the O.A. No.
1145/2024 in the matter of Neeraj Choudhary Vs State of
Rajasthan before the Hon’ble National Green Tribunal,

Principal Bench, New Delhi.

1.'Background:
The Honm'ble National Green Tribunal, Principal Bench, New Delhi
took cognizance of the present case based on the letter petition
dated 27.01.2024 of Shri. Neeraj Choudhary, Sarpanch, Gram
Panchayat Gulgaon, Block Sawar, District Kekri, State of Rajasthan
and the same has been registered as O.A. No. 1145/2024, In the
above matter, Hon'ble NGT, Principal Bench, New Delhi vide its
Order dated 19.11,2024 constituted a Joint Committee comprising
of (i) Dastnict Magistrate, Kekri; (i) Rajasthan State Polhution Control
Board; (i) a Senior Scientist of Ministry of Environment Forest and
Climate Change; and (iv) Central Pollution Control Board, with the
direction of the Committee to submit factual report within six
weeks. Further, in the above said Order dated 19.11.2024, Hon'ble
NGT appointed the Central Pollution Control Board as nodal
Authority for coordination and complinnee.
A copy of the order dated 19.11.2024 of Hon'ble NGT is enclosed as
Annexure-1.

2. Constitution of Joint Committee:

In compliance with the Order dated 19.11.2024 of Hon'ble NGT,
New Delhi and based on the nominations received om the
organizations concerned, a Joint Comimitiee has been constituted
vide letter dated 26,12,2024 of CPCB comprising of the following
members:

(i).8h, Mahesh Dutt Purohit. Scientist-D, Ministry of
Environment, Forest & Climate Change, Sub-Office, Jaipur.

[iii,ﬁh. Subhash Chandra Hemani, Block Officer, (representative of
District Collector, Keknri).

(iii).®Bh. Praveen Kumar Jain, Scientist-C, Central Pollution Control
HBoard, Repional Directorate, Bhopal.

(iv."Ms Nidhi Khandelwal, Regional Officer, Rajasthan State
Pollution Control Board, Kishangarh.



A copy of the Committee constitution and nomination letters 2P0
cnclosed as Annexure-2,

3. Terms of reference (ToR) to the Joint Committee:

The Terms of the Relference (ToR) to the Joint Committee referred
therein the Order dated 19.11.2024 of Hon'ble NGT in the above

matter inter-alia include the following:

[i).® The Committee shall visit the site, colleet relevant information
and wverify the allegations referred there in the letter petition
dated 27.01.2024. Accordingly, the following are the issues
referred therein the letter petition:

AXarrving on mining activities at a depth of more than
permissible depth and outside mining lease area.

B.¥rregularity of sand/bajri storage at stocks at transfer points
and illegally transporting without reaching transfer points.

C.Barge number of vehicles using in mining and transportation
actvities,

D.Belling of bajri by PP @600 Rs. Per ton, which is more than

the government rates.

E.Eutting of trecs by PP along both side of river which is
causing damage to flora fauna and river ecology.

{11). & Compliance status of EC and consent by the concerned mining
lease holders.

The [ 1l status on v 5 i oW

4. Preliminary meeting of the Joint Committee

In consultation with the members of the Joint Commities, a
preliminary meeting of the Committee was convened at SDM office,
Kekri on 3 January, 2025 before the site visit. In the said meeting
all the members of Lthe Joint Committee were present and discussed
the facts and issues invelved in the matter, ToR to the Committee
and farther course of action proposed in this matter.

Following officials were also present in the meeting are:

i.% Sh, P, Jagan, Regional Director, CPCB Bhopal




i-¥ Sh. Rupendra Kumar, Scientist ‘B' CPCB Bhopal 227
iii.® Sh. Bhopal Singh, Tehsildar, Kekri

iv.# 8h. Sanjay Kumar Sharma, AME, Mining and Geology
Department, Sawar

During the discussion, committee gave an opportunity to the
Applicant to submit his views and also requested the applicant to
physically show the places / allegations levelled in the letter
petition. List of participants in the mecting is enclosed as
Annexure-3,

After the preliminary meeting, the site inspection was carried out on
Jrd January, 2025 alongwith Applicant Sh. Neernj Choudhary,
Sarpanch, Gram Panchayat Gulgaon and representative of Project
Proponent Sh. Khushwendra Singh to verify the factual status on
Lhe allegations raiscd.

. About the Lease and Mining Project(ML No. 05/2013):
- Khari River is a tributary of the Banas River which originates in the

hills near Deogarh in Rajsamand district. As per Ajmer district
survey report its total catchment area is 6268 sq km and flows
towards northeast about 192 km through Udaipur, Bhilwara and
Ajmer Distriets before joining the Banas River near Chosala village
in Ajmer District. The Khari has sandy bed and remains dry for the
major part of the year.

The Letter of Intent (Lol) was issued from the Mine (Group-2)
Division, Govt. of Rajasthan on dated 20.03.2013 for the allotment
of 1025.70 hectare bajri mine which will be excavated from Khari
river in Ajmer districl. Copy of letter is enclosed al Annexure-d.

. As per the letter dated 19.12.2013 issued from Mine (Group-2)

Division, Govl. of Rajasthan Temporary Work Permit (TWP) was
givenn for mining of Bajri in lease area from 29.12.2013 to
28.02.2014 with the terms & conditions given in the letter, which
was extended upto 31.03.2014 through Supplementary Contract
duly signed by Mining Department, Sawar and PP. The validity of
TWP was further extended by Hon'ble Supreme Court as per order
dated 27.03.2014 till further order. Copy of allotment letter and
Supplementary Contract are enclosed at Annexure-5 & 6
respectively. Later on, PP stopped the bajri mining from the Khari



River from 01.11.2014 and submitted letter for the same to MinPP8
% Geology department, Sawar dated 28.10.2014. Copy of letter is

I enclosed at Annexure-7.

The Govt. of Rajasthan vide order dated 15.09.2017, cancelled the
Lol & TWP for violating the terms & conditions of TWP & Contract
and application form rejected and forfeited application fee. Copy of
letter is enclosed at Annexure-8.

The PP hled special appeal 419/2018 in the Hon'ble High Court,
Jaipur and as per Hon'ble High Court order dated 07.05.2022 and
! Hon'ble Supreme Court SLP 10587 /2019 Bajri lease Lol holders V/s
State of Rajasthan and Others dated 11.11.2021 based on
amendment made in the rule 5(4), it was directed to the Government
to take decision within 3 months.

£
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6. Environmental Clearance (EC) for mining of mineral Sand/Bajri
from Khari River in revenue villages of Tehsil Kekri was issued by
MoEF&CC vide letter dated 03.02.2022to PP Mr. Bharat Singh
Shekhawat Sfo Mr. Shivdayal Singh Shekhawat, r/o 336, Mohan
Nagar B, B.).§8. Colony, Jodhpur (Rajasthan) for proposed annual
production of 30,00,000 TPA from 1025.70Ha with a maximum
minable depth of 1 meter. Copy of EC is enclosed at Annexure-9.

7. In compliance of the court order Government of Rajasthan vide letter
dated 14.10.2022 reinstated the rejected lease orders. Copy of letter

| 1s enclosed at Annexure-10.

I

|

8. The Govt. of Rajasthan vide order dated 29.03.2023 issued the
mining lease no. 05/2013 to PP Mr. Bharat Singh Shekhawat. The
mining lease became effective for the remaining period of 04 years
01 month and 26 days (from 31.03.2023 to 25.05.2027) after
contract registration. Copy of order and lease agreement is enclosed

1 il Annexure-11 & 12.

| 9. Rajasthan SPCB issued Consent-to-Establish & Consent-to-Operate
. /s 21{4) of Air {Prevention and Control of Pollution) Act 1981 by
i letter dated 19.04.2023 and it was valid upto 29.03.2024with
' conditions of maximum minable depth of 1 metre. Copy of CTE &
CTO are enclosed at Annexure-13.

10. The previous EC dated 03,02,2022 has been amended by SEIAA by
letter dated 12.01.2024 with an increase in minable depth of mining

T —




from 1 metre to 3 meter without any increase in total minPQ
capacity (30,00,000 TPA) & without any increase in minable area
(1025.70 Ha), located at revenue villages of Tehsil Kekri (Copy of
amended EC is enclosed at Annexure-14) and CTE &CTO has been
issued from RSPCB dated 07.02.2024 which is valid uplo
25.05,2027 with conditions of maximum minable depth of 3 metre.
Copy of CTE & CTO are enclosed at Annexure-15.
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The Satellite image showing the mine lease boundary on Khari
Ri“r,“'hi

6. Observation of the Joint Committee

Bascd on the deliberations held during the mecting of the Joint
Conunittee, subsequent site inspections and docuwnents made available
1o the Committee, the lollowing observations are made:

A.General observations
(a), ¥During the visit of Joint Committee, no flow of water was cbserved

in the river bed at the visited site near village Gulgaon and
Devimand, and water filled pockets were observed in the river bed

due to mining done at many places.

:‘h}.ii]luring the wvisit of Joint Commiitee, boundary pillars were not
found at the site of the mining lease to demarcate the mining
lease area as per Rajasthan Minor Mineral Concession Rules,
2017 [(Annexure-16) - Rule No. 28, 1 (iv), Rule No. 91 and
Schedule 1V, S.No. 3 & 7. The representative of PP and mining
departinent official explained that the mining lease had been
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allocated in various Khasra Nos. and it would be r.liiﬁl:_:ultggo

demarcate boundary of mining lease area by using pillars. The

has deposited demarcation charges of Rs. 20,000/- on dated

28.05.2013 to Mining and Geology Departinent, Ajmer and Rs.

50,000/- on dated 29.03.2023 to Mining and Geology

Department, Sawar lor demarcation of lease area and the Mining

E and Geology Departunent, Sawar has conducted the survey dated
16.09.2014 and provided the demarcation report with revenue

tehisil/villages, Khasra no., Rakba and type of land etc. on

| 30.03.2023,

I: (c). MMining activity was being carried out using JCB machine in the

mining lease area by PP during the visit, and same was confinned
on the site using Google live location and mining lease
demarcated kml file by the Committee members. Comimittee
Members measured depth of mined pits at some places in the
river during the site visit on 03.01.2025 with the help of
measuring tape and found that mined depth from the adjacent
nearby river bed was approximately 1.5 m, while at some places
the depth was cven 2.3 m.

{d). 3P has installed weighbridge at the bank of river for weighing and
issuing of Rawanna for collection of Royalty based on the quantity
of sand mined which is connected with Departiment of Mines &
Geology-Online Management System {DMG-OMS) portal that ean
be accessed by Mining department. CCTV cameras were also
installed at the weighbridge locations and vehicles were provided
wilh the GPS.

e} ¥ During visit, Joint Committece observed that there were three
stock points nmunely Gulgaon, Devkheri and Devpura villages for
storage of mined sand/bajri for which PP has licences from
Mining and Geology Department. PP has installed weighbridge for
issuing e-TP (connected with online server that can be accessed
by Mining department) with CCTV cameras. Manual Air quality
monitoring station installed to check the Air Quality at Gulgaon
and Devpura stock points and found not in operation during visit.
The PP informed that the periodic monitoring of ambient air
guality and analysis work has been given to the third-party
laboratory. As per data furnished by the Mining and Geology
Department, Sawar vide letter dated 03.01.2025 (Copy of letter
attached at Annexure-17), total quantity of Bajri stored at three
stock points is as given below:E




'S.No. |Location | Closing balanceason 23]
- ' 03.01.2025 (Tonnes)
1. | Guigaon (ID:19306) 4839.05
2, |Devpura (ID:17301) | 23317.08 |
3. | Devkheri (ID:17301) 675.75 |

it was observed that no catch drains, siltation ponds were
provided around the sand storage arcas [samd stock points) to
prevent the flow of water and sand into the adjacent agricultural
land. No water sprinkling system observed at the haul roads,
sand siorage arca to control fugitive dust emission during
handling and transportation of sand.

(). % Mining and Geology department, Sawar carried out drone survey

at all the three stock points dated 09.02.2024 on the basis of
complaint received from village panchayat to check irregularity of
stocks at stock points. On the basis of irregularity observed at
three stock points with total quantity of 2910.524 MT, Mining and
Geology  department, Sawar imposed penalty of Rs.
13,09,735.80/ - on PP vide letter dated 20.02.2024. Copy of action
laken letter 1s enclosed as Annexure-18.

(g).#PP carried out plantation of 3000 samplings at village Devmand

on the total arca of 3.15 Ha in the year 2023-24. As per amended
EC the greenbelt shall be developed within first 5 years and the
density ol the trees should be around 2500 saplings per heclare.
However as per CTO, the plantalion should be carned out at 1/ 3w
lease area. The consent condition w.r.t. plantation is not in line
with the EC, therefore the PP should get amended the CTO from
RSPCB and comply accordingly.

{h).Meplenishment study for mining lease area had been conducted

by the PP through qualified consultant i.e. Ms. Prerna Chauhan
[Geologist), during Pre-monsoon & Post-Monsoon for the year
2023-24 and report submitted to Mining and Geology
Department, Sawar on dated 03.05.2024. As per replenishment
study:

' 8.No. | Description ! Area in Ha
(1. |Total Lease Area ~wes70
12, Minable Arca (3/4 Area) 769.275

9. | /4 Arca Blocked on both sides of river 256.425

10



S.No. |Description of Reserves |  Quantity in MT 23
1. Total Geological reserves 27311746.56 .
2. Total Minable rescrves 20483809.92 !
3 Total Blocked reserves 6827936.641

Copy of replenishme ﬁmiﬂ}-iﬁ_c_ﬁ&]ﬂmd at Annexure-19,

[ij. % During the visit that it was observed near village Gulgaon
weighbnidge location, large stones were stacked across the river
bed and obstacle made using large size stones across the river
bed in the mining lease area without any approval of concerned
departinent, which almost blocked the natural flow of river in the
lease area and may cause damage to river ecology (see photo 16
& 17). As per Google earth image dated 21.02.2022 [see photo 14)
of mining lease area shows no obstruction was visible, however
image dated 11.10.2022 [see photo 15} shows clear obstruction of
river with large size stones. This change is clearly visible in the
Google Earth images taken between February and October 20228
It would have been probably done to stop the sand /bajri {low for
more deposition in the permitted lease aren. As per Monitoring
mechanism of Enforcement & Monitoring Guidelines for Sand
Mining 2020, "All precautions shall be taken to ensure that the
water stream flows unhindered and process of natural river
meandenng does not get affected due to minming activity”, Also,
making obstacles to natural water [low wviclates the consent
condition no. 21. Mining and Geology department, Sawar has
wsued notice 1o PP dated 08.01.2025 for responding within 30
days after receiving of this notice. Copy of notice is enclosed as
Annexure-20.

(i).8Mining and Geology Department, Sawar carries out regular
vigilance activitics to monitor the illegal
mining/transportation/storage of mined sand/bajri in tehsil
Kekn., Mining and Geology Department, Sawar provided
information about the action taken against 22 cases inthe
FY2023-24 and 13 cases in FY 2024-25 [upto December 2024)
regarding violators for illegal storage & transportation of mined
sand fbajri and recovered Rs. 34,15,400/- (including EC charges
e, Rs, 26,00,000/-) during FY 2023-24 and Rs. 23,24.950/-
including EC charges i.e. Rs. 18,00,000/) during FY 2024-25 in
tchsil Kekn. Details of penalty recovered is attached at
Annexure-21.



(k).#\s per data furnished by Mining and Geology Department, Sav33
tolal Rawamma issued in the FY 2023-24 are 21195 Nos. and
quantity of sand /bajri dispatched is 3,99,449.70 tonnecs and total
Rawanna issued in the FY 2024-25 (upto December 2024) are
27318 Nos. and quantity of sand/bajri dispatched is 5,44,884.16
tonnes, From the above data, quantity of sand/bajri dispatched is
less than the consented limit ie. 30,00,000 TPA. Details of
Rawanna and quantity of sand/bajri dispatched is attached at
Annexure-22.

(1).®During the visit, it was observed that vehicles carrying sand /bajri
without any cover which may cause fugitive dust enission during
transporiation.

jm).As per information provided by the office of the Deputy
Conservator of Forest, Ajmer, there were no National
Park /Wildlife Sanctuary near the mining lease area. Copy of letter
15 enclosed al Annexure-23.

B.fDbservations on the issues raised by the applicant in the letter
petition dated 27.01.2024

(a)¥ssue raised: Carrying out mining activities at a depth of more
than permissible depth and outside mining lease arca.

Observation:
There was no flow of water except small pockets of water in the

river bed observed. The commitiee members measured depth of
mined pits randomly at some places in the river during the site
visit on 03.01.2025 with the help of measuring tape and found
that mined depth from the adjacent river bed was 1.5m at few
places, while at some places the depth was even 2.3 .

(b)Essue raised: Irregularity of sand/bajri storage at stocks at
transfer points and illegally transporting withoul reaching
transfer points.

Observation:
e’ has licence for three transfer points located at villages

Gulgaon, Devpura and Devkheri for storage of mined sand /bajri.
During visit, Gulgaon and Devpura stock points were operational
and Devkheri was not in operation, the excavated and
transported sand/bajn from river bed found-stored at Gulgaon



TP-4839.05 Tonnes, Devpura TP-23317.08 Tonnes & Devk
TP-675.75 Tonnes. Earlier, Mining and Geology department h
carricd out drone survey at all the three transfer points dated
09.02.2024 on the basis of complaint received from village
panchayat to check irregularity of stocks at transfer points. On
the basis of irregularity found at three transfer points with total
quantity of 2910.524 MT, mining department imposed penalty of
Rs. 13,09,735.80/- on PP vide letter dated 20.02.2024 (details in
Annexure-18).

«Mining and Geology Department, Sawar carries out regular
vigilance aclivities to monitor the illegnl
mining/transportation/storage of mining sand/bajri in tehsil
Kekri. District authoritics provided information about the action
tnken against 22 cases in the FY 2023-24 & 13 cases in FY 2024-
25 [upto December 2024) regarding violators for illegal storage &
transportation of mimed sand/bajri and recovered Rs.
44,15,400/ - (including EC charges i.e. Rs. 20,00,000/) during FY
2023-24 and Rs. 23,24,950/- (including EC charges i.e. Rs,
18,00,000/) during FY 2024-25 in tchsil Kekri (details in
Annexure-21).

#®oint Committee randomly verilied quantity of sand/bajri being
dispatched through e-Transil Pass genceraled al transfer point as
well as carrying capacity of wvehicle permitted with transport
department and found it in order,

(c)Essue raised: Large number of vehicles using in mining and
transportation activities.

Observation:
«Ms per the mining plan submitted by the PP, the number of

machineries /vehicles proposed for exeavation of sand/bajri i.c.
Excavators (JCB) -12 Nos. & Front-End Loaders-12 Nos. As per
the PP, presently there were total 08 Nos. of JCB available at
various excavation sites, during the site visit mining activity was
going on in the river bed of mining lease arca near village
Gulgaon by using one JCB machine and tractor-trolly using lor
transportation to transfer point. However, at the time of visit
observed that 5 truck trailer are used for transportation from
transfcr poinis to various cities.



(d)¥ssue raised: Seclling of bajri by PP @600 Rs. Per ton, whiclDR5
more than the government rates,

Observation:

*ﬁiarﬁcr. The Rajasthan Goods (Control of Production, Supply,
Distribution and Trade and Commerce) Act, 2014 and rate of
sand /bajri was lixed by the District Collector vide notification no.
F17(1)/Mining Department/legal /2014  dated 07.02.,2014,
District Collector, Ajmer issued an order dated 11.02.2014 and
lixed the rate of sand/bajri (Copy of the order is enclosed at
Annexure-24), however same was adjourned as per order dated
18.05.2015 of the Hon'ble supreme court SLP no. 15369/2015.
Due to this no rate of sand /bajri was decided by the concerned
Department.

«IPP informed that at present, the PP is selling bajri @600 rupees
per ton including all charges viz. CGST, S8GST, Royalty charges,
DMFT Charges, REMET, transportation charges etc.

(e)¥ssue raised: Cutting of trees by PP along both side of river which
is causing damage to flora, fauna and river ecology.

Observation:
«fDuring the visit, the committee did not find trees/plants cutting

nearby both side of river.

PP carried out plantation of 3000 samplings at village Devmand
on the total area of 3.15 Ha in the year 2023-24and the survival
raie of the plantation was 70-80%.

oiPP also donated 800 plants to Sarpanch, Gram Panchayat-
Kadera on dated 27.08.2024 lor plantation in village.

7. CTO Compliance

The CTO issucd by RSPCB is valid up to 25.05.2027. The joint
committee verified and found the PP is not complying with
conditions no, 11, 12, 16, 19, 21 of Consent to Operate issued vide
RSPCB letter dated 07.02.2024, details of which are as follows:

.5 As per condition no. 11, the PP has not carmed out plantation Lo
cover 1/3rd arca of the mining lease. (as mentioned above the
consent condition w.r.l. plantation is not in line with the EC and

mining plan)



i.% As per condition no. 12, 16 & 19, no arrangements (provisio
water sprinkling system, ete.) have been made in the lease area
for control of fugitive emissions resulting from transportation,
loading, unloading of bajri. Mined bajri is not transported in
covered vehicles, Duning visit, no water sprinkling system was
aobserved in the lease area as well as transfer points.

ili.®In violation of per condition no. 21, at a location near village

Gulgaon weighbridge, an obstacle made using large size stones
across the river bed in mining lease arca was observed which
obstructs the natural flow of river and may cause damage to
river ecology.

8. EC Compliance

i

The Project is having valid Environment Clearance issued by
SEIAA vide letter dated 12.01.2024 and validity of EC is co-
terminus with the lease period.

ii. % As per the details submitted by the representative of Department

jii, 8

iv. i

v.B

of Mines and Geology, Govit. of Rajasthan as well as
anthenticated production figures, the mineral production (river
sand excavation) has not been done beyond the permissible
quantity as allowed vide EC under reference.

PP had carried out plantation of 3000 samplings at village
Devmand on the total area of 3.15 Ha in the year 2023-24, As per
EIA report, 5316 no. of plantation shall be carried out, whereas
as per amended EC the greenbelt shall be developed within first 5
yvears and the density of the trees should be around 2500
saplings per hectare, However as per CTO, the plantation should
be carried out at 1/3™ Jease area. The consent condition w.r.t.
plantation is not in line with the EC.

No excavation beyond the depth of 3 meters was observed in the

river bed. Farmation of deep trenches due to mining was also niot
observed.

A Comprehensive Digital Map (Land use and Land Cover) of
entire lease area is to be prepared by the PP with clear depiction
of 05 year excavation plan as per the approved scheme of mining.

vi.® Provisions and strategic placement of water sprinklers should be

done with immediate effect at the areas more prone to generate
fugitive emissions.

vii. Bl Other statutory documents such as Approved Mining Plan,
Occupational Health Checkups of workmen in accordance of




various mine legislation, Ambient Air Quality monitoring re
ete have been submitted by the unit along with the latest six-
monthly compliance report to MoEF & CC.

9. Recommendations of the Jaint Committes:
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Google Earth image dated 11.10.2022 shows obstruction across
river in mining lease area, hence the concerned
departinent /authorities should be directed to take necessary
action against PP for non-complying of Enforcement & Monitoring
Guidelines for Sand Mining 2020, and also ensure that the
obstruction made using heavy stones across the river bed near
village Gulganon weighbndge location should be removed
immediately for maintaining the natural flow of river and
maintaining river ccology.

Pillars shall be fixed before carrying out mining operations to
demarcate the banks in the active mining channel/stretch
according to the banks boundary map. Pillars shall also be fixed at
the boundary of mining zone, leaving buflfer zone from the banks,
with level marks on these pillars withoul these [acilitics, precisc
compliance wverification on ground w.r.t. depth of mining and
buffer zone left from the banks is not possible.

District Swrvey Report should be scientifically prepared as
prescribed in the Sustainable Sand Mining Guidelines 2016,
preferably by government institutes/organizations. No-mining
zones {distance from nverbank, bridges, dams etc.) should be
depicted in maps in the Survey Reports for clarity.

It should be ensured by the PP during mining operations that no
damage is done to the plantation on the river banks and
plantation should be developed alter amendment of consent.

The PP shall comply with Conscnl conditions no. 11, 12, 16, 19,
21 wath immediate effect.

Proper covering of vehicles as well sand /bajri stored in the stock
storage arca using tarpaulin, and water sprinkling on the roads
shall be done to prevent dust emission.

The permissible mining depth condition and distance/buffer
critenia (distance from riverbank, bridges, dams ete.) for no-mining
zones should be strictly implemented. In no case mining should be
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0
carricd out below water level or sub-surface water level in 988

rver.
Even though PP has conducted the replenishment study, the
following points may also be included:

sEYearly replenishment studies should depict the factual position
and levels for all corresponding cross sections, clearly
differentiating the mined and unmined area.

-ﬁﬁcpiﬂniuhmr:ni reports should contain key maps of mining
channel/streich area.

A Comprehensive Digital Map (Land use and Land Cover) of entire
lease area is to be prepared by the PP al the carlicst with clear
depiction of 05 year excavation plan as per the approved scheic
of mining.

Appropnate mechanism be implemented for taking strict punitive
action against the persons and vehicle involved in illegal mining in
the area under the MMDR Act and direction issued by Hon'ble
National Green Tribunal vide order dated 26.02.2021 in O.A. 360
of 2015 n terms of penalty and environmental compensation.

== =

(Mahesh Dutt Purohit) (Subhash Chandra Hemani)
Scicntizt-D, MoEF&CC, Sub Divisional Officer
1RO, Jaipur SDM Office, Kekri
m}‘-:;_:_‘_}-— e rg‘_]
i SR
(Praveen Kumar Jain) (Nidhi Khandelwal)
Scientist C, Regional Officer, RSPCB

CPCB, RD Bhopal Kishangarh
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As per salellite bnoge daied 11.10,2022, sbetruction visible in Lhe mining lease area of
__ River Khan near village Gulgaon |[photo 15)
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the mining lease area of River Khan near village Gulgaon (photo 16 & 17)
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Item No. 07 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1145/2024

Neeraj Choudhary Applicant(s)

Versus

State of Rajasthan Respondent(s)

Date of hearing: 19.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

1. A letter petition dated 27.01.2024 has been received from Neeraj
Choudhary, Sarpanch, Gram Panchayat Gulgaon, Block Savar, District
Kekri State of Rajasthan and this letter petition has been registered as
Original Application under Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) in exercise of suo-
moto jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that large scale illegal mining and
transportation of mineral in utter violation of environmental norms is going
on, on the side of river Khari. It is passing through Kekri District by the
persons who has been granted mining leases but they are carrying out
mining activities outside the lease area. Said mining has been conducted

to extract mineral though sufficient replenishment is not available in river
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bed and this is causing serious damage to flora fauna and river ecology.
Heavy machines are being used for mining activities and transportation of

mineral is by using dumper trailers, tractors and other vehicles.

3. From the complaint made in this letter petition, prima-facie, we are
satisfied that a substantial question relating to environment has arisen but
before proceeding further in the matter we find it appropriate to obtain a
factual report and for this purpose constitute a Joint Committee
comprising District Magistrate, Kekri; Rajasthan State Pollution Control
Board; a Senior Scientist of Ministry of Environment Forest and Climate

Change; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall visit the site, collect relevant information and
submit factual report within six weeks. While submitting report,
Committee shall also examine compliance of EC and consent by the

concerned mining lease holders.

6. List for further hearing on 22.01.2025.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 19, 2024
Original Application No.1145/2024
M
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Luc il o)
GOVERNMENT OF INDIA
T O WeuTe Y e
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE _
wrdre ametera, e /ey i wrsters, ey (Regional Office,
Gandhinagar/{Sub-Regional Office, Jaipur) LIFE

"h. e s

#-213 "rrvasnae ", prATrEaTiiw o, - gegey/ B-I15, “ARANY A BHAWAN"
Jhalana lastitutionnl Area, Jalpur
AT Tel Naz 0141-2T1IIT86, ITIATTE Emall: (o joipscmefco i gov.in

Dated: 20" December, 2034

#m

ot e, endnr ke,
“sifrdar srer e aftar,
&5, FATwiwE, WNTE-S62018

Sub: Nomination of an office in compliance of Hen'ble Bational Uresn Tribunal (Prncipal Banch)
arder in Original Application No, 1145/2024 (73] i the nistier of Neeraj Choudhary Va. State of
Hapnarhian- Reg,

Riefi Lacter recaived Trom CPCH, Bhopal dated 12.12.2024,

Sif,

ln refarence vo the above cited sabjecr, and captioned leners regarding nomination of the
Officer [rom SEO -.i‘a:i;Puf, MoEFERCC, Governiment of India in complhance of Hon'ble National
Oreen Trilsusial {Princpal Bench) order fn Original Application No. 1148/2024 (P8} in'the matter
af Becrmy Chowdhary Ve, State of Rajnsthan, this is to nform that the undersigned (Mob:
94 13815550, el mabesdut purchagiipev.in) has been neminsted for the snid commmitien,

2. Thas pesnse wath the approval of the Competont authonoy.
wadrz,

& wfw g TORT/ Er. Mahesh Dutt Purohit
w. Bt/ & fY [ Joiot Director |5)/Solentiat-D
Copy to following for mformation:

. The Dwectar/Scientist-F, Mooitorng Cell, Ministry of Envronment, Forest & Climate
Change, Aed Floor, Vayu Wing, Indirs Pacymvemn Bhawan, Jor Bagh, New Delli = 110003,

34
31
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Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Asea, Jhalans Doongri, Jaipur-302004
Phone 141+ 716804, 2716800  e-mail - X

Hetpling Ne. : D141-2 716477
No. F.10 (679) RPCB/LegalNGT2024/ | §1e- | 513 Diate: 1812 2aay

Reghtioal OTicar,

Rsjricksn Sinke Mallaiey Conpial Boand,

Kihangarh

Moblle N MNOMSTT2RE

Tt roepet kishanze-hEatinmalildotivom

Sabjot» Ruginding the How'hle Matinaal Green Tribusal Princypsl Besch New Delhi arder deted 19.11 3034

el i Dyiginal Application Na, 1 HMHHM Mﬂ'“‘lhﬂw
Wi,
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Cantrnl B
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Lunmmhﬂhnuﬂmmﬂmmwwu
L Hmmmmmmmﬂmqwﬂmhﬁ
comiamneil siming ke B, =
bn Ugha ol thw sfuressid order, yiy are herdiny nominated ax mesnber of the oot cumateuted vide th
Hlismaddd rder o bohalf of tie RO widh the direcsion b cnaure. complisco af tho Hon'ble SOT dstsd
PRTEI004, Clopy of the Hoo Hie NOT ander daigyd 19,17 2024 T Bring oncloned fir resdy refeseace

Eirclengde Az abiy

Vasin)

wapy W fsblomaing for i fonmation weeeatary gobos —
T, Dnstrie Magigensy, Kok,
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F. No. J-11015/222/2013-14. 1l (M)
Governmaent of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

e

Indira Paryavaran Bhavan
Prithvi Wing, 2" Floor, Aliganj,
JorBagh Road, New Delhi-110 003

Dated: 3rd February, 2022
To

Mis Bharal Singh,
Mchan Nagar, BJS Colony. Jodhpur (Raj.) — 342006

Subject: River Sand Mining Project (Minor Mineral} (Khari River Bed) with
proposed production capacity of 30.0 Lakh TPA (ROM} by Mis Eharat Singh,
located at Revenue villages of Tehsil-Kekri. DistrictAjmer, Rajasthan (MLA
1025.70ha) - Environmental Clearance — regarding-

Sir,

Thizs has reference o the proposal of M/s Bharat Singh vide proposal no
IARJMINGZOZ11/2013 for mining of River Sand (Minor Mineral) with proposed
production capacity of 30.0 Lakh TPA (ROM). The mine lease area 5 located at vilage
(s}-Chausla, Chandthali, Bajta, Devikhedi, Dhundhari, Tankawas, NayaGaonMehrukala,
Bhandawas, Gulgaon, Sadara, Sadari, Rajpura, Banediya, Mehrukala, Aamli, Balapura,
Gothra, Devpura, Kadera&Alamboo, Tehsil-Kekri& District-Ajmer, Rajasthan in the mine
iease area of 1025.70ha. The mine lease area lies on the Khari River bed. The
Latitudes and Longitudes of the mine lease area hes between 25°4930.81"N to
25°50'3 30'N and 75°0123.74"E to 75°20'66.48°E on Survey of India loposhest
numbers 4501, 450/5. The Project is Incated in Seismic zone-|

2, The proposal of TOR was considered by the Expert Appraisal Committes in its
10th Meeting held during 2 1s1-23rd August, 2013 10 determine the Terms of Refarence
(TOR) for undertaking detailed ElA study. The TOR was issued byMoEF&CC vide: lstler
Na. J-110156/ 222/2013-1A11 (M), dated 15th October, 2013, The Proponent submitted
ihe EI&/EMP Report onling to the Ministry for seeking envirenmental clearance after
conducting Public Hearing.

5 Tha mine lease area is 1025.70ha which is Kharn River. No foresl land is
involved. Letter of Intent (LOI) for grant of mining lease for minor mineral River Sand
over an area of 1025 70ha has besn granted by the Govt. of Rajasthan, vide letter No
P-7({19)/Khan/Group-2/2013 dated 20.03.2013 for the period of 5 years. The Mining
Plan has been approved by Director, Mines and Gealogy, Govt. of Rajasthan; vide letter
no.3527Mine Plan, dated 28.06.2013. Department ©, Minas And Geology, Rajasthan
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wsued Hajasthan Minor Mineral Concession Rule, 2017 (RMMCR, 2017) on -
1.3.2017 That Rule 5 (4) of EMMCR, 2017 provides for completion of all formalities by
LOI Holder and execution of lease within 12 months from the notification of the Rules
Le fram 1.2.2017. Riversand mining leases in Rajasthan were issued LOI in year 2013
and by virtue of Hon'ble Supreme Court order dated 25.11.2013, 82 Lol holders (out of
1058) were issued temporary work permit without EC. Hon'ble Supreme Court in SLP
1038772014 gave judgement on 11.11.2021 and direcled State govermmant to amend
Rule 5(4) as per finding of Central Empowered Gommittee. In compliance of the above
mentioned judgement, Rajasthan Government issued a Gazette nofification on
16.11 2021 and extended validity of Lol to 68 months from issuance of rnule ie
132017 Therefore, as per notification dated 16.11.2021 Lol is valid till 31" October
2022

a Mining is by Semi-Mechanized opencast method, Excavation will be caried out
up to a maximum depth of 3 meters from surface of deposit and not lese than one meter
from the water level of the River Channgl whichever is reached earlier, Froponent has
nformed that 101545 ha area will be used for excavation and 375 ha for tha green
belt development. The site elevation is 358m - 316m AMSL The Ground water depth is
B-Bm bgl in pre-monsoon season and 5-8 m bgl in post-monsoon season. The total
waler requrrement is 21 KLD including water demand for dormestic purpose, dust
suppression and plantabion development which shail he met by tanker supply, Mo
Objection Certificate from Gram Panchayal has bean obtained in this reqard. The
working 1= proposed on higher elevations: no ground water ierceplion during the
mining operations is envisaged.

. Project Proponent has reported that mining will be done leaving a safaty distance
from the banks i.e. 15% of the width of the River from baoth the banks. Mining will be
done only during day time and completaly stopped in monscon season. No rmining will
be done in the zone of 100m on either side of the structure/bridge. Project Froponent
reported that there will be construction of ramps, temporary rest shelters during
operational phase and these will be removed at the time of mine elosure.

& Mineral will be transported through road. Project Proponent has made the Traffic
Analysis survey and reported that 500 no. of trucks will be deployad per day (20 tonnes
capacity each) which increase 2250 PCUs per day and the level of sarvice (LOS)
remains up to "A" & "B". Project Proponent reported that roads will be repaired regularly
and maintained in good condition. & Supervisor will be appomnled to reguiate the traffic
movement near site. Speed breakers and signage will be maintained at all the sensitive
places.

T. Froject Proponent reperted thal no National Parks, Wildlife Sanctuanes, Tiger
Reserves fall within the study area (10 km radius of the mine boundary). There is one
Protected Forest and three Reserved Forest State Government of Rajasthan vide letter
no 1323 dated 05.01.2015 has confirmed that the lease does not fall in Araval range.
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a. The baseline data was generated for the peried durng October 2013 to
December 2013, The parameters for water and air quality were within permissiblelimits.
The Committee deliberated the.uaseline data collected by the Project Proponent.
Project Propanant reported that no R&R plan is applicable for this project as the mine
lease area lies entiraly on the River bed and there is no establishment on the site.

g, Public Hearing for the proposed Project was conducted on 28.05.2014 at 03.00
pm at Govt. Secondary School, Village Tankawas, Tehsil-Kekn, Ajmer The Public
Hearng was presided over by NIr, YashodaNandanSrivastava, Adddional Districl
Collector 1|, The representatives from the Rajasthan State Pollution Control Board were
also present, The issues raisad during the Publc Hearing were also considered and
discussed during the meeting, which inter-alia, included that priority to local paople in
employment, effective implementation of measures to control dusl pollution, water
consetvalion measures, social and other village development activities and not to harm
nearby fields. Project Propenaent has made the Action Plan with budgetary provisions
The Committee deliberated and is of the view that PP needs lo implement fhe Action
Plan and the Implementation Report has to be submitted to the Regional Office of the
MoEF&CC every six months.

10.  The cost of the Project is Rs 7.0 Crores, The Proponent has earmarked Rs. 3.0
| akhs towards Environmental Protection Measures and Rs. 26.0 Lakhs per annum
towarde recuming expenses, Proponent informed that R=. 350 Lakhs have been
sarmarked towards GSR activities for next five years of mining operation. The Project
Proponent has also made a submission that in accordance to Hon'ble Supreme Court
of India's orders dated 25.11.2013, 24 02 2014 and 27.03.2014 (In Civil Appaal No.
4703-9706 of 2013) production of —4,60.588 Tonnes of Bajn has been made dufing
October 2014 to March 2015

14, The Commitiee deliberated at length on the information submitted by PP and
recommended the Proposal during 29-30 April, 2015 for environmental clearance for
Mining of Mineral Sand (Minor Mineral) with proposed production capacity of 30.0
Lakns TPA (ROM) in the MLA 1025.70ha.

12. Hon'ble Supreme Court vide order dated 11.11.2021in the InlerGcutory
Application No. 29884 of 2021 in Special Leave Petition (Cial) No. 10587 of 2019 Baji
Lease Lol Holders Walfare Society s Ors considered the report submilled by CEC.mn
which the relevant recommendations are as follows:

"Tha MoEF&CC will issue EC in respect of all the valid Lol holders
recommended by the EAC in its meeting held during 2014-2016 without
insisting on submission of seientific study report as a precandition for grant of
EC within a period of ihree months. MeEFACC shall also prescribe detailed
methodology in consultation with CMPDI for undertaking replenishment study
during the course of mining as discussed in para 17 (i} of this Report”

Hon'ble Supreme Court has approved the recommendations made by the CEC for
implamentation forthwith



1359

13.  Central Mine Planning and Design Institute (CMPDI) has prescrbed the detailed -
methodoleqy fer underlaking replenishment study, A copy of report is snclosed Project
proponent is directed to camry oul replenishment s'udies as per the methodology
prescribed by CMFDI and under the overall supervigion, monitoring and control of the
State Mining Deparimenl. The State Mining Department shall ensure strict adherence
1o the procedure and methodelogy prescribad by CMPDI for conducting replenishment
study and ensure thal such replenishment study report is submitted at the presrbed
fime as mentioned in the report of CMPDI and 1hat appropriate necessary action is
taken based on such replenishment study report,

14.  In compliance to Hon'ble Suprame Court order dated 11.11 2021, theMinistry of
Ermvironment, forest and Climate Change has examined the proposal in accordance
with the Environmental Impact Assessment Notification, 2006 and further amandments
thereto, and after accepting the recommendation of EAC meeting held during 23-30
Apnl, 2015, here by decided 1o accord the Environmental Clearance (EC) undar the
provisions thereof to the above mentionad propesal of Ms Bharat Singh for production
of 20 lakhs (TPA) of Sand/Bajri from 1025 70ha at Revenue villages of Tehsil-Kekri,
District Ajmer, Rajasthan,

A. Specific Conditions

(1) Project Proponant shall appoint an Cecupational Health Specialist for Regular
and Peradical medical examination of the workars angaged in the Project and records
mantained. also, Occupational health check-ups Tor workers having some ailments lika
BF, diabeles, habial smokers, elc, shall ba underaken once in six months and
necessary remedial/preventive measures taken accordingly Recommendations of
Mational Institute for Labour for ensunng good occupalional environment for mine
workers would also be adopted: All the old age people of the surrounding villages may
be provided medical facilities. (i) Praject Proponent shall appoint a Maonitoring
Committes to monitor the replenichment study, traffic management, levels of
production, River Bank erosion and maintenance of Road etc, Proponent to ensure that
fluonde Iree drinking water needs lo be provided lo the vilagers; (i) Transport of
rmineral will not be done threugh any of the villages; (iv) Project Proponent shall ensure
that the road maynot be damaged due 1o transportation of the mineral; and transport of
minerals will be as per IRC Guidelines with respect to comglying with traffic congestion
and density, (v} Implementation of Action Plan on the izsues raised during the Public
Hearing. The Propanent shall complete all the tasks as per the Action Plan submitted
with the budgetary provisions during the Public Hearng; (vi) The pollution due to
transportation load on the environment will be effectively controlled & water sprinkling
will also be done regularly Vehicles with PUCE only will be allowed to ply. The mineral
transportation shall be carried out through coverad trucks only and the vehicles carying
the mineral shall not be cveroadad. Project should obtain 'PUC certificate for all the
vehicles from authorized pollution testing centre: (vii) Washing of all transport vehicle
should be dane inside the mining lease; and {viii} "Environmental Clearance is sub' =ct
to final outcome of Hon'ble High Court of Rajasthan and other Court of Law, if ary. (ix)

cille
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PP shall implement the conditions prescribed in Enforcement & Monitoring Guidelines
for Sand Mining 2020, as applicable for PP and also SoP issued by the Rajasthan State
Government for prevention of illegal river sand mning in the stale and
(x)Replenishment study report- Central Mine Flanning and Design Institute (CMPDI)
has prescribed the detailed methodology for undertaking replenishment study. A copy
of repart is anclosed. Project proponent is requested to submit the replenishment study
report in one year, as per methodology prescribed by CMPDI (xi) Permizsible Mining of
River Bed Material (Sand/Bajri) shall be limited to30 lakhs (TPA) from an effective
mineable area of 1025 70ha, with a maximum minable depth of 1 meter. The
permissible minable material of 30 lakhs (TPA) will be valid till one year from the day of
wsuance of the EC. (ki) For subsequent period, PP shall submit fresh annmual
replenishment study to MoEF&CC for amendment in EC for mineable quantity and
maximum permission depth for mining based on the scientific findings of replenishment
study. Such study shall be placed before EAC for appraisal for next three years lo
assess rate of deposition and accordingly, minable production capacity and depth can
be prescribed based on trends analysis, provided it is found scientifically satisfactory by
the EAG. The placing of the study report before EAC is mandatory for initial three years.

B. Special Conditions:

Slakeholder Engagement 1 | In the case of private land not owned by the
| lease holder an Engagement affidavit should be
| obtained regarding consent of the concerned

| land owner (s) for carrying out the mining

L operation.

" 2 | Stakeholder awareness and abilty lo raise |

concerns and getting it to be addressed.

3, Implementatmn of Achion Plan on the issues

raised during the Puslic Hearing. The Proponent |

shall complete all the tasks as per the Action

Flan submitted with the budgelary provisions

! | during the Public Hearing.

4. | Having valid lease and all the permits 1S |

. essantial #, _

&. | Te astablish a Monitoning Committee including |

Local Panchayat, to check on traffic due lo

transportation and submit an annual reporl on

| the same.

6. | The directions given by the Hon'ble Eupreme

Court of India vide order dated 27.02.2012 in

' Deepak Kumar case [SLP(C) Nos. 19828-18629

| of 2009] and order dated 05.08.2013 of the

Hon'ble National Green Tribunal in application

7. Al th e provisions made and restncmns |mpnsecl
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' as covered in tha Minor Minsral Rule, shall be |
complied with, particularly regarding
Environment Management Fractices and its fund
management and Payment of compensation to
| the land owners.

& | No River sand mining be allowed in rainy
52as0n

9. | To submit annual replenishment repart certified
by an authorized agency. In case the
replenishment is lower than the approved rate of |
production, then the mining activty | production '
levels shall be decreased | stopped accordingly |

till the replenishment is completed,

10 Mining shall be dane in layers o avold ponding |
effect and afler first layer ie excavated, the
process will be repealed for the next layers.

1. To maintain safetg.r and stabilly of Riverbanks | e |
4 meter or 10% ol the width of the River
whichever is more will be left intact as no mining |
Zone.

12. No stream should be diverted for the purpose of
sand mining. Mo natural water course and/ or
watar resources are abstructed due to mining

13 No blasung shall be resorted to in River m:mng
_and wathout permission at any other place.

14 De;:ueru:llnq upon the location, thickness of sand
depositon,  agricultural  land/Riverbed,  the
method of mining may be manual, semi- |
mechanized or mechanized; however, manual
method of mining shall be preferred over any
other method.

15| The EC holder shall keep a cormect account of |

| quantity of mineral mined out, dispatched from
the mine, mode of transport, registration number

| of vehicle, person in-charge of vehicle and mine
plan. This should be produced before officers n

_of Central Government and State for inspaction,

16. For each mining leasa site the access should be |
controlled in a way that vehicles carrying mineral

| from that area are tracked and accounted for

17 [ Use nftechn::l:ugn_.f like Bar E.r::dmg Information

| and Communications Technology (ICT), Web
based and ICT =nabled services, mobile SMS

| App eto. to account for waight of mineral being

| laken out of the lease area and the number of
trucks moving oul with the mineral shall be
r_naf.le T

18| Noise ansing out of mining and processing shall
be abated and controlled at source to keep within |

g
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| permissible limit. :

Restricled working hours. Sand mining operation |

Aif Polluion and Dust|
Management {

20,

21

"~ 37 The mineral transportation shall be carried out

e e e

The pollution due to transportation lead on the
| environment will be effectively controlied and
 water sprinkling will also be done regularly,
Air Pollution due to dust, exhaust emission of
fumes during mining and processing phase |
should be controlled and kept in permissibie
limits specified under environmental laws

| through covered trucks only and the vahiclas
carrying the mineral shall not be overloaded
Wheal washing facility should be installed and
Lsed,

L

Bin-Diversity Protaction

Management  of Visual

Impaci

53 The mining operations are o be done in a|

eystematic manner so that the operations shall |
greate a major visual impact on the site

Management of Instability
and Erosion

24

27

Restoration of flora affecied by mining should be

done immediately. Twice the number of trees |
destroyed by mining to be planted preferably of
| indiuenous spacies. s !
No mining lease shall be granted in the forest
area without fores! clearance in accordance with
| the provisions of the Forest Conservation Act,
1880 and the rules made thareunder -
| Protection of turtle and bird habitats shall be
ensured. e s =15

Spring sources should not be affected due to
mining activilies, Necessary Protection measures |
are In he incorporated

28.

25

31,

30,

The EC should stipulste conditions for adequate
steps 1o check soil erosion and contrel debrs
flow etc. by constiucting engineering structures.
Use of oversize material to control erosion and
movement of sediments. cat 1§
No cverhangs shall be allowed to be formed due |
to mining and mining shall not be allowed in area |
where subsidence of rocks is likely lo occur dus
to steep angle of slope.
Mo extraction of stone!
prone areas.

boulder! sand in landstide

ad.

Controlled clearance of riparian vegetation 1o be
| undertaken.

Wasle Management

P

Pallution Prevention B

33 Site clearance

ce and tidiness is very much needed
to have less visual impact of mining.

34

Rubbish burial shall not be done in the Rivers.

39.

-

Efflusnt discharge should be kepl to the
minimum and it shauld meet the slandards
presaribed,

-



' Pratection of |.r'|f-r35=.IUE'.I‘.JI‘E

i
! Enﬁan-::er"n-:-.-r{’r of
| Bafety

| Closure and Reclamation |

I of Mined Out Area
[

Road

| Health and Safety

| -

1363

36 | Mining shall not be undertaken in a mining lease
Wcaled in 200-500 mater of bridge, 200 meter
'upstream and downstream of water supply /
imigation scheme, 100 meters from the edge of
National Highway and railway line, 50 meters
from a reservoir, canal or building, 25 meter from
the edge of State Highway and 10 meters fram
the edge of other roads except on special
exemption by the Sub-Divisional level Joint
| Inspection Committes. - it
37 | Mining activities shall not be done far mine lease |
where mining tan cause danger to site of fload |
protection works, places of cultural, religious, |
| historical, and archasological importance
EB‘ Vehicles used for transportation of sand are to
be permitted only with fitness and PUC |
__| Certificates. -
48 | Junction at take-off point of approach road with |
main road be properly developed with proper
width and geometry required for safe movement |
___| of traffic by concession holder at his own cost
40| Project Proponent shail ensure that the road may
nat be damaged dus to transportation of l|'IE'.-|
mineral; and transport of minerals will be as per |
IRC Guidelines with respect to complving with |
__ lraffic congestion and density.

~ 41 No stacking allowed an road side and also along

National Highways = =]
42| The Project Proponent shall undertake phased |
restoration, reclamation and rehabilitation of land
affected by mining and completes this work
before abandonment of mine

43| Site specilic plan with eco-restoration should be |

in place and implemented, S :
44 | Health and safety of warkers should be taken |
 care of. T — _J
43, Transport of minera! will not be done through |
vilages / habitations. "
4G.| The Project Proponent shall make arrangement
| for dnnking water, first aid faglity (alang with |
- species spacific anti-venom provisioning) in case |
___| of emergency for the workers. =
47.| Project Proponent shall implement the Disaster
Management Plan if the mine loase area s
located in Seismic Zone-lV. Project Proponant
shall appoint & Committee to have a check over
any disaster to wam workers well before for the |
salely of the workers, Emergency halpline
__|nuriber will be displayed at all levels.
48 Froject Proponent shall appoint an Ccoupational |

—§ -
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— T [Health Specialist for Regular and Periodical |
medical examination of the workers engaged in
the Project and records maintained. also,
Occupational  heaith check-ups for workers
having some ailments like BP diabstes, halitual
=mokers, ete, shall be underiaken once in six
manthe and necessary remedialfpreventive
measures taken accordingly. Recommendations
of Mational Institute for Labour for ensuring good
sccupational enviwonment  for  mine wc-rkersl
would also be adopted

Tionitoring the Impact of | 48, The Project Proponent shall report monitoring

hining data on replenishment, traffic  management,

levels of production, River Bank erosion and
maintenance of Road elc. ,

C. Standard conditions

Statutory compliance

1)

Z)

3

41

a)

The EC grarted to the project! activity is strictly under the provisions of the EIA
Notification. 2008 and its amendments issued from time to time. Il does not
tantamount! construe to approvals! consent! permssicns etc, required to be
ohtained or standards ( conditions to be followed under any ather Acts/ Rules!
Subordinate legislations, ete., as may be applicable to the progedct

Ihis Enviionmental Clearance (EC) is subject to orders/ judgment of Hon'ble
Supreme Court of india, Hon'ble High Court, Hon'ble NGT and any other Courl of
Law, Common Cause Conditions as may be apphcable.

The Project proponent complies with all the statutory requirements and judgment
of Hon'ble Supreme Court dated 2nd August, 2017 in Wit Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Unicn of India & Ors before
commencing the mining operations.

The State Government concermad shall ensure tnal mining operation shall not be
commenced till the entire eompensation levied, if any, for illegal mining paid by
the Project Proponent through their respective Deparment of Mining & Gealogy in
strict compliance ot Judgment of Hon'ble Supreme Court dated Znd August, 2017
in Writ Petition (Civil) No. 114 of 2014 in matter of Commaon Cause versus Lnion

of India &0rs.

The Project Proponent shall follow the mitigation measures provided in
MoEFCC'e Office Memorandum No Z- 11013572014 1400 (M), dated 28th
October. 2014, regarding “Impact of mining activilies on Habitations-lzsues
relaled to the mining Projects wherein Habitations and villages are the parl of
mine lease areas or Habitations and villages are surroundsad by the mine lease
area’.

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project
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A capy of EC latter will be provided to concermed Fanchayat / local NGO elc. by
PP if any, from whom suggestion / representation has been received while
processing the proposal.

The: Project Authorities shoul widely advertize about the grant of this EC letter by
printing the same in at least two |local newspapers, one of which shall be in
vernacular language of the concemed area. The advertisement shall be dons
within 7 days of the issue of the clearance letter mentioning that the instant
project has been accorded EC and copy of the EC letar is available with the
State Pollution Control Board/Committee and web site aof the Minisiry of
Environment, Forest and Climate Change {www parivesh nicin), A copy of the
advertisement may be forwarded to the concerned MoEFCC Regional Office for
compliance and record,

Air quality monitoring and preservation

The Projedt Proponent shall install 3 minimum of 2 (thre=) online Ambient Adr
Cluality Monitoring Stations with 1 {ene) in upwind and 2 {bwe) in dewnwind
direction hased on leng term climatological data about wand direction such thal an
angle of 120° |s made between lhe monitonng lecations to monitor crifical
parameters, relevant for mining operations, of air pollution viz PM10. PM2 .5,
NOCs, CO and SOy etc. as per the methodology mentioned in NAAQS Notification
No. B-29016:.20030/PCI, dated 18.11 2009 covering the aspects of transportation
and use of heavy machinery in the impact zone. The ambient air quality shall also
be monitored at prominent places like office oullding, canteen ele. as per the site
condition to ascertain the sxposure characteristios af specific placez. The above
data shall be digitally dizplayed within 03 months in frant of the main Gate of lhe
mine sita

Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction elc.) shall
be carried out in areas prone fo air pallution wherein high levels of PMIC and
FMZ.5 are evident such as haul road, leading and unloading point and fransfer
points. The Fugitive dusi emissions from all sources shall be regularly controlled
by installation of required equipment! machineries and preventive mainienance
Use of suitable water-seluble chemical dust Suppressing agents may be explored
for belter effectivensss of dust control system. [t shall be ensured that air poliution
level cenform to the standards prescribed by the MoEFCGC/ Central Pollution
Control Board,

Water quality monitoring and preservation

11)

-

Regqular monitoring of the flow rata of the springs and perennial nallahs flawing in
and around the mine lease shall be carried out and records maintain. The natural
water bodies and or streams which are flowing in an around the village, should
not be disturbed. The Water Table should be nurtured so as not to go down below
the pre-mining period. In case of any water scarcity in the area, the Project
Proponent has to provide water to the villagers for their use A provision for
regular monitoring of water table in open dug wall located in village should be
Incorperated to ascertain the impact of mining over ground water table. The
Reporl on changes in Ground water level and quality shall be submilted on Si'.-

=
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monthly basis to the Regicnal Office of the Ministry, CGWA and State
Groundwaier Department / State Pollution Control Board,

Project Proponant shall regularly monitor and maintain records w.rt. ground walear
level and quality in and around the mine lzase by establishing a network of
existing wells as well as new piezo-meter installations durng the mining operation
in consultation with Central Ground Water Authorityf State Ground Water
Department. The Report on changes in Ground water level and guality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and
State Groundwater Department / State Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water coursel
water resources/ springs and perennial nallahs existing’ flowing in and around the
ming lease and maintain ite records. The project proponent shall undertake
regular monitoring of water quality upstream and downstream of water bodias
passing within and nearby! adjacent to the mine lease and maintain [ts records.
Sufficient number of gullies shall be provided at approprate places within the
lzase for management of waler. PP shall carryout regular maonitaring w.r.t. pH and
included the same in momtoring plan. The parameters to be monitored shall
include their water quality vis-3-vis suitability for usage as per CPCB criteria and
fiow rate It shall be ensured that no obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEFCC, The monitoring of water courses/ bodias existing in lease area shall be
carfied out four times in a year viz. pre- monzoen (April-May), mansoon (August),
post-monsoon (November) and winter (January) and the record of monitored data
may be sent reqularly to Ministry of Environment, Forest and Climate Change and
its Regional Office. Central Ground Waler Authwily and Regional Director,
Central Ground YWater Board, State Pollution Contral Board and Central Pollution
Control Board. Clearly showing the trend analysis on six-manthly basis

Proiect Proponent shall plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water rescurces in the area in
consultation with Central Ground Water Board! State Groundwater Department. A
report on amount of water recharged needs to be submitted 10 Regional Oifice
MoEFCC annually

Industrial waste water (workshop and waste water from the mine} should be
properly collected and trealed so as to conform fo the notified standards
prescribed from time ta time. The standards shall be prescribed through Consent
to Operate (CTO) issued by concemad State Pollution Contral Board {SPCE).
The workshop effluent shall be lreated after its initial passage through Ol and

grease trap.

The water balance/water auditing shall be carried out and measure for reducing
the consumption of water shall be taken up and reported to the Regional Office of
the MoEF&CC and State Pollution Control Board/Committee.

Noise and vibration monitoring and prevention

The fllumr nation and sound at night al project sites disturb the villages in respect
of both numan and animal population. Conseguent sleeping disorders and stress
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may affect the health in the wvillages located close to mining operations.
Habsations have a right for darkness and minimal noise levels at night. PPs must
ensure that the biclogical clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers ard keeping the noise levels weil within
the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85
dBA in the work environmeant. The workers engaged in operations of HEMM. atc.
should be provided with ear plugs fmuffs. All personnel including laborers working
in dusty areas shall be provided with protective respiratory devices along with
adeguate training. awareness and information on safety and health aspects. The
PP shall be held responsible in case it has been found thatl workers/ personals/
laborers are working without personal protective eguipmant.

Mining plan

19

The Project Proponent shall adhera to the wnrking parameters of mining plan
which was submitted at the time of EC appraisal wherein year-wise plan wos
mentionad for total excavation i.e. gquantum of mineral, waste, over burden, inter
burden and top seoil etc. Ne change in basic mining proposal like mining
rechnofogy, total excavation, mineral & wasle production. lease area and scope
of working (viz. method of mining. overburden & dump manzgement, OB &
dump miming, mineral ransportation made, uitimate depth of minng ete.) shall not
be carred out without prior approval of the Ministry of Environment. Forest and
Chmate Change, which entail adverse environmental impacts, aven if it is a part
of approved mining plan modified after grant of EG or granted by State Gowt. in
the form to Short Term Parmit (STP), Query licensa ar any other name,

Land reclamation

20)

The rejectwaste generaled during the mining operations shall be stacked at
earmarked waste dump site(s) only. The physical parameters of the waste dumps
ke height, width and angle of slope shall be govemned as per the approvers
Mining Plan as per the guidelines/circulars issued by DGMS wor t safety in mining
aperations shall be strictly adhered to maintain the stability of waste dumps.

Vil Transportation

21)

Mo Transportation of the minerals shall be allowed in case of roads passing
thraugh villages! habitations. In such cases, PP shall construct a bypass’ road for
the purpose of transportation of the minerals leaving an adequate gap (say at
teast 200 meters) so that the adverse impact of sound and dust along with
chances of accidents could be mitigated. AN costs resulting from widening and
strenglhening of existing publc road network shall be bome by the PP in
consultation with nodal Siate Govt. Department. Transporiation of minerals
through road movament in case of existing village/ rural roads shall be allowed in
consultation with nodal State Govt. Department only after required strengthening
such thal the carying capacity of roads is increased to handle the traffic load. The
poliution due to transportation load on the environment will be effectively
controlled and waler sprinkling will also be done regularly. Vehicular emissions
shall be kept under control and requlardy monitored Project should obtain

o f—
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Pollution Under Contral (PUC) certficate for all the vehicles from authorized
pollution testing centers

The Main haulage road within the mine lease should be provided with a
parmanent water sprinkling arrangsment for dust suppression. Other roads within
the mine lease should be wetted regularly with tanker-mounted water sprinkling
system. The other areas of dust generation like crushing zone. matarial transfer
points, material yards efc, shauld invariably be provided with dusl suppression
arrangements. The air pollution control equipments like Dag filters, wvacuurm
suction hoods, dry fogging system etc. shall be installed at Crushers, belt-
cahveyors and other areas prone to air pollution. The belt conveyor should be
fully covered to avoid genaration of dust while transportation. PP shall taks
necessary measures to avoid generation of fugitive dust emissions.

reen Belt

The Project Proponent shall underlake all precautionary measures for
eanservation and protection of endangered flora and fauna and Schedule-|
species during mining oparation, A Wildlife Conservation Plan shall be prepared
for the same clearly delingating action lo be taken for conseryation of flora and
fauna. The Plan shall be approved by Chief Wild Life Warden of the Siate Govl

Public hearing and human health issues

24)

25)

Project Proponent shall make provision for the housing for workersilabors or shall
construct labor camps withinfoutside (company owned land) with necessary basic
infrastructurel facilities like fusl for cocking, mokbile tolets, mobile STP, safe
drinking water, madical health care, creche for kids etc. The housing may be
pravided in the form of temparary structures which can be removed after the
completion of the project related infrastructure. The domestic waste water should
ba treated with STP in order to avoid contamination of underground water

The activities proposed in Action plan prepared for addressing the issues raised
during the Public Hearing shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated time frame. The Status
Report on implementation of Action Plan zhall be submitted o the concamed
Ragional Office of the Ministry along with District Administration.

X. Miscellaneous

26)

27)

28)

The Project Proponent shall prepars digital map (land use & land cover) of the
entire lease area once in five years purpose of monitoring lang use patiem and
submit a report to concernad Regional Uffice of the MoEF&CC,

The Praject Authorities should inform to the Regional Office regarding date of
financial closures and final approval of the praject by the concemed authorities
and the date of start of land development work.

The Project Proponent shall submit six monthiy campliance reporis on the status
of the implementation of the siipulated environmental saferuards to the MOEFCC



1369

Gits concerned Regional Office, Central Pollution Control Board and State
Pollution Control Board,

28) A separate ‘Environmental Management Cell with suitable qualified manpower
should be set-up under the control of a Senior Execulive The Semor Executive
shall directly report to Head of the Organization. Adequate number of qualified
Environmental Scientiste and Mining Engineers shall be appainted and submit a
report to RO, MoEFCC,

30) The concerned Regiorial Office of the MoEFCC shall randamly  monitor
compliance of the stipulated conditions. The project authorities should extend full
cooperation lo the MoEFCC officer(s) by furnishing the requisite data / information
rmonitoring reports.

41} The mining lease holders shall, afier ceasing mining operations, undertake re-
gressing the mining area and any other area which may have been disturbed dus
‘2 their mining activities and restare the fand to 2 eandition which is fil for growth
af fodder, flora, fauna ete

15 'he Ministry or any other competent authority may alterimodify the above
conditions or stipufate any further condition in the interest of environment protection.

16. Concealing factual data or submission of falsefabricated data and. failure o
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attracts action under the pravisions of Enviranment [Protection) Act,
1686

17.  The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Preventon & Control of
FPallution) Act, 1981, the Environment (Protection) Act, 1886 and the Public Liakifity
insurance Act, 18971 along with their amendments and rules made there under and also
any other orders pagsed by the Hon'ble Supreme Court of India/ Hagh Cour and any
other Court of Law relating to the subject matter

18 Any appeal against this environmental ciarance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed uncer Section 16 of the
MNational Green Tribunal Act, 2010

9. This issues with the approval of Competent Authority
Yours faithfully,

Encl:As above. \0@5 W@

o
{Pankaj Varma)
Scientist 'E

Copy to:

1. The Becretary, Ministry of Mines, Government of India, Shastri Bhawan, New
Delhi-110 001,

2 The Secretary, Department of Minss & Geolegy, Govermnment of Rajasthan,
Secrstarial, Jaipur

._.||_,|.._
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The Secretary, Departmert of Environment, Governmenl of Rajasthan
Secretarial, Jaipur.

rhe Secretary, Deparment of Foresls, Governmmenl of Rajasihan, Secratanal,
Jaipur,

The Chief Wildlife Warden, Government of Rajasthan, Jaipur,

The Dy. Directar General of Forests (C), Ministry of Environment, Forest and
Climate Change, Integrated Regional Office. Japur . A-209 & 218
AranyaBhawan, Mahatma Gandhi Road, Jhalana Institutional Area, Jdaipur =
304002, Rajasthan.

The Chairman, Central Pollufion Control Board, Parivesh Bhawan, CBD-cum-
Cffice Complex, East Arjun Magar, Delhi-110032.

The Member Secratary, Central Ground YWater Authorily, 1811, Jam Magal
House, Man Singh Road, New Delhi-110011.

The Chainman, Rajasthan State Pollution Centrel Board, Jaipur, Rajasthan

The Controller General, Indian Bureau of Mines, Indira Bhavan, Ciwvil Lines,
MNagpur-440 D

The District Coflector, Ajmer District. Government of Rajasthan.

Guard File.

MoEF&CC Website, R? dﬂj*':lﬂw
|
[Pankaj Verma)

Scientiat 'E’

—\5 -
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FORM NO. 6 fﬂl,&n:gﬂiﬂﬂ |
FORM OF MINING LEASE

[See Rule 21 (2]

Thie indenture made this 3D .M"s't."f:l’.'\\day of 2013 . betwaen the Govemor of the State of
Rgjasthan (hereinafier referred to as the Governmant which expression shall, whers the contexst s
admils, include his successors in office ard assigne) of the one part

and

When fhe lasses is an individus! 51 AR fiig Srammm q@ A REeaE g T,

et a6, HEs e &), AT e, WEY (Name of person) (hereinafier ratered fo as the

i

saseca” which expression shall where the context 50 admils, includa his hairs, axecutors, adminisralors,
representatives, and permilted assigns)

wihen the lessee s a regisiered 1 R NI —— (Name & address af 1a
partnar) and —-—"" Hp—" [Mame and address of 2ea partnery and —————"" WA ==
e {Name and 2ddress of 3« partnan all carrying on business in partnensnip under the firm nafne
and styls of (Name of the Firm) —=——- e R imerrimie— - regstersd undar the | nddiian
Partnarship Act, 1932 3 of 1032} and having their registered office at R |
(hddress of the Tim} {hersinafier referred 10 2% sassees’ which expression shall, when the contsxd 0
admits be deemed to include all the parners of the said firm their respactive heirs, axeculors, kgal
rapresentative and permitted assigns)

of
When the lessea i 8 registared Comparny ————=""—"" L (Mame of
ihe Company) and Company registered under ——--—==—"""" I, — e (Aot under which
incarparated) and having its ragistered office at ——————"— — MIA - — {Address of the

company) (hareinafter referred to as the “lesses” which exprassien shall where the context so admits be
daarmad 1o Include s successors and permitled assigns) of the other part,

BACKGROUMD:

& The lesses had participated in an alectronic auction for grant of a mining laase pursuant to which the
lessee has become aligible for grant of a mining lease o had been granted a prospecting licence or
letter of intent has been igsued or mining lease has boen sanctioned with respact 1o which the lessas
has completed tho requirements under ihe Rajasthan Minor Mineral Concession Rules, 2017
{hereinafter referred to as the sgid rules) for grant of & mining l2ase.

B Accordingly, the State Government is now executing this deed for grant of a lease lo the lessaa in
consideration of the fee, royaliies, povenants and agreements herglnafter resened and gontained on
_tha part of tha lessee to ba paid, observed and performed,

. #J{;;ﬁ,ﬁg‘a ,_S_l.a:e Government heteby granls the mining lease for ol minergl in respect of tha lands
-':5?‘;’ ,{__T‘h_[er"' Afikr describad in cllause 1(k) and hasthave deposited with the Government the sum of Rs.
ol 7 —miane H. 50300733132832 FEANE 05.01.2023 es secuity, Rs 3075210 /—

I 5 0300733131193 [E1® 05.01.2023 as performance securlty and Rs. 30,00,000 7 —
P EDEiHJTﬁﬂ'IE?E'iz__ﬁ_?I'W 05.01.2023 as financial assurance

Now therelare this deed witnassas and the parties hereto hareby agree as follcws:-
1. Demises:

(1) Inconsideration of the rents and royaltios covenants and agreemants hareinafter conteined and
on the part of the lessesflessees (o be paid, observed and performed the Govammen! heraby

b e o

v v Ry oo
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- grants and demisas upto the lesseeflessess, all these mines/bedsiveins/seams of (heielnaiter
referrad to @s the sald mirerals) situzted, lying and being In or under the lands which are
reforrad to hereinafter and subject of other provisions ol this lease.

(2] The area of said lands is as follows {hereinafter referred lo as the said lands or the leasad
area).

{31 The lesseellessees shal hold the premizses hercby granied and damised from the date of
registration for period of 05 (26—13-2013 A Riw 28—12—2m8 O SEw-=E fRwE (ol

Eﬂmﬂmza_ﬁqj}ﬁﬁ%ﬁ;ﬁﬁm_qﬁ@lﬁaﬁnmﬂmﬁﬂﬁﬂWﬂgﬂ

(Sl o

01 s 26 90 %) years thence nexl ensuing,

2 Liberies, powers and privilsges to ba axarciead and enjoyed by the |essaas!

The foliowing liberties, powers and privileges may be exarcised and enjoyed by the lessesllessees
subject to the ather provisions of this leases:

{1y To enter upen land and search for, win, vtk efe.- Liberly and powers at all times durind the
berms hersby demised to enter upon the said sands @nd to search for, ming, bare, dig, drill for,
win, work, dress, procass, convert, carry away and disposa of the =aid minarals

{2} To sink, drive and make pits, shaft and inglines ete.- Liberty and powers for or in connection with
, any of the purposes mentioned in this clause to sink, drive, make, maintain and use in the sakd
lands, and pits, shafts, inclines, drifts, levels, walar-ways, airsways and other works and 1o uss,
maintain, deepen or extend any exisiing works of the like natures in the said lands.

(3} To bring and use machnery and squipment- Liberty and power for or in connecton with any of
the purposes mentioned in this clause to grect, construct, maintain and uge on or under tha said
lands any engines, machinery, plant, dressing floors, fumaces, coke owena, brick kiins,
workshops, store housas, bungalows, gedowns, sheds and other buldings and other works and
convenizneas on the like nature on or undar the sald lands.

4) To use water from sireams etc- Liberly and powar for of in connection with any of the purpasas
mantioned in this clause but subject to the rights of any axisting or fulure lessees and with the
written permission of the Collector 10 appropriate and use waler from any stream, water
courses, springs or ether source Ih or upon the said lands and o diverl, step up of dam any
such stream of water course and collect or impouna, Any such water and to make, construct
and maintain any watercourse, culverts drains or racorvoirs but not so as Yo depnve any
cultivated land, vilages, buildings or walering places for a livestock aof a reasonable supply of
water 2e hefore accustomed nor in any way to foul of polliute any stream or spring provided that

the lesseplesseas shall not interfere with the navigalon in any navigable stream nor shall divar
such straam without previous written permission of the govemment.

% Restriction as to the exercise of the libertes el
<he lberties, powers and privileges granted under clause 2 are gubject to the folowing restriclions

and subject fo the other provisions of this leasa-
(1) The mining operations within 45 melars of the public works etc - The Isssee shall nat tairy oh of
e allow ta be caried on, any mining operstions at any point within a digtance of forty fve melers
"’;g, 477 & % rom any railway line axcept under and in accordance with the wiitten permizsion of the rallway
ﬂL /:ﬁf_; satyninistration concemed or undsr or bensath any ropewsy of ropeway trestle or station except
I";‘mlf ‘!,_;jl and in accardance with the wiitten permission of the autharity owning the ropewsy or from
Lo ey public roads (excluding mines approach roadivillage roads), raseroir, canal, other public
L ‘,;»:,_F /:Iu:: _ bulldings or pillars of railway and road bridge or inhabiied site except with the previous

--;-f-'_l_"' ';permlssiﬁn of the Collector or any other officer authorised by the State or Central Govemment
and otherwise then in accordance with such instruchons. restrictions and
general or specific as may be atiached to such permissions, The said distan

- A, | e .1-";
%ig' :l - B R qwT
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shall be measured in the case of public roads {excluding mines approach road/villaga roads},
railway, reservoir or canal harizontally from the outer toe of ihe mank or the outer edge of the
cuting as the case may be and in case of a building horizontally from the plinth thereof. The
lnsses shall nat in the case of minos approach readivillage roscs fincluding any frack shown in
lhe revenue record as village road), allow any werking to be carried on within a distance of ten
meters of the outer edge of the cutting excepl with the previous permisgion of tha Collecior or any
ather officer duly authorized by the State/Central Government in this behalf and otherwise than in
accordance with such directions, restrictions and additions, eftner general or special, which may
he attached to such permission

(2) Permission for surfece operation In a land not already in use- Befare using for eurface operation
and land which has not already been used for such oparations. The lesseeflessess ghall give to
the Collector of the District one calendar manth previous notice in writing speitying e situation
and the extent of the land proposed to be S0 used and the purpose for which the same is requirsd
ard the said land shall not be so used if objection is lssued by the Collectar within one month
after receipt by him of such notice wunless the objection so stated shell on reference to the
Government ba 2 mulied or waived.

4  The lessecliesseas hereby covenants with the Govarnmert as follawing:

(1) Covenants In accordance with the Rajasthan Minor WMineral Concession Ruses, 2017, The
lesseefiessaes shall pay royalty on the gquantity of 1he said mineral dispaiched from or gonsumead
within the leased area at the rates specified in Scheduie-ll appended lo the Rajasthan Minor
Mineral Cancession Rulas, 2017: Provided that the said rates shall be liable to be revised by the
Government and such revision =hall apply to thiz |ease subject to the condition that the
enhancement in the rate of royaily shall not be made mara than ance during any paricd of threa
YEArS.

[2) Surfsce rent and ather payments-

{a) The lessee shall pay premium amount as specified in the Rajasthan Minar WMineral
Cancession Rules, 2017,

it} The lessaellesseas shall pay for the suface area used by himithem (for the purpose af
mining) surface rent equal to the fand ravenus payable under the Rajasthan Land Revenue
Ant, 1856 of iy ofher law in force to the Land Revenua Department of Stale.

(] The lessee shall, in addition io rayalty, pay to the District minsral Foundation Trust as per the
rates specified in the District iineral Foundation Trust Rules, 2016, as amended from time o
tirnis.

(3} Dead Rent-The leasesflessass shall alzo pay for every year, the yeany dead rent in advance as
deterrmimed, from time to time.

Provided further that whare mining lease is granted with the condition that the lesses
<hall commence mining operatians after obtaining enviranment clearancs, in such case dead
rent shall ba payable after commencement of mining cperations or one year from the date of
registration of lease deed, whichewver is earlier.

ﬁﬂﬁ% y Rate and payment of dead rent &t - Subject lo the provisions of sub-clause (3) above as from
u,ltha dary of the registration of the l=asa, tha lesseeliessess shall pay to the Government for each
 lyear the minimum annual rayalty as cdeal rent’ of Rs. §1,54,200 / —in the office of the hAining

;!'Eh-ginEﬂfn'ﬁ.SE-IEIElnt Mining Engineer subject as aforasaid, This provision will alse apply to lhe
payment af royalty, District Mineral Foundation Trust or any pthar charges, Surface rent will be
depasited with the Revenue Dapartment

W mdﬁﬂfm mﬂ:@mﬁw
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{6) Ravised sacurily, performance security and financial assurance- The lessee shall pay differance
amount of security and perfiprmance sacurity ae per revised dead rant The lessee shall also pay
difference amount of financial assurance if area used for mining and afied activilies incraases.

(5 Dwmp removal charges- The lesseaflesseas shall pay such amount per year or part theranf to
the Govemnment for ecologics| restoration of mines &nd quaimes n e said area at such time
and such rate as may be fixed by the Government, fram time to tima.

(7y To pay compensation for damage and indemnity the Gavernment The lesseallessees shall
maka and pay such reasonable salislaction and compensation for all damage, Injuny or
disturbanea which may ba dene by him/hem in axercise of the powers granted by the lease and
=hall indemnify the Government agamst all clairms which may be made by third parties In respect
of such damage, injury or disturbance.

{=) Ta indamnify against all claims and 1o pay compensation for infringement of rights of third
person- The lesseellessees shall make and pay such reasonable satisfaction and
sompensation as may be assessad by lawful authority in accordancs with the law in force on
the subject for all damage, injury o disturbancs which may be done by him/them in BXETCISE
of the powers granted by this lease and cnall indemnify and keep indemnified fully and
completely the State Government against al claims which may ba mada by sny person or
persons in respect of any such damage, injury or disturbance and all costs and axpensas in
connaction thamewith.

{b) To pay & wage not |55 the minimum wage prascribed by the Central or State Government
from, tims to time.

(¢) To comply with the provisions of tha Mines Act, 1952
{d) To comply with the provisions of the Rajasthan Minor Mineral Concessions Rules 2017

(&} Notio injune Ues- The lessealeaseas shall not cut or injure ary es in area of hisithair leasa
without the previous sanction in writing fram the competant authority.

{6) To maintain boundary and intermediate pillars- The lesseallessees shall al hisithair own expense
srect and at all imes maintain and keap in repair boundary and intermediate pillars according 1o
the demarcation shown in the plan annexed hereto and as specified in clause () of sub-rile (1)
of nule 28.

(10} Met to eract buildings etc. on certain places- The lesses/lessees shall not eract eny buillding o
carry or any surface oparations on any pubilic pleasure grounds, places of warship, scaned
graves, burial grounds of village sites for houses, public roads or other places which the
campetent authonty may delenmne as public grounds to bring within this restrnctian,

11 Te commence mining aperations within six months and cary them on properly- The lesses!
\mssees shall commence mining oparafions within six months from the date of the lease W
rimyihem and thersafter casry on such operalions effectively in a proper skitful and workman like
manner both as regards prevention of waste by rarmoval of sufficiant averburcen careful storage
of waste and drainage and as regards removal of all valuable minarals within tha ming, The

iﬁ—-‘iﬂ@ﬁaeeﬁaasues shall work in workman like mannier for systematic, sdentfic and envirpnment
Fesrgly mining s¢ as {0 ensure systematic development, conservation of minsral deposits,

_ iy ion of environment and safety of man and machinery.
*c-%:é;ﬂt 1e- The lessesessees shall keep cormect aceounts showirg the guantity and pariculars
A Al iarals obtained from the mine, datail of mineral sold or dispatchad, and the number of
b " ,Hpﬁénns employed therein and also complete pians of tha mine and shall allow any officer of tha
“=—=fjapartment at any ime to examing such accounts and mine plan and shail furnish Fim with such
infarmation and retum in respect of aforasaid matter as hie may raquire.

/
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(13) Abiding by Fules- Tha lessee/lessaes shall abide by all existing Acts and ruies enforced by the
movernment of India or the Siate Govemnmant and all such other Acts or rwles as may be
enforced, from fime to fme In respadl of warking of {ha minss and other matlars affecting sately,
health, environment and convenience of the lesseelleassas o of the public.

(141 Te aliow facilities to other mineral concesslan or pesmit holders- The lessesfessees shall allow
existing and fulure mingral coneassion of permit holders of any land which is comprsad in or
adjping or Is approachable by the land held by the lecsselassees, reazonabie facilities for
access therato.

(15)To allow entry of afficers- The lessee/iessess shall aliow any officer of the Depariment or any
other gfficer authodsed by the Central or State Covernment in this behalf o enter upon the
premises comprised in the leass for the purpose of inspectng the same arvd abide by instruction
issued by him from fime to time regarding the sonservation and develapment of minerals ard the
relaled matlers.

{16) Building erected by Lescee- The lesseallessess may erset on the area granted to him, any
building required for bonafied purpose and such bullding shall be the property of fhe Govermnment
after the expiry of the |ease or earlier determinalion ar surrender of the lzase

Pravidad that the pravisions of this clause shall not be applicable for lesseslessees of
mining kease for mineral bajn (river sand);

(17) To report accident and discovery of any other minefal- The lessesflessees shall without delay
report le Mining Enginearfiasistant Mining Enginesr concerned or any other officer aufhorised by
them any accidant which may occur at or in the said premises and also the discovery onor within
any of the lands of mines demised by the laase of any minerals whether minar ar othenwise not
gpecified 0 the BaAsE.

(18} Grantiworking of newly discoverad minerals- Where subsequent to the grant, any new mineral is
discovered. the lessae shall not win and disposed off unlass it is included in the lease or a
separale lease is obtained. If lesssa does not apply for inclusion of such mineral, lease may be
terminated and new lease shall be granted through e-aucton

(19) To hand over possession of protacted area- | any area out of ihe leasa area is declared as @
profected arsa under the Ancient Monuments Preservation Act 1904 (Gentral Act Vil of 1504},
The lessee will have to deliver the possession back o the State Government without claiming
any compensation for thal arsa.

(20} Liberly to determing the lease- The lesseaflessars may at any time determine this lease writh
immediate effoct by giving a nofice In writing Lo the State Government o to such officer or
autharity as the State Governmant may gpacify in this bahalf and shall pay all rents, water rates,
royalties compensation for damages and afher moneys which may then be due and payabls
under these presenls to lesser or any other persan or persons and shall deliver these prezents (o
gampetent authority and then this lease ang the said term and the fibertes. Powers and

wileges heraby granted shall sbsolutaly cease and determing bul withoul prejudice o any right

Saramedy of the lesser in respact of any treach of any of the covenants or agreemant contained

lbtion-The leasa =hall be liable lo be cancelied if the lesseallessees ceasos to wark the
r a continugus parod of six menths without obtaining wrtten sanction of the competent

-

re-amption- The Government shall have the rights of pre-emption at curmant market rates over
all minerals lying in or upon the lands demisad by the lease and shall be indemnified ba tha
lessea/lessess against claims of any other party in respect of such minerals,

- . ﬂ‘\ﬂfﬁ_ m
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23y Censeguanca of non payment of royally ar refit- The Govemment shall determine the lease after
serving a notise fa the lessee to pay the dues within thirty days from the date of the receipt of
notice and forfeit the security amount if the dead rent or royalty of dump removal ehargas are not
paid within thirty days next afier the dals fixed in these preserts, The Government shall have the
right at any time afler serving ihe above nolice 1o anter upen the said lands and to distrain all or
any of the mingrals or movabie property therein and shall carry away, distrain or arder the sale of
preperly so distrain or 80 much of it @5 will suffice for satisfaction of the rent or royally of dump
removal charoes and all costs and EXpEnses occasionad by the non-paymant thereof. These
rights shall be without prajudice to the right of the Govemnment 1o realise all its duas, under thie
Rajasthan Public Demand Recovery Aot 1852 {Act Na, V of 1852) or Rajasthan Land Revenus
AcL 1956 (Act No.15 of 1858)

{s) Consequence of breach of ofher povenants- In case of any bresch on the part af
lessesflessass of any covenant ar condition contained in the lease whether contained in this
clause or any other clauge of thiz lease, the Governmeant may determing the lease and forfell
the securty amount and take possession of the said premizes or in the altemalively may
impcse payment of a penalty as specified in Schedule-Y. Such action shall not be taken
unless the lesses/lessees hasfhave failed to ramedy the breach after thirly days' notice.

{t) Delivery on termination of lease- Cin expiry of earier determination of the |sasa the
lescaeflesseas shall deliver up the said premises and all mines {if any} dug in respect of any
working as to which the Government might hiave sanchoned abandonment.

gy ) Determination of lesse in the public interest- The Government may ceterming
the lease if the Government considars that the minor minerals ursder the lease
are required for establishing an industry baneficial fo he pubic.

(i} Determinalion of lease for the aforesaid purpese shall not ke valid unless six
months rotics in wiiling has been given by the Govemment 1o the
|essealiessees, Such notice nead not hawever, be glven in war of emergency.

(24} In the schedule area, the lessee shall give preference in employmert, to the tribalz and to the
perscns who become displaced because of the iaking up of mining operations.

(25) Emptoyment of Foreign nationals- The licencesticancees shall not smplay, in connection with
fhe prospecting Dperations any parscn wha is not an Indial Mational except with the previous
approval of the Cenfral Governmeiit

5 Furlher covanants of the hesses:
The lessesflesseas hereby covenanticovenants With the Gevernment 2s follows:-

(1} The lesseelessees shall, when mandated by the Government, provide and &t all times keep al of
near the pit head or each of the pit heads or in nearby cluster area at which the minerals shall be
brought to bank, a proparly constructed and efficient computerized weighing machina and shail

=inh or cause to be weighed thereon all the said minerals, from tima to time, brought to bank,

i, exparted and converted and also the converted products: The lessea shall at the close of

ey cause the total weights, ascartained by such means of the sald mineraks raised, sold,

'.I" 4 and converted during the previous twenty four hours to be entered in the books of

L-aints maintained by the lesses. The leases shall at all times during the term of the lease.

Amit the Government to employ any person or persons Lo be present at the weighing of the saicl

inerals as aforesaid and to kesp accounts therecf and Lo check the accounts kept by the

lessea.

(2} To afow test to weighing machine- [he lessee shall at any time or times during the term afthe
lease, allow any person or persons appointed n thal hehali by the Govemment o axamina and
test avary waighing machine o be provided and kep® as aforesaid and the weig used therswith

| "'EE[ .k..; ﬁlﬁ@ e 1 1,]11" ?W m
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- in arder to asnartain whether the same respectively are correct and n good repair and prder, If
upon any such examination or testing, any SuGh weighing machine or weights shall b found
incarrect or out of repair or order, the Govemnment may require that the same be adjusted,
repaired and pul In crder by and at the expense of the lessee. If such requisition is not complied
with within fifteen days after the same has been made, the Government may oause such
weighing maching or weights 1o be adjusted, repaired and put in order at the expense of the
lessee If upon any such examination or festing as aforesaid, any emor Is discoversd in any
weighing machine or weights to the prejudice of the Government, such &fror shall be regarded as
having existad for three months prior to the discavery thereaf or from the last accasion of so
examining and tasting the same weighing machine and weights, in case such occasion 5 within
the said period of three months, and the lessee shall pay the royalty accourted for accordingly,

{3) Mot to chstruet waorking of other minerals- The lesseallesseas will exercise the liberbes and
powers hersby granted in such manner as to cause no unnecessary of reasonably avoldable
obstruction or interruption to the dovelopment of any working within the sald lands of any
minerale not included in this lease and shall at all tme afford 1o the Central amd State
Governmant and to the holders of minéral concessions in respadt of any such minarals within any
land or any minerals within any land adjacent lo the said lands as the case may be, reascnable
means of sccess and safe convenient passage upan and across tha said lands, to such minerals
for purpose of gefting, working, developing and carrying away the same provided that the
lasspellessess shall recalve reasonable compensation for damage or inury which hefthey may
austain In consequence of the use of such passage by such lezsees or holdars of mineral
congessions.

(4} Forfaiture of proparty left more than three months after determination of lease- IF on expiration of
legse or sariar datermination of the lease or after the data from which any sumender by the
lesses of a part or pars of the said lands under the provision contained in sub-clause (20) of
clause 4 of this laase becomes effective, there remain in or upon the said land of the sumendared
part ar parts thereof ss the case may ba, any engines, machinery, plants, struchures, ramaays,
rallways and other work erections and cenvenmences of other praperty which are not reguired by
the lesseefessans in connection with hisfdheir eperations in those paris of the sald lands they
ahall become the proparty of the Govarnment and may be scld or dispesed of in such manner
after pariod of three months from the date of expiration or earlier determination of the lease the
Govemmant may deam fit withoul liablity to pay any compansatian

(5} Exemption of reyalty for tenants- No royalty shall be charged on miner minerals required by the
tenant for any bonafiad purposes as spacified In rule 75 of the rules.

€. Furher covenants of the lessee:

The lessealassees futhor covenantizovenants with the Govsarmnment a5 follows -

=

(1) Interest- The lesseefdessees shall pay to the Govemment simple interest at the rate of fifleen
percent per annum on all amounis outstanding against the lesseallessess under this leass,
—_ whelher ae dead rent, royalty, surface rent or othenvisa.

ing mines etc. in good order- The lessesliessces ghall keep throughout the terms of hisftheir
all mines, building, angines, machinary and othar mining plants i good repair and working

_' g ballast ete. for leased area oniy- The lesseallessess shall take out and use ballasl,
ndas and rubbies from hisithelr quarries for histheir bonalied use in the leased area only and
shall pay royalty for minerals so used.

(41 Delivary of samples of rocks efc- The lesssallassees shall deliver to or parmit to be taken by the
-epresentative of tha Govemment a sample or samples of all rocks found on mines of raised and
all intermeadiate and finished products sold on intended for sale by the lass HEEES

. *  \fako
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{6) Securily of pits and Shafts and not filing them up- The lesseslicsseas shall properly secune pis
amd shafts and will not without permission in writing of the Miring Engineer, will fully close, fill up
ar choke any mine or shafts.

{8y Setting apart land for public purposes- The lesseefiessees shall when required by fhe
Government so to do, set apart land for public purposes and Government may occupy e sames
whenever it thinks nacessary of axpedient but Government will, so far as is compatible with he
objects aforesaid, select the land o as not fo intarfere with the mining operatioris of
|sssealessass and wil from lo fime pay to the loaocallossess such sums of monay expenced in
buying surface rights over any of the |ancs so sl apart and cost of removal of any wark carmisd
thare on and for any loss or damages caused 10 1he lessealiessaes by any interference in the
mvining operations.

() {a) Abstsining from entering occupied land- The lessenllesseas shall abstain from

entering on the surface of any ccoupled Government land or of any privata land
comprised within the leased area without previo usly obtalning the consent of the
occupant inwritng

() The losceeicssens shall abstain from opening any new quarry ar depot in the
leasad areg without the previous sanction of the Minirg Enginest, Assistant
Mining Engineer concemed

— (8} Mot to bstruct road ec- The lassee/lessees shall keep open and in no way ohstrucl any road palh
o way by any means whatSoever.

(8] Mot to obstruct warking of othes mineral- The lessaafiesseas shall in the event of his/thelr
declining to take a lease, permit the Government or other persons duly authorised by the
Covemment in that behalf to enter into the lemsad area and to conduct prospecting and mining
operations thereon in respect of minarals o other substance other than Tare! (name of mineral)
but tha Govermment will sa far as is sompatible with the objects aforesaid, selact the land fo be
50 set apart and appropaiated in such a mannar as not to interfere with the mining operations of
lhe lesseelessees and will indemnify the lessesflessees for any loss or damage caused fo the
lessee by any interference with the mining operaticns

{10)Te allow free use of tanks, water coursas elc, o the public and Government The lesseel lessees
ehall abstaln from all intadferance with and allow to tha public and the Government the frae use of
taniks, water courses, places of worship, scared graves, burial grounds and village sites for

houses which may be exisling or mey hereafter be sel apart of appropriated as herein before
provided on the leased area.

— (11}Nat to use land for other purposes- The lessealoesees shall not culiivate or use the land save far
the purposes of the lease,

{12)Mot to enter upon or comimence aperations in forest 1and eto.- The essesflessess shall not entar
UPORn OF SOMMEnCcE any mining operstions in any forest land under special protaction comprised
i the leassd ares except after previously obtaining permission in wiriting of the competent officer.

{13)To respect water rights and not to injure adjoining property- The lessesllassees shall not injure o

cause tp deteriorate any sources af Water, powar ar water supply and shall not in any other way
e render any spring of stream of water unfit to be used or do anything o injuré adjoining lands.

St E %&.Eiﬂﬂgﬁﬁ or houses
A val of stock of minerals on expiry or determinabion of the leaze- The lessee/lessaes shall on
termination or earier determination of the lease remove within three months all extracted
(ﬂ-ﬁn als from the premises of the leased araas. All extracted minerals in the said lands left aver
irdisposed after three months of the termination or determination of lease shall be deemed o ba
ﬁﬁe property of the Govemment. Provideg that in case of mining lease of mineral bajn (river

- - P Lual
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sand), the lessee shall not have any night to remove amy slock of bajn after the expiry of lease
period or receipt of the order of determination of the lease

{15)5ervice of notice on lessee- The lesseefiessees shall at all mes have al the lease area 2 duly
accredited Superinierdent or Agent to whom all notices may be given and all communications
froim the officers of the Depariment or the Govemment may ba deliverad, if thera be no such
Superintendent or agent on the leased area, the Govemnment shall be at liberty to treat any other
person present there as such agent and to serve af notices and other documents upeon the said
person or in the casa of there being no such cther perscn as aforesaid, then by aflixing such
nelice or documents on $ome conspicuous portion of the mining block,

(16}Supply of stones to the Public- The lesseafessaes shall not unless prevented by reasonable
cause 2.0 colizpse of the quarry ate. to the sabsfaction of the Goevamment, fail ar neglect or

delay te supply Ciokil (name of mineral) to the public al pits mouth within reasanakle perod of

I days (o be specified), in the event of unsatisfactory supoly by the lesses/lessaes to looal
putdic the Mining Enginser/Assistant Mining Engineer with the approval of the Directer, may allow
the consumers to quarrylextract with their own arrangement in the lessed area outside the
axisting quarnes of dapots and the lesseefessees will nol be entitled 1o any royally on this
actount but the same will be payabie to the Government,

— (17)Employment of qualified person- for the purpose of camying out mining operations in accordanca
with the approved practices -

(1 awhole-time mining engineer or the person pessessing | Class Mine Managers Certificate
of Competency issued by the Direclor General of Mines Safety snd gaolaglst, whera mining
operalions are carried out by deployment of heavy mining machinery for desap holo drilling,
excavation, loading and transport, or whare the average employment exceads one hundred
and fifty per day;

{il} & whele-time miring engineer or the perscn possessing Il Class Mine Manager's Cerificate
of Compatency issued by Director General of Mines Safely, whare mining operations are
carried oul by deployment of heavy mining machinery for desp hole drilling, excavation,
\oading and transport, or where the average employment exceeds seventy five per day,

i} Incase of any other minge, a perscn having degree in mining or diplema in mining with two
year's experience In mining operations or Geologist or the person possassing forsman's
ceriificate of compelancy issuad by the Director General of Mines Safety:

Pravided that in case where area of lzase is up 10 one hectare and mining is carried
s out enly by manual means, the person having gualificaion menticned in clause (), (i) or
(ili) may work for & maximum of fifleen leases or fifty quarry lleences, provided that sl such
mines/quarniss are located within 8 radius of hundred kilomaters: Frovided further that if
any doubt arises about the lease coveraed under clause (1) or (i) above it shall be referred
to the Direclor for its decision whose decision shall be final. Explanation: The expression
‘average employment’ means the average per day of the total employmant of the mine
during the preceding quarter {obtained by dividing the number of mar-days workad by the
number of working days).

& Lessea shall Inform the Government of any change in his immovable property and its value
in a period of fiflesn days from such change.

ion of royalty, assionment of tax and recovery of dues:
ereby further agread betweaean the parties harets as follows:

= 1) The royalty payable hereundar shall be calculated on the guantity dispatched from or censumed
within the leased area as per lhe rates specified in Schedulel| of the Rajasthen Minor Mineral

Concession Rules, 2017,
/ﬁ%ﬁ(’jﬂ mﬂ#ﬁlig{;m mmﬂf% e
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(2} The lessealiessees shall not assign, sublet or part with the possession of the leased area of any
part thereof excapt in the manner permitted by rule 27 of the said rules.

(3} Without prejudice te any other mode of recovery under any provision of this kease of any law, all
amounts falling dua hereundear against the lesseallessees may be racovered as arrears of land
revenue under the law in force for such recovery.

{#) The lesseeflessess shall duly and regularly pay to the competent autharity all taxes, cess and
lozal dues in respect of the leased area, said rinerals or the working of the mines.

8. Ifin any evert the orders of compstent authority are revised or cancalled by the appedate authority or
by the State Govermment in pursusnce of the proceedings undar Chapter ¥I of the Rajasthan Minor
Mineral Concession Rules, 2047 or under any other prowvisions of the said rules, the lesseallesseas
ghall not be enfiied to compensation for any loss sustained by himfthem in exercise of the powers
and privileges confamed upen himithem by these presents.

8. If in any event the arders of the Government ar any other officer empowerad under these iles are
revised reviewsd of cancelled by the appellate authority or court of law, the lesseeflessess shall not
be entitied to compensation for any loss sustained by the lesseeflessees In exsicise of the powers
and privileges conferred upon him/them by thesa presents.

10. In the avent of the existence of a stale of war or of emergancy {of which existence the Govermnmant
chall be sole judge and a notification to this effecl in the Rajasthan Gazelie shall be conclusivae
procf), the Government shall from fime o firme and all imes, during the gaid terms have the right (1o
ba exercised by & nalice in writing to the lesseellessees) forthwith o take possession and controd of
the works, plant, machinery and premises of the lessesflessess situated on the said lands or meant
for use in connaction with the said lands or the operations under this lease, during such possession
or control and the lesseellessees shall confirm to and obey all dirsctions given by or on behalf of the
Government regarding the use or employment of such works, plants, premises and minerals;
Provided that fair compensation which shall be detarming in defaull of agreement by tha Government
shall be paid to the lessesllesseas for all loss or damages sustained by himfhem by reason ar in
consecuance of the exersise of powers conferred this clause: Provided further thal the exercisge of
suth powers shall not determine the said term hereby granted or affect the terms and provisions of
thesa presents further than may be necessary o give effact to tha provisions of this clausa. |

11, Security and forfeitlure thereof:

{13 The Government may forfeit the whole or part of the amount depositad by thiz lesseelesssns a5
security urider this lease in case the lesseallessees commitsicommit a breach of any covenant 1o
be parfarmed by the lesseeflessees under this lease.

12 Whenaver the said security deposit or any part therecf or any further sum deposited with the
Government in replacement thereof shall be forfeited under sub-clausa (1) or applied by the
Government in salisfaction of any dues of the Governmeni under this lease fwhich the
Govermnment is hereby authorised o doj and the lesseelessess shall immediately deposit with
the: Government such furthar sum as may be sufficient with the inappropriata part thersof 1o brirg
the amount in deposit with the Government upto the limit as mentionad In Rula 18.

m The rghts conferred by this clause shall be without prejudice to the right conferred en the
{g"ﬁ Gq'.la{nmant by any other provision of this lease o by any law. (Plan with boundary marks of
r |_.~—,|rr dan’fan:atlun report to be annexed)

‘Department’ means the Department of Mines & Geology, Rajasthan.

(2} 'Director means the Divector of the Mines & Gealogy, Rajasthan far tha time being and includes
any cfficer authorised by him to pedform any of his functions
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(3) ‘Government’ includes an officer of the Govemment to whom any powars of the Govemnment

Lad

-

T

have baen for the time baing delegated,
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Endoreement of Exacution
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1 fiefiefieft BHARAT SINGH SHERHAWAT JARIVE
PUWER CF ATORNY DILIP KUMAR, gttty of
LAKSHM NARATYAN PAREEK, Frem Linampioypod 173 0 |
BRAHNMIN
House Moo, Colony: BUS STAMD KE PASS, Ares
MHOHAR, City: BIHARSY A, Pin code; 335513, Datric:
HARLBAAMGARH, Stata: RAIASTHAR

2 ST MINING OFFICE | TanpimS &7 ME AJMER
S
Ragehan Soeenmmen|

= AT Lease pariod 100 30 year 37 73 47 & s Frmrs s ofter fear
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1 Name Fifrrfid Rav SWARGOR SHERAWAT,
Tt off GYARSH LAL SHERAWAT arfa JAT
fupe: 30
fdd: Housa Mo.:0, Coloras SHERAWATD Ki DHANI, Area:
SLMDRIYAWAS, City: SUNCIRIVAWAS, Fin coce: :
FCATOR, Dimtrct JAIPLR, State: FRARSTHAN

2 Masta: STRFAT ST MAMMCGHAN SINGH, Tr=pdms ofF
FALT SINGH 1 RAPUT

Agec 23 —
Add: House Moy Colony: FRAIPUTO KA MOHALLS,

Arear 3 MAD, Cine WAL, Pin code: 335703, Dislnct:
GRNGANAGAR. State; RAIASTHAN

e
=

Signalea

2O TSNS
Laase pancd 1 fo 30 year

e e B B S [ it e - et e oo s s s S, VR S | e i




1392
Usi—(3)

TNE @ 9 BAe T7(19)WH /qu-2 /2013, SO e
29.032023 ¥ =t "o fis vwma & g § 990 @I yeer A
29—12—2013 W fRATF 28—12-2018 o9 sEw—m diRaz (o4 = 01
g 26 feaw) Wi o9 ¥ WAEW Udel iy wedar "W e W @l
faared @ o4 99 01 WE 26 oW T @ oW & fod affs Rew wiew
¥ & 61,54,200 / — (3N FHEC @G Haw soR o | aE) gfitad @
w® Y W o o w FaR Eme ety 8 S aun
Hifiem wf¥r ¥ 23.48,00,000 /—(ER ¥ w9 oW TS ASAE
g 7)o & Rer wew 9 Fued afy & a8 @ S,
F I W I e wfe e et 2017 # sifea el
Tq WioEE! T - 9% 5d ueE or 9ua eftafy st o
afdrel o WAl 9X S 9T W fdar 4|

Tod @ YTl Wi Few 0 aitia gEl, Werw §ider v
e e E@e Rarfl Pl 2017 v @i Fifa 2015 @0
XY HYPN 9 Hve HYOR B FUEER 9 ARAMER T 59 -
W W BN Al el @ oEr A4 g, @ fod e g o
wifer %1 e amer R %0102 024 @Y fp |

(maﬁqgimﬁa; ) {wﬁi) {ami%ﬂam
S RORIGIRIC)

EiRU R s T L g G ]

WET® @ A ﬁﬁﬁﬁ‘aﬂ
Sl HHN <reETeres WA aTheeT IR m
< e e T R '
FEa AT

Wﬁﬁmﬁaﬂﬁrmﬁﬁrmﬁrﬂ?ﬁﬁ Framfi—dradt @1



:..*
_f f

FNE HUNBHEB"“

nup&&e* ol

) : - --. =% L :
_ _-___'_ " _?..: - Pl - Ty
-, " 1 T i Al
N 2 = .- e i’ B L 3 A ||‘I| ) ¥
d H AT - - s ""-.rl- " 1ay
I H l.u'lr i.in Y ) - i.r'l lhl.ll’.l

o _- ™} T 3 [ 3 |l r K I-l_;... - =

._I.I 1 ¥ .:'nlu 5 - | | - 1 - i e =

I' [ - .

: - AT
'. ﬁpﬂl‘al?nwm’df .&gtmqw for Execution & Eegl;h% jri Mining
\- IR -t-- . Lease Agreement :
rfip Emﬁh ng “"i‘Iﬂirdm*ul Qingh Agse- 71 Years, Bairi Mining Lense/Loi
miuu “of Tehsil Kekit (hectare- 1025,70) Disteier Ajmer (Raj). Rfo- 336, Matin
agar-13. BIS Coleny. Jodhpur (Raj) ave herchy antherized to Mro Dalip Kumor
Luaxnii Novavan (Aadaar No. 471040452913 Age- 31 Yems Rio Bus stind
kefpass, ward no, 7. Telsil Nohor, Dhansive, Hinumangarh, (Raj.- 335523 0 do
bixgcution of Bajri Mining Lease Agresmient of “Tehsil Kekri Distiet Ajmer witl
mining and gealogy depariment Rajasthan,

Hey is alsy outhorised e Registration o apreement o' Bujri Mining Jease of
Tehsil Kekri Digtriet Ajmer (Roj) with Reglswation & Stamp Department. This
Special powet ol atlomey will be use only for exccution und Registeation of Bujrl
Hi#iug Lease Agreement of Tehsil Kekri Disteict Apmer (Raj.)
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L. Bherat Singh S Shiv. Dayal Singh Bajd Mining LenserLol Holder of Tebsil
Kekrl Digteier Ajmer (Raj), conlirm and verify the signoture of av lewlul itlerney
holder M. Dalip kumie and Me, dallp kumar powet of mlorney holder aceep this

Penver of sitomey.

i 1 will bind by all oet and setivities which will be done by my lawelull power attorey
helder [or Execution and Registration of Bajd mining lease agreement of Tohsil keke district

aimner (Haf. ) andl this pewer of attomiiey 15 revocable,

Bhamt Singh 8/o Shiv Daval Singh
Bajre Mining Lease/Loi holder of Tebsil Kekei Distrdor Ajmer (Raj.)

S0 Lagmi Nagayan )
Povver ol Atlorney Halder
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1 492d1)ffice (Mines)

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
B = Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317
OrderNo ) >3.2024/Mines/10823 Date: 19/04/2023
Unit Id : 124,033

M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Ajmer (M.L.No-ML.N0.5/2013).

Ref: (i) Your application dated 01/04/2023
(ii) Received on 01/04/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Ajmer.

2 That this consent is valid for a period from 19/04/2023 to 29/03/2024, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Page 1 of 4

Signature Not Verified
Digitally signeT by Oy Prakash
Gupta /

6:45:16 IST

Date: 2023.04.1¢
Reason: SeIfAttd
Location:




1 ae1d2ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317
OrderNo ) >3.2024/Mines/10823 Date: 19/04/2023
Unit Id : 124,033
6 That this consent to establish/consent to operate is only for carrying out mining of

7

10

11

12

13

14

15

16

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03/02/2022 are strictly complied with.

That this consent is valid for production of Bajri(ROM) @ 30lakh Ton per
Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other law
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

Page 2 of 4

Signature Not Verified

Digitally sign vy Ong Prakash
Gupta
Date: 2023.04.19-=#6:45:16 IST
Reason: SeIfAttd

Location:




1 ae1d§ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317

OrderNo 5023.2024/Mines/10823 Date:  19/04/2023

Unit Id : 124,033

17 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

18 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

19 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

20 That this consent to establish shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

21 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

22 That the lease shall not intersect the ground water table without
permission of CGWA.

23 This consent shall be subject to validity of mining lease.

24 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 30 Lakh TPA(ROM) from an effective mineable area of 1025.7
Ha. with maximum mineable depth of 1 meter.

25 That all other general conditions enclosed as Annexure shall be strictly complied
with.

26 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

27 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Registered

File No F(Mines)/Barmer(Gudha Malani)/5330(1)/2022-2023/313-317

OrderNo 5023.2024/Mines/10823 Date:  19/04/2023

Unit Id : 124,033

29 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-please ensure compliance of conditions of Consent to Establish &
Environmental Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
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Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322
OrderNo ) >3.2024/Mines/10824 Date: 19/04/2023
Unit Id : 124,033

M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Ajmer (M.L.No-ML.N0.5/2013).

Ref: (i) Your application dated 01/04/2023
(ii) Received on 01/04/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Ajmer.

2 That this consent is valid for a period from 19/04/2023 to 29/03/2024

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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B Phone: 0141-2716814,2716813Fax: 0141-2716814
N
Registered
File No F(Mines)/Ajmer(Kekri) /6946(1)/2023-2024/318-322
OrderNo ) >3.2024/Mines/10824 Date: 19/04/2023
Unit Id : 124,033
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03/02/2022 are strictly complied with

That this consent is valid for production of Bajri(ROM) @ 30lakh Ton per
Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

That you shall not establish/operate any stone crusher/mineral
grinding/mineral processing plant within said lease without obtaining
prior consent of the State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other law
/act/rule/ regulation or order of MOE&F and/or any Court / Tribunal
time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
s Phone: 0141-2716814,2716813Fax: 0141-2716814
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Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322

OrderNo 5023.2024/Mines/10824 Date:  19/04/2023

Unit Id : 124,033

16 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

17 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

18 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

19 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

20 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

21 That the lease shall not intersect the ground water table without
permission of CGWA.

22 This consent shall be subject to validity of mining lease.

23 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 30 Lakh TPA(ROM) from an effective mineable area of 1025.7
Ha. with maximum mineable depth of 1 meter.

24 That all other general conditions enclosed as Annexure shall be strictly complied
with.

25 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Rajasthan State Pollution Control Board
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Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/318-322

OrderNo 5023.2024/Mines/10824 Date:  19/04/2023

Unit Id : 124,033

28 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Kishangarh-
please ensure compliance of conditions of Consent to Operate & Environmental
Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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State Level Environment Impact Assessment Authority (SEIAA), Rajasthan
Room No. 11, Aravali Bhawan, Jaipur - 302004
F1 (AVSEIAASEAC-Raj SecttProject /Cat. 1(.;!_31(23567»2033-24 Saipur, Dated: |2 [¢2) /z czY

i . o oo A -,-’c

Ay e 0 -

* This has reference to your applic.:a'tioﬁ dated 25.10.2023 seeking smendment in EC
issued by MoEF&CC ddted 03.02.2022 for the project under EIA Netification 2006. The
proposal has been appraised as per prescribed prooedure in the light of provisions under the
EIA Notification, 2006 on the basis of the mandatory documents enclosed with the application.

The SEIAA Rajasthan considered the Project in 5.108% meeting held on 10.01.2024
and resolved to accept the recommendation of the SEAC and the following amendment is
being made in the EC granted earlier vide MoEF&CC letter dated 03.02.2022 on the basis of
Form-I, Form-4 and other requisite documents, subject to same terms & conditions:

S. Ne.
5 |

Amendments now being made

River Sand Mining Projectfor making validity of EC co-terminus with the
lease period and increase in mineable depth of mining from | meter to 3
meter without any increase in 1otal mining capacity and without any increase
in mincable area having, ML No.05/2013, Mine Lease Area- 1025.70
Hectares, Production Capacity- 30.0 Lakh TPA (ROM), Khasra No.-
Village- Revenue of Villages, Techsil- Kekri, District- Ajmer, Rajasthan
(Proposal no. 294006) with a welidity of EC may be kept co-terminus with
the iease period only.

Additional Condition:

i) MoEF&CC in the carlier granted EC vide dated 03.02.2022.

i) Ministry's O.M. No, 22-34/2018-1A. 111 dated 08.01,2019 & 16,01.2020,

iii) Conditions as per Sustainable Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidclines for Sand Mining, 2020, SOP issued by the
Rajasthan State Government for prevention of illegal river sand mining in the state.

iv) Further, the PP will have to ensure the compliances of all the directions issued by
Hon ble Courts with reference to River Sand Mining.

v) The PP shall submit action taken report of Compliance Report to Integrated Regional
Office and RSPCB, Jaipur, within 30 days.

€8 tion:

1. The validity of EC may be kept co-terminus with the lease period.

2. Permissible Mining of Bed Matenal (Sand/Bajri) shall be limited to 30 Lakhs TPA
(ROM) from an effective mineable area of 1025.70 Hectare.

3. The project proponent shall submit the monthly production details and the compliance
of the plantation of the earlier EC to Regional Office of MoEF&CC and Mining
Department, Gov of Rajasthan,

4. The project proponent shall take all measures for the surveillunce as proposed by the
project proponeat. The status of implementation with documentary proof needs to be
submitted to Regional Office of MoEF&CC,

5. The conservation plan in consultation with the Forest Department shall be implemented
and compliznce of the same shall be submitted to Regional Office of MoEF&CC.

6. The project propanent shall implement the mitigation measure to control the impact duc
to transportation viz. Kaccha road, transportation of sand from villages having

-
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habitation should be avoided, regular water sprinkling (3 times a day) before
transportation of mineral, plantation on the both side of this road should be completed
within | year trucks shall not be overloaded, spillage of the mineral to be avoided,
covered transportation. Implementation report with supporting documents &
photographs before and after shall be submutted to the Regional Office of MoEF& CC.

. The project proponent shall implement all mitigative measures envisaged in the

Environmental Management Plan (EMP) and committed during the presentation and
subsequent submissions, A separate Envirorment management cell (EMC) shall be
created with suitable staff having relevant qualification in environment with supporting
staff. Implementation report with supporting documents, test reports, geo- locations
&photographs before and after and composition of EMC shall be submitted to the
Regionat Office of MoEF& CC.

. The project proponent shall implement the occupational health plan and provide

personal protective equipment to all the workers helmets, dust masks, ear mulls),
provision of safe dnnking water to workers, shelters for rest ete, In addition to this
Occupational health check-up of all workers working in mine, and pulmonary function
test for workers working in dusty areas, Implementation report with supporting

documents & photographs before and after shall be submitted to the Regional Office of
MoEF& CC,

. For subsequent peniod, PP shall submit fresh unnual replenishment study to MoEF&CC

for amendment in EC for mineable quantity and maximum permission depth for mining
based on the scientific findings replenishment study. Such study shall be placed before
EAC for appraisal for next three years to assess rate of deposition and accordingly,
mincable production capacity a depth can be prescribed based on trends analysss,
provided it is found scientifically satisfactocy by EAC.

Statutory compliance:

This Environmental Clearance (EC) is subject to orders/directions of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT aad any other Court of
Law, as is applicable.

The Project proponent complies with all the statutory requrements and judgments
of Hon'ble Supreme Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Union of India & Ors before
commencing the mining operations.

The Department of Mines & Geology, Govemment of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through Department
of Mini:j; & Geology in strict compliance of Judgment of Hon'ble Supreme Court
dated 2™ Auvgust, 2017 in Writ Petition {Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India & Ors,

In case the project falls within a distance of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not
been issued so far, the EC shall come into effect only after the PP obtains
clearance from the Standing Committee of National Board for Wildlife
(SCNBWL) as per OM dated 08,08.2019 of MoEF& CC,

This Environmental Clearance shall become operational only afier receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change,
(MoEF& CC), Govemnment of India (Gol) subsequent to the recommendations of
the Standing Commitiee of National Board for Wildlife, if applicable to the Project.

This Environmentz] Clearance shall become operational only after receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable
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to the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC s;;'[‘:
effectively implement all the conditions stipulated therein. The mining activity 72
not commence prior to obtaining Conseat to Establish/ Consent to Operate from e

ihe PP shall adhere o the provision of the Mines Act, 1952, Mines and Mineral
Act, 2015 and rules & regulations made there under.
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Buresu of Mines (IBM) from time to time.

The Project Proponent shall obtain consents from all the concemned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are not owned byit. '
The Project Proponent shall follow the mitigation measures provided in MoEF
CC’s Office Memorandum No, Z-11013/57/201 4-IA 1T (M), dated 29th 00t9bpr.
2014, titled “Linpact of mining activitics on Habitations-lssues related to the mining
Projects wherein Huabitations and villages are the part of mine lcase areas of
Habitations and villages are surrounded by the mine lcase area”,

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surfice water and from CGWA tor
withdrawal of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat’ local NGO etc. if any,
from whom suggestion/ representation has been received while processing the
proposal.

Suate Pollution Control Board shall he responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector's office/ Tehsildar's Othice
for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be n
vermacular language of the concerned srea. The advertisement shall be done within
7 days of the issve of the clearunce letter mentioning that the instant project has
been accorded EC and copy of the EC letter is available with the State Pollution
Control Board and website of the Department of Enviroament, Govt, of Rajasthan,
RSPCB for compliance and record.

The Project Propenent shall inform the MoEF& CC/ SEIAA for any ¢hange in
ownership of the mining lease. In case there is any change in ownership or mining
Jease is transferred then mining operation shall only be carmied out after transfer of
EC as per provisions of the par 11 of EIA Notification, 2006 as amended from
time 1o time.

The Mining Department will ensure that while executing the mining lease, if the
mining lease forms a cluster of total area of more than 5.0 ha, in accordance with
E1A notification dated 15.01.2016 and 01.07.2016, then such mining lease will be
executed’ registered only after public hearing has taken place for the entire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department
will further ensure that revised EC is also obtained by such mining lease holder (s5)
in the cluster,

The Mining lease holder shall, afier ceasing mining operations, undertake re-
grassing the mining arca and any other area which may have been disturbed duc to
the mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.

That the grant of this E.C. is issued from the environmental angle only, and does
not absolve the project proponent from the other statutory obligations preseribed
under any other law or any other instrument in force. The sole and complete
responsibllity, to comply with the conditions laid down in all other laws for the
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time-being in force, rests with the project proponent.
No further expansion or modifications in the project shall be carried out without
prior approval of the SEIAA/MoEF& CC as the case may be. In case of deviations
or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measures
required, if any.
The EC is lable to be rejected’ revoked, in case it is found that the PP has
deliberately concealed and/or furnished false and misleading information or dats
which is material to screening or scoping or sppruisal or decision on the application
for EC,
Officials from the Department of Eavironment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be extended full cooperstion,
tacilities and documents/data by the project propenents during their inspoction. A
complete set of all the documents submitted 1o SEIAA should be forwarded to the
CCF, Regional Office of MoEF, Lucknow, Department of Environment,
Government of Rajasthan, Jeipur / RSPCB,
The Authority reserves the right to udd edditional safcguard measures subscquently,
if found necessary, and to take action ncluding revoking of the environment
clearance under the provision of the Environment (Protection) Act, 1986, to easure
effective implementation of the suggested safeguard measures in a time bound and
satisfactory manner.
The above condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Linbility
(Insurarce) Act, 1991 and EIA Notification, 2006, along with their amendments
and rules.
The PP shall obtain prior clearance from forestry and wildlife aspects including
clearance from Standing Committee of National Board of Wild Life (if applicable).
It is further categorically stated that grant of EC does not necessary imply that
Forestry and Wildlife clearance shall be granted to the project by the concerned
authorities. Proposals for forestry and wildlife clearance will be considered by the
concerned authorities on its merits and decision taken accordingly. The investment
made in the project, if any based on EC so granted, in anticipation of clearance
from Forestry and Wikdlife aspects shall be entirely at the cost and risk of the PP
and MOEF & CC/SEIAA/ SEACH DOE shall not be responsible in this regard in
any manner.
The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above canditions is not satisfactory.
The PP shall submit an environmental statement for the financial year ending 3 1st
March in Form-V a3 peescribed under the environment (Protection) Rules, 1956, os
amended subsequently on or before the 30 day of September every year, to the
Rgjasthan State Pollution Control Board/SEIAA and shall also be put on the
website of the company/ unit/ industry along with the status of compliance of
environmental clearance conditions and shall also be sent to the Lucknow Regional
offices of MoEF/SEIAA/ RSPCB by e-mail as well as hard copy duly signed by
competent person of company,
This EC is granted for mining of the mineral with production mentioned in the
above table subjxct to the stipulation that the PP shall shide by the annual
permitted production schedule specified in the mining plan and that any deviation
therein will render the PP liable for legal action in accordance with Environment
and Mining Laws.
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XXVIIL , The PP shall spend the various amounts in the respective heads as mentioned in

Annexure G.

XXIX.  Drills shall either be opersted with dust extractors or equipped with water injections

system. :
Datn on ambient air quality and sgack emissions should be submitted to Rajasthan
+. Staté Pollution.Corol Board once in’ six, inanths. The monitoring/ sampling and
. “anglysis aré fo be tamied out*by' MOEF/"NABL/ CPCB/ RSPCB/ Government

approved lab. ~ >

XXXL  Blasting operations, if permitted, should be carried out only during the daytime with

safe blasting parameters.

XXXIL.  The PP shall carry out mining activities with open cast method. The PP to

undertake underground mining only if permitted specifically.

XXXIIL  In the project related to Bajri mining the PP shall follow the ‘Sustainable Sand

Mining Guidelines 2016' and *Enforcement and Monitoring Guidefines for Sand
Mining, 2020" laid down by the MoEF& CC, GOI. The Bajn sand mining activity
I8 restricted to three meters from ground level or water level whichever is less and
the PP shall carry out river sand (Bajri) mining activity only manually or semi
mechanized method as provided under the ‘Sustainable Sand Mining Management
Guidelines, 2016 and *Enforcement and Monitoring Guidelines for Sand Mining,
20207,

XXXIV.  Any appeal against this environmental clearance shall lie with the National Green

3

Trbunal, if preferred, within a period of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010,
Air quality monitoring and preservation:
The Project Proponent shall install & minimum of 3 (three) anline Ambient Air Quality
Monitoring Stations with | (one) in upwind and 2 (two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PMI 0, PM2.5, NO2; CO and SO2 etc. as per the
methodology mentioned in NAAQS Notification No. B-29016/20/90/PCUL. dated |
8.11.2009 covering the aspects of transportation and use of heavy machinery in the
impact zone. The ambient air quahity shall also be monitored at prominent places like
office building, canteen etc. as per the site condition to ascertain the exposure
characteristics at specific places. The above data shall be digitally displayed within 03
months in front of the main Gate of the mine site.
Effective safeguard messures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction esc.) shall be
carried out in areas prone to air pollution wherein high levels of PMI0 and PM2.5 are
evident such as haul road, loading and unloadmg point and transfer points. The fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipments/ machineries and preventive maintenance. Use of suitable water-soluble
chemical dust suppressing agents may be explored for better effectiveness of dust control
system, It shall be ensured that air pollution level conform to the standards prescribed by
the MoEF& CC/ Central Pollution Control Board.
Water quality monitoring and preservation:
In case, :immediate mining scheme envisages intersection of ground water table, then
Environmental Clearunce shall become operational only afier receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at &
later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in
place before such mining operations. The penmission for intersection of ground water
table shali essentially be based on detailed hydro-geological study of the area.
Regular monitoring of the flow rate of the springs and perenaial nallahs flowing in and
pround the mine Jease shall be carried out and records maintain. The natural water bodies
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and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table ifl open dug weil
located in village should be incorporated to ascertain the impact of mining over grqund
water table, The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. gmupd water level
and quality in and around the mine lease by establishing a network of existing wells as
well as new piczo-meter installations during the mining operation in consultation with
Central Ground Water Authonty/ State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basis to the
Regional Office of the Mimstry, CGWA and State Groundwater Department / State
Pollution Control Board,

The Project Proponent shall undertake regular monitoring of natural water course/ waler
resources’ springs and perennial nalluhs existing flowing in and around the minq lcase
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adjacent to the mine lease and maintain its records. Sufficient number of gullies shall be
provided at appropriate places within the lease for management of water. PP shall
carryout regular monitoring w.r.t. pH and included the same in monitoring plan. The
parameters to be monitored shall include their water guality vis-a-vis suitability for usage
as per CPCB critenia and flow rate. It shall be ensured that no obstruction and/ or
alteration be made w0 water bodies during mining operations without justification and
prior approval of MoEF& CC. The monitoning of water courses’ bodies existing in lease
ared shall be carried out four times in a year viz. pre- mensoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the record of monitored
data may be sent regularly to Ministry of Environment. Forest and Climate Change and
its Regional Office, Central Ground Water Authonty and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Control Board,
Clearly showing the trend analysis on six -monthly basis,

Quality of polluted water generated from mining opecrations which include Chemical
ODxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total Dissclved Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (155). The monitored data shall be uploaded on
the website of the company as well as displayed at the peoject site in public domain, on a
display board, at a suitable Jocation ncar the main gate of the Company. The circular
No.1-20012/1/2006-IA.11 (M) dated 27.052009 issued by Ministry of Environment,
Forest and Climate Change may also be refesred in this regard,

Project Proponent shall plan, develop and implement ramwater harvesting measures on
long term basis to augment ground water resources in the area in consultation with
Central Ground Water Board’ State Groundwater Department. A report on amount of
water recharged needs to be submitted to Regional Office MoEF& CC annually.

Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time m
time, The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned Stats Pollution Control Board (SPCB), The workshop effluent shall be treated
after its initial passage through Oil and grease wap.

The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Regional >
MoEF& CC and State Pollation Control Board, egional Office of the

Noise and vibration monitoring and prevention:

b
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The peak particle velocity at 500m distance or within the nearest habitation, whichever 18
closer shall be monitored periodically as per applicable DGMS guidelines.

The iflumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disoeders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise lévels at-night. PPs must ensure. that the biological clock of
the villages is not disturbed; by, orienting the floodlights’ masks away from the villagers
and keeping the noise levels well withinthe presoribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA
the work environment. The workers engaged in operations of HEMM, etc. should be
provided with ear plugs/ muffs. All personnel including laborers working in dusty areas
shall be provided with protective respiratory devices along with adequate training,
awareness and information on safety and health aspects. The PP shall be held responsible
in case it has been found that workers/ personals/ laborers are working without personal
protective equipment,

The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during might time.

Mining plan:

The Project Proponent shall adhere 10 the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, mter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden &
dump management , O.B & dump mining, mineral transportation mode, ultimate depth of
mining ectc.) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change/ SEIAA, which entail adverse environmental
impacts, even if it is a part of spproved mining plan modified after grant of EC or granted
by State Govt. in the form to Short Term Permit (STP), Query license or any other name.
The Project Proponent shall get the Final Mine Closure Flan along with Financial
Assurance approved from Indian Burcau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules’ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent autharity to the concemed Regional Office,
MoEF& CC/ SEIAA/ SPCB for record and verification.

The land-use of the mine lease arca at vanous stages of mining scheme as well as at the
end-of-lifc shall be governed as per the approved Mining Plan, The excavation vis-a-vis
backfilling in the mine lease arca and comresponding afforestation to be raised in the
reclaimed area shall be govemned as per @pproved mining plan, PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The comphance status shall be submitted half-yearly to the MoEF& CC/
SEIAA/ SPCB and its concerned Regional Office,

Land reclamation:

The Overburden (O.B.) generated during the mining operations shall be stacked at
carmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical paramesers of the OB dumps like height, width and angle of slope
shall be governed as per the approved Mining Plan as per the guidelines/circulars issued
by D.GM.S w.r.t. safety in mining operations shall be strictly adhered to maintain the
stability of top sol/OB dumps. The topsoil shall be used for land reclamation and
plantation.

The reject’'waste generated during the mining operations shall be stacked at carmarked
waste dump site(s) only, The physical parameters of the waste dumps like height. width
and angle of slope shall be govemed as per the approved Mining Plan as per the
guidelines‘circulars issued by DGMS w.r.1. safety in mining operations shall be strictly
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adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan. ) ‘

The slope of dumps shall be vegeated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local
species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullics formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass chould be consolidated with the
help of dozer! compactors thereby ensuring proper filling' leveling of dump mass. In
critical areas, use of geo textiles’ geo-membeanes / clay liners / Bentonite etc. shall be
undertzken for stabilization of the dump.

The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned regional
office of MoEF& CC/ RSPCB.

Catch drains, settling tanks and siltation pords of appropriate size shall be constructed
around the mine working, mineral vards and Top Soil/OB/Waste dumps to prevent run
off of water and flow of sediments directly into the water bodies (Nallab/ River/ Pond
etc.). The collected water should be utilized for watering the mine ares, roads, green belt
development, plantation etc, The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly afler mensoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit
end OB dumps to prevent storm run-oft and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sumnp structures over and above peak
rainfal] (based on 50 years data) and maximum discharge in the mine and its adjoining
arez which shall also help in providing adeguate reteation time period thereby allowing
proper settling of sediments’ silt material, The sedimentation pits/ sumps shall be
constructed at the comers of the garland drairs.

. The top soil, if any, shall temporanily be stored at carmarked site(s) within the mine lease

only and should not be kept unutilized for long The physical parameters of the top soil
dumps like height, width and angle of slope shall be govemed as per the approved
Mining Plan and as per the guidelines framed by DGMS w.rt safety in mining
operations shall be stnctly adhered to maintain the stability of dumps. The topsoil shall
be used for land reclamazion and plaatation purpose.

Transportation:

No Transportation of the minerels shall be allowed in case of roads passing through
villages/ habitations. In such cascs, PP shall construct a bypass' road for the purpose of
transportation of the minerals leaving an adequate gap (say at Jeast 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed
in consultation with nodal State Govt. Department only after required strengthening such
thut the carrying capacity of roads is increased to handle the traffic load. The pollution
due to transporiation load on the environment will be effectively controlled and water
sprinkling will also be done regularly. Vehicular emissions shall be kept under control
and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate
for all the vehicles from authonized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permancat water
sprinkling arrangement for dust suppression. Other roads within the mine kease should be
wetted regularly with tanker-mounted water sprinkling system, The other accas of dust
generation like crushing rone, material transfer points, material yards etc. should
invanably be provided with dust suppression amangements. The air pollution control
equipments like bag filters, vacuum suction hoods, dry fogging system ctc. shall be

A
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installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyar should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures to avoid generation of ﬁ;gi_t_ive dust emissicns,

Green Belt:

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along }hc
mine lease' boundary as'per thig guidelines of CPCB in order to amrest pollution emanéting

- fromi mining operations within the lease. The whole Green belt shall be developed within

first 3 years starting from windward side of the activé mining area. The development of
greenbeit shall be govemed as per the EC granted by the Ministry/ SEIAA imespective of
the stipulation made in approved mine plan, X

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed
arca of mining lease, around water body, along the roadsides, in community areas etc. by
plinting the native species in consultation with the State Forest Department/ Agriculture
Department’ Rural development department/ Tribel Welfare Department/ Gram
Panchayat such that only those species be selected which are of use to the local people.

The CPCB guidelines in this respect shall also be adhered. The density of the trees should

be around 2500 saplings per Hectare Adequate budgetary provision shall be made for
protection and care of trees.

The Project Proponent shall make necessary altemative arangements for livestock feed

by developing grazing land with 2 view to compensate those areas which are coming

within the mine lease. The development of such grazing land shall be done in

copsultaion with the State Government. In this regard, Project Proponent should

essentially implement the directions of the Hoa'ble Supreme Court with regard to

acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-

day shelter from the scorching sun, should be scrupulously guarded/ protected against

felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and

protection of eadangered flora and fausa and Schedule-1 species during mining operation,

A Wildlife Conservation Plan shall be prepaced foe the same clearly defineating action to

be taken for conservation of flors and fauna. The Plan shall be spproved by Chief Wild

Life Warden of the State Gowvt.

And implemented in consultation with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan and its implementation status {annual) shall be submitted

to the Regional Offica of the Ministry/ SEIAA,

Public hearing and human health issues:

The Project Proponent shall appoint an Occupational Health Specialist for Regular as
well as Periodical medical examination of the workers engaged in the mining activities,
os per the DGMS guidelines. The records shall be maintained properly. PP shall also
carryout Occupational health check-ups in respect of workers which are having ailments
like nr, diabetes, habitual smoking, etc. The check-ups shall be undertaken once in slx
months and necessary remedial/ preveative measures be taken, A stotus report on the
same may be sent to MoEF& CC/ SEIAA/ Regional Office snd DGMS on half-yearly
basts.

The Project Proponent must demonstrate commitment to work towards *Zero Hurm'® from
their mining activities and carry out Health Risk Assessment (HRA) foc identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community,
The propenent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarthoca in children under five, respiratocy infections due to bio mass
cooking, The proponent shall also create awareness and educate the nearby community
and workers for Sanitation, Personal Hygiene, Hand wasting, not to defecate in open,
Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol

-
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The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except
routine tests _all tests would be carried out in a Lab accredited by NABH. Records of
Health Surveillance must be kept for 30 years, including the resulis of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead,
Uram!un need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to
make arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital onc). X-Ray
must meet [ILO enteria (17 x14 inches and of good quality).

The Proponent shall maintained u record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities (¢) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in once second
(FEVI),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (¢) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any
body part. The record of the same should be submitted to the Regional Office, MoEF&
CC/ SEIAA annually along with details of the relief and compensation paid to workers
having above indications.

The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective resperatory devices and they should also be provided with adequate training
and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/lzbors or shall
construct labor camps within‘outside (company owned land) with necessary basic
infrastructure’ facilitics like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche for kids ete, The housing may be provided in the form
of temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

The activities proposed in Action plan preparced for addressing the issues raised during
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concerned Regional Office ol the Ministry along
with District Administration.,

Miscellaneous:

The Project Propanent shall prepare digital map (land use & land cover) of the entire
lease area once in five years purpose of monitoring land use pattem and submit a report
to concemned Regional Office of the MoEF& CC/ SEIAA/SPCB,

The Project Authorities should inform to the SEIAA/Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and the
date of start of land development work.
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iil. The Project Proponent shall submit six monthly compliance reports on the status of t!le
implementation of the stipulated environmental safeguerds to the MOEFCC & s
concerned Regional Office, Central Pollution Control Board and State Pollution Coatrol
Board.

iv. A scparate ‘Environmental Mansgement Cell' with suitable qualified manpower should

"be set-up upder the ¢ontrol of a Senior Exccutive, The Senior Executive shall directly
repoct to Head of the Organization. Adequate number of qualified Environmental
Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEF&
CC/SEIAA/ SPCB.

v.  The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated
conditions. The project autherities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by fumishing the requisite data / information / monitoring
reports.

vi. Project Proponent shall keep the funds carmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported to the MoEF& CC/ SEIAA/ SPCB and

its concerned Regional Office.
A con mmended in view M dated 08.08.2019 F& C
appl where t falls within a distance of 10
Natio W e :

I.  The mining activity should be carried out in a manner so that the water regime/system of
the sunctuary is not disturbed, The mining activity should no: adversely affect any
existing water course, water body, catchment ete. The PP shall while carrying out mining
activity ensure compliance of the provisions of Air (Prevention and Control of Pollution)
Act 1981, Water (Prevention and Control of Pollution) Act 1974 and the Environment
(Protection) Act, 1986 so that the wildlife in the area is not adversely affected.

2.  The processes like blasting, drlling, excavation, transport and haulage resulting into
noise, should be carried cut in such an manner so that such activities do not disturb wild
animals and birds particularly during sunsct to sunnse. The level of noise should be kept
within the permissible limits

3. The mining activity should not create any obstacle in the way of free movement of
wildlife and adversely affect wildlife comdors.

4. The mineral waste/ slurry should be dumped only at the designated places only and such

waste dumps should be reclaimed in accordance with the conditions of the mining plan/

consent issued by the RSPCRB under the Water and Air act.

The PP shall cooperste with the concemed DCF, Wildlife in their efforts towards

protection and conservation of wildlife in the Sanctuary/ Park.

The PP shall ensure that the transporter and labor employed by him should not damage

flora and fauna in the ESZ and the Wildlife Sanctary/ National Park.

2018 and OMs dated 30.52018, 4.7. : %

1. The PP shall give an undertaking by way of affidavit to comply with all the statatory
requircments and judgment of the Hon'ble Supreme Court dated 02,08,.2017 in the matter
of Writ Petition (Civil) No, |14 of 2014, Common Cause V/s Union of India & others
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to
he repeat any such violation in future,

In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be

\
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terminated forthwith,

The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutary requirements and judgment of the Honble Supreme
Court dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common
Cause V/s Union of Indis & others.

The department of Mines & Geology shall ensure that the ‘mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Depariment of Mines and Genlogy, in strict compliance of
the judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ
Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others.

C S

That the grant of this E.C, is issued from the enviroamental angle only, and does not
absolve the project Proponent from the other statutory obligations prescribed under zny
other law or any other instrument in force. The sole and complete responsibility, to
comply with the conditions laid down in all other laws for the time-being in force, rests
with the industry / unit / project Proponent. Any appeal against this environmental
clearance shall lic with the National Green Tribunal, if preferred, within a period of 30
days as preseribed under section 16 of the National Green Tribunal Act, 2010.

No further expansion or modifications in the project shall be caried out without prior
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case
of deviations or alterations in the project proposal from those submitted to this Authority
for clearance, a fresh reference shall be made to the Authority to pssess the adequacy of
conditions smposed and to add additional cavironmental protection measures required, if
any,

The implementation of the project vis-i-vis environmental action plans shall be
monitored by MoEF Regional Office &t Lucknow / RSPCB / CPCB / SEIAA,
Department of Environment, Government of Rajasthan, Jaipur and this office. A six
monthly compliance status report shal] be submitted 1o monitoring agencies.

The EC is liable to be rejected, in case it is found that the PP has deliberately concealed
and fumished false and misleading information or data which is material to screening or
scoping or appeaisal or decision on the application for EC.

The project authorities shall inform the McEF Regional Office at Lucknow / RSPCB /
CPCB / SEIAA, Department of Environment, Govemment of Rajasthan, Jaipur and the
date of financial closure and final approval of the project by the concerned authorities
and the date of start of the project.

Officials from the Department of Environment, Govemment of Rijasthan, Jaipur/
Regional Office of MoEF, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be given full cooperation, focilities
and documents/data by the project Proponents during their inspection. A complete set of
all the documents submitted to SEIAA should be forwarded to the CCF, Regional Office
of MoEF, Lucknow / SEIAA, Department of Environment, Government of Rajasthan,
Jaipur / RSPCB,

The Authority reserves the right fo add add.ilioml ufeguard measures subsequently, if
found necessary, and 10 take action including revoking of the environment clearance
under the peovision of the Environment (Protection) Ac, 1986, to ensure effective
implementation of the suggested safeguard measures in » time bound and satisfactory
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The project Proponent should sdvertise in at least two local Newspupers widely
circulated in the region, one of which shall be in the vemacular language informing that
the project has been accorded environmental Clearance and capics of clearance letters are
available with the Rajasthan State Pollution Coatrol Board and may also be seen on the
website of the RSPCB: ’me advertisement shauld be made within 7 days from the day of
issue of the clearance letier and & copy of the same should be forwarded to the Regional
Office of MoEF at Lucknow/Department of Ecology and Environment, Government of
Rajasthan, Jaipur.

The above condition shall be enforced among others under the provisions of water
(Prevention and Comirol of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and
rules.

The PP shall obeain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life {if applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision
taken. The investment made in the project, if any based on EC so granted, in anticipation

of clearance form Forestry and Wild Life angle shall be entircly at the cost risk of the PP
and MOEF/SEIAA shall not be responsible in this regard in any manner.

The SEJAA, Rajasthan may revoke or suspend the clearance, if implementation of any of
the above conditions is not satisfactory.

Main haulage road should be provided with permanent water sprinklers und other roads

should be regularly wetted with water tankers fimed with sprinklers. The material transfer

points should invaniably be provided with Bag filters and or dry fogging system. In case

of Belt- conveyors facilities the system should be fully covered to avoid air bome dust:

Use of effective sprinkler system 10 suppress fugitive dust on haul roads and other
trunsport roads shall be ensured,

Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM,

SO2 and NOx menitoring, Location of the stations (minimum 6) shall be decided based

on the meteorologiczl data, topographical festures and environmentally and ecologically
sensitive targets and frequency of menitoring shall be decided in consultation with the

Rajasthan State pollution Control Beard (RPCB). Six monthly reports of the data so

collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional

office, Lucknow,

Personnel working in dusty arcas shall wear protective respiratory devices they shall also

be provided with adequate training and information on safety and health aspects.

The ambient noise level should confirm to the standards prescribed under E (P) A Rules,

1986 viz 75 dB (A) during day time and 70 dB (A) during night time.

The PP shall submit an environmental statément for the financial year ending 31st March

in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended

subsequently on or before the 30" day of September every year, to the Rajasthan State

Pollution Control Board/SEIAA and shall also be put on the wehsite of the company

along with the status of compliance of environmental clearance conditions und shall also

be sent to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy
duly signed by competent person of company.

\
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The Mining Department will ensure
mining lease forms g cluster of 1

is fit for growth of fodder, flora,

This EC s being issued on the condition that the spplied area is at a distance of more
:ha: 50 l}lcm from the of the closest forest area as stated by project proponent
n Form 1,

roject Cat. a)B1{23867)/2023-24 Jaipur, Dated.
Copy to following for informatio ! :

oo

N

n and necessary action:
Secretary, Ministry of Environment, Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Dethi-1 10003,

ACS, Environment & Climage (° hange Department, Rajasthan, Jaipur.

Chairman, SEIAA, Aravali Bhawas, Jhalang Doongr, Jaipur, Rajasthan,

Member, SEIAA, Aravali Bhawan, Jhalana Doongri, Jaipur, Rajasthan.

Member Secretary, Rajasthan Stae Pollution Ceatrol Board, Jaipur for information & necessiry
action and to display this sanction on the website of the Rajasttan Pollution Control Board, Jaipur
Member Secretary, SEAC Rajasthan, :

The CCF, Regional Oftice, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 3th
Floor, Sector *H’, Aliganj, Lucknow-226 020,

M/s Bbarat Singh Shekhawst, Address-336, Moban Nagar-B, B.).S Colony, Jodhpar, Rujasthan,

LA SEIAA, Jsipur with the direction 1o upload the copy of this Amendment in FC letter on the
website.

o

EIAA, Rajasthan,




1 Afaﬁffice (Mines)

Rajasthan State Pollution Control Board

T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

e

s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo 5023.2024/Mines/11072 Date:  07/02/2024

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Kekri (M.L.No-MI1.No0.5/2013).

Ref: (i) Your application dated 25/01/2024
(ii) Received on 25/01/2024
(iii) Received at Head office on 17/01/2024
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Kekri.

2 That this consent is valid for a period from 07/02/2024 to 25/05/2027, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Signature-Not

Verifie

Digi slghe by

Vivek Kum: oel

Date: 2024£02.07

12:40:2, 5:30
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1 aegi ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered
File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944
OrderNo ) >3.2024/Mines/11072 Date: 07/02/2024
Unit Id : 124,033

6 That this consent to establish/consent to operate is only for carrying out mining of

7

10

11

12

13

14

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 12.01.2024 are
strictly complied with.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM) @ 3000000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That the CTE shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months.

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma),
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of
saplings purchased should be submitted to Board’s Regional Office,
Kishangarh.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbythePP.Sinc e creating in such
situation may be impracticable by the unit itself because of technical
reason, unit shall involve Forest Department to raise the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achieved.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

Signature-Not

Date: 202402.07

Verjfie

Dlglﬂﬂ?s;ﬁe by

Vivek Kurmagoel
Page 2 of 5 12:40:26705:30



1 a ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

OrderNo 5023.2024/Mines/11072 Date:  07/02/2024

Unit Id : 124,033

15 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced wusing bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

16 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

17 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

18 That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoOEF&CC and/or any
Court/Tribunal time to time.

19 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

20 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

21 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

22 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

23 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

24 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

25 That the lease shall not intersect the ground water table without
permission of CGWA

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA (ROM) from an effective mineable area of
1025.7 Ha. with maximum mineable depth of 3 meter.

Page 3 of 5

Signature-Not

Verjfie

Digi sigﬁe by
Vivek Kurmagoel
Date: 2024£02.07
12:40:2f 5:30



1 a ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944
Order No

2023-2024/Mines/11072 Date: 07/02/2024

Unit Id : 124,033

27 That all other general conditions enclosed as Annexure shall be strictly complied
with.

28 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

29 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

Signature-Not

Verjfie

Date: 202402.07

Diglﬂﬂ?s;ﬁe by
Vivek Kurmagoel
Page 4 of 5 12:40:26705:30
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1 a ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-2716814,2716813Fax: 0141-2716814

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6940-6944

Order No

Unit Id : 124,033

(A):  Copy To:-

1 Director, Department of Mines

Udaipur..

2 Regional Officer,
-Please ensure

compliance

2023-2024/Mines/11072 Date: 07/02/2024

& Geology, Government of Rajasthan, Shastri

Circle,

Office, Rajasthan State Pollution Control Board, Kishangarh
of conditions of Consent to Establish & Environmental

Clearance and shall submit an interim report after 3 months about these compliances
along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer
consent has been issued from the environmental angle only,
any other law/act/rule/regulation or order
is the sole responsibility of the project proponent and the concerned

inform that this
ensuring  compliance

Court/Tribunal
departments
4 Master File .

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional

Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of

the project proponent and the concerned departments

Page 5 of 5
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Group Incharge-Mines

Signature-Not

Verjfie

Digi sigﬁe by
Vivek Kurmagoel
Date: 2024£02.07
12:40:2f 5:30



1 A&ffice (Mines)

Rajasthan State Pollution Control Board

T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

e

s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo 5023-2024/Mines/11073 Date:  07/02/2024

Unit Id : 124,033
M/s M/S BHARAT SINGH SHEKHAWAT

Mohan Nagar, BJS Colony, Jodhpur (342006), Jodhpur

E-Mail : gudhamalanibajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Kekri,
District- Kekri (M.L.No-MI1.No0.5/2013).

Ref: (i) Your application dated 25/01/2024
(ii) Received on 25/01/2024
(iii) Received at Head office on 17/01/2024
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/S BHARAT SINGH
SHEKHAWAT, a Mine of Minor Mineral having M.L.No-MLNo.5/2013in an area
measuring 1025.7000 Hectares at/near Village- ,Tehsil-Kekri,District-Kekri.

2 That this consent is valid for a period from 07/02/2024 to 25/05/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Signature-Not

Vel’:;?‘\

Digi sighegfby
Vivek Kum: oel
Date: 2024£02.07
12:40:4 5:30
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1 a ffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered
File No F(Mines)/Ajmer(Kekri) /6946(1)/2023-2024/6945-6949
OrderNo ) >3.2024/Mines/11073 Date: 07/02/2024
Unit Id : 124,033

5 That this consent to establish/consent to operate is only for carrying out mining of

6

7
8

9

10

11

12

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 12.01.2024 are
strictly complied with.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM) @ 3000000
Ton/Annum. For any change in product and/or increase in capacity/lease

area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That the consent to operate granted by State Board under Air Act, 1981
vide letter no. F (Mines)/ Ajmer (Kekri)/ 6946(1)/2023-2024/318-322
dated 19.04.2023 shall be treated as null and void after this consent.

That the CTO shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma) )
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of

saplings purchased should be submitted to Board’s Regional Office,
Kishangarh.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

Signature-Not

Date: 202402.07

Verjfie

Diglﬂﬂ?s;ﬁe by

Vivek Kurmagoel
Page 2 of 5 12:40:4605:30



1 aemffice (Mines)

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo 5023.2024/Mines/11073 Date:  07/02/2024

Unit Id : 124,033

13 That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at b o
thsidesshallbedevelopedbythePP.Since creating in such
situation may be impracticable by the unit itself because of technical
reason, unit shall involve Forest Department to raise the plantation. The
unit may deposit the amount as per the estimate prepared by the local
Forest Department and accordingly this process can be achieved.

14 That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

15 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced using bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

16 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

17 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

18 That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoEF&CC and/or any
Court/Tribunal time to time.

19 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

20 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

21 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

22 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

23 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

24 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

Page 3 of 5

Signature-Not

Verjfie

Digi sigﬁe by
Vivek Kurmagoel
Date: 2024£02.07
12:40:4 5:30
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949

OrderNo 5023.2024/Mines/11073 Date:  07/02/2024

Unit Id : 124,033

25 That the lease shall not intersect the ground water table without
permission of CGWA.

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA (ROM) from an effective mineable area of
1025.7 Ha. with maximum mineable depth of 3 meter.

27 That all other general conditions enclosed as Annexure shall be strictly complied
with.

28 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

29 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Signature-Not

Date: 202402.07

Verjfie

Diglﬂﬂ?s;ﬁe by

Vivek Kurmagoel
Page 4 of 5 12:40:4605:30
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Registered

File No F(Mines)/Ajmer(Kekri)/6946(1)/2023-2024/6945-6949
Order No

2023-2024/Mines/11073 Date: 07/02/2024

Unit Id : 124,033

This bears approval of the competent authority.

Encl: As Above
Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-

1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-Please = ensure compliance of conditions of Consent to Operate &
Environmental Clearance and shall submit an interim report after 3 months about these
compliances along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Ajmer -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any
Court/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Ajmer, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines

Signature-Not

Verjfie

Date: 202402.07

Digfm?s;ﬁe by
Vivek Kum: oel
Page 5 of 5 12:40:4605:30
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Mines (Gr.IT) Department
NOTIFICATION
Jaipur, February 28, 2017

G.5.R. 118:- In exercise of the powers conferred by section 15 of
the Mines and Minerals (Development and Regulaion) Act, 1957
(Central Act No, 67 of 1957), the State Government hereby makes the
following mles for regulating the grant of quany licence, mining lease
and other mineral concessions in respect of minor minerals and for the
purposes connected therewith. namely:-

CHAPTERI
PRELIMINARY

1. Short tifle, extent and commencemeni.- (1) These rules may
be called The Rajasthan Minor Mineral Concession Rules, 2017.
(2) They shall extend to the whole of the State of Rajasthan.
{3) They shall come into force on the date of their publication in the

Official Gazette.
2. Definitions.- (1) In these rules, unless the context otherwise

requires.-

(1) “Act” means the Mines and Minerals (Developmeni and
Regulation) Act, 1957 (Ceniral Act No. 67 of 1957):

(ii) “Appellate Authority”™ means the Government or any

other authority vested with such powers under these
rules or any other awihority authorised by the
Government to perform the functions of the appellate
authority;

(ii1)  “Assessee” means a person holding any mineral
concession or a permit and includes any other person
who is possessing, frading, processing or using minor
muneral;

{iv)  “Assessing Authority” means Director. Additional
Director Mines, Additional Director Mines (Vigilance),
Supermntending  Mining  Engineer,  Superintending

139
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(9) Transfer of lease or licence shall be permitted subject to payment of
one time premium at the time of transfer and shall not be adjusted against
dead rent, annual license fees or royalty, as the case may be, as
mentioned below.-

5. | Residual period of lease Premium

No. or licence

1 2 3

1. | Upto five years Two times of annnal dead rent or

annual licence fee

2. | More than five years and | Four times of annual dead rent or

upio len years annual licence fee

3, | More than ten years and | Six times of annual dead rent or
upto fifteen vears annual licence fee

4. | More than fifteen years | Eight times of annual dead rent or
and upto twenty years annual licence fee

5. | More than twenty years | Ten times of annual dead rent or
annual licence fee

Provided that amount of premium shall not be more than ten
lacs.

Provided further that lessee or licencee who obtained lease or
licence through tender or anction shall not be required to pay additional
premium amount over and above the existing premium amount,

(10) Mining lease or quarry licence granted before the commencement
of these rules to a person under any category by way of lottery shall not
be transferred to any other category.

(11) Lock-in penod for transfer of mineral concession granted other than
through auction shall be one year and subsequent transfer shall be
allowed subject to condition that at least one year has elapsad since last
transfer:

Provided that above lock-in period shall not be applicable in
cases specified in clause (i) 1o (v) of sub-rule (7).

(12) Mining lease of bajri (river sand) shall not be transferred.

CHAPTER IV
TERMS AND CONDITIONS OF MINERAL CONCESSION
28. Terms and Ceonditions of mining lease or quarry licence.-
{1) Every mining lease or quarry licence shall be subject 1o the following
condirions:-

(1) No person shall undertake any mining operations of any
minor mineral in any area within the state except under
and in accordance with these rules;

(i) (a) The lessee or licencee shall pay contribution to

the District Mineral Foundation Trust fund as

133
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per rates specified in the Dustrict Mineral
Foundation Trust Bules, 2016, as amended from
time to fime;

The lesses or licencee of |ease or licence granfed
after commencement of these miles, shall also
pay premimn amount as specified i mle 4, 5.6
and 13; and

The lesses o licencee shall also pay surface rént
of government land o the Revenne Deparment
for surface area nsed by him for the purpose of
mining, as per the rates prevalent in the area;

The lesses or licencee shall pay all dues in the office of
such officer. in such manner, at such place and time as
may be specified by the Governiment!

The lessee or hcencee shall at his own expense erect and
at all-time maintam and keep in repair houndary pillars
and marks according to the plan and demarcation repost
in following mannes:-

{a}
{b)

(€}

{d)
(e}

{f)

{(z)

{h

each coomer of the lease or licence area shall
kave a boundary pillar (comer pillar:

there shall be erected intermediate boundary
pillars between the comer pillars o such a way
that each pillar is visible from the adjacent pillas
located on either side of it

the pillars’ shall be of square pyramid fushum
shaped ahove the surface and cuboid shaped
below the surface;

each pillar shall be of reinforced cement
concrete;

the cornet pillars shall have a baze of 0.30m X
(300 and heipht of 1.30m of which 0.70m shall
be abhove groumd level and 0.60m below the
groumnd;

the mtermediate piflars shall have & hase of
(.25m X (0.25m and beight of 1.0m of which
(0. 70m shall be above ground level and ©.30m
below the gromd;

all the pillars shall be pamted m yellow colour
and the top tem centimeters in red colonr by
enamel paint and shall be grouted with cement
CONCTETE,

on all comer pillars, distance and bearing to the
forward and backward pillas and latitnde and
longitnde shall be marked;
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i} each pillar shall have serial momber n A
clockwize direction and the mmmber shall be
engraved on the pillars;

[E)) the serial number of pillar shall be the mumber of
the individual pillar as per the lease or licence:

k) the location and mmber of the pillars shall also
be shown i the surtace plan and other plans
maintained by the lesses or licences; and

{1} incase of forest-area within the lease or licence,
the size and construction and colow of the
boundary pillars shall be as per the norms
specified by the Forest Department in  this
bebalf:

The leszee or licencee shall not erect, sef-up or place any
building or thing and shall oot cary on surface
operations in of upon amy poblic pleasure  ground
buming or burial ground or place held sacred by any
class of persons or any house or village site, pnblic
road or other place which the Governmen! may
determing as public ground or in such & mammer as to
injure. or prejudicially affect any  bullding, works,
property or viglits of other persons:
The lessee or licencee shall not carmy on his operations in
# manner that would injure. or prejudicially effect any
hanildings, works, property or rights of other persons and
no land will be nsed by the lessee or lcencee for surfnce
operations which is alveady occupied by persons. other
than the Govermment for works or purposes not inchwded
in the mining lease;

The lessee or [licepcee shall give mnotice of

commencement of amy mining operstions 0 the

authorities as per section 16 of the Mines Act, 1952 and
also 1o the Mining Engineer or Assistant Mining

Enpgineer concerned at least one month before the

commencement of any mining operation;

The lessee or lesqees shall conmence mining operations

williin six months from the date of conunencement of

the lease or licence and thereafter carry on such
operations effectively i a proper skilful and workman
like manner both as repards prevention of waste by
removal of sufficient overburden, careful storage of
waste and drainage snd as regards remowval of all
valuable minerals within the mine, The Jessea or licencees
shall work in workman like manner for systematic,
scientific and environment fitendly mining S0 as @
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(2) In the case of an applicant in respect of whom an order of grant or
extension of period of mineral concession or order of grant of contract.
but who dies before the execution of deed or issnance of quarry licence,
the order shall be deemed to have been issued in the name of the legal
heirs of the deceased.

89. Status of pending applications.- Notwithstanding anything
contained in these rules, all the pending applications except saved under
rule 4 and rule 5. on the date of notification of these rules shall be
deemed (o have been rejected:

Provided that on and after the commencement of these rules, all
applications including those rejected under the Rajasthan Minor Mineral
Concession Rules, 1986 or rejected under notification dated 3 April
2013 or subsequently restored shall be deemed to have been rejected and
such applicant shall have no locus standai under these rules,

90. Stoppage of mining operations.- The Director, Additional
Director Mines. Superintending Mining Engineer. Mining Engineer.
Asgistant Mining Engineer may prohibit mining operations and seize
mineral, equipment, ool and vehicle in case the mining operations are
not being carried out in accordance with the terms and conditions of the
mineral concession or permit granted under these rules:

Provided thai Mining Engineer or Assistant Mining Engineer
shall not prohibit mining operations in any mineral concession area
without approval of Superintending Mining Engineer concemed, but in
case of immediate danger to mine workers or any human life, Mining
Engineer or Assistant Mining Engimeer may prohibit the mimning
operations immediately under intimation to Superintending Mining
Engineer and Director. Mines Safety, wherever applicable, within twenty
four hours. On receipt of such communication. the Superintending
Mining Engineer concerned, shall visit the site personally and shall
approve or disapprove the stoppage of mining operations with the
reasons to be recorded in writing within fifteen days. Further action shall
be taken as per rule 28. Such seized mineral or equipment shall only be
released and mining operations shall be resumed with prior written
approval of Suoperintending Mining Enpgineer concerned after
rectification of breaches.

91. Survey and demarcation.- (1) The amrangements shall be
made by the Mining Engineer or Assistant Mining Engineer concerned at
the expenses of the lessee or licencee for survey and demarcation of the
area granted under lease or licence and the survey of the area may be
conducted using Global Positioning System or Differential Global
Positioning System.

(2) Fee for demarcation shall be rupees one thousand and five hundred
per hectare or part thereof subject to maximum of rupees fifty thousand:

Provided that demarcation fee for re-verification of boundary
pillars shall be two times of the amount mentioned above.

191(108)
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and tiles: 100.00
Marble. Serpentine and other rocks 60.00
Granite, Diorite, Rhyolite, Dolerite and
other rocks
5. Masonary stone  and mineral used in | 30.00
construction works such as ballast, road
metal. brick earth, murmum. kaokar, bajn
or surkhi etc.
b, Bajri (river sand) 3.00
7. Ordinary white/vellow/red clays 20.00
8, Other minerals not specified above 50.00
Part-5
3% | Name of Mineral Ratc of Dead
Rent in Rs. per ten
square meter or
part thereof
1 2 3
1. | Agate. Ball Clay. Calcareous Sand, Calcite, | 30.00
Chalk. China Clay, Clay(Others), Corundmm,
Diaspore.  Dolomite.  Dunite/Pyroxenite.
Felsite, Fireclay. Gypsum, Jasper. Kaolin
Laterite, Mica. Ochre, Pyrophyllite. Quartzite,
Silica Sand and Steatite/Talc/Soapsione
2. | Felspar. Quartz 25.00
3. | Barytes. Bentonite 45.00
4. | Fuller® earth 25.00
5, | Saltpeter 15.00
6. | Other minerals not specified above 50.00

PENALTIES FOR NON-OBSERVANCE OF THE TERMS AND
CONDITIONS OF MINING LEASE AGREEMENT

[See rule 28(2)(xvii)(a)]

5 Rule Clause Brief Penaliy
N0 of content of
agree- | the breach
memt
1 2 ) 4 5

282)1) | 4(1). | Nom-
28(2)(i1), | 4(2), | payment of
28(1)ii) 4(3), royalty.
28(1)ii) | 4(4). | dead rent
46) and  other

(1) If the breach is remedied |
after notice period but
within forty five days
from the date of receipt
of notice, ten percent of

charges. security  deposit  or
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rupees  five thousand,
whichever higher, shall
be forfeited.

() If the breach s not

remedied after forty five
days, the lease shall be
determined with
forfeiture of security
deposit:

Provided that if
the breach is remedied
before the lease
termination  order 1S
1ssued. the lease shall not
be  determined and
twenty percent of the
security  deposit  or
rupees  ten  thousand,
whichever higher, shall
be forfeited.

[ ]

29(14),
19(3)
19(4),
20(3),
20(4)

43)

Non-
payment of
financial
assurance,
difference
of  security
deposit and
performance
security.

(1)

If the breach is remedied
after notice period but
within forty five days
from the date of receipt
of nofice; ten percent of
security  deposit  or
mpees  five  thousand.
whichever higher, shall
be forfeited.

(ii) If the breach is not

remedied afier forty five
days, the lease shall be
determined with
forfeiture  of  secunty
deposit:

Provided that if
the breach is remedied
before the lease
fermination  order  is
issued, the lease shall not
be  determined and
twenty percent of the
security  deposit  or
mpees  ten  thonsand,
whichever higher, shall
be forfeited.

38(1)(v)

49)

Non-

(1)

If the breach 1s remedied

145
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| erection  of after notice  pernod bt
bovmdary within forty  five davs
pillars  and from the date of receipt
its  proper of natice, ten percent of
muaintenancs seciity deposit shall be
forfeited  sobject o
minimum mpees  five
thousand and maximmm

mpecs ten thonsand
(iip If the breach is not
remedied after forty five
days, the lease shall be
determined with
forfeitre of  secursty

deposit:

Provaded that 1f the
breach 5 vemedied
before the lease
lepimnation  ooder i
issued, the leaze shall not
be  determined  and
twenty  percent  of
security deposit shall be
forfeited  subject
minimm  fpees  ten
thowsand amd maxinmm
rupees twenty thotisand.

4, | 2B(Ti(vii) | 4(11) | Nom (i} If the breach is remedied
COMINEICS- after notice period
et of within ninety davs from
fining the date of recoip of
operation notice, fen percent of
within ~ six secuity  deposit o
months mpees  five  thousand,
fromn the whicliever higher. shall
date of be forfeited.
execiition of | (it} If the breach is Do
the  lease remedied  after  ninety
and  thers days, the lease shall be
after carry determined with
o forfeiture of  secumty
effectively. deposit

Provuded that if the
breach is remedied in
fill before the lease
termimation. order 15

issned, the lease shall not |
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be  determuned  and
twenty  percent of the
security  deposit o
mpees  tenm  thousand,
whicliever higher. shall
be forfeited.

5. | 2820w

4012}

Not-
MAIEAIng
correct
accommt  of
nineral

productian,

(i}

If the breach is reneedied
after notice period but
within footy five  days
from the date of recemp
of notice. twenty percent
of security deposit shall
be forfeited subject fo
minimum  rupees  fve
thowsand and maximmm
rupees twenly thotsand.

(it} If the breach 15 no

remedied after forty five
doys. the lease shall be
determuined with
forfeiture. of  securty
deposit;

Provided that if the
breach iz remedied
before the ledwse
lermmation  osder i
issmed, the leass shall not
be determined and fosty
percent of the sccunty
deposit shall be forfeited
subject  to minimmim
rupees ten thonsand and
maximum rupess forty
thomsand,

6. | 2B(1)(xiv)

28 1)(xv)

HIET)

A1)

(a) Failure
o report
discovery of
few inineral
i ihe area

() Dispatch

(i)

If the breach is remedied
after notice period but
within forty five davs
from the date of recesm
of notice, fifty percent of
security deposit shall be
forfeited.

{ii} If ' the breach is  not

remedied after forty five
days, the lease shall be
determined with
forfeiture of  secusty
deposil:

147
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of mineral
not inchaded
in the lease.

Provided that if the
breach is  remedied
before the lease
termination  order 18
1ssued, the lease shall not
be determined and the
security deposit shall be
forfeited.

Cost of mineral
dispatched  shall  be
recovered as per rule 54,

% | 28(2)xi)
(a)

41

Bajri  (river
sand)  mine
working

beyond the
depth  of
three meter
from the
siwface

(1)

If the breach is remedied
after notice period but
within forty five days
from the date of receipt
of notice. fifty percent of
security  deposit  or
mpees  twenty  five
thousand, whichever
less. shall be forfeited.

{n) If the breach is not

remedied after forty five
days. the lease shall be
determined with
forfeiture  of  security
deposit:

Provided that if the
breach 15  remedied
before the lease
termination order is
issued, the lease shall not
be determined and the
security  deposit  or
mpees  fifty  thousand.
whichever less. shall be
forfeited.

B, LI{T)ii)

4(25)

Employmen
t of
personnel
other than
Indian
MNational
without
Goverunenl
's
permission

1

If the breach is remedied
after notice period but
within forty five days
from the date of receipt
of notice, fifty percent of
security  deposit  or
tupees twenty thousand.
whichever less. shall be
forfeited.

(n) If the breach is mnot

remedied after forty five

141
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Government of Rajasthan

DEPARTMENT OF MINING & GEOLOGY, RAJASTHAN

Challan Number 2109223

Challan Date Lessee Name Lease No.
30-Mar-2024 Bharat Singh AME/SWR/Minor/ML/5A/2013
Collected At Financial Year Mineral
AME,Sawar 2025-2026 Bajri
Fee Details

UNAUTHORISED MINING (COST OF MINERAL) (IN RS.) :1309737,

GRN 87752354

BANK CODE 1000132

BANK REFERENCE No. 7630688563439

CIN SBIN8775235430032024
PAID Date 30-Mar-2024

PAID AMOUNT (IN RS.) 1309737.00
TRANSACTION STATUS Deposited

2017 ©DMG Rajasthan v 2.2.7
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Government of Rajasthan

DEPARTMENT OF MINING & GEOLOGY, RAJASTHAN

Challan Number 2120280

Challan Date Lessee Name Lease No.
02-Apr-2024 Bharat Singh AME/SWR/Minor/ML/5A/2013
Collected At Financial Year Mineral
AME,Sawar 2025-2026 Bajri
Fee Details

COMPOUND FEE (IN RS.) :60000,

GRN 87871336

BANK CODE 1000132

BANK REFERENCE No. 1217099493419

CIN SBIN8787133602042024
PAID Date 02-Apr-2024

PAID AMOUNT (IN RS.) 60000.00
TRANSACTION STATUS Deposited

2017 ©DMG Rajasthan v 2.2.7
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2023

REPLENISHMENT STUDY

BASED ON TOPOGRAPHICAL SURVEY
STUDY PERIOD PREMONSOON & POST MONSOON -2023

ki ' SAND/BAJRI MINING PROJECT OF MINOR MINERAL
- TEHSIL:KEKRI, DISTRICT: AJIMER, STATE: RAJASTHAN

~ NAME OF RIVERS-KHARI RIVER
- LEASE AREA: 1025.70 HECT.

- SURVEYED AREA: 1025.70 HECT.
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hment of River Bed Material (RBM)EstimationofMineable
cawithin3/4of River bed
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INTRODUCTION

‘Ihud:muis situated between 25° 38’ & 26° 58" North latitude and 73° 54* & 75° 22
East longitude covering geographical area of 8,481 sq km. Name of Ajmer is derived from
Ajmer (the invincible hill). Ajmer is one of the Divisions which is further sub-divided into
4 sub-divisions namely Ajmer, Beawar, Kckri&Kishangarh and comprises of 6 tehsils & 8
blocks. Total number of villages in the district is 1022 (2001 census). Rural & Urban
population of the district is 13,06,398& 8,74,128 respectively. Decennial population
growth mte of the district is 26.09% since 1991. The district is known for
KhwajaMoinuddhinChisti’sDargah and religious Pushkar town, where temple of Lord
Bhrama, 1s situated.

Systcmatic Hydro geological survey in the district was carried out by Central Ground
Water Board from 1970 to 1980. Reappraisal hydroeological survey of entire district was
carried out during 2004-05. Under exploratory programme 45 exploratory borcholes, 2
observation boreholes and 1 slim hole have been dnlled. Since. 1969, monitoring of water
level is being carried out four times a year from 38 National Hydrograph Network Stations.

RAINFALL &CLIMATE

Mean anmual rainfall (1987-2006) of the district is 453.2 mm whereas normal rainfall

(1901-70) is lower than average rainfall and placed at 433.8. Almost 95% of the total

annual rainfall is received during the southwest monsoon, which enters the district in the

htuﬂuf]mmdﬁﬂﬂxminﬂwnﬁddkoﬁcplﬂnbu. Probability of average annual

rainfall exceeding 300 mm is only 90%, except at Mangliawas. However, there is 10%

probability that the average rainfall exceed 600 mm. Drought analysis based on agriculture

criteria indicates that the district is prone to mild and normal type of droughts. Severe and

- mmw&mummaudMnﬂymdeﬁ&mz
B (Srinagar); 1977 & 1987 (Todgarh); & 1991 & 1993 (Vijaynagar).

January is the coldest month with mean maximum and minimum temperatures being

lowest at 22.70 C & 7.60 C. Temperature in summer month, June, reaches up to 39.50 C.

Tﬁmh;ﬁ@ﬁwmmmﬂofmmmﬁqﬁnmmnmﬂiaf

I'wtpnllydtymquﬂrmpummmm“hwm
~ August with mean daily relative humidity 80%. The annual potential evapotranspination in
b= %, _MMﬁmmﬂkhmhﬁnmmﬂmelﬂﬂSmm).

".Wmmmmmmmmurm
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costal environment. As it acts as a buffer against strong tidal waves and storm
reduling their impact as they reach the shore line, Sand is formed due
mdudmmmcchmmlfotm hum&wmmw
largest volume of solid material extracted globally. Ensuring their ava
the development of the infrastructure in the country/State/District. There are '
sources of sand and gravel, the most important among them is the river. A,lﬁh
requirement of these construction materials is on rise, they also are very vital for the health,
physical character of the river and the different important functions of the river. The ’
uumormwmmummhsmuwmmm.
ﬂupmnurmmndmwmmmmmmm available these resources,
a mapping of these resources at the district mmﬂwm
for extraction, appraisal of the extraction process, putting in place the required
mvmnmmmlnfegwﬂs,mdnmammmdngofﬁmhmufw
matenial is required to ensure sustainability of the entire process. The district is the unit of
administration which is best placed to do the mapping of these resources, adopt the best
environmental practices for extraction of these materials and monitor its extraction and

[ T R T
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~Ajmer District is situated almost in the central portion of Rajasthan and a part of Aravalli

hill range passes for about 175 km. strike length with 25- 30 km. width, occupies the

mmﬂﬂnm“ﬂagmuﬂmﬁupmummﬁ,whmhfmmﬂmhlgh
g ‘steep hills and valleys. The highest point of the Aravalli range in Ajmer district reached is
869 mt. above the sea level and is the dividing point of the watershed of subcontinent of
India between Ambian Sea & Bay of Bengal. Other high peaks are Taragarh (865 mt) ncar
Tadgarh. These peaks are occupied by quartzites in general and soft rocks such as biotite
schist and gneisses occupy slopes and valleys. A transverse gap at places in the Aravalli
range provides communication ways, for transport and water drainage. The intensity of
‘gaps decreases towards South West.

GEOLOGY AND MINERAL WEALTH:

Arca adjoining to lease in Bhinay tehsil is occupied by migmatites& gneissof mangalwar
complex with small out crops of granite gneiss &migmatitegranite,
edenbergitechamockitegranodiorite belonging to GyangarhAsindacidic rocks of Bhilwara
Super group of archean age dissected explosuresof amphibiotic of jalayan mafic suit are
seen introducing the schist &gneisses of mangalwar complex.

PURPOSE OF REPLENISHMENT STUDY: -

The need for replenishment study for river bed sand is required in order to nullify the
adverse impacts arising due 1o excising sand extraction. Mining within or near riverbed has
a direct impact on the stream's physical characteristics. Alteration or modification of
attribuies may cause an impact on the ecological equilibrium of the revering regime,
disturbance in channel configuration and flow-paths. This may also causc an adverse
impact on in-stream biota and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to excavation for a given stretch.
Therefore, to minimize the adverse impact arising out of sand mining in a given river
stretch, it s imperative 1o have a study of replenishment of material during the defined

Mh quantify the amount of replenishment of sand/Bajri on the basis of survey
de MMM;M(DGPS}MPM—MW&M
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of Sustainable Sand Mining Management Guidelines. 2016, and Enforcement &

Monitoring Guidelines for Sand Mining 2020.

Brief process of replenishment study to estimate & establish the replenished amount

of sand/Bajri in respective block/stretch:- 1

* Data Collection of Pre monsoon — Post monsoon status of Lease Area.

* Establishing the levels difference of Pre monsoon — Post monsoon period to establish the
Occurrence for sand/Bajri in relative block.

¢  Quantifying the replenishment amount of sand/Bajn establishing the reserve viability in
Relative block.

¢ Sampling is done between two consecutive sections to determine the Bulk density&
Verifiedby competent authority.

* Geological &Mineable reserve estimated and proposal for bajri excavation made for

Permussible quantity. (Mineable material per hectare arca available for actual mining shall

notexceed the maximum quantity of 60,000 MT per annum as per Enforcement &
Monitoring Guidelines for Sand Mining 2020).
Location and Description of lease area:-Mostofthedataforthisstudyhas been collected atfield.

Fig-2.Google Image of the Total lease Area
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with Physical survey of the ficld by the conventionl method

| GPS receiver, known as the base station to be set up, thus
base station has been set up on a precisely known
been fixed at appropriate intervals and marked as common/Fixed

phi y and mining activity in pre & post monsoon
‘and compares this location 1o the known
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Base
Station

m Boase station
location is
Known accurately.

3. Fig- DGPSworkingprocesses

Establishing the Original Ground level the Databases thus generated, structured in tabulated form

clearly mentioning the latitude & longitude and respective levels of all the points taken in pre-

monsoon period.

The same process repeated for post monsoon while surveying with DGPSthe Datsbases thus e

generuted, structured in tabulated form clearly mentioning, latirude & longitude and respective ,

levels of all the points taken in post-monsoon period.

Thus the CSV files of pre& post monsoon data is generated to be processed further o estimate the 5
lenished mineral 1

Data Processing:-

mmwﬁh.wummm&mmmu

help of software the data (CSV) is processed &3D plotlines createdselec on (mRL).

Interpolate of Survey Data
hﬂpdﬁmnmwwhhupdﬂmﬂllﬂ“lhﬁlﬂ'm data for

Practically, MHM{-W
Management Guideline 2016, and Rajasthan Hinn M”_f CSSION




uﬁh’ﬁﬂhﬁn&uhwmndm- tabulated
the section lines, latitude and longitude of the starting
e levels of all the points taken on that section line.

Mzﬂhﬂﬂmhnw levels (MSL & RL), left under

narcated as restricted in consensus with Rajasthan Miner Mineral

wwmmwmmw
1t & Monitoring Guidelines for Sand Mining 2020.

anummﬁm.mwm
munulﬁw sections. Thus establishing the volume of reserve
soon period. Reserve estimation is based on the data collection

during the monsoon season. Based on the quantification of
in Mhﬂ. working plan has been prepared/ proposed for farther

—
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Procedure:
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One sample per 900 Square meters (30m x30m) has been taken.

Dry the sand sample as received from the field in the air or under the sun.
Remove the organic matter like tree roots and pieces of bark from the sample.
Separate matter other than sand, like shells from the sand mass.

Break the clods with a wooden mallet to hasten drying.

In wet weather & drying apparatus may be used but the temperature of the sample during
heating shall not exceed 600C.

When an aven is used for drying, the temperature in the oven shall not exceed 1100C.

The amount of drying depends upon the proposed test to be conducted on the particular
sample,

The type, temperature and duration of drying of sand samples for different tests are given in
After the specified period of drying, cool the material to the room temperature.

Break the big clods with the help of wooden mallet.

Pﬂmimﬂwuudmtclopmlhﬂaghlhﬂapuiﬁaddﬂﬂfhpuﬂmhuemh'
conducted,

Mix the entire sand thoroughly and spread on a flat surface.
Divide the sample into four quadrants and mix the diagonally opposite quadrants.

Method forQuartering
The quartering method shall be used when splitters are not available. Quartering simply requires

a quartering cloth and a stick or rod and is done as follows







SL{m2 -m1)
$=(m4 —ml) — (m3-m2)

SL=Specific gravityofiheliquid usedatthe constanttempe
ml= mass ofthe density bottle withstopper.

m2= mass ofdensity bottle + drysoil.

m3= mass ofdensity bottle, soilandwater.

mé= mass ofdensity bottle and water.

PRECAUTIONS

Packing of the samples should be done properly in ord
i |

Mﬂhmtllllﬂiﬂlllmh
hymlm

ing s & details of samples collection will be prepared separately Iy y @ Jﬁﬁlﬁf.
to the laboratory. kin

Care should be taken that the sample is collected from d
ﬁmmmfwmmm

Soilshould not bedried morethan80'Cifthereisa
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B. Estimation of River Bed Material (RBM) in the mining Lease area :-
Pre— Monsoon & Post - Monsoon:- Survey Data

Pre monsoon Post Monsoon
Sr.No | Northing Easting | mAL Sr.No | Northing | Easting | mRL Difference
1| 500719.2 | 2854861 | 344.2313 1| 500719.2 | 2854861 | 345,8236 1.5923
2| 500714.2 | 2854842 | 344.2933 2| 500714.2 | 2854842 | 345.8309 1.5376
3| 500709.2 | 2854822 | 344.3697 3| 500709.2 | 2854822 | 345.837 1.4673
4 | 500704.2 | 2854803 | 3443277 4 | 500704.2 | 2854803 | 345.8418 1.5141
S| S500699.2 | 2854784 | 344.2523 5| 500699.2 | 2854784 | 345.8452 15929
6| 500654.2 | 2854764 | 344.0701 6| 5006942 | 2854764 | 345.8471 1777
7 | 5006B9.2 | 2854745 | 344.1717 7| 500689.2 | 2854745 | 345.8475 1.6758
8| 500684.2 | 2854726 | 344.306 B | 500684.2 | 2854726 | 345.8464 1.5404
9 | 500679.2 | 2854706 | 344.275 9| 500679.2 | 2854706 | 345.8437 1.5687
10| 500674.2 | 2B54687 | 344.7524 10 | 500674.2 | 2854687 | 346.0268 1.2744
11 | 500669.2 | 2854668 | 344.3925 11 | 500669.2 | 2854668 | 346.0262 1.6337
12 | 500664.2 | 2854648 | 344.5881 12 | 500664.2 | 2854648 | 346.0255 1.4374
13 | 500659.2 | 2854629 | 344.5102 13 | 500659.2 | 2854629 | 346.0247 1.5145
14| 500654.2 | 2854609 | 344.3815 14| 500654.2 | 2854609 | 3460238 1.6423
15 500724 | 2854880 | 344.2484 15 500724 | 2854880 | 345.8156 1.5672
16 | 500649.2 | 2854590 | 344.2401 16 | 500649.2 | 2854590 | 346.0229 1.7828
17 | 502178.8 | 2853407 | 344.1728 17 | 502178.8 | 2853407 | 345.609 1.4362
18 | 502186.3 | 2853425 | 343.5709 18 | 5021863 | 2853425 | 345.6117 1.6408
19 | 502193.8 | 2853444 | 343.8488 19 | 502193.8 | 2853444 | 345.6146 1.7658
20 | 502201.3 | 2853462 | 344.209 20| 5022013 | 2853462 | 345.6177 1.4087
21| 502208.8 | 2853481 | 344.0989 21| 5022088 | 2853481 | 345.6209 1.522
22 | 502216.3 | 2853500 | 344.3297 22 | 502216.3 | 2853500 | 345.6242 1.2945
23| S02223.8 | 2853518 | 3441197 23 | 502223.8 | 2853518 | 345.6223 1.5026
24 | 5022314 | 2853537 | 343.9597 24 | 502231.4 | 2853537 | 345.6191 1.65594
25 | 5022389 | 2853555 | 343.9409 25 | 502238.9 | 2853555 | 345.6159 1.675
26 | 5022464 | 2853574 | 343.9604 26 | 502246.4 | 2853574 | 345.6127 1.6523
27| 5022539 | 2853592 | 344.1938 27| 502253.9 | 2853592 | 345.6095 1.4157
28| 502261.4 | 2853611 | 344.1547 28 | 502261.4 | 2853611 | 345.6063 1.4516
29| 502268.9 | 2853629 | 344.1204 29| 502268.9 | 2853629 | 345.603 1.4826
30 | 502276.4 | 2B53648 | 3440253 30| 502276.4 | 2853648 | 345.5998 1.5745
31| 502283.9 | 2853666 | 344.0309 31| 502283.9 | 2853666 | 345.5966 1.5657
32 | 5022915 | 2853685 | 344.1921 32 | 5022915 | 2853685 | 345.5934 1.4013
33 502299 | 2853703 | 344.3165 33 502299 | 2853703 | 345.5902 1.2737
34 | 502306.5 | 2853722 | 344.1243 ; 1.4627
35| 502174.4 | 2853396 | 343.8209 m
36 | 503590.2 | 2852228 | 343.224 1.4677
37 | 5035869 | 2852209 | 343.1967 : %
=
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38 | S03583.6 | 2852189 | 343.2519 38 | s03583.6 | 2852189 | 344.6936 1.4417
39 | 503580.3 | 2852169 | 343.4377 39 | 5035803 | 2852169 | 344.6946 1.2569
40 503577 | 2852149 | 343.1423 40 503577 | 2852149 | 344.6951 1.5528
41| 5035737 | 2852130 | 343.1167 41 | s503573.7 | 2852130 | 384.6915 1.5748
42 | 503570.4 | 2852110 | 343.0426 42 | s03570.4 | 2852110 | 344.6879 1.6453
43 | 503567.2 | 2852090 | 343.187 43 | 503567.2 | 2852090 | 344.6B45 1.4975
44 | 503563.9 | 2852071 | 343.3156 44 | 503563.9 | 2852071 | 344.6812 1.3656
45 | 503560.6 | 2852051 342.88 45 | 503560.6 | 2852051 | 344.6782 1.7982
46 | 503557.3 | 2852031 | 343.3187 46 | 503557.3 | 2852031 | 3446755 1.3568
47 | 503592.1 | 2852240 | 343.239 47 | 503592.1 | 2852240 | 344.6961 1.4571
48 503554 | 2852011 | 343.2119 48 503554 | 2852011 | 344.6731 1.4612
49 | 505497.2 | 2851758 | 342.2925 49 | 505497.2 | 2851758 | 343.8091 1.5166
50 505495 | 2851738 | 342.3529 50 505495 | 2851738 | 343.8054 1.4525
51 | 505492.7 | 2851718 | 342.3678 51| 505492.7 | 2851718 | 343.8017 1.4339
52 | 505490.4 | 2851639 | 3423012 52| 5054904 | 2851699 | 343.7979 1.4967
53| Sp5488.1 | 2851679 | 342.2447 53| 505488.1 | 2851679 | 343.7942 1.5495
54 | 505485.9 | 2851659 | 342.3947 54 | 505485.9 | 2851659 | 343.7904 1.3957
55 | 505483.6 | 2851639 | 342.1792 55 | 505483.6 | 2851639 | 343.7867 1.6075
56 | 505481.3 | 2851619 | 342 2365 56 | 505481.3 | 2851619 | 343,782 1.5455
57 | 505479.1 | 2851599 | 342.2467 57 | 505479.1 | 2851599 | 343.7725 1.5258
sg | 505476.8 | 2851579 | 342.1683 58 | 505476.8 | 2851579 | 343.7629 1.5946
59 | 505474.5 | 2851559 | 342.0879 59 | 505474.5 | 2851559 | 343.7534 1.6655
60 | 505472.3 | 2851540 | 342.2937 60 | 5054723 | 2851540 | 343.747 1.4533
61 505470 | 2851520 | 342.1995 61 505470 | 2851520 | 343.7441 1.5446
62 | 505467.7 | 2851500 | 342.2365 62 | 505467.7 | 2851500 | 343.7406 1.5041
63 | 505465.4 | 2851480 | 342.1582 63 | 505465.4 | 2851480 | 343.7367 1.5785 |
bd 505498 | 2851765 | 3423335 64 505498 | 2851765 | 3438092 |  1.4757
65 | 505463.2 | 2851460 | 342.297 65 | 505463.2 | 2851460 | 343.7322 1.4352
66 | 507475.6 | 2851741 | 340.977 66 | 507475.6 | 2851741 | 342.7025 1.7255
67 | 507471.6 | 2851721 | 341.1293 67 | 5074716 | 2851721 | 342.6826 1.5533
68 | 507467.7 | 2851702 | 340.9905 68 | 507467.7 | 2851702 | 342.6663 1.6758
69 | 507463.7 | 2851682 | 341.0169 69 | 5074637 | 2851682 | 342.6556 1.6387
70 | S07459.8 | 2851663 | 341.0023 70 | 507459.8 | 2851663 | 342.6448 1.6425
71| 507455.8 | 2851643 | 340.9997 71| 5074558 | 2851643 | 342.634 1.6343
72 | 5074519 | 2851623 | 340.8929 72 | 507451.9 | 2851623 | 342.6232 1.7303
73 | 507447.9 | 2851604 | 340.855 73 | 507447.9 | 2851604 | 342.6124 1.7574
74 507444 | 2851584 | 341.1543 T4 507444 | 2851584 | 342.6068 1.4525
75 507440 | 2851565 | 341.039 75 507440 | 2851565 | 342.6093 1.5703
76 | 507436.1 | 2851545 | 341.1233 76 | 507436.1 | 2851545 | 342.6119 1.4886
77 | 507432.1 | 2851525 | 340.9704 77 | 507432.1 | 2851525 | 342.6128 1.6424
78 | 507477.7 | 2851752 | 341.0801 78 | 507477.7 | 2851752 | 342.7134 1.6333
16| Page
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70| 5074282 | 2851506 | 340.8585 79 | 507428.2 | 2851506 | 342.5831 1.7246
80| 50092286 | 2851366 | 340.0353 80| 5082286 | 2851366 | 341.8035 1.7642
81| 509229.7 | 2851386 | 340.197 81| 509229.7 | 2851386 | 341.8023 1.6053
82| 5092308 | 2851406 | 340.1721 82 | 509230.8 | 2851406 | 341.801 1.6289
83| 5092319 | 2851426 | 340.1639 83| 509231.9 | 2851426 | 341.7994 1.6355
84 509233 | 2851446 | 3403658 | 84 509233 | 2851446 | 341.7874 1.4216
85 | 5092342 | 2851466 | 3403041 | 85| 509234.2 | 2851466 | 341.7754
86 | 5092353 | 2851486 | 340.4459 | 86 | 5092353 | 2851486 | 341.7634
87| 5097364 | 2851506 | 340228 | 87 | 509236.4 | 2851506 | 341.7514
88 | 509237.5 | 2851526 | 340.0169 88 | 509237.5 | 2851526 | 341.7394
80 | 5002386 | 2851546 | 339.9954 80 | 509238.6 | 2851546 | 341.7274
90 | 509239.7 | 2851566 | 339.9513 | 90 | 509239.7 | 2851566 | 341.7154
91 509240 | 2851571 | 340.2848 | 91 509240 | 2851571 | 341.7124
92 | 5092275 | 2851346 340.3 92 | 509227.5 | 2851346 | 341.8048
93 510836 | 2850201 | 338.6115| 93 510836 | 2850201 | 340.2662
94 | 510838.2 | 2850220 | 338.7152 94 | 510838.2 | 2850220 | 340.27
95 | 510840.5 | 2850240 | 338.7699 95 | 510840.5 | 2850240 | 340.2738
96 | 510842.7 | 2850260 | 338.8563 96 | S$10842.7 | 2850260 | 340.2776
97 510845 | 2850280 | 338.8469 | 97 510845 | 2850280 | 340.2814
98 | 510847.2 | 2850300 | 338.6719 | 98 | 510847.2 | 2850300 | 340.2844
99 | 510849.5 | 2850320 | 338.6823 | 99 | 510849.5 | 2850320 | 340.2845
100 | 510851.7 | 2850340 | 338.6419 | 100 | S510851.7 | 2850340 | 340.2845
101 510854 | 2850359 | 338.8281 | 101 510854 | 2850359 | 340.2846
102 | 510856.2 | 2850379 | 338.6785 | 102 | 510856.2 | 2850379 | 340.2847
103 | 510858.5 | 2850399 | 338.6299 | 103 | 510858.5 | 2850399 | 340.2847
104 | 510860.7 | 2850419 | 338.7332 | 104 | 510860.7 | 2850419 | 340.2848
105 | 510860.8 | 2850420 | 338.781 | 105 | 510860.8 | 2850420 | 340.2848
106 | 510833.7 | 2850181 | 338.8564 | 106 | 510833.7 | 2850181 | 340.2624
107 512471.4 | 2849061 | 337.8593 107 512471.4 | 2849061 | 339.3305
108 | 512469.2 | 2849081 | 337.8252 | 108 | 512469.2 | 2849081 | 339.3448
109 512467 | 2849101 | 337.8905 | 109 512467 | 2849101 | 339.3595
110 | 512464.8 | 2849121 | 337.7989 | 110 | 512464.8 | 2849121 | 339.3743
111 | s12462.6 | 2849141 | 337.878 | 111 | 512462.6 | 2849141 | 339.3891
112 | 512460.4 | 2849161 | 337.9033 | 112 | 512460.4 | 2849161 | 339.4037
113 | 512458.3 | 2849181 | 337.9082 | 113 | 512458.3 | 2849181 | 339.4283
114 | 512456.1 | 2849200 | 337.9659 | 114 | 512456.1 | 2849200 | 339.4553
115 | 5124539 | 2849220 | 338.1116 | 115 | 512453.9 | 2849220 | 339.4823
116 | 5124539 | 2849221 | 338.0467 | 116 | 512453.9 | 2849221 | 339.4827
117 | 5124735 | 2849041 | 337.876 | 117 | 5124735 | 2849041 | 339.3167
118 | 514367.5 | 2849340 | 3361935 | 118 | 514367.5 | 2849340 | 337.7414
119 | 514367.8 | 2849320 | 336.3787 | 119 | 514367.8 | 2 17.7396
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120 514368 | 2849300 | 336.2998 | 120 514368 | 2849300 | 337.7314 1.4316
121 | 5143682 | 2849280 | 336.1271| 121 | 514368.2 | 2849280 | 337.7197 1.5926
122 | s14368.5 | 2849260 | 336.4557 | 122 | 514368.5 | 2849260 | 337.708 1.2523
123 | 5143687 | 2849240 | 3363233 | 123 | 514368.7 | 2849240 | 337.6964 1.3731
124 | 5143689 | 2849220 | 336.1578 | 124 | 514368.9 | 2849220 | 337.6847 1.5269
125 | 514369.1 | 2849200 | 336192 | 125 514369.1 | 2849200 | 337.673 1.481
126 | 514369.4 | 2849180 | 336.1366 | 126 | 514369.4 | 2845180 | 337.6613 1.5247
127 | 514369.6 | 2849160 | 336.1166 | 127 | 514369.6 | 2849160 | 337.639 1.5224
128 | s514369.8 | 2849140 | 3360361 | 128 | 514369.8 | 2849140 | 337.6098 1.5737
129 | 514370.1 | 2849120 | 336.0541 | 129 | 514370.1 | 2849120 | 337.5806 1.5265
130 | 5143703 | 2849100 | 336.0954 | 130 | 5143703 | 2849100 | 337.5514 1.456
131 | 5143705 | 2849080 | 3359124 | 131 | 514370.5 | 2849080 | 337.5454 1.633
132 | 5143707 | 2849060 | 336.2985 | 132 | 514370.7 | 2849060 | 337.5545 1.256
133 | 514367.4 | 2849349 | 336.4341 | 133 | 514367.4 | 2849349 | 337.7399 1.3058
134 514371 | 2849040 | 336.1329 | 134 514371 | 2849040 | 337.566 1.4331
135 | 5163437 | 2849132 | 334.3539 | 135 | 516343.7 | 2849132 | 335.9877 1.6338
136 | 516338.7 | 2849151 | 334.4123 | 136 | 516338.7 | 2849151 | 336.0234 1.6111
137 | 516333.6 | 2849170 | 334.5053 | 137 | 516333.6 | 2849170 | 336.0609 1.5556
138 | 516328.5 | 2849190 | 3345201 | 138 | 516328.5 | 2849190 | 336.0984 1.5783
139 | 5163235 | 2849209 | 334.4524 | 139 | 516323.5 | 2849209 | 336.1266 1.6742
140 | S516318.4 | 2849228 | 3345848 | 140 | 516318.4 | 2849228 | 316.1457 1.5609
141 | 516313.3 | 2849248 | 3346244 | 141 | 516313.3 | 2849248 | 336.1648 1.5404
142 | 5163083 | 2849267 | 3348082 | 142 | 516308.3 | 2849267 | 336.1839 1.3757
143 | s516303.2 | 2849286 | 334899 | 143 | 516303.2 | 2849286 | 336.203 1.304
144 | 516298.1 | 2849306 | 334.7229 | 144 | 516298.1 | 2849306 | 336.2221 1.4992
145 | 516293.1 | 2849325 | 334.7146 | 145 | 516293.1 | 2849325 | 336.2412 1.5266
146 516288 | 2849344 | 3347693 | 146 516288 | 2849344 | 336.2603 1.491
147 | 516283.5 | 2849362 | 334.7182 | 147 | 516283.5 | 2849362 | 336.2774 1.5592
148 | 516348.8 | 2849112 | 334.2951 | 148 | 516348.8 | 2849112 | 3359732 1.6781
149 | 518140.4 | 2848981 | 333.2269 | 149 | 518140.4 | 2848981 | 334.7782 1.5513
150 | 518149.1 | 2848963 | 333.1572 | 150 | 518149.1 | 2B48963 | 334.7704 1.6132
151 | 518157.7 | 2848945 | 333.1234 | 151 | 518157.7 | 2848945 | 334.7652 1.6418
152 | 5181663 | 2848927 | 333.1437 | 152 | 518166.3 | 2848927 | 334.7666 1.6229
153 | 5181749 | 2848909 | 333.3605| 153 | 518174.9 | 2848909 | 334.768 1.4075
154 | 5181835 | 2848891 | 333.1438 | 154 | 51B183.5 | 2848891 | 334.7695 1.6257
155 | 518192.1 | 2848873 | 3333606 | 155 | 5181921 | 2848873  334.7709 1.4103
156 | 518200.7 | 2848855 | 3333364 | 156 | 518200.7 | 2848855 | 334.7723 1.4359
157 | 518209.3 | 2848837 | 3333657 | 157 | 51B209.3 | 2848837 | 334.7735 1.4078
158 | 518217.9 | 2848819 | 333.1034 | 158 | 518217.9 | 2848819 | 334.7747 1.6713
159 | 5182265 | 2848801 | 333.2205 | 159 | 5182265 | 2848801 | 334.7758 1.5553
160 | 5182351 | 2848783 | 3331248 | 160 | 518235.1 | 2848783 | 334.7767 1.6519
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161 | 518138.1 | 2848986 | 333.1286 | 161 | 518138.1 | 2848986 | 334.7803 1.6517
162 | 518243.7 | 2848764 | 333.0299 | 162 | 518243.7 | 2848764 | 334.7775 1.7476
163 | 519409.8 | 2850465 | 332.1057 | 163 | 519409.8 | 2850465 | 333.6828 1.5771
164 | 5194165 | 2850447 | 332.0013 | 164 | 519416.5 | 2850447 | 333.6796 1.6783
165 | 519423.3 | 2850428 | 332.2689 | 165 | 5194233 | 2850428 | 333.6764 1.4075
166 519430 | 2850409 | 332.0855 | 166 519430 | 2850409 | 333.6733 1.5878
167 | 519436.8 | 2850390 | 332.2443 | 167 | 519436.8 | 2850390 | 333.6701 1.4258
168 | 519443.6 | 2850371 | 332.1037 | 168 | 519443.6 | 2850371 | 333.6741 1.5704
169 | 5194503 | 2850352 | 332.2688 | 169 | 5159450.3 | 2850352 | 333.6786 1.4098
170 | 519457.1 | 2850334 | 332.1096 | 170 | 519457.1 | 2850334 | 333.683 1.5734
171 | 519463.8 | 2850315 | 332114 | 171 | 519463.8 | 2850315 | 333.6869 1.5729
172 | 519470.6 | 2850296 | 332.01| 172 | 519470.6 | 2850296 | 333.6904 1.6804
173 | S19477.4 | 2850277 | 332.1201 | 173 | 519477.4 | 2850277 | 333.6934 1.5733
174 | 519484.1 | 2850258 | 332.1174 | 174 | 519484.1 | 2850258 | 333.6957 1.5783
175 | 5194909 | 2850240 | 332.2927 | 175 | 519490.9 | 2850240 | 333.56973 1.4046

176 519409.5 | 2850466 | 332.0951 176 519409.5 | 2850466 | 333.6829 1.5878
177 519497.6 | 2850221 | 332.1131 177 519497.6 | 2850221 | 333.6982 1.5851
178 | 5200095.1 | 2852096 | 331.1126 | 178 | 520095.1 | 2852096 | 332.686 1.5734
179 | 520083.9 | 2852113 | 331.263 | 179 | 520083.9 | 2852113 | 332.6908 1.4278
180 520072.8 | 2852129 | 331.2691 180 | 520072.8 | 2852129 | 332.6956 1.4265
181 | 520061.7 | 2852146 | 331.1429 | 181 | 520061.7 | 2852146 | 332.7004 1.5575
182 | 5200505 | 2852163 | 331.1175 | 182 | 520050.5 | 2852163 | 332.7052 1.5877
183 | 520039.4 | 2852179 | 331.1544 | 183 | 520039.4 | 2852179 | 332.711 1.5556
184 | 5200282 | 2852196 | 331.1875 | 184 | 520028.2 | 2852196 | 332.7148 1.5273
185 | 520017.1 | 2852213 | 331.1353 | 185 | 520017.1 | 2852213 | 332.7196 1,5843
186 520006 | 2852229 | 331.1189 | 186 520006 | 2852229 | 332.7244 1.6055
187 519994.8 | 2852246 | 331.1412 187 519994.8 | 2852246 | 332,7292 1.588
188 | 5199837 | 2852262 | 331.1457 | 188 | 519983.7 | 2852262 | 332.7311 1.5854
189 | 519972.6 | 2852279 | 331.1213 | 185 | 519972.6 | 2852279 | 332.7285 1.6072
190 | 519961.4 | 2852296 | 331.3162 | 190 | 519961.4 | 2852296 332,7259 1.4097
191 | 5199503 | 2852312 | 3311657 | 191 | 519950.3 | 2852312 | 332.7233 1.5576
192 | 519939.1 | 2852329 | 3311657 | 192 | 519939.1 | 2852329 | 3327207 1.555 |
193 519928 | 2852345 | 331.1706 | 193 519928 | 2852345 | 332.7181 1.5475 4
194 | 5199169 | 2852362 | 331.2399 | 194 | 5199169 | 2852362 4756 |
195 | 519905.7 | 2852379 | 331.1197 519905.7 | 2852379

196 | 519900.8 | 2852386 | 331.1346 519900.8 | 2852386

197 | 520106.2 | 2852080 | 331.0609 520106.2 | 2852080

198 | 520258.8 | 2854067 | 329.6674 5202 2854067

199 | 520250.1 | 2854085 | 329.6456
200 | 520241.4 | 2854103 | 329.6714

201 | 5202327 | 2854121
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202 520224 | 2854139 | 329.6473 | 202 520224 | 2854139 | 331.3046 1.6573
203 | 5202153 | 2854157 | 329.7026 | 203 | 5202153 | 2854157 | 331.3037 1.6011
204 | 520206.6 | 2854175 | 3299178 | 204 | 520206.6 | 2854175 | 331.3028 1.385
205 | S20197.8 | 2854193 | 3298052 | 205 | 520197.8 | 2854193 | 331.3019 1.4967
206 | 520189.1 | 2854211 | 329.8721 | 206 | 520189.1 | 2854211 | 331301 1.4289
207 | 520180.4 | 2854229 | 329.8366 | 207 | 520180.4 | 2854229 | 331.2993 1.4627
208 | 520171.7 | 2854247 | 329.6041 | 208 | 520171.7 | 2854247 | 331.2952 1.6911
209 520163 | 2854265 | 329.6108 | 209 520163 | 2854265 | 331.2889 1.6781
210 | 520154.3 | 2854283 | 329.8117 | 210 | 520154.3 | 2854283 | 331.2805 1.4688
211 | 520145.5 | 2854301 | 329.674 | 211 | 5201455 | 2854301 | 331.272 1.598
212 | 520136.8 | 2854319 | 3295899 | 212 | 520136.8 | 2854319 | 331.2635 16736
213 | 520128.1 | 2854337 | 329.5305 | 213 | 520128.1 | 2854337 | 331.2551 1.7246
214 | 520264.5 | 2854055 | 329.7043 | 214 | 520264.5 | 2854055 | 331.3152 1.6109
215 520659 | 2856023 | 327.9535 | 215 520659 | 2856023 | 329.4952 1.5417
216 520647 | 2856039 | 327.9459 | 216 520647 | 2856039 | 329.473 1.5271
217 520635 | 2856055 | 328.1384 | 217 520635 | 2856055 | 329.4508 1.3124
218 520623 | 2856071 | 327.7184 | 218 520623 | 2856071 | 329.4287 1.7103
219 520611 | 2856087 | 327.8767 | 219 520611 | 2856087 | 329 4065 1.5298
220 520599 | 2856103 | 327.9239 | 220 520599 | 2856103 | 329.3843 1.4604
221 520587 | 2856119 | 327.7213 | 221 520587 | 2856119 | 329.3621 1.6408
222 520575 | 2856135 | 327.6739 | 222 520575 | 2856135 | 329.3399 1.666 |
223 520563 | 2856151 | 327.597 | 223 520563 | 2856151 | 329.3203 1.7233
224 | 520551.1 | 2856167 | 327.7648 | 224 | 520551.1 | 2856167 | 329.3025 1.5377
225 | 520539.1 | 2856183 | 327.6599 | 225 | 520539.1 | 2856183 | 329.2846 1.6247
226 | S520527.1 | 2856199 | 327.5202 | 226 | 520527.1 | 2856199 | 329.2667 1.7465
227 | 520515.1 | 2856215 | 327.6926 | 227 | 520515.1 | 2856215 | 329.2489 1.5563
228 | 520503.1 | 2856231 | 327.6739 | 228 | 520503.1 | 2856231 | 329.231 1.5571
229 | 520491.1 | 2856247 | 327.8174 | 229 | 520491.1 | 2856247 | 329.2132 1.3958
230 | 520479.1 | 2856263 | 327.7343 | 230 | 520479.1 | 2856263 | 329.1953 1.461
231 | 520467.1 | 2856279 | 327.6745 | 231 | 520467.1 | 2856279 | 329.1775 1.503
232 | 520455.1 | 2856295 | 327.408 | 232 | 520455.1 | 2856295 | 329.1596 1.7516
233 | 5204505 | 2856301 | 327.7051 | 233 | 520450.5 | 2856301 | 329.1527 1.4476
234 520671 | 2856007 | 328.1558 | 234 520671 | 2856007 | 329.5174 13616
235 | 5213849 | 2857837 | 325.7375 | 235 | 521384.9 | 2857837 | 327.1876 1.4501
236 521373 | 2857854 | 325.7165 | 236 521373 | 2857854 | 327.2005 1.484
237 | 521361.1 | 2857870 | 325.6984 | 237 | 521361.1 | 2857870 | 327.2134 1.515
238 | 521349.3 | 2857886 | 325.6591 | 238 | 521349.3 | 2857886 | 327.2262 1.5671
239 | 521337.4 | 2857902 | 325.7512 | 239 | 521337.4 | 2857902 | 327.2364 1.4852
240 | 521325.6 | 2857918 | 3259814 | 240 | 521325.6 | 2857918 | 327.2358 1.2544
241 | 521313.7 | 2857934 | 325.8246 | 241 | 5213137 | 2857934 | 327.2349 1.4103
242 | 521301.8 | 2857950 | 325.5118 | 242 | 521301.8 | 2857950 | 327.2335 1.7217
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243 521290 | 2857966 | 325863 243 521290 | 2857966 | 327.2319 12689
244 | 521278.1 | 2857982 | 325.7755 | 244 | 521278.1 | 2857982 | 327.2299 1.4544
245 §21266.2 | 2857998 | 325.9425 245 521266.2 | 2857998 | 327.2278 1.2853
246 | 521254.4 | 2858015 | 325992 | 246 | 521254.4 | 2858015 | 327.2255 1.2335
247 5212425 | 2858031 | 325.9734 247 521242.5 | 2858031 | 327.223 1.2496
248 521230.7 | 2858047 | 325.5998 248 521230.7 | 2858047 | 327.2204 -1.6206
249 521218.8 | 2858063 | 325.574 249 521218.8 | 2858063 | 327.2178 1.6438
250 521206.9 | 2858079 | 325.7188 250 521206.9 | 2858079 | 327.2151 1.4963
251 | 521195.1 | 2858095 | 325.8064 | 251 | 521195.1 | 2858095 | 327.2125 1.4061
252 521190.4 | 2858101 | 325.5118 252 521190.4 | 2858101 | 327.2115 1.6997
253 | 521396.7 | 2857821 | 325.7341 | 253 | 521396.7 | 2857821 | 327.1748 1.4407
254 523086.7 | 2858440 | 323.6383 254 523086.7 | 2858440 | 325.1761 1.5378
255 | 523100.4 | 2858426 | 323.7626 | 255 | 523100.4 | 2858426 | 325.1714 1.4088
256 523114.1 | 2858411 | 323.7151 256 $23114.1 | 2858411 | 325.1668 1.4517
257 523127.8 | 2858396 | 323.9084 257 523127.8 | 2858396 | 325.1622 1.2538
= 258 523141.4 | 2858382 | 323.7652 258 | 523141.4 | 2858382 | 325.1575 1.3923
259 523155.1 | 2858367 | 323.6127 259 523155.1 | 2858367 | 325.1529 1.5402
260 | 523168.8 | 2858353 | 323.6222 | 260 | 523168.8 | 2858353 | 325.1483 1.5261
261 523182.5 | 2858338 | 323.8562 261 $23182.5 | 2858338 | 325.14342 1,288
262 | 523196.2 | 2858324 | 323.3897 | 262 | 523196.2 | 2858324 | 325.1432 1.7535
263 523209.9 | 2858309 | 323.5982 263 523209.9 | 2858309 | 325.1422 1.544
264 523223.6 | 2858294 | 323.7167 264 523223.6 | 2858294 | 325.1412 1.4245
265 523237.3 | 2858280 | 323.505 265 523237.3 | 2858280 | 325.1401 1.6351
266 523250.9 | 2B58265 | 323.5721 266 | 523250.9 | 2858265 | 325.1391 1.567
267 | 523264.6 | 2858251 | 323.7009 | 267 | 523264.6 | 2858251 | 325.1381 1.4372
268 | 523278.3 | 2858236 | 323.7118 | 268 | 5232783 | 2858236 | 325.1371 1.4253
269 523292 | 2858221 | 3235844 | 269 | 523292 | 2858221 | 325.136 1.5516
270 523073 | 2858455 | 323.6704 270 523073 | 2858455 | 325.184 1.5136
271 | 5233057 | 2858207 | 323.8581 | 271 | 523305.7 | 2858207 | 325.135 1.2769
272 | 525276.2 | 2858393 | 321.6313 | 272 | 525276.2 | 2858393 | 323.425 1.7937
273 | s25261.9 | 2858407 | 321.6653 | 273 | 525261.9 | 2858407 | 323.4344 1.7691
274 | 5252476 | 2858421 | 322.1141 | 274 | 525247.6 | 2858421 | 323.4438 1.3297
275 | 5252333 | 2858435 | 3219821 | 275| 525233.3 | 2858435 | 3234532 | 14711
276 526219 | 2858448 | 321.8779 | 278 525219 | 2858448 | 323.4625 1.5846
277 | 5252047 | 2858462 | 3218309 | 277 | 525204.7 | 2858462 | 323.4719 | 641
278 | 525190.4 | 2858476 | 321.8482 | 278 | 525190.4 | 2858476 | 323.4813
279 | 525176.1 | 2858490 | 321.7199 | 279 | 525176.1 | 2858490 | 323.4907
280 | 5251618 | 2858504 | 321.8416 | 280 | 5251618 | 2858504 | 323.5004
281 | 525147.5 | 2858518 | 322.1747 | 281 | 5251475 | 2858518 | 3
282 | 5251332 2858532 | 3218444 | 282 | 525133.2 | 2858532 | 3:
283 | 525118.8 | 2858546 | 321.9763 | 283 8 a6 | 32

40
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284 | 5251045 | 2858560 | 321.9929 | 284 | 525104.5 | 2858560 | 323.505 1.5121
285 | 525090.2 | 2858574 | 322.0358 | 285 | 525090.2 | 2858574 | 323.4917 1.4559
286 | 525075.9 | 2858588 | 3218078 | 286 | 525075.9 | 2858588 | 323.4785 1.6707
287 | 525061.6 | 2858602 | 321.9236 | 287 | 525061.6 | 2858602 | 323.4652 1.5416
288 | 5250473 | 2858616 | 321.8414 | 288 | 525047.3 | 2858616 | 323452 1.6106 |
289 525033 | 2858630 | 321.7413 | 289 525033 | 2858630 | 323.4387 1.6974
290 | 525031.1 | 2858632 | 321.9613 | 290 | 525031.1 | 2858632 | 323.4369 1.4756
291 | 525290.5 | 2858379 | 3219302 | 291 | 525290.5 | 2858379 | 323.4156 1.4854
292 | 526B43.7 | 2859404 | 319.6623 | 292 | 526843.7 | 2859404 | 321.1349 1.4726
293 | 526831.9 | 2859420 | 319.8462 | 293 | 526831.9 | 2859420 | 321.1221 1.2759 |
294 | 526820.1 | 2859436 | 319.5425 | 294 | 526820.1 | 2859436 | 321.1094 1.5669
295 | 526808.3 | 2859452 | 319.3976 | 295 | 526808.3 | 2859452 | 321.0966 1.699
296 | 526796.4 | 2859468 | 319.3596 | 296 | 526796.4 | 2859468 | 321.0839 1.7243
207 | 526784.6 | 2859484 | 319.5228 | 297 | 5267846 | 2859484 | 321.074 1.5512
298 | 526772.8 | 2859500 | 319.543| 298| 526772.8 | 2859500 | 321.0651 1.5261
299 526761 | 2859517 | 319.5606 | 299 526761 | 2859517 | 321.0642 1.5036 |
300 | 526749.2 | 2859533 | 319.564 | 300 | 526749.2 | 2859533 | 321.0592 1.4952
3p1 | 52?6737.4 | 2859549 | 319398 | 301 | 526737.4 | 2859549 | 321.0543 1.6563
302 | 526725.6 | 2859565 | 319.4544 | 302 | 526725.6 | 2859565 | 321.0422 1.5878
3pa | 526713.8 | 2859581 | 319.6223 | 303 | 526713.8 | 2855581 | 321.0243 1.402
304 | 526701.9 | 2859597 | 319.6243 | 304 | 526701.9 | 2859597 | 321.0063 1.382
305 | 526690.1 | 2859613 | 319.346| 305 | 526690.1 | 2859613 | 320.9935 1.6475
306 | 526678.3 | 2859630 | 319.2919 | 306 | 5266783 | 2859630 | 320.9954 1.7035
307 | 526666.5 | 2859646 | 319.5775 | 307 | 526666.5 | 2859646 | 321.0481 1.4706
308 | 526664.8 | 2859648 | 319.6558 | 308 | 526664.8 | 2859648 | 321.0485 1.3927
300 | 5268555 | 2859387 | 319536 | 309 | 5268555 | 2859387 | 321.1475 1.6115
310 | 528477.6 | 2860189 | 317.5095 | 310 | 528477.6 | 2860189 | 319.1328 1.6233
311 | 528487.4 | 2860172 | 317.4298 | 311 | 5284874 | 2860172 | 319.1216 16918
312 | 52B497.3 | 2860154 | 317.5421| 312 | 528497.3 | 2860154 | 319.1057 1.5676
313 | 528507.2 | 2860137 | 317.6136 | 313 | 528507.2 | 2860137 | 319.057 1.4834
314 528517 | 2860120 | 317.6598 | 314 528517 | 2860120 | 319.0837 1.4239
315 | 5285269 | 2860102 | 317.6415 | 315 | S28526.9 | 2860102 | 319.07 1.4285
316 | 528536.7 | 2860085 | 317.6319 | 316 | S528536.7 | 2860085 | 315.0561 1.4242
317 | 528546.6 | 2860067 | 3175949 | 317 | 528546.6 | 2860067 | 319.0421 1.4472
318 | 528556.4 | 2860050 | 317.7713 | 318 | 528556.4 | 2860050 | 319.0284 1.2571
319 | 528566.3 | 2860033 | 317.4164 | 319 | 528566.3 | 2860033 | 319.0153 1.5989
320 | 528576.2 | 2860015 | 317.5656 | 320 | 528576.2 | 2860015 | 318.9845 1.4189
321 528586 | 2859998 | 317.3074 | 321 528586 | 2859998 | 318.9373 1.6299
322 | 5285959 | 2859980 | 317418 | 322 | 5285959 | 2859980 | 118.8301 1.4721
323 | 528605.7 | 2859963 | 317.3295| 323 | 528605.7 | 2859963 | 318.8429 1.5134
324 | 528615.6 | 2859946 | 317.3229 | 324 | 528615.6 | 2859946 318.7975 1.4746
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325 | S528625.5 | 2859928 | 3173479 | 325 | 528625.5 | 2859928 | 318,7761 1.4282
326 | 528635.3 | 2859911 | 317.4916| 326 | 528635.3 | 2859911 | 3187547 1.2631
327 | 528645.2 | 2859893 | 317.1205 327 | 528645.2 | 2859893 | 318.7333 1.6128
328 528655 | 2859876 | 317.1773 | 328 528655 | 2859876 | 318.7119 1.5346
129 528470 | 2860203 | 317.8187 | 329 528470 | 2860203 | 319.1408 1.3221
330 | 5286649 | 2859859 | 317.3915 | 330 | 5286649 | 2859859 | 318.6905 1.299
331 | 530420.1 | 2859910 | 314.7246 | 331 | 530420.1 | 2859910 | 316.3758 1.6512
332 | 530414.5 | 2859930 | 3148608 | 332 | 530414.5 | 2859930 | 316.3679 1.5071
333 | 5304089 | 2859949 | 3149984 | 333 | 530408.9 | 2859949 | 316.4036 1.4052
334 | 5304013 | 2859968 | 3150511 | 334 | 530403.3 | 2859968 | 316.399 1.3479
335 | 530397.6 | 2859987 | 314.812 | 335 | 530397.6 | 2859387 | 316.3978 1.5858
336 530392 | 2860006 | 3149934 | 336 530392 | 2860006 | 316.4002 1.4068
337 | 530386.4 | 2860026 | 317.5375 | 337 | 530386.4 | 2860026 | 319.1039 1.5664
338 | 530380.8 | 2860045 | 314.7759 338 | 530380.8 | 2860045 | 3163689 1553
339 | 530375.2 | 2860064 | 3149156 | 339 | 530375.2 | 2860064 | 3163772 1.4616
340 | 530369.5 | 2860083 | 314.8299 340 | 530369.5 | 2860083 | 316.3871 1.5572
341 | 530363.9 | 2860102 | 3149068 | 341 | 530363.9 | 2860102 | 3163982 1.4914
342 | 530358.3 | 2860122 | 315.0843 | 342 | 530358.3 | 2860122 | 316.4101 1.3258
343 | 530352.7 | 2860141 | 315.1899 | 343 | 530352.7 | 2860141 | 316.4225 1.2326
344 530347 | 2860160 | 315.156| 344 530347 | 2860160 | 316.4352 1.2792
345 | 530420.7 | 2859908 | 314.7068 | 345 | 530420.7 | 2859908 | 3163768 1.67

9. Geological Reserve/Replenishment of River Bed Material(RBM) & Estimation of Mincable
Reserve/Replenishment of River Bed Material (RBM)

Geological Reserves Estimation/Replenishment of sand/Bajri of Lease Area:-

Two Consecutive Mineral

Cross section | ‘urervay | /Replenishment | o, | TUINED! m
sr.No 2 i :Slndll';:‘t v | (Raplamished) in

i O | Section | o i Maters) s Saction Une
1 0 1-1' | 233.888 0.00 15 0.00 0.00
2 1-1' 2-2' | 500.571 1001141.00 15 1501711.50 2000.00
3 E 3-3' | 439.734 879468.00 15 1319202.00 2000.00
4 33| aa| 40625 812501.00 15| 121875150 2000.00 |
5 44’ 55 | 437.472 874944.00 15 1312416.00 2000.00 |
6 5-5' 6-6' | 382.919 765837.00 15
7 6-6' 7-7' | 365345 730690.00 15
8 17 8-8' | 321542 643083.00 15
9 8-8' 9-9' | 360.600 721200.00 15|
10 9-9'| 1010 847734.00 15
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11 10-10° |  11-11'| 389.417 778834.00 15 1168251.00 2000.00
12 1111 12-12' | 392.267 784755.42 15 1177133.12 2000.57
13 12-12'| 13-13' | 485.810 971343,55 15 1457015.32 1999.43
14 13-13' | 1414’ | 532715 1065430.00 15 1598145.00 2000.00
15 14-14' | 15-15' | 534.553 1069106.00 15 1603659.00 2000.00
16 15-15' 16-16' | 539.439 1078878.00 1.5 1618317.00 2000.00
17 16-16' | 17-17' | 504.061 1008122.00 15 1512183.00 2000.00
18 17-17' 18-18' | 539.364 1078728.00 1.5 1618092 .00 2000.00
19 18-18' 19-19' | 537.421 1074842.00 1.5 1612263.00 2000.00
20 19-19' | 20-20' | 542.027 1084053.00 1.5 1626079.50 2000.00
2 20-20' | 21-21' | 4B3.817 937141.08 1.5 1405711.62 1936.57
Total 18207831.04 27311746.56
Mineable Reserves Estimation/Replenishment of sand/Bajri of Lease Area:-
T

Two Consecutive Average !lte:::;ll:unt Tonnage Of Distance
Sr.No Cross Section Area of of Sand (Post Bulk Mineral Between two
— To Cross M )in Density | [Replenished)in consecutive

Section Cublc Meters) mT Section Line
1 0| 1-1'| 233.888 0.00 15 0.00 0.00
2 1-1'| 2-2'| 375.428 750855.75 15 1126283.63 2000.00
3 2-2'| 3-3'| 329.801 659601.00 15 989401.50 2000.00
4 33'| 4-4'| 304.688 609375.75 15 914063.63 2000.00
5 44| 55| 328.104 656208.00 15 984312.00 2000.00
6 5.5'| 6-6'| 287.189 574377.75 15 861566.63 2000.00
7 66| 7-7'| 274.009 548017.50 15 822026.25 2000,00
8 7-7| 88| 241.156 482312.25 15 723468.38 2000,00
9 8-8'| 9-9'| 270450 540900.00 1.5 §11350.00 2000.00
10 9.9' | 10-10' | 317.900 635800.50 15 953700.75 2000.00
11 10-10' | 11-11' | 292.063 584125.50 1.5 876188.25 2000.00
12 11-11' | 12-12' | 294.200 588566.56 15 B82849.84 2000.57
13 12-12' | 13-13' | 364.357 728507.66 1.5 1092761.49 1999.43
14 13-13' | 14-14' | 399.536 799072.50 15 1198608.75 2000.00
15 14-14' | 15-15' | 400.915 801829.50 1.5 1202744.25 2000.00
16 15-15' | 16-16' | 404.579 809158.50 15 1213737.75 2000.00
17 16-16' | 17-17' | 378,046 756091.50 1.5 1134137.25 2000.00
18 17-17' | 18-18' | 404.523 809046.00 15 1213569.00 2000.00
19 18-18' | 19-19' | 403.066 806131.50 1.5 1209197.25 2000.00
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20 19-19' | 20-20' | 406.520 813039.75
21 20-20' | 21-21' | 362.938 702855.81
Total | 18207831.041

i

SeNe Description e —
a l Total Lease Arca Hlm—*‘—'p

2 Mineable Area(3/4Area) 169275 e | )
5 Al I*
3 1/4Area Arca Blocked on both side of River) 256425 N

Sr.No Description of Reserves inﬂlrﬁl&'_ 1

1 Total Geological reserves 27311746.56
2 Total Minable reserves 20483809.92

3 Total Blocked Reserves 6827936.641

*Reserve has been calculated as per the guideline & Recommendation of Central Empowered Committee.
Conclusion of replenishment study:- |
In the present replenishment sudy for Lease Area 1025.70ha.., Tebsil-Kekri, District- Ajmer, 1
State- Rajasthan Pre- monsoon & Post Monsoon Survey has been conducted &Survey Data has .
mmmmmmmagmwmm
Management Guideline 2016, and Rajasthan Miner Mineral concession Rule 2017, :n'll.
Enforcement & Monitoring Guidelines for Sand Mining 2020.Plans & sections are prepared
according to the direction given mmhamdpdﬂmnhaﬁ&hﬁuhm
quantity of reserve.
The Geological Reserves /Replenishment of sand/Bajri estimate disabuse 27311746.56 MT
wherein the Mineable reserve is 20483809.92MT.

This replenishment study report will help to minimize the adverse
mining in a given river stretch also could help to maintain the record of cha
due to mining operation in future years.
The Sand Mining in the Rivers shall be solely based on the En
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1 -

Guidelines for Sand Mining 2020focusing on the effective monitoring of the sand mining since
from the identification of sand mineral sources 1o its dispatch and end-use by consumers and the
general public. Guidelines also support the fundamental concept, promote environmental
protection, and limit negative physiological, hydro geological and social impacts underpinning
sustainable economic growth. Sand mining shall be done considering the criteria of protecting
the River Eco- System & Preservation of the river& its channel.

Points considered while Sand Replenishment Study:-
1

2.

The Reduced level (RL) Measurement has been Done across following Locations:
= 100 m Upstream of the Potential Lease Area
* Within the Potential mine Site
* 100m Downstream of the Potential Lease Area
e The RL has been recorded using Differential GPS (DGPS) survey Instruments.

Physical benchmarks (GCP) are fixed at appropriate intervals and the Reduced Level (RL)
shall be validated from a nearby standard RL.

‘2leipoinsd biis
The IEv:cls msmt’}lqhhe‘mmﬂ point are identified and safety barriers (Non-Mining)

V& e

demarcated-as restricted in consensus with Rajasthan Miner Mineral concession Rule 2017,
and the mvmmmhmcﬂ in this Sustainable Sand Mining Management Guidelines.
Identification of Mining & non mining arca clearly on plans.
A buffer distance /un-mined block of 50 meters is maintained afier every block of 1000
meters over which mining is undertaken as directed/prescribed by the regulatory authority.
A barrierblocked zone has been considered &maintained at a distance of 1 kilometer (1 km)
from major bridges and highways on both sides, or five times (5x) of the span (x) of a
bridge/public civil structure (including water intake points) on up-stream side and ten times

(10x) the span of such bridge on down-stream side, subjected to a minimum of 250 meters on
the upstream side and 500 meters on the downstream side.

mmmmmmsmmmmwmmmmmm
river width and should not be less than 7.5 meters.
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10. Volume has been estimated by multiplying
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Measuring depth of mining of sand from mver bed [photo 13)

As por satellite pnage dabed 21.02.2022, no obstruction visible in the mumng lemar
area of River Khari near village Gulgson [photo 14)

| As per satellite image dated 11.10.2022, obstruction visible in the mining lease area of .
River Khan near village Gulgaon [phote 15)
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F/SEIAA/RA]/2568 413

LS aEa  20FD

IR HRAe
GOVERNMENT OF INDIA
Gt 4 o ey aftads daen
MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE

adte wrafer, mifiran diby swfan g Reglonal
Otfice, Gandhinagar/({Sub-Regional Office, Jalpur)

T-218 “FUAHT *, SIATHETISS 63, - ¥eeoy/ A-218, "ARANYA BHAWAN-
~Jhalana Institutional Area, Jalpur-302004
GIAIE Tel No: 0141-2713786, 2713778 Emall: iro jalpur-mefcc@gov.in

Dated:20"" Seplember, 2023
Harg

#EE 1T/ The Member Secretary

s IO S T WIS (CEEMIET) T

STATE Envir ng:t Impact Assessment Authority (SEIAA), Rajasthan

4 HETF % 83 | 4-Jhalana Instiutional Area,

FYE [ Jaipur- 302004

Sub: Environmental clearance for “river sand Mining project (Minor Mineral)
(Khari river bed) with praposed production capacily of 30.0 Lakh TPA (ROM)
Mis Bharal singh, located at Revenue villages of Tehsil- Kekrl, Districi-
Ajmer, Rajasthan (MLA 1025.70 Ha) - Certified Compliance Report Reg.

Ref: Environmental clearance issued vide letter no. EC issued vide Letter No.- J-
1015/222/2013-1A. 11 (M) 03.02 2022,

Sir,

in reference lo the cited subject, it is bring to your kind notice that the
aloresaid project was Inspected/ Monitored by the undersigned on 09.09.2023 for
the purpose of issuing certified compilance report of the Environments! clearance
issUed vide letter no. J-11015222/2013-1A, || (M) 03.02.2022.

2 Accordingly, a detaled monitosing report alang with key observations is
being allached herawith for porusal and further appropriate action,

wauh,

ZAARD

§ =tm = gfiey Er. Mahesh Dutt Purohit
#. Fr s dgn, dl 1 Joint Director (S)/Scientist-D
Copy to: -

I. M/s Bharat singh, Mohan nagar, BJS Colony, Jodhpur (Raj.)- 342006 With
directions (o submit clarifications on pantially compliednotl complisd
concitions directly to the SEIAA under intimation to this affice,
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Ministry of Environment, Forest & Climate Change
Regional Office, Gandhinagar/ (Sub-Reglonal Office, Jaipur)
MONITORING REFORT
PART -1

414

DATA SHEET

Project Type: River
Valley /Mining/ Industry /

’im:r bed Mining Project
)

S ———

Thermal/ Nuclear /Other (Specily
Name of the Project

ironmental clearance for “river sand
ining project (Minor Mineral) (Khari river
ed) with proposed production capacity of
0.0 Lakh TPA (ROM) M/s Bharat singh,
al Revenue villages of Tehsil- Kekri,
istrict- Ajmer, Rajasthan (MLA 1025.70 Ha)

|==

3.

4. | Location!

Clearance letter (8] /0M no. and
date

jusued vide Letter No. - F.No. J-
111015/222/2013-1A11 [M] Dated 03.02.2022.

! a) Dhatnct
b} State
¢) Location: Lat/Long

Revente villages of Tehsil- Kekri, |

iirct- Ajmer,
nstharn

5

| Address for correspondence

a) Address of concerned

project chiefl engineer

by Address of executive
_____project engineer/ manager
Salient Feature

a) of the Project

b} of the EMP

M /s Bharat singh, Mohan nagar, BJS Colony,
Jodhpur (Raj.)- 342006 |

|River bed mining located at Revenue villages
ol Tehsil- Kekr, District- Ajmer, Rajasthan
having production capacity of 30.0 Lakh TPA,
Area- 1025.70 ha

i

Break-up of Project area

8} Submergence forest area
and non forest area
Othees

1]

NIL

" #. | Break-up of the project affected

population with enumeration of
those losing houses/dwelling
units only agricultural land only
bath dwelling wunits &
agricultural land & landless
laborers fartisans:

a} SC, ST/ Adivas

NIL

b ey

by PP
a) Project Cost as originally

I planned and subsequent
revised estimates and the

| year of price reference

by Allocation made for

| EMP with itern wise

' and your wise break-

ip
) Eg_muujlﬁﬁ and the yeuir

No details provided |
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- ——————— W= S = TR R

d)

a)

of asscaament

Whether includes

the cost of EMP as

shown above

Actual expenditure

Tcmﬂ on F:!ujcﬂ so far
tual expenditure

incurred on EMP 5o far

10, | Forest land Requirement NIL
a} The starus of approval for
diversion of forest iand
for non-forestry use
| k) The status of clearing
| felling
¢} The status of CA, il any
d} Comments on the
| viability & sustainability
of CA program in the
light of actual field
CRPErENce 50
far i
11. | The statas of clear felling in the NIL
. nan-forest areas
12. | Stams of Construction {Actual [
| B /or planned)
| a) Date of commencement
| b) Date of completion
13, | Reason for delay if the project is NA

| ¥et o start
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PART - 11

416

DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE issued vide letter no. - F. No. J-11015/222/2013-
IA.II (M] Dated 03.02.2022.

| Part A - Specific Conditions:

8,

| No.

Environmental Conditions

Compliance |

—

9

.

.ﬁ.

e =

Project Proponent shall appoint an
Occupational Health Speciahist for
Regular and  Periodical medical
| gxamination of the workers engaged
| in the Project and records maintained;
also occupational health checkups for
workers having some ailments like
| BP, Diabetes, habitual smokers etc.
shall be undertaken once in six
| manths and Necessary
- remedial/ preventive medsurcs taken
| mccordingly. Recommendations  of
National Institute for Labour for
COSUNNg good ocoupational
environment for mine workers would
alzo be adopted: All the old age peaple
af the surrounding villages may be
provided medical facilities.

Belng Complied.

As appraused by unit representative,
regular occupational health check-ups
are. being done and records were
aviilable on site. PPEs have been
provided to workmen. The PP has also
provided the drinling watér facilities,
shelters for rest etc.

PR e

| Project Proponent shall appeint a

Menitoring Committee to monitor the
replenishment study, traffic
management, levela of production,
River Bank erosion and maintenance
of Road eto. Proponent to ensure that
Nuoride free drinking waler needs o

be provided to the villagers.

Agreed for compliance by the unit. _'i

-

rTrnnlpnrt of minerals will not be done
| through any of the villages.

Project Proponent shall ensure that
the road may not be damaged due to
transportation of the mineral and
| transport of minerals will be as per
HIRC Guidelines  with respect (@
complying with traffic congestion and
| density.

Being Complied.

The transportation of matenial from
stock pile is through covered trucks
from state government approved
mutes, [t was observed during
inspection that basic arrangements 10
eontrol the dust propagation in Mine
arca has been adopted, Roads has been |
compacted and water sprinkling hus'
been done to control fugitive duwt
emission from road during vehacular
movement.

Implementation of Action Plan on the
insuen raised during the Public

Agreed for compliance by the unit.

==
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N

"Hearing. The Proponent
| complete all the tasks.as per the
!.lu:u::n Plan submitted with the
 budgetary provisions during the
| Public Hearing.

shall |

|

f,

| The pollution due to transportation

|lvad on the envirenment will be
| effectively  controlled & water
\ sprinkling will also be done regularly
! Vehicles with PUCC only will be
‘allowed to ply. The mincral
| transportation shall be cammied out
through covered trucks only and the
vehicles carrving the mineral shall not
be overloaded Project should obtain
PUC certificate for all qt_hr veheles
from authorized pollution tesiing
centre,

Being Complied.

The transportation of material from
stock pile is through coveréd trucks
from stale government -approved
routes. It was observed during
inspection that basic arrangements o
control the dust propagation in Mine
area has been adopted. Roads has been
compacted and water sprinkling has
been done to control fugitive dust
emission from road during vehicular
movement.

"Washing of all transport vehicle
should be done inside the mimng
| lease.

Agreed for compliance by the unit.

Environmental Clearance is subject to
| final sutcome of Hon'ble High Court of
| Rajasthan and other Court of Law, if
t any.

Agreed for compliance by the unit.

== -

| PP shall implement the conditions
preseribed in Enforcement &
Monitoring  Ouidelines for  Sand
| Mining 2020, as apphicable for PP and
alse SoP issued by the Rajasthan
State (overnment for prevention of
illegal river sand mining in the state,

Agreed for compliance by the unit.

T
1

.| Replenishment study report Central

Mine Planning and Design Institute
EMPD]) has prescribed the detailed
| methodology for undertaking
| replenishment study. A copy of report
' is enclosed, Project proponent is
recuested to ‘submit the
replenishment study report in one
year, as per methodology prescnbed
by CMPDL.

Being Complied.
PP has submitted the Replemshment
study report.

Permissible  Mining of Rier Bed
Material [Sand/Bagri) shall be limited
o 30.0 Lakhas TPA (ROM) frem an
effective mineable area of 1025.70 ha
with a maximum minable depth of 1

Being Complied.

At present the mining operations arc
being carried out from an effective areq
of about 10-12 ha. and depth of mining
has been kept within 2-3 meter depth.

17
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A1
| meer. The pﬂminihlt:" minable | As: per visual observation IJH'8
material of 30.0 Lakhs TPA (ROM) will | approachable are no  abnormal
be valld tll sne year from the day of | excavation of more than 3-3 meter |
issuance of the EC. depth was observed. The PP has |
submitted the Authenticated
production  figures  from mim'a.':EI
department.
iR i- For subsequent period, PP shall Being ﬂnmpl_lfﬁ. -
submit fresh annual replenishment | PP has submitted the Replenishment
i study to MoEF&CC for amendment in | study report, '
EC for mmeable guantity and
| maximum  permission depth  far
| mining based on  the scientific
findings of replenishment study. Such
| atudy shall be placed before EAC for
|appmi5;] for nmext three years to
assess rale of depositon and I
accordingly, minable production |
|mpacit:.rnnddepu:mnheprﬂ:rihui
| based on trends analysis, provided it
| is found scientifically satisfactory by
the EAC, The placing of the study
|r|.'-p-|3rt before EAC is mandatory for
| initiad three years.

i Part _i!- Special Conditions:

L

———

— e

i in the case of private land not owned | Agreed for compliance by the unit.
| by the lease holder an Engagement
| affidavit should be obtained regarding
| consent of the concerned land owner
gl for carying outl the mining
| operation. ||

i Stakeholder awareness and ability to | Agreed for compliance by the unit.
!rmﬂ: concerns and getting it 1o be
I | addressed,

[ ii'ifgméﬂﬁﬁ;n of Action Flan on the | Agreed for compliance by the unit.
| ingues roised during the Public

Hearing. The Proponent shall
{ | complete all the tasks as per the
' lAction Plan  submitted with the
| budgetary provisions duning the

Public Hearing. ———
‘ w. Having valid lease and all the permits | Agreed for compliance by the unit.

| i% essential, |

| ¥ To establish a Monitoring Commiltee | Reported to be complied. —i
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including Local Panchayat, to check
on traffic due to transportation and
submit an annunl report on the same.

M.

vii,

| The directions given by the Hon'ble
| Supreme Court of Indin vide order
| dated 27 02 2012 in Deepak Kumar
case [SLPI Nos 19628-195629 of 2009
and order dated 05.08.2013 of the
Hon'ble National Green Trnbunal in
application No. 171/2013 may be
strictly followed.

Agreed for compliance by the unit.

All the provisions made and
resirictions imposed ans covered in the
Minor Mineral Rule, shall be
particularly regarding complied with,
Environment Management Practices
and its fund management and
Payment of compensation to the land
OWTIET |-

|

|
r

Agreed for mm;i.'l.i.nm

LY

Vil

ix

|
a

| No River sand mining be allowed in
! rilny season.

Complied.
The mine was non-operational during
TRINY Season.

i

To submit annual replenishment
report certified by an authorized
| agency. ln case the replenishment ia
jower than the approved rate of
production, then the mining activity
production levels shall be decreased [/
stopped accordingly wll  the
| replenishment is completed.

Being Complied.
PP has submitted the Replenishment

study report.

i,

Mining shall be done in Llayers to avoid
ponding elfect and afver ficst laver s
| excavated, the process- will be
repeated for the next layers.

Being Complied.

At present the mining operations dre
being carried out from an effective
area of about 10-12 ha. and depth ol
mining has been kept within 2-3
meter depth. As per visual observation
of approachable are no abnormal
excavation of more than 2-3 meter
depth was observed. The PP has

Riverbanks |.e 3 meter ar 10% of the
width af the Biver whichever 18 more
| will be left intact as no mining zone.

submitted the Authentchted
preduction figures from mining
B department. —
To maintain safety and stability of | Agreed for compliance by the unit.

—
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wii. Mo stream shotild be diverted [ar the
purpose of sand mining No natural
WwELEr CoOUurse ﬂ.l'!.df oOr Waldr resourcos
‘are  obstructed due to mining

| pperations.

Complied.
No obstruction of natural water
course / water resource was observed
due to mining activity durnng the

course of inspection. |

:-:I11| Mo blasting shall be resorted to in
River mining and without permission
| at any other place.

The project under reference is river
sand mining without any blusting ancd
with little mechanization.

Monitering the Mining of Mineral and its Transportation

viv. Depending upon the location,
| thickness of sand, deposition,
| agricultural  land/Riverbed,  the
|rm:ﬂ1ud of mining may b¢ manual
linrm mechanized or mechanized,
| however, manual method of mining
| shall be preferred over any other

method.

The project under reference 18 nver
sand mining with semi mechanised
method of mining.

xv. The EC holder shall keep a correct
account of quantity of mineral mined
| out, dispatched from the mine, mode

of transport, registration number of
|'|.-1:h|rlc-. person in-charge of vehicle

mine plan This should be
F,-rmiul::-d before officera n af Central
Government and State for inspection.

The PP has suhmlui::i authenticated |
production fgures from Department |
of Mines and Geology. I

] For each min ing Jease site the access
should be controlled in a way that
vehicles carrying mineral from that

| wren are tracked and sccounted for

Complied.

wit! Use of technology like Bar Coding
 Information and Communications
 Technology [ICT), Web based and ICT
enabled services, mabile SMS App etc
| to account for weight of mineral being
| taken out of the lease area and the
| number of trucks moving out with the

! mineral shall be made.

Agreed for compliance by the unit.

At present proper record i being
maintained on site for matenal
dispatch and truck movement,
Further, Basic provisions af
weighment of material has been
provided and PP has appraised that
they are explonng the possibility for
use of novel technology such au Bar
Coding, Information and
Communications Technology (1CT), |
Web based and ICT enabled services,

mubile SMS App etc. i

Nolse m-.u,gunant

|

xviii| Noise arising out of mining and
processing shall be abated and
controlled at source to keep within
permissible Hmit

' Being Complied. .
Basic steps have been taken by the |
project authorities for abatement of |
noise pollution at the source but PP |

420
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has submitted the noise monitoring
report by an accredited laboratory.

421

|

x| Restricted working hours Sand

| mining operation has to be carried out
5hrctweenﬁnmm 7 pm.

Complied.
Mining during the day time has been
proposed by the PP,

1

- Air Pnlh:ﬂu-n and Dust Management

——— ——

x| The pollution due to transportation
load on the environmenst wall be
clfectively contrelled and water
tnm‘ink.linl will also be dane regularly.

| Complied.

| emission or fumes during mining and
| processing phase should be controlled

and kept in permissible Hmits
,r specified under environmental laws,

|
!
| ] Air Pollution due to dust, exhaust
|

It was observed during inspection that
basic arrangements o control the
dust propagation in Mine aren hans
been adopted. Roads have been
compacted and water aprinkling has
beenn done to control fugitive dust
emission from road during velncular
movement.

%! The mineral transportation shall be
| corried out through covered trucks
| enly and the vehicles carrying the

Wheel washing facility should be
nwlnllmlm&used

Agreed for compliance by the unit.

I
i
1

|

|
i {mineral shall not be overloaded.
|

Ilhnlllu:mt of Visual Impact -

| Em ' The mining operations are to be done

|Jn a syatematic mannér o that the

nperations shall create a major visual
impact on the site.

Agreed for compliance by the unit.

Bio Diversity Protection

sxiv] Restoration of ora aflccted by mining
should be done immediately Twice the
number of trees destroved by mining
(o be planted preferably of indigenous
| spedies.

Agreed for compliance by the unit.

xxv.| No mining lease shall be granted in
| the forest area without forest
clearance In accordance with  the
| provisions of the Forest Conservation
|Act, 1980 and the rules made

Mot applicable as forest area is not
included in the mine lease aren.

shall be n'rnmn'd

I
|
‘ | thereunder.
|

| due o mining activities, Mecesaary
Protection measures are 1w be
| | meorporated.

| Protection of turtle and bird hatitats Agreed for compliance by the unit.
| Spring sources should not be affected Agreed for compliance by the unit.
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Management of instability and Eroslon

422

| wmwviii| The EC should stipulate conditions | Agreed for compliance by the unit. |

' for adequate steps o check soil .

. erosion and control debris flow ete, by

I | constructing engnecring structurcs, |
weiv.| Use of oversize material to control | Complied. i

erosion and movement of sediments.

e

 xxx. No overhangs shall be allowed to be

formed due to mining and mining
shall not be allowed In area where

subsidence of rocks is likely to ocour
due o steep angle of slope,

Agreed for compliance by the unit.

wini, No extraction of stone/ boulder/ sand
i landshdé prone arcas,

Not applicable as the lease arca is |
river bed and is not prone to landslhide,

i xxii Controlled

Wntt Hnnq:amnt

clearance of riparian u?:-d for compliance by the unit.
| vegetation to be undertaken. '
|
|
“aaniii] Site clesrance and tidiness is very | Complied. .
Imur_'h needed to have less wisual |As  appraised by the umt
| impact of minkng. representative, site  clean-up  and

scouring for visual mmpact of mining
has been done on regular basis.

‘Rubbish burial shall not he done in
the riviers,

TRV

Agreed for compliance by the unit.

_Pnllul:iun Pruw-t:iun

wxxv. Effluent discharge should be kept o
| the minimum and it should meet the
' standards prescribed

. !

Complied.
As there is no efffuent Discharge due to |
mining actvity.

" Protection of Infrastructures

xevl. Mining shall not be undertaken in a
minmg lease located in 200-500 meter
! of bridge, 200 meter upstream and
downstreamn  of water supply [
frrigation scheme, 100 meters [rom
ir.ht' edge of National Highway and
railway line. 50 meters from =
' reservolr, canal or building, 25 meter
' from the edge of State Highway and [0
' meters from the edge of other roads
| except on special exemption by the
' Sub-Divisional level Joint Inspection
| Committes,

Agreed for compliance by the unit.

" Mining activities shall not be done for

i ' mine lease where mining can cause :

Agreed for compliance by the unit.

| e e ——
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423

 danger to site of flood protection

(works, places of cultural, religious,

- historical, and archacological
__| importance.

'Enhancement of Road Safety

wowvii | Vehicles used for transportation of
sand are to be permutted only with
| litness and PUC Certificates,
|

Being Complied. |
As appraised by unit representative,
Vehicles used for transportation have
valid fitness and PUC certificates,

Gl Junction at take-off point of approach
road with main road be properly
developed with proper width and
geometry required for safe movement
of trafflic by concession holder at his

| own cost.

e —

Agreed for compliance by the unit,

:ﬂ.i— Progect Proponent shall ensure that
| the road may not be damaged due to
| transportation of the mineral; and

transport of minerals will be as per
| IRC Ouidelines with respect to
complying with traffic congestion and
| density.

Agreed for compliance by the unit.

:ﬂi-i No stacking allowed on road side and
| niso along National Highways.

Agroed for compliance by the unit.

Closure and Reclamation of Mined out area

<ii| The Project Proponent  shall
uridertnke phased restoration,
reclamation and rehabilitation of land
alfected by mining and completes this

work before abandonment of mine.

Agreed for compliance by the onit..

[ Site sperific plan with cop-restoration
should be in place and implemented.

Agreed for compliance by the unit.

xiiv.| Health and safety of workers should
be taken care of.

| warkers.

Complied.
Adeoquate provisions are made by PP
to mamtein health & society of

=L ——

through villuges /habitations.

Being Complied.
The transportation of material from
slock pile 15 through covered trucks

xlvi| The Project Propenent shall make
arrangement for drinking water, firat
aid facility (along with specics specific
anti-venom provisioning) in case of
emergency for the workers

from state government approved
T fes.

Complied. ]
The PP has made adequate

arrangements for drinking water and
first nid facility.

| =il Project Proponent shall enplement the

Agreed for compliance by the unit.

—
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Disaster Management Plan if the mine
lease arca is located in Seismic Zone-
IV Project Proponent shall appoint a
Committee to have a check over any
disaster to warn workers well before
for the safety of the workers,
Emergency helpline number will be
displayed at all leveln,
wviii| Praject Proponent shall appoint an | Complied.
Occupitional Health Specialist for | As appraised by unit representative
Regular and Periodical medical | Regular occupational health check-
cxaminaton of the workers engaged | Ups arc being done and records of the
' i the Project and records maintained; | same were available on site,
also, Occupational health check-ups
for workers having some ailments like |
BP, dinbetes, habitual smokers, etc. |
. shall be undertaken once in six
months and Necessary
remedial /preventive measures taken
accardingly, Recommendations of
National Institute for Labour for
ensuring good oceupational
environment for mine workers would
_ also be adopted. I
Manitoring the Impact of Wining e
slix, The Project Proponent shall report | Being Complied.
' | monitoring  dats on replenishment, | PP has submitted the Replenishment
traffic  management, levels. of study report.
| production, River Bank crosion and
| maintenance of Road etc.
C. Standard Conditions:
I. Statutory Compllange
"1 | The EC granted to the project/ activity | Agreed for compliance by the unit.
| is strictly under the provisons of the
I l EIA Naotification, 2006 and its
| | amendments issued from time to time.
| It does not tantamount/ construe to
'lapprm-aisf consent/ permissions etc.
| required 1o be obtained or standards [ |
| conditions to be (ollowed under any |
other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable
|- to the project
3 | This Environmental Clearance (EC) is | Agreed for compliance by the unit.
| subject to orders/ judgment of Hon'ble |
- Supreme Court of India, Hon'ble High
' Court, Honble NGT and any other
Court of Law, Common Couse |

L E—— -

E———a E— LS. |
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| Conditions as may be applicable.

p—

3. | The progect proponent complies with all
the statutory requirements  and
judgment of Honble Supreme Court
dated 27 August 2017 in Writ Petition
(Crwil) No.114 of 2014 in matter of
Common Cause versus Union of India
& Ors before commencing the mining
OPETALONS.

Agreed for compliance by the unit.

4. | The State Government concerned shall
ensure that mining operation shall not
be commenced 1tll the entire
| compensalion levied, il any, for illegal
| mining paid by the project proponent
thumugh their respective Department of
Mining & Geology in strict compliance
of Judgment of Hon ble Supreme Courl
dated 2+ August. 2017 in Writ Petition
{Civtl) No.114 of 2014 in matter of
Cammon Coause versus Union of [ndia

Pertalns to State Government.

= _4_&- Ors.

5. | The project proponent shall follow the
mitigation measures provided in
MoEFCC's O.M.No.2- 11013/57/2014
JAIHM], dated 201h Ocrober , 2014 ,
titled “lmpact of mining activities on
habitationn  issues related w the
| mining projects wherein habitations
| and villages wre the part of minc lease
arcas or Habitations and villages are
surrounded by the mine lease area”.

Agreed for compliance by the unit,

. | The Project Proponent -shall obtain
necessary prior permission of the
compelent authorities for drawl of
requisite quantity of surface watér and
Mrom COWA for withdrawal of ground
| water for the prajeet.

Agroed for compliance by the unit. |
As apprassed by unit representative |
Water requirement will be met through |

=

A capy of EC letter wall be marked to
| concerned Panchayat, local NGO, etc.,
if any, from whom suggestion/
| representation has been received while
I processing the proposal.

Reported to be complied.

—=amy

8. | The project authorities should widely
| widvertise about the grant of this EC
| leter by printing the same in at least

two local newspapers, one of which
shall be in vernacular language of the
| copeerned  arca. The  advertisement

Complied.
PP has submitted the advertisement
copies published in the newspaper.

|
|
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| ahall be done within 7 dayvs of the [ssue
of the clearance letter mentioning that
the instant project has been accorded
EC and copy of the EC letter is
available with the State Pollution
| Control Board f Committee and web site

al the Ministry of Environment, Forest |

| and Climate Change (www.pasivesh.nic
An). A copy of the advertisement may
be [orwarded (o the concerned
MeEFCC Reginnal Office  for
compliance and record,

1. Air quality monitoring and preservation

&,

The project proponent shall install a
minimum of 3 [threel online Ambient
Air Quality Monitoring Stations with 1
fone) in upwind and 2 ([twa] in
downwind direction based on long term
climatolopical data  about  wind
direction such that an angle of 120° is
macle between the monitoring locations
to monitor criticel parameters, relevant
for mimng operations, ol air pollution
viz, PM10, PM2.5, NO2, CO, 302, etc.,
as per the methodology mentioned in
MNAAQS Notification Nao. B-
20016/20/90/PCL/1, duted
18.11.2009% covering the aspects of
transportation and use of heavy
machinery in the impact zone. The
ambient air quality shall also be
monitored at prominent places bhke
office building, canteen etc, as per the
site condition to ascertain the exposure
charncteristics at specific places. The
above data shall be digitally displayed
within 03 months in front of the main
Gate of the mine site.

Complied.

The unit has eatablished ambient air
quality-monitoring  stations  and
Ambient air quality monitering has
been done by accredited laboratory and
analysis reports were submitied during
the visit.

10,

Effective  safeguard measures for
prevention of dust generation and
mabrequent suppression (like regular
water sprinkling, metaled road
construction ete) shall be carmed out
in areas prone to air pollution wherein
high levels of PM10 and PM2.5 are
evident such as haul road, loading and
unlonding point and tranafer pointa.
The Fugitive dust emissions from all
puurces shall be regularly contralled by
installation water-soluble chemical
dust suppressing agents may be
explored for better elfectiveness of dust
control system. It ahall be ensured that
air pollution level conform to the

Complied.

it was observed during inspection that
basic arrangements to contral the dust
propagation in Mine arca has been
adopted, Roads have been compacted
and water sprinkling has been done to
control fugitive dust emission from
rond during vehicular movement. The
unit has also submitted analysis
reports from sccredited laboratory.
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N

standards prescribed by the MoEFCC /
Central Pallution Contral Board,

11 Water quality monitoring and preservation

11.| Regular monitoring of the flow rate of

the springs and perennial nallahs
flowing in and around the mine lease

| shall be carried out and records

maintain, The nmtural water bodies
| and or streams which are flowing in an
arcund the village, should not be
disturbed. The Water Table should be
nurtured so as not to go down below
the pre-mining period in case of any
water scarcity tn the area, the Project
Prapancnt has to provide water to the
villagers for their use A provision for

regular monitoring of water tible in
open dug wall located in village should
i be incorporated (o ascertain the impact

| of mining over ground water table. The !

| Report on changes in Ground water
| level and gquality shall be yubmitted on
six monthly basis to the Regional Office
of the Ministry, COWA and Stale
Groundwsater Department /State
Pollution Control Board.

Being Complied.

PP has submitted the ground water
monitoring reports from an accredited
laboratory.

o

The project proponent shall regularly

| monitor and maintain records w.r.t.
| ground water level and quality in and

around the mine lease by establishing
a network of existing welle as well as
new piezo-meter installations during
the mining operation in consultation
with Central Ground Water Authonty/
State Oround Water Department. The
Report on changes in Oround waler

level and quakty shall be submitted on
six-monthly bases to the Regonal
Office of the Ministry, COWA and State
Groundwater Department [ State
Pollution Control Board.

Complied.
The wunit has submitted analysis
reports from an accredited laberatory,

|

.| The project proponent shall undertake

regular monitoring of natural water
rencurce; Water resources/ springs
and perennial nallahs existing/ Jowing
in and sround the mine lease including
upstream and downstream. Sufficient
| number of gullics shall be provided st

appropriate places within the lease for
| management of water, The parpmeters
to_be monitored shall include their

Complied.

The unit has submitted analysis:
reports from aceredited labotatery
regarding water quality monitaring. No
obstruction of water body due o
unscientific mining was observed as
per the visual inapection during the
site visit.

27
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waler guality vis-d-vis suitability for
usage as per CPCB critena and flow
rate. It shall be ensured
ohstruction and/ or alteration be made
te  water bodies during mining
operations without justification and
prior  approval of MoEF&CC. The
meonitoring of water courses/ bodies
existing in leane area shall be carried
'out four times in & year viz, pre-
I bCet [Agril-Mai], TR B
{August), post-monsocon (November)
and winter (January) and the recard of
mafiitored data may be sent regularly
to Ministry of Environment, Foreat and
Climate Change and its Regional
Office, Central Ground Water Authority
and Regional Director, Central Ground

Board and Central Polluton Control
Hoard., Clearly showing the trend
analysis on six-monthly basis.

that no |°

Water Hoard, State Pollution Control |

| The project proponent shall plan,
develop and  implement  ronweter
harvesting measures on long term
| basis  to augment ground water
resources in the area in consultation
with Central Ground Water Board/
Siate OCroundwater Department. A
report on amount of water recharged
needs to be submitted to Regional
Office MoEF&CC annually.

Agreed for compliance by the unit.

—

[ndustrial waste water (workshop and
wante water from the mine] should be
properly Collected and treated so as to
conform to the notified atandarda
| prescribed from time to time. The
standards shall be prescribed through
"Consent to Operate [CTO) issued by
concerned  State Polluton Control
Board {SPCB). The workshop effluent
shall be treated alter its initial passage

Not Applicable

There is no industrial waste water
generation during mining operation
and there i nBo  on-gite  vehicle
workshop as all the vehicles deployed
an the mine are on contractual basis.

through Oil and grease trap.

| The water balance /water auditing shall
be carned out and measure for
reducing the Consumption of waler
| shall be taken up and reported to the
Regional CHfice of the MoEF&CC anc
State Pollution Control
Board Commitiee.

Agreed for compliance by the unit.

"[V. Noise and vibration monitoring and prevention

| The illumination and sound at night at
project sites disturb the villages in
respect of both human and animal

Being complied.
As appramsed by unit representative no
work related to mining is being done at
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| populaticn.  Consequent  slecping
| disorders and siress may affect the
Ihcalﬂu.inﬂmv[lh;:l located close o
mining operations. Habitations have a
right for darkness and minimal noise
levels at night, The project proponents

: must ensure that the biclogical clock of

the villages is mnot disturbed; by
| orienting the floodlights/ masks away

from the villagers and keeping the
| noise levels well within the prescnibed
| imits for day /might hours.

night.

29

v

|8, The project proponent shall

a— .

tike
mensures [or control of noisc levels
below A5 dBA in the wark environment.

; HEMM, etc. Should be provided with
ear plugs [mulfs. All personne
including lnborers working in dusty
arcas shall be provided with protective
respirniory devicen  along  with
adequate training. awarencss and
| information on safety and health
aspects. The PP shall be held
responsible in case it has been found
that workers/ personals/laborers are
warking without personal protective
cquipment. 3

The workers engaged in operalions of

Com plied.

Necessary steps have been taken by the
unit to reduce the noise pollution at
soiirce. PPEs have been provided to
workmen. Regular ocoupational health
check-ups are being done and records
were available on asite, PP has
submitted the Noise monitoring reports
by an accredited laborntory.

ining Man

19.] The Project Propenent shall adhere 1o

| excavation,

the worling parumeters of mining plan
which was submitted at the time of EC
appraisal wherein year-wise plan was
mentioned for iotal excovalion ie.
| Quanturn of mineral, waste, over
burden, inter burden and top soil elc..
No chonge in basic rmining proposal
Like mining technology, total
minernl &  waste
production, lease nrea and scope of
Iwnrlu:ng fwie. method of mining,
| overburden & dump management, OB
R dump mining, mincral

transportation mode, ultimate depth of

mining etc.) shall not be carried out
1wil]mul prior approval of the Ministry
| of Enwironment, Forest and Climate
| Change, which  entail adverse
environmental impacts, even if it is a
| part of approved mining plan modified

Agreed for compliance by the unit. |
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430

| [ after grant of EC or granted by State

_ | Govt. in the form to Short Term Permit
{ | [STH), Query license or any other name,

V1. Land reclamation

" 20 The reject, waste generated dunng the
| mining operations shall be stacked at
| eprmarked waste dump sitefs) only The
| physleal  parameters of the waste
| dumps hike height, width and angle of
‘ slope shall be governed as per the
' approved Mining Plan as per the
, | guidebnes/arculars issued by DGMS

wrt safety in mining operations shall be
- strictly adhered to mantain the
| stability of waste dumps

-1
|

Not Applicable as there is no
Overburden (OB) Dump in river sand

mining.
|
|

V1. Transportation

21 TN-: Transporiation of the minerals shall
| be allowed in case of roads passing
| through villages/ habitations. In such
cases, project  proponent  shall
| construct a ‘bypass’ road for the

purpose of transportation of the

minerals leaving an adequate gap {say
at least 200 meters) so that the adverse
impact of sound and dust along with
chances of accidents could be
mitigated. All costs resulting [from
widening and strengthening of existing
public road network shall be borne by
the project proponent in consuliation
with nodal State Govt. Department,

Transportation of minerals through

road movemenl in case of existing

village/ rural roads shall be allowed in
consultation with nodal State Govt.

Department only  after  required

strengthening such that the carrving

capacity of roads is increased Lo handle
| the traffic load. The pollution due to
| ransportation load on the
environment will be  effectively
lmnl.ruilﬂd and water sprinkling wall
|also be done regularly. Vehicular

i emisstons shall be kept under control

and regularly monitored. Project
should oblain Pollution Under Control
(PUC) ecertificate for all the vehicles

authorized pollution testing

crntres

Being Compled.

The transportation of matenal from
stock pile is through covered trucks
from state governmenl approved
routes. It was observed during
inspection that basic arrangements to
control the dust propagation in Mine
aren has been adopted. Roads has been
compacted and water sprinkling has
been done to control fugtive dust
emission from road dunng vehicular
movement

T B e T

from

i#"fﬁ?r’ﬁ?iﬁ'ﬁ:uiag: road within the mine
lepse should be provided with a
permanent sprinkhing

waler

Complied.
It was observed during inspection that
basic arrangements to control the dust
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]nrrmgcmcm for dust suppression,
| Other roads within the mine lease
should be wetted regularly with tanker
mounted water sprinkling system. The
other nreas of dust generation like
crushing zone, material transler
points, materinl vards ete, ahould
mvanably be provided with dust
suppression  arcangements, The  air
pollution control equipments like bag
flters, wvacuum suction hoods, dry
fopping svstem etc. shall be nstalled at
Crushers, belt-copveyors and other
arems prone to air poflution. The beit
conveyor should be Tully covered to
avoid peneration of dust while
wanspartation. PP shall tnke necessnry
measures 1o avoid gencration off
| fugitive dust emisaians

propagation in Mine arca has h-u:n

adopted. Roads has been compacted |

and water sprinkling has been done Lo
control fugitive dust emission from
road during vehicular movement.

L"h"lll Green belt

".l"Ill Public hearing and im:mm health issucs

23.| The Project Proponent shall undertake
all precautionary measures for
conservation and  protection  of
endangered flora and fauna and
Schedule-l specieas during mining
operation A Wildlife Conservation Plan
shull be prepared for the same clearly
delincating action to be taken for
conservation of flora and [auna The
Flﬂn shall be approved by Chief Wild
| Life Warden of the State E-ﬂv't

Agreed for compliance by the unit. |
As per the records maintained by the |

Unit, no endangered flora & fauna in

the core zone of mining lease arce has
besn . The PP was advised o
consult local forest department ensure
the proper conservations measures of
existing flora & fauna, The PP was
advised to submit a detailed report of
the same along with next six-monthly

com cE report.

N

24, The project proponent shall make
provision for the housing for
workers,/labours or shall construct
lnbour camps within foutside
fenmpany owned land) with necessary
basic infrastructure, Tacilities like fuel
for eooking, mobile toilets, mobile STF,
safe drinking water, medical health
care, creche for kids ete. The housing
may be provided in the form of
temporary structures which can be
| removed after the completion of the
project  related  infrastructure.  The
| domestic waste water should be treated
|with STP in order to avoid
| contamination of underground water.

Being Complied.

Basic facilives such as drinking water,
toilet, periodical health check-up,
temporary shelters for workers etc have
been provided by the PP.

2'5'.1 The activities proposed in Action plan
 prepared  for addreasing  the IEEUCS
| raised during the Public Hearing shall

Agreed for compliance by the unit.

1
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Tbe completed mn per the budgetary
provisions mentioned i the Action
Plan and within the stipulated time
frame. The Status Report on
| implementation of Action Plan shall be
submitted to the concerned Regonal
| Office of the Ministry along with
| District Administration.

432

XI. Miscellancous

26, The project proponent shall prepare
| igital map [land use & land cover) of
| the entire lease area once in five years
| purpose of monitoring lnnd use patiem
|and submit a report to concerned
| Regional Office of M aEFRCC,

Agreed for compliance by the unit.

A

| 'The project propanent should inform to

| the Regional Office regarding date al

| financial closures and final approval of
the project by the concerned
authorites and the date of start of land
development work.

27

Agreed for compliance by the unit.

- —t

28, The project proponent shall submit =ix
| monthly compliance reports on the
status of the implementation of the
- stiptilated environmental safeguards 1o
| the MOEFCC & its concerned Regional
| Office, Central Pollution Control Board

- and State Pollution Control Board,

' Complied.
"The unit has submitted last & monthly |
comphance report.

29.0 A scparate ‘Environmental
| Management  Cell’ with suitable
' qualified manpower should be set-up
| under the control of a Senior Executive.
' The Senior Executive shall directly
| report to Head of the Organization.
| Adequate number of qualified
Environmental Scientists and Mining
Engineers shall be appointed and
- stabmit a report to RO, MoEFCC

Complied.

As mppraised by unit representative,
Centralized Environmental
management cell has been establizshed
under the éontral of semar execulives.
Also the PP has cngaged third party
competent agency for environmental
management.

30. The concerned Regional Office of the
| MoEFRCC shall randomly monitor
| compliance of the  stipulated
conditions, The project authoritics

should extend full cooperation to the
| MoEF&CC officerfs) by furnishing the
| requisite data/ information /monitoring

Agreed for compliance by the unit.

i I
| ceasing mining operations, undertake
| re grossing the mining area and any
| other area which may have been

Agreed for compliance by the unit. |
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| | disturbed due to their mining activities
I

and restore the land to &8 condition
| which iz fit for growth of fodder, Nora,
| launa ete.

Concluding Remarks:
The project under reference named as Environmental clearance for “river sand Mining

project (Minor Mineral) (Khari river bed|] with propesed production capacity of 30.0 Lakh
TPA (ROM) M /s Bharat singh, located at Revenue villages of Tchail- Kekri, District- Ajmer,
Rajasthan (MLA 1025,70 Haj" is a river bed mining project. The project was inspecied on
dated 09.09.2023 for the purpose of issuing Certified Compliance Report. Accordingly,
monitoring of the conditions of environment clearance was done as narrated above.

,p\ﬁ'lqg’

=h Dutt Purchit)
Jaint Director/Sclentist 'D’
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Monday, November 3, 2025 at 10:59:23 PM India Standard Time

Subject: Advance Service of Supplementary Reply on behalf of R7 in OA 1145/2024
Date: Monday, 3 November 2025 at 10:59:16 PM India Standard Time
From: Madhav Bhatia

To: rocz.lko-mef@nic.in, director.uda.mg@rajasthan.gov.in, member-secretary@rpcb.nic.in,
dmkekri@rajasthan.gov.in, mscb.cpcb@nic.in, iro.jaipur-mefcc@gov.in

CC: Vivek Sura, Anand Varma, ssspachar@gmail.com, Vanshika Doshar, Office

Sir,

Please find enclosed the Supplementary Reply, on behalf of Respondent No. 7, Mr.
Bharat Singh Shekhawat, in O.A. No. 1145/ 2024, in the matter titled as Neeraj
Choudhary v. State of State of Rajasthan. The matter is to be listed before the Hon’ble
National Green Tribunal, Principal Bench, New Delhi on 06.11.2025.

01.10.2025 - Supplementary Reply of R7 in OA 1145 of 2024.pdf

Kindly treat this as an advance service.

Madhav Bhatia
Partner

Vertari Legal

Address: A-446 (LGF), Defence Colony, New Delhi — 110024
(E): madhavbhatia@vertarilegal.com
(M): +91 9910572585

Disclaimer & Privilege Notice: This e-mail is confidential. It may also be legally privileged, contains proprietary
and confidential information and is sent for the intended recipient(s) only. If, by an addressing or transmission
error, this mail has been misdirected to you, you are requested to notify us immediately by return email message
and delete this mail and its attachments. You are also hereby notified that any use, any form of reproduction,
dissemination, copying, disclosure, modification, distribution and/or publication of this e-mail message, contents
or its attachment(s) other than by its intended recipient(s) is strictly prohibited. Any opinions expressed in this
email are those of the individual and may not necessarily represent those of Vertari Legal. You may not copy,
forward, disclose or use any part of it. If you have received this message in error, please delete it and all copies
from your system and notify the sender immediately by return e-mail

From: Madhav Bhatia <madhavbhatia@vertarilegal.com>

Date: Sunday, 5 October 2025 at 3:34 PM

To: rocz.lko-mef@nic.in <rocz.lko-mef@nic.in>, director.uda.mg@rajasthan.gov.in
<director.uda.mg@rajasthan.gov.in>, member-secretary@rpcb.nic.in <member-
secretary@rpcb.nic.in>, dmkekri@rajasthan.gov.in <dmkekri@rajasthan.gov.in>,
mscb.cpcb®@nic.in <mscb.cpcb@nic.in>, iro.jaipur-mefcc@gov.in <iro.jaipur-
mefcc@gov.in>

Cc: Vivek Sura <viveksura@vertarilegal.com>, Anand Varma <anand@aptlegal.in>,
ssspachar@gmail.com <ssspachar@gmail.com>

Subject: Proof of Service in OA 1145/2024

1o0f 2
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Dear Sir/Madam,

Please find attached a copy of the reply on behalf of Respondent No. 7 - Project
Proponent in the above captioned matter OA 1145 of 2024 titled as Neeraj Choudhary v
State.

Regards,
Madhav Bhatia, Adv.
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